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LOK SABHA DEBATES

LOK SABHA

Monday, March 16, 1981/ Phalguna 25,
1902 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the chair]

ORAL ANSWERS TO QUESTIONS

FINANCIAL  ASSISTANCE TO CULTURAL

ORGANISATIONS

*372, SHRI A. C. DAS: Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state:

(a) whether Government have any
proposal to provide financial assistance
to the cultural organisations in the
country during the current financial
year;

(b) whether such Central assistance
is going to be provided to Crissa
during the above period; and

(¢) if so, the amouat likely to be pruvi-
ded to the “Sonskruti-Vihar” a cultural
organisation of Cuttack during 1981-82?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATON AND

SOCIAL WELFARE (SHRIMATI SHEI-
LA KAUL): (a) Yes, Sir.

(b) and (c). Assistance under the
schemes isprovided on ad-hoc basis.
Applications are invited for assistance
through the State Governments/State
Akademies and these are considered by
an Expert Committee. Applications re-
ceived from the State of Orissa have
been considered along with applications
from  other States and grants
released to them.
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In case “Sonskruti-Vihar applies for
assistance under any of the schemes of
the Department during 1981-82 its
application will also be placed befcre
the Expert Committee.

SHRI A, C. DAS: May 1 know from
the hon. Minister what are the policy
decisions of the Central Government
to provide funds to the States for
cultural deveclopment and whether any
projects have been given by the Orissa
Government seeking Central fuads?

SHRIMATI SHEILA KAUL. Actua-
ally the policy of the Ministry is to ad-
vance culture in all its fields; we
have the performing arts scheme, the
sche:ne for museum, for public
libraries and manuscript libraries,
the field of culture, and for preserva-
tion of manuscripts. All these are
there. We ask for applications from
the organisations who need all this,
and these organisations have to be re-
gistered.

SHRI A. C. DAS: May I know from
the hon. Minister what specifically has
been done or is proposed to be done for
the cultural development of. specially,
the Adivasis of our State, Orissa
State?

SHRIMATI SHEILA KAUL: For the
Adivasis also we bhave some scheme,
and when anything is asked for, we
provide,

SHRI JAGDISH TYTLER: In our
couniry there are three kinds of cul-
tural organisations; one. those which
are really concerned with culture, the
second, the political parties who call
themselves as being concerned with
culture; third one is that there are
certain cultural organisations ewhich
are generally concerned with the
handicapped and disabled pecple.
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They also get themselves registered
as Cultural Organisations.,

I would like to put a question to
the hon. Minister. Is the Government
considering giving preferential treat-
ment to these organisations in the
matter of financial assistance?

SHRIMATI SHEILA KAUL: Yes,
we are consideriag that and we also
want to do it.

NI UATHAT Wt . qiesias
gradiarfadir ggmardram g H fog
FaT AT A T8 wryvs d ar< frar g 7
gfg frgo & &1 39T ST ST HET
S

*YRAT wiretr BYH ;ST AT ATTATY
F15 e fwd, 6w & agq " &
IH T UF OFHIE FAL }, 5F d@A
& T Ig A A1 wHSw gid § IW
# faar a3z ug fear s g, 780 &91Q
qI93e3 |

DR, KRUPASINDHU BHOI: 1 want
to kaow the total amount of funds
allotted last year, i.e. 1980-81 for this
scheme by the Governinent of India.
Secondly, what are the applications
that are pending from the Govern-
ment of Orissa with the Department
and whether the Government is also
accepting the RSS as a cultura] or-
ganisation and are giving assistance.

SHRIMATI SHEILA KAUL: The
total budget provided for cultural
activities is Rs. 2000 lakhs. We are
giving financial assistance to the
different cultural organisations in
Orissa—and there is a long list, If you
want me to give the names, I can do
that.

DR. KRUPASINDHU BHOI: Please
lay it on the Table of the House.

SHRIMATI SHEILA KAUL: Then,
Sir, R3S, as an organisation, does not
come under us... (Interruptions)
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Setting up Central Institute in AP.
for research on Buffalo

*373. SHRI V. KISHORE CHANDA
S. DEO.:

PROF. P. J. KURIEN;

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether  Government propose
to se{ up in Andhra Pradesh a Cen-
tral Institute for Research on Buffa-
loes to study various problems invol-
ving the field of reproduction, feeding,
physiological problems relateq to the
agro-climatic  conditions and ihe
various diseases;

(b) if so, the details thereof;

(¢) whether it is a fact that two
teasis of the Indian Council of Agri-
cultural Research visited Ungutoor
near Tadepalligudem in West Goda-
vari District in Andhra Pradesh ear-
lier fo examine the feasibility of set-
ting up this Institute; and

(d) if so. the details of their

reports?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION
(KUMARI KAMLA KUMARID: (a)
to (d). A statement 1is laid on the
Table of the Sabha.

Statement

(3) A Regional Centre of the Cen-
tral Instifute for Research on Buffaloes
has becen proposed to be etablished
during the Sixth Plan period in
Andhra Pradesh. The research work
of the Centre would be problem ori-
ented and may include research pro-
jects in the field of reproduction, feed-
ing and physioclogical problems re-
lated to the agro-climatic coaditions
and the various diseases.

(b) The Indian Council of Agri-
cultural Research had set up a Task
Force in 1976-77 for formulating a
proposal for a Central Institute for
Research on Buffaloes during the 6th
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Five Year Plan. This Task Force con-
sidered in detail the proposals recei-
ved from various State Governments
offering sites for the Institute/Regio-
nal Centres, Based largely on the re-
commendations of this Task Force,
it has been decided to establish a
Central Institute for Research on
Buffaloes. It has been proposed that
the main campus of this Iastitute
may be located in Haryana/Punjab
with two Regional Centres which
would be located in Gujarat and
Andhra Pradesh.

(c) No, Sir. Only one Team of the

25, 1902 (SAKA)
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decided to establish a Central Insti-
tute for Research on Buffaloes and the
main campus of this Institute may be
located in Haryana/Punjab, wilh Re-
gional Centres in Gujarat and Andhra
Pradesh.

The hon. Minister should be aware
of the fact that Andhra Pradesh has
the largest population of buffaloes
in South India.....

DR. KARAN SINGH: Mahishasura
Pradesh.

WO HERT © T 0 U\TT, WITITHIA

. dian Council of Agricultural Re-
8 .carch visited ungutoor in Andhra
'y Pradesh to examine the feasibility of

Ffradigead ¥R &7

‘r setting up this Institute from 20th to
23rd February, 1979.

td) The Task Force set up by
IC. AR, visited seven different sites
offered by Andhra Pradesh including
the one at Ungutoor near Tadepalli-
gudem in West Godavari District to
examine the feasibility of setting up
this Institute. Based on various consi-
derations, the Team recommended
that the Ungutoor site is suitable for
establishing a regional Centre of the
Central Institute for [Research on
Buffaloes subject to the fufilment of
certain conditions on a high priority
basis on the part of the State Gov-
ernment.

SHRI V. KISHORE CHANDRa S.
DEO: I have gone through the State-
ment the Minister has laid on the
Table of the House...

AN HOM MEMBER:... with ex‘reme

care .
*

SHRI V. KISHORE CHANDRA S.
DED: Not with extreme care, but I
have gone through that.......

SHRI RAVINDRA VARMA:....
with deserving care.

SHR] V KISHORE CHANDRA S.
DEQ: Sir, in the statement the hon.
R\Mimster has stated that it has been

Tro Fr fag : ST 7&Y, GaT geriw
F FY ¥ qHdr g

SHRI V. KISHORE CHANDRA S.
DEO: Even with regard t{p the milk
that we get in Andhra Pradesh which
is more than 2 million tonnes, more
than 80 per cent of the marketable
surplus comes from buffaloes, Now,
the farmers from the backward areas
and the tribal areas are taking to
them. Now, I want to know on what
basis you are going to set up this
institute in Haryana/Punjab where
they have already developed the
techniques.

Sir, in her statement the hon. Minis-
ter has stated that the Task Force
set up by the ICAR has visited West
Godavari District but West Godavari
is again another developed area. I
would like to know from the hon.
Minister whether she would think of
having, not a Regional Centre only
where the facilities would be less but
have a full-fledged Research Institute
in Andhra Pradesh. If you want to
have one such Institute in Haryana
and Punjab you can very well have it
but why not you have another one in
Andhra Pradesh?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUg-
TION AND IRRIGATION (RAQO BI-
RENDRA SINGH): It is not correct
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that the best buffalo population is to
be found in Andhra Pradesh.....

AN HON, MEMBER: In the South.

RAO BIRENDRA SINGH: That is
alsp not correct. Sir, the best breeds
of buffaloes are found in the North-
in Punjab and Haryana. That is a
fact Particularly for the Murra buf-
faloes, the homeland is Haryana and
partg of Punajab.

Murrah is our best breed of buffalo
now, Therefore, we want to specially
breed murrahs and supply rgurrah
buffaloes to all parts of the country.
But, at the same time, we want to
carry out research to improve the
breed of other buffaloes like Surti,

Sir, a team was sent to Andhra
Pradesh. Several Places were visited
by thht Team in 1976-77 when this
team was appointed. They had re-
commended that the main institute
should be located in the North Some-
where. After that, it was alsp decided
that there should be two Ceatres, one
in Gujarat and another in Andhra
Pradesh and we shall see to it that
facilities provided in the Centres are
also adequate for carrying out the
needed research in Andhry Pradesh.

SHRI V. KISHORE CHANDRA
DEQ: Sir, when ] said Andhra Pra-
desh has the buffalo population in
the South, I was quoting from some
information given {0 me by the State
Government where your party is rul-
ing. If tht is not correct, I cannot
help it. But, then I am glad that you
promised to give facilities to these re-
search centres also, What I would
like to know from him is that even in
Andhra Pradesh, if you have regional
centres, why don’t you have them in
backward areas—in the tribal belts like
Vizagapatam and Srikakulam  distri-
cts—in the northern tip of Andhra Pra-
desh? They have been completely
neglected. There is no industry
thgre. Of course they are slowly pick-
ing up. We have milk projects there.
Why do you glve it to west Godavari
and Krishna districts which are well-
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developed? Will you consider changing
this venue from Godavari to some-

IS Yo wensdedezipa Ul JaY}d aIya
kakulam?

RAO BIRENDRA _SINGH: The lo-
cation hag not yet been decided in
Andhra Pradesh, We shall take the
hon. Member's suggestion into consi-
deration while deciding the location.
But, this will mainly depend upon the
suitability of the agro-climatic  cdn-
ditions as also population of stocks in
buffaloes which need to be improved.
All these things will enable us to de-
cide about the locatiéa soon 1 hope.

SHRI GHULAK RASOOL KO-
CHAR: Sir, I would like to know when
this monopolistic tendency will go. My
suggestion is: why not create sub-
centres of research where the feasibi-
lity study with regard to such projects
is there? Why not have uniform crea-
tion of sub-centres wherever possible
and feasible and required.

RAO BIRENDRA SINGH. 1 do
not know what the hon. Member has
in mind. 1 do not agree with him it
he means that these centres should be
set up even where there are no buf-
faloes, I do not know in what manner
he wants to remove the imbalance,

Sir, in Andhra Pradesh, the econo-
mics of buffalo-keeping has developed
because of a large number of murrah
buffaloes going from the north to
Andhra Pradesh. So far as I %know,
there is no good breed of buffaldes in
Andhra Pradesh or any other State in
the South. The breeds from the North
have to be improved and should also
be developed in these States as that
will be for the benefit of those States.

SHRI P. RAJAGOPAL NAIDU: 1
would like to know this. He says that
Murrah is not suitable for all the
States. May I request the hon. Minis-
ter to see that a suftable breed s
developed especially in dry-farming
areas?
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RAO BIRENDRA SINGH: I do not
agree with the hoa, Member. Murrah
is 3 breed of buffaloes which has been
found very suitable for European
countries like Bulgaria where it is do-
ing very well. Murrah buffaloes are
taken very well to the conditions in
China, Viet Nam and many other
countries of the world. But, if there
ig any other breed which is  better
suited to Andhra Pradesh aad if the
hon. Member mentions that breed, we
shall see that only that breed is deve-
loped there.

=T ®YAt W w<o whad ; qA-
AT weqer S, AT F ¥ FA FATF
9T @ gyt § | 7g I 9 Iga &
2 1 qU o gt faewe, AT
FIUFL, WA dF qEr &, T w7
A ST AT &, TET I AT & AT
AT AT & |1 wreer wEw
o wgrse # st orer § ) agr #y
TATT YFT A Hggr Fifen & fau
1500 TFF s{for AT ®#T &t § 1 ¥
T ¥ fou agr ox uF g ofr 9§
TER AR 1976 FAZFA AT WS |
AW # 35 FT INTEA &9 g | gHiAQ §
g1 Tga g & e fafme w@
¥ fag gam gwg woT ST &, av
A § A& g warfua fwan g
& ag Wt srevem Wngan § R onorow #
fra-fer et o< g d0 = ®
feq o€ § M7 a1 @ gEfaw wm
A T g 7

TR N fag ;. weme wEEw,
Traita wer g2 gt aar <@ § e waarr
¥ Sravs dar g §, Iy wowT e, wifw
WIS TRYNT ¥ A AT AT g1~
TG W gfamr & 3§ avew @,
Forer & fF sredt reer dar g€ 2 A gt
W AEATAT AT 2 ofr g e w3,
TFAER WA gafrg g &
TF @AM R
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oft et Wi W Wyl : wWewm
wgrey, & ag e WA § fe s
wE gs oY, Toad #, 99 ¥ ¥ v
SICE L

Ty e fag ;T FT dEer
Tg1 g1 & | T & fwwdew g f 0y
WEETAT ¥ @YAT ATTC. . L . (smEAwT). ..
gafew & guaar § f§ #0a a9
o & fau wgen g fo oagemT &
qFET A
afg i ¥ weredr asedy daa

SRAGHA

*374. WA @O WF ¢ T
foerr T QA wAT HAY g A
T Fqr @ia .

(%) #ar ag w2 g f& I O
afgerrat & HeaTqr Fr Afqwadr F
qraed § HArg gEgedT §

(@) afz g, a Far 5@ gagAT
F1 YU FH & faw 14 fagis Frerar
g & faameta §; A%

() afx g, & acEsady &
Frg !

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B, CHAVAN: (a) Yes, Sir.

(b) and (c), Under the Adult
Education Programme priority is ac-
corded to opening of centres for wo-
men, ’

Under the Non-Formal Education
Programme for the age-group 9—14,
the educationally backward States
have been advised to give special at-
tentjon to girls.

The Ministry of Social Welfares ope-
rates a special programme of Func-
tional Literacy for educating illiterate
adult women,



11 Oral Answers

H{\AY gem Wigt ;. wWegEm S,
At Agga 7 wErer frar g fe daae
griw 4 8, Kaqravararfs sfamwaar ¥
ST faerar, ifs strAFrdr @1 gy
g wfawa  wfgamt €1 dear g
wfgamt & fag fosr § ot 39 gor 8,
ag AT AL &, T g9 FH I FI
fawmFTa®s ! 35(oq § qTFIAG HAT
SfY § StrAaT TG § F 7 qradar 1
sfreradt & waIS 3, Tl 59 HAAT F
gfgers a1 § 7 WS, IAT TIA
T I q, qar {73 gy urai #
st afgamst v fafers dear w9 8
ML FATES AT a8 wifg o & qreay
F et afgarai=r stus eear for fira 2,
I H g4 A & forqg HaT AZIK 70
INTFLRE ? F1 5T & I F1E F(SAAT
2 fF £ @ ge F1 TN F ATHY TR
feqa #3477

SHRI S. B, CHAVAN: Sir, so far
as the percentage of literacy in the
case of nine educationally backward
States is concerned jt ranges between
4 43 per cent and 18 per cent. If
the hon. Member is interested in hav-
ing the details the same are avail-
able with me and I can give her. In
reply to (b) and (¢) we have given
priority for opening adult education
centres specifically for women and

scheduled castes and scheduled tri-
bes.

T FOT AN . wweger wErEA,
‘e W<’ 1 T wAwT 3, Oy
A wa F A AAT WIT I W 39
F AT T TG AR § T g
QX T T A0 A1 1@ R | weww
AEIEA, EUA HETA F HeAdq g At
A FET AT B Wr F o 3¥sM
BXT &7 W & | 7 wravg e Sy ¥
qg AT AT g 1F g mifg
st afger vz w1 faretr 3oeta s aa,
ara#xrd gosito wro F fadw 7 ar
gara 4 fx fadis i w1 e fem
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sy, aif Afgam & fao, aefeul &
fd wva &Y giayr g A (e &
faw ot 37 F1 gfasr fasr g% ?

SHRI S. S, CHAVAN: I would like
to refer to the first part of the hon.
Member's questjon, The figure are
regarding the non-formal education
Centres which has been specially ar-
ranged in the 9 educationally backward
States is 7,59,000; the grant given is
Rs. 2,61,14.377. The tota] enrolment
in these 9 educationally backward
States is 7.57 lakhs, We have a sche-
me with the State Governments about
providing hostel facilities for women
and girls but not under non-formal
education.

Wt faaradt =gEdy 0 Fu
qg JAMFIT "ar qgred &1 g fa wem
s3er v fower gat qat sfaarer ofwan
F1HEA qST T_W § | T I WAT
BIEY-BEr wy At fad & foear #1
[ HNTT T § A TE F(Wi g f&
feaat fawrr & aga Y8 &1 W oY
agt foerr # gAfag swgearadi @ o
§ =gt g f agt asfaal & fawr &
fan fans ®v & Wrerfga fwar g
arfe  |nr a@r 9¢ "wq|r asfEar &
wfas ¥ wfus dear § o5 1 747
MIT & qU QEr Fr5  graAr g e
¥ gg feor § &Y &0 WEET a2
Tgr FTAAF q7F Asfwgi Ft faar s
fam 29 qTg 7 1€ GorAT §—— ST
AT WTHH(d "EEAT F AT saeran
g—37 ¥ fao grezes g1, wrerdaey
 coaedr gl, feaid, s@ g &
gfqar 37 &1 & wg arfs sw a0

qTE 37 Fr g ad ?

SHRI S. B. CHAVAN: As far as
Madhya Pradesh ig concerned, the
total number of non-formal educa-
tion centres is  3450; enrolment is
86,215; grants given are Rs. 40,41,900,
Hostel facility is there. Free books
are given, Mid-day mea] faciljties are
available for Scheduled Castes girls,

(Interruptions)
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MR. SPEAKER: I am out to prove
that today I am giving the best possi-
ble attention,

SHRIMATI SUSEELA GOPALAN:
Out of 352 districts in the country,
about 196 districts are there in which
the literacy rate is well below 10 per
cent. Women’s education is lacking.
The education which we are now im-
parting even in the Adult Education
Centres should be imparted in such
a way that it will give encourage-
ment for women to come in large
numbers and join in these Adult Edu-
cation Centres, That scheme is one
which is connected with employment.
That education is one of the things
which gives special qualifications for
them to take up more and more emp-
loyment. In that case naturally they
will come to these Centres and take
up Education. I have scen in Vietnam
that even 50 year and 60 year old
women are coming and joining such
centres. In whatever area they may
be working, they should be given
education which is connected with
the area of their employment, If
you really want to give education to
them in such a way, you have to
start schemes like that so as to im-
part to them education which  will
give them employment opportuni-
ties, which will increase the employ-
ment potential for them. In that case
women will come forward and take
advantage of these Centres, My ques-
tion is: Are you prepared to change
the Adult Education System in such
a way that you can enable more wo-
men t{o take advantage of these sche-
mes, because, basically these are con-
nected with their employment?

The second point why women are not
taking keen interest in education is
because they are more or less looking
after the children at home, The pre-
sent system in regard to imparting
of education to women is not quite
encouraging. The Centre should pay
the utmost attention in regard to
women education. That is very im-
poriant.

PHALGUNA 25, 1902 (SAKA)
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MR, SPEAKER: You are not put-
ting questions. I will declare all the
questions relevant.

SHRIMATI SUSEELA GOPALAN:
Sir, these are questions concerning the
social uplift of women. That is why
my questjon is slightly longer,

SHRI S, B. CHAVAN: Under the
present literacy programme, the Social
Welfare Department have taken into
account all these aspects and while
opening non-formal educational cen-
tres, the condition for enrolment which
in fact, in the case of normal centres
is 30, is being relaxed in order to en-
courage the non-formal education of
girls,

Increase in acreage under oilseeds and
groundnauts

*375. SHRI K. MALLANNA:
SHRI CHINTAMANI JENA.

Will the Minister of AGRICUL-
TURE be pleaseq to state:

(a) what efforts have been made
and engpuragements given to the far-
mers to increase the acreage under
oilseeds, especially groundnut through
suitable crop combination agnd rota-
tion in irrigated areas; and

(b) the details regarding the States
in which there is enough scope for
its development?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (KU-
MARI KAMLA KUMARI): (a) A
Centrally Sponsoreq Scheme is being
implemented to increase irrigated
area under groundnut, majnly in the
southern States in paddy-groundnut
rotation. In addition, a special project
has been sanctioned for Saurashtra
region of Gujarat and one of its com-
ponent is extenion of area under irri-
gated summer groundnut.

(b) Seven States have been3aidenti-
fied with a potential of 14 lakh hec-
tares to be reached by 1984-83. De-
tails are given in the statement laid
on the Table of the Sabha,
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Statement

Potentialities for area under irrigated summer
groundnut by the end of 1984-85.

State Areca in lakh ha.
1. Andhra Pradesh . . . 4.00
2. Karnataka . . . 2.50
3. Tamil Nadu . . . 3.40
4. Orissa . . . . 1-00
5. Gujarat . . . . 200
6. Rajasthan . . . . 0.50
7. Maharashtra . . . 0.40

Total . . . . _-_;3.80

or say - . . . HT:;;

SHRI K, MALLANNA: In the rep-
ly it is stated that there are two sche-
mezs.  First I want to know what the
Centrally Sponsored Schemes and the
Special Projects are. So, far as  the
Saurashtra region is concerned, may
I know from the hon. Minister what
are the Centrally Sponsored Sche-
mes and the Speciai Projects? Now
that these schemes have been taken
up in Saurashtra Region, I want to
know the effect on the production
and the experijence gained in so far
as the groundnut oil is concerned.

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION, (RAO
BIRENDRA SINGH): Sir there is a
Centrally Sponsored Scheme for all
the areas in the country where we
want to extend cultivation of ground-
nut and under that Scheme, on certain
items, a 100 per cent subsidy is avail-
able from the Centre for seed, chemi-
cals for plant protection, and 50 per
cent on transportation charges and

various other things. But 3 spe-
cial project has now been
sanctioned for Gujarat for groun-

dnut and another  special pro-
ject has been sanctioned for Ma-
dhy Pradesh. We want to see the effect
of the special scheme so that we may
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extend it to other areas also later en
because we want to increase the pro-
duction of groundnut, soyabean and
various other oil seeds in the count-
ry. It is known to the hon. Mem-
bers that we are facing shortage in
these items. The special feature of
the Central Special Scheme for Guja-
rat are not very different from what
is provided in the Centrally Spon-
sored Scheme. But certain additional
money jis given to farmers under the
special project in Gujarat, For ins-
tance, the rate of assistance for seed
drill has been provided at the rate of
Rs. 100 per drill by the Government
of India. For the hand-operated equip-
ment Rs, 200 per piece has been pro-
vided and {for the tractor-mounted
equipment Rs_ 4000 per equipment
has been provided. Ana there is
some subsidy on irrigation charges
also and that is Rs, 150 per hactare
on summer ground-nut area. The
special project has been sanctioned
for Gujarat because Gujarat has a
very large potential for increasing
production of groundnut. Most of
the groundnut cultivation in Gujarat
is in dry area,

SHRI K, MALLANNA: So far as
potentialities or production of oilseeds.
specially of groundnut, are concerned,
the Southern States like Andhra Pra-
desh, Karnataka, Tamil Nadu etc_ are
more favourable for this. In view of
this, may I know whether any Re-
search Institute has been centred
there? If not, will the hon. Mintster
assure us that the Government would
set up such a research centre in the
Southern region?

RAO BIRENDRA SINGH: I have
noted the suggestion of the hon,
Member. -

SHRI CHINTAMANI JENA: After
thse two types of schemes are imple-
mented, what would be the increase
in particular and what would be the
requirement of the country at that
time? Further, what is the reaetion
of the State Governments?
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Are they agreeable to the Centrally
sponsored schemes being implemented
in their States? There are so many
complaints from the farmers that
rates are destroying their groundnut
crops under the ground. What pre-
ventive measures does the Govern-
ment want to take so that the ground-
nut crops are not aestroved by rats?

RAO BIRENDRA SINGH: The
Prime Minister herself had written to
the Chief Minister of all the ground-
nut producing States in January this
year and the response from all the
Chief Ministers is very encouraging.
They will take special interest in in-
creasing the cultivation and produc-
tion of groundnut. Gujaset  Govern-
ment is alsg very happy after this
special programme was sanctioned for
them at the instance of the Prime
Minister, At present, the total pro-
duction of oilseeds is around 10 mil-
lion tonnes and by the end of 1984-85.
that is, end of the 6th Plan, we want
to increase it to 13 million tonnes.

SHRI XAVIER ARAKAL: While
discussing the increase in excise duty
on the export of groundnuts in this
House, several suggestions were given
by the hon, Members. One of the sug-
gestions wgas to have 3 national re-
search centres and a central market-
ing cooperative society for collection
and marketing of oilseeds, Has the
Government taken note of that sug-
gestion? If not, will the hon. Minis-
ter note this now and say categori-
cally that a national research centre
and central cooperative society will
be instituted for the purpose?

RAO BIRENDRA SINGH: This
does not arise out of this cuestion,
but these are suggestions and we

have noted these from the hon. Mem-
bers already.

Eafeguarding the Intersts of Peasants
%*376. SHRI P, K. XODIYAN: will

the Minister of AGRICULTURE be
Pleased to state: ¢

(a) whether it is 3 fact that the bulk
of the small and midle Peasants are
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often forced to resort to distress sale
of their produce due to the failure of
Food Corporation of Indig and other
Government purchasing agencies to
enter the market in time; ana

(by if so, what steps have been
taken to ensure purchase of peasants’
produce as soon zs they are brought
to the market?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (KU~
MAR] KAMLA KUMARI): (a) and
(b). No, Sir. Except in a few isola-
ted cases, no such i1eports have Leen
received. Support prices iixed by the
Government are with 1eference to cer-
tain specifications. At the beginning of
the season some farmers bring to
mandis foodgrains not con{orming to
specifications prescribed by the Gove-
rament, Complainls are normally
received from such sources and have
no justification. Adequate advance
arrangements are always made by the
Food Corporation of India sna State
Agencieg to ensure timely purchases.

SHRI P. K. KODIYAN: Mr. Speaket,
Sir, I am surprised at the reply given
by the hon, Minister, The reply is
that practically there is no such case
of distresg sale. The Ford Corporation
of India and the State purchasing
agencies have made adequate arrange-
ments to purchase the peasants’ pro-
duce as soon as they arrive at the
market. I do not know from where
the hon. Minister has got this inlor-
mation. We are working among the
rural people in the countryside in
various organisations and we often
come across the combpla'ntg from the
peasants of not getting the Govern-
ment assured minimum support prices
and often they are forceg to resort to
distress sale. In view of the reply
given by the Hon. Minister, I want
to know what are these adeguate ar-
rangements being made by tha State
purchasing agencles to purchase the
produce as soon as they arrive at®the
market.

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
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AND IRRIGATION (RAO BIRENDRA
SINGH): Sir, adequate arrangements
are made for purchase of surplus pro-
duce of the farmers wherever the
Government decides to purchase cer-
tain commodities like foodgrains. 1
do not know what area particularly
the hon. Member is referring to. He
has made 3 general complaint. But
the FCI, much in aavance of the arri-
val of the harvest in the Manaies, in
consultation with the State (overn-
ment, decides as to where the Stale
Agencies will make purchases and
where the FCI will make purchases.
To my mind this arrangement has
been going on very satisfactorily.
Prices are announced in advance of
the harvest season, the arrangements
for purchase are alsp ‘nade in gdvance
of the harvest.

What the hon, Member probably 1s
referring to ig the difficulty the far-
mers sometimes feel in the teginning
of the season when they bring paddy
to the market and the moisture con-
tent of the Paddy is so high i.e. over
20 per cent, that the FCI is not allowed
to purchase it. Therefore if the far-
mers bring their paddy without drying
it properly, they might be feeling
some difficulty in disposing it of. And
it 1s there probably that the hon.
Member finds that there is some dis-
tress caused to the farmer. But we
have announced time snd again, even
on the radio, that the farmers should
see to it that their paddy dries at
least to the extent to which FCI has
been authorised to purchase.

SHRI P. K. KODIYAN: Sir, the hon.
Minister was referring to the specifica-
tions of the produce. If the proauce
that are brought by the peasants are
below this specification, the FCI may
not purchase. But this is the very
point which the peasanis are often
complaining that the FCI unecessarily
stress these specifications too far and
halx'ass the peasants pften hy refusing
to take their produce. Generally there
is a complaint against the Food Cor-
poration of India among the peasantry
that it is run by the Bureaucracy. It
has no representation of the peasants’
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interest in it, Therefore, it is inte-
rested in purchasing generally the
produce that are brought {o the mar-
ket by the rich peasants gnd rich land-
lords. The bulk of the peasants i.e.
small and medium peasants and mar-
ginal farmers who form 35 per cent of
these total caultivators in our country,
are deprived of the benefits of the sur-
port price. Therefore, I woula like to
ask the Hon. Minister, whether there
is any proposal to demacratise the
functioning of the Food Corporation
of India by including the representa-
tives of agriculturists also in it?

RAO BIRENDRA SINGH: The get-
ling up of a corporation itself means
that there has been authority delegated
by the Gévernment tp anotner agency
in this matter. As regard democratic
zation of FCI, there are some repre-
sentatives of the people als¢ there.
Then there are the officials. And the
FCI, to my mind, hag buen working
very satisfactorily.

The complaint that the hon. Memter
has against FCI, is not 5 complaint
generally from the farmers. It might
be a complaint from certain other sec-
tors. FCI does not decide the moisture
content upto which they can purchase
paddy. We have aiscussed this matter
several times in this House: and 1
have replied to the questions of hon.
Members. And there hag been a diss
cussion. I do not know. There hes
been no suggestion from the hon.
Member, except that the membershio
of FCI should be enlarged; and there
should be more of farmars’ represen-
tatives there. There were three mem-
bers in the FCI; and one of whom
belonged to the farmers. So far,
Government has found this arrange-
ment absolutely satisfactory; zna if
the membership is increased, there
might be a greater danger of members
disagreeing amongst themselves,

You would appreciate that the FCI
has its limitations. Too niuch of
moisture in paddy will prabably mean
that most of the paddy stock will
deteriorate if stored for z long time
That 1g why Government decides that
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paddy will be purchased with a maxi-
mum moiture content of 20 per cent.
Regarding the price fixed Ly the Gov-
ernment, the minimum price will be
paid for paddy with a moisture con-
ent upto 18 per cent ounly. But for
additional moisture zontent, i.e. over
18 per cent upto 20 per cent, there will
be a slight cut in the price. And over
20 per cent FCI does not puarchase any
paddy.

SHRI ARJUN SETHI. Here, the
question speaks about uistress sale of
paddy of medium and small farmers.
And here, not only FCI purchases
paddy; there are other agencies also
which purchase paddy irom the culti-
vators in the rural areas. I raust say
for the information of the hon. Minis-
ter that go far as Orissa is concerned. .

MR. SPEAKER: You don't give in-
formation, Ask for information.

SHRI ARJUN SETHI:. The Minister
has stated here that no distress sala is
there in this counutry. In this context,
I want to know whether he is aware of
the fact that all over the State of
Orissa, in the middle of this month,
i.e. till 15th or 16th March, distress
sale is rampant. If so, what action
does he propose to take in this respect?

RAO BIRENDRA SINGH: 1 have not
received any complaints to that effect.
The State of Orissa is procuring paddy,
and the Government is satisfied with
the rate of procurement by the FCI,
and the State agencies.

MR. SPEAKER: Are not you com-
plaining?

SOME HON. MEMBERS: Yeg Sir.
All are complaining,

Wt fireard s ow ;0w HY
qrE St AT ¥ w7 G @
R FT AT & 5 IR Y e
¥ AGqT #F oFzy A Aoy @ d
AT FOAER S AF A FT
UUNCRGUEEA I S8 UL
HAE ¥ w Y v ooy & ek
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g IS AT QAT X FT AT AT
R R A T g oy & 7
Tq TFT 4 SYITTIT UhcHloMEo0 #T
gty & g gr § 7

FTuyg ¥ ga g f& wsedr
4T TN F WA AT T TETHD F
qeaT FH g far § #K ST w1
ag & fF q®odTemmE o & gt SATRT T3V
g3 3 IRy F @R 99w W 8,
Frorrgafzar T § ¢ w3 gwry
¥ oAy 0 oxvE fagr @ ®) a8
qeqT 51 VF THIT ¥ FIH 7T FT Gl
g, 98 &F ST § FW FI &, G
HeqT F] FAq-LAMAST F o@EA AT
og 15 SfEq cqaTar #1497

TE R Fug o s weEw,
qEET A< & G grT §, &g &4
A T AU & |
st fifesit st o @AY
T FTSrATA AGE AT, T @R
AR F gra AT SAr & 7

St W AR IBN ;g AT dEr
g

Nt Ao Wo Fg :  zuT @AY
FAA TN I AT & avg qMg-
T EreAfeew wE & Ay S
Aarsr oAy § fForR-sie frarat
FY FIARAFAT g WUF gRrg AR
graafeeT & q&T a1z 3§99 49
%, Wf®7 F@T A wf aF 95 W
UE SrEY J% FI feFaa< @ FY ,
% straat =wgen g fF ag @9 aF 9w
FL 20 S qOF  FAFE T TF
FawT  FH A 7

T @it fag : Ag @ @O
qTEE #T TATA S547 FT fTar A
M ge graa § ag dfeaf F wra §
qg IAFT F1AA ot a7y FI & Iy
A gy F gz oft v fay v



23 Oral Answers

‘gt quatua afwia w0 R

*377. ¥ TRMAIL WEA
a1 HAT A T TAOX FT FI A
fw

(%) ¥ agua g fE 3aF Hama
¥ fau  fa=dr qeomigrar afafa &
TS T9  ava wT fEgar w4y g ;

() afe &, av zq/m w59
frg arda #t frar AT &1 W
TH gaeqt ®1 QU 4T §

(%) #av =gt aw g fr afafs
wt dsw wafeag 43 v T §;
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(w) afg g, at Iq& *1 F1
§ =%

(¥) WIHIC F1 @A q3F w7
¥ ATLAT FA w7 fqare g 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL.): (a) and
(b). The Dak Tar Hindi Salahkar
Samiti in the Ministry of Communica-
tions has been reconstituted with effect
from 1st January, 1981. The details of
its members are placed on the Table
of the House.

(c) to (e). The meeting of the Com-
mittee has been fixed for the 4th of
April, 1981. There has been no avoida-
ble delay in convening the 1neceting.

Statement

List of Members of Dak Tar Hindi Salahkar Samiti as on 1-1-1981,

. Minister of Gomm nications

2. Minister of State for Gy n taications

3. D:puaty Minister for C>mmications

4. S:eretary (Gomm 1nications)

5. M:mber (Administration), P&T Board
6. M-:=mb:r (Postal Opzration), P&T Board

7. Me=mbor (Telecom. Opsration), P& T Board

8. Sccretary, P&T Board

9. Chairman & Mmagmg Dxrcctor, Hmdustan 'l'clcprmtcrs Ld,,

Madras

10. Hindi Adviser to the Govt. of India & Sccrcta.ry, Dcptt of Ofﬂcml

Language .
11. Director (OTcial Language)

12. Shri Fatehbhanu Chouhan, M.P. Lok Sabha
13. Shri T. Damodar Reddy, M.P., Lok Sabha
14. Shri P.K. Prajapati, Member, Rajya Sabha

15. To be nominated—Rajya Sabha

16. Shri Ramavatar Shastri, M.P.

17. Shri Ganpat Hiralal Bhagat, M.P.
.

18. Shri Nazeer Banarasi, Varanasi

Chairman
Vice Chairman
Vice Chairman
M-mber
M-=mber
M:mber
M=mber
Ms=mber

Member

Member
Member-Secretary
Member
Member
Member
Member
;  Member
| Member
Member

£9. Dr. Malik Mchammad, Head of the Deptt. of Hindi, University of

Calicut, Kerala.
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20, Dr. Nagendra, Delhi-t100097 % 4
'21. Dr. Prabhakar

Calcutta . . .
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Member

.  Mermber

22. Prof. D.L. Munim, Mf'mber, Gujarat Public Service Commis-

sion, Ahmedabad . R .

23. Dr.(Smt.) Kanika Tomcr, Reader, Hmdl Deptt.

tan, Bolpur, WB.
24. Prof.N. Nagappa, Mysore
25. Father Camil Bulke, Ranchi . .
26. Shri G.P. Nene, Pune . . . .
27. Dr. Sitaram Jaiswal, Lucknow
28. Dr. (Smt.) Priti Lata Tripathi, N. Delhi

29. Dr. Vachan Dev Kumar,
Ranchi University, Ranchi

30. Prof. Yogesh Chandra Choudhry, B.N. College, Patna . .
31. Shri V. Anjaneya Sarma. Kulasachiv, P.G. Complcx, Dakshina Bharat

Hindi Prachar Sabha, Hyderabad

U CTE S T i TR . A
HIF-TAT FT AT AT, 1980 H
BT WIT TW AT AT HATEEIL
gfafd a7 wr g, 1981 ¥ JAT &,
¥@qa ¥ 9g% ag qrAA qgw fx A4
i gor 7 THE! WArAvAS fama
D FI AT FHAT &

(%) =ngere afafy T dzx
am?d ¥ F1§ 7 7rf frow aw g
f& frad feat & dfze @AY =nfeg,
drag #g? EWMamad?

(&) 1 S8 &1 WO I
gfafe 31 w7 fear i 4 FdT 7
TAFF AT qMAa o @ £ a1 98 3
"EH FSurAE AW, I qg AEY
74T 5 17 9@ ¥ fareg 2 Ty =
waqr ar ?oaga difzw gendr s
FRAT o1,  waCcqEr 78 far A1 9%
| oFvw g7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): Mr, Spea-
ker, Sir, a Dak Tar Hindi Salahkar
Samiti was constituted in 1973 with

Prof. & Head of Hindi Department,

Member

Shanti Nike-
. . . . Member

. . . Member
Member
Member
Member
Member

. Member
Member

Member

effect from OQOctober 1973. This had a
tenure of three years; it lasted upto
1976. During this period, there were 9
meetings. Then again in 1978, this was
reconstituted; and during 1978 and
1979 two meetings were held. Then
during the care-taker government the
number of members went upto 47,
when, in fact, as per the guidelines of
the Department of Official Language,
it should not have gone to more than
30, We started thinking in terms of,
reconstituting it in June 1980. In fact;
that committee which was constituted
in 1978 could have continued upto
1981, but because of this lacuna of
large membership we had to think in
terms o’ reconstituting this committee.
Now, it is not like asking a question
that the commitlee can be reconsti-
tuted straightway. overnight; it takes
some time. We have 1o find out the
type of persons needed, It takes some
time to find out whether the persons
who are nominated are interested in
the subject, that is, the propagation
and development of Hindi language,
They should also have adequate know-
ledge of Hindi and at the same time
they have to be from various parts of
the country. We did not get the nomi-
nations for a long time and w& could
not also obtain the consent of the
members who were nominated, for
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some time. In fact by the 13th
November we received the consent
from some members only and the
consent from the remaining members
was still awaited right up to the 29th
November. Even now, the Depart-
ment of Parliamentry Affairs has not
nominated one Member of Rajya
Sabha. Then, we decided to set up the
Committee, in consultation with the
Department of Official Language and
called a meeting. (Interruptions)

SHRI RAMAVATAR SHASTRI: Why
should you take three months for it?
(Lnterruptions)

SHRI KARTIK ORAON: I am just
coming to that. This is only about re-
constitution. (Interruptions) Lot of
work is involved in the preparation of
the background materials for the in-
formation of the members of the Com-
mitlee. Besides this, sufficient notice is
to be given to the members for making
arrangements for their visit to Delhi
Obviously, all this took some time, ]t
is only after three months that are
convening the meeting on the 4th
April, 1981 (Int2rruptions) Are you
satisfied, or not?

T TS T EAY e )

g1
I am not satisfied,
tions)

(Interrup-

PROF. MADHU DANDAVATE: s
this an unstarred question? (Interrup-
tions)

MR. SPEAKER: This is a counter-
question. (Interruptions) It is an ans-
wer to a question.

st Trraare e fz =) aoam-
et AAf F gl Ay g Y E
I 31 yww gAFT ok wr §
AT oA WA 4T A s
qraRmERT 4st 7 Far 7 ¥ 9% adey
¥ ary A AT W 9r ?

feaeriae I | T & SR waer
I 1 AR qF AT AT 1 qfnd e
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TF S AT WA H7 gEr F
&) 75 goetr HTAr o AT | (syam)
WY TATAAT AT 4g ar g
T A & | WA O TAHTRATT AT
FT T ¥ w7 SEY oS, A EA
qme & afeqga wRA T 31w §
ST TRANT AEAT T4 & ¥ 0 §
SHRI KARTIK ORAON: You recom-

mend out of the list which one of them
has to be dropped.

SHRI RAMAVATAR SHASTRI: What
is the rationale? Why should you have
such a big committee? (Interrup-
tions)

SHRI RAM VILAS PASWAN: He is
speaking in English while asking a
question. (Interruptions)

=T TREEAT ARA : § 47 ST
Trgert § o 3dl g8 whEY At Fqid
LUESE A

DR. SUBRAMANIAM SWAMY: You

must first define what is Hindi. We are
all murdering that language. (Inter-
ruptjons)

st T fudtir ama® 2 # oFEY
qgrRT & ug A Ang § o wr vy
ggr w3t & faardia sqTE & s
1T fgedt gemgarx afufa &t 3%
gag 9T ag fFusd & Fmw
fgedt &t w3 T WY AT
g afufaag 1963 # rfo farar
AT 4T 9 #7 AT g & fram
Faa wrg?

oft wiferw I : gw AT £ R
IT A AR AZT HIST
W 15 TQT IY FT WASTAT TV
TRATHETS § T & | (sANw)

SURGRE LT (L (R S Cl
2 ? mwewer wAiTw, MY WA wgEw ¥
7§ az g vac g, afi O fufaqgw
s S | 48 qg Faq] fie wrfw
forget dast 0FF ar qawd 3 T -
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.

dqma (3) agsrAa § wad ? wFA
w1 8 gdEAd W L W
fowe wig & wgy v wdfi Sr<am @
T T3 1 WfgC 8E ST B
# g, gryamTea gregr § madi ?

st w6 ITE : wver faw
W A Agad & fa qeuerAT e
g, 9% BTN ., .. WINH

stam fasrt q@am@ 0 F A
qERT H WE q 4T AL ATHA
Tigm g, fa T fwnim dow A
g3 & = ot snfpafas Fdw gy d
39 & F¥W4 3 He-ETMA (3) W0
o1y & fair H g @ F A gun
g ?Tug ady § wr WY ?

THE MINISTER OF COMMUNICA-
TIONS (SHR1 C. M. STEPHEN): The
circumstance under which this happen-
ed has been already explained. The
position was that this committee was
constituted last in 1978. It could go up
to 1981 So, that committee could con-
tinue  but why it did not, was also ex-
plained. Whereas the guidlines pres-
cribed that the membership should be
around 30, during that period so many
recommendations came and the mem-
bership became inflated to 47. No effec-
tive work could be carried on. New
Members came into Parliament. They
also had to be inducted. Therefore, re-
constitution became necessary. Why
it takes that much time is, we have
got to consult the Official Languages
Department and the Department of
Parliamentary Affairs. So many ‘hings
have got to be done. At the earliest
.time this was constituted and the meet-
ing has been fixed to take place at the
earliest possible time. Four meetings
have to take place in the course of
Year. Four meetings will take place in
the course of the current year.

MR. .SPEAKER: He wants to know
about implementation of Section 3(3).

SHRI RAM VILAS PASWAN: Im-

plementation of the Official Languages
Act.
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MR. SPEAKER: Has it suffered due
to the non-constitution of this com-

mittee?
SHRI C.M. STEPHEN: In our opi-
nion. it has not,

SHRI NIREN GHOSH: What is the
definition of Hindi?

MR. SPEAKER: That
yourself.

you decide

SHRI C. M. STEPHEN: Anything
other than English!

X0 wW fag : sreaer qEvEa, fg=r
EATWT § AT § W TEF
A Fi fgedi wergraT yfafy a=AT
Frfgu ok sw fag o 1 gare wgEr
ore gwar War wrfaa ITT S
7 faedt wfeed wT stfesrn 59
& ISR A H oaqrlr 70 faaw
srday & far zaar afea adl ¢ ofz
I ¥ dudl wgry wag sfad ) wy
gawa § 5 @ swgrve wfafert
aq JAdr § of% w1 €34 T sfa A
afz fud ArFTondl T ©g AT fi savan
ET T a9 # ¥ W4T § ¥4 D AT
qT A6 A g T HTOg H
73 g0 3w F wacw A fadr @)
faqar wdl faar @ i NavT & agd
gra & fas ag T 7 ) A7 XSy wEraa
¥ gg AT AgeT 3. fa zq @ideTEy
arat FIGEAC FAT AT § g A<
St 9y F ugArdr WA §F 3T qrA
T gH wrvarsd a0 fw ag wiwfy
Fgr Sfeg THT FW AT AT wrd
o ?

Wsqw Rgiqw :ud &1 g1 T 2,
¥4 WG FT AT 7L | Wg q 4 AT
F A5 FEE

SHRI C. M. STEPHEN: This com-
mittee has already been constituted. As

far as the P&T department is conceér-
ned, there was a recommendation by
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this committee that we must constitute
similar committees at the divisional
level also. These committees also have
been constituted. We will gee to it
that these committees are meeting re-
gularly and are functioning regularly.
Regarding the recommendations which
have been made, most of them have

been implemented in the P&T depart-
ment.

wia maE & fAg =W

.’.
¥378. st {m s wOmr :
ot Sgurk  wifee
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4T TR |

faaTm

(&) waw wsa wr fagw g9
# I, 58 qa@ 1 IARTA qT
T FT g\ AT SO H AT
gt * faer fafaa simg i9=g
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# forg agraar A spgemn SR FY AT )
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frim (Tdo Mo o) HR &wR
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ITF WA HAFWT HTHT T TG
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F grad, gEHT MAT 90 FUIEIY
% w0 Ea, fgaw A w04AT 16.7
FOT 647 99 1980-81 F T 1

Straw it farg R wram &
fraa = ot £ wrar seaw 24 fRaifa
FAAE | Faw AW TG F o
ANaq aqr fFag & T@EF wU A
AET ¥qC 10 U3 WY G § WK
o Fat W< wigE 3w F Faan
arl & fag arrg & g ararw @i
frre & 18 &0 T §
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ot q® wE IOM 1 WWHEA U
oY T FT @1 A IYFT SUL MY
Foam feam ¥

qrp Faan g fa2 w7
e TEET F A AR MY 7 a7
g & fr At SR 1 T 61
Arg AT FLAHl § | WA 9 T

2 fr gw 77 AU 16 w303 T04T

weEt w1 fgar § 1 MU ¥g FANEC
fr gav R4 A EGAT TN T
aret faer g )
gAY WA 3

MR. SPEAKLR: Question Iour is
over.
AN HON. MEMBER: Thne answer

may be laid on the Table!

WRITTEN ANSWERS TO QUESTIONS

Contracts Awarded Below the Prescri-
bed and Approved Rates By C.P.W.D.

379. SHRI R.L.P. VERMA: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether it is a fact that ‘M’ Divi-
sion of CPWD in particular and others
in general award the contracts, 40 per
cent below the prescribed and appro-
ved CPWD rates;

(b) if so, whether the rates laid
fiown are incorrect and illogical and
is it because of this the quality of
Painting, white-washing and annual
mainienance and repair works is far
from satistactory and poor; and

(c) if so, what steps are being {aken
by Government to safeguard the waste
of public money and providing better

services o the allottees of Government
accommodation?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR BHISHMA NARAIN
SINGH): (a) Yes, Sir, the rates for

4296 LS—2
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painting and white-washing etc, works
are being received upto 40 per cent
below Delhi Scheduled of Rates, 1977.

(b) Schedule of rates are primarily
meant for construction works and are
quite realistic. Lower rates are receiv-
ed for maintenance works due to keen
competition for such works. The quali-
ty of work as per the specifications
prescribed in the contracts are always
insisted upon.

(¢) Dogs not arise.

Setting up of National Youth Commis-
sion

*380. SHRI JANARDHANA POO-
JARY: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE »e
pleasei to state:

(a) whelher Al India  Students’
Leadars Conlerence has urged thie Gov-
ernmeant for setting up National Youth
Commission to look intp the problems
of students and to suggest remedial
measures; and

(b) if so. the details thereof and the
reaction of Government thereto?

THE MINISTER OF STATE
IN THE MINISTRY OF EDUCA-
TION AND SOCIAL. WELFARK
(SHRIMATI SHEILA KAUL): (a)
and (b). Suggestions have been
received from time to time for
setting up a National] Youth Commis-
sion to look into the problems of stu-
dents., The Government is fully seized
of the problems of students and has
their welfare at heart. Keeping in view
the requirements of the situation and
our resources, necessary action is taken
by the Central Government, State Gov-
ernments, Universities and other insti-
tutions of higher education for meeting
the long-term problem of their welfare
as also the problems that may arise
from time to time. Qur approach to
educational development is all along
sensitive to the problems as wel] as
the needs and the overall welfare of
students. »

Since a number of committees and
commissions, including the FEducation
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Commission, have already examined in
depth the various aspects of students’
there is no proposal at present to set
up another Commission.

qzar AT M F A FEG F0

*381. S TH EAQ TWIA ¢
T GAR TEAT A TIE FT A FE
fw .

(%) 71 @g 97 g9 qear A
FIATT & a1 60 SAIGEA HAT ZAUT
gy Tear & =i afe g a1 suw
FIT FLOT F

(@) Far [TETT & 4IAT A}
gt wEr frFe AR e aw
eqrate Fra gfaaiq T A1 faT g
VT

(w) #r 4z 5T & f¥ qzar T&-
FF F2 & JBa6 (197) foanm
Qe @41 A A AFIGF gAW g
FyAY FIE § MIF WA § HIT Ao
aadl ey & afws w1 faraw adf
e

AT {AT &7 Tlo Qo RIHT .

(F) ag a< =& & M s=a
ML gL & &9 F1 TATRIT a1
EAWM QUT @AT T !

(@) sf, &N

() sy, T
Expenditure on Bio-Gas Unitsg

*382. SHRI XAVIER ARAKAL: Will
the Minister ¢f AGRICULTURE be
pleased fo lay a statement showing:

(a) the amount spent on bio-gas
units from 1979 to 1980; and

(b) how many units have been put
up from 1975 onwards, at what cost
and the names of States?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION (RAO BIRENDRA
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SINGH): (a). As per the decision of
the National Development Council, the
Central Sector Scheme for develop-
ment of Local Manurial Resources in-
cluding bio-gas programme became a
State Sector activity (except in the
case of Union Territories) from Ist
April, 1979. However, during the year
1979-80, the Ministry of Agriculture
released an amount of Rs. 120 lakhs as
Central subsidy for bio-gas plants to
concerned State Governments and the
Khadi & Village industries Commis-
sion being the committed liability of
the previous years.

According to the information receiv-
ed from the States 15.479 bio-gas units
are reported to have set up in
various States during 1979-80. The
details about the amount spent on
these plants are being obtained from
the State Governments.

In the Union Territories where the
bio-gas programme is being implemen-
ted under the Central Sector, 27 plants
were set up during 1979-80 and a sum
of Rs. 27,021 has been released as sub-
sidy so far during the current year.

(b). 70,277 bio-gas plants were set
up in different States/Union Territori-
es during the period 1974-75 to 1978-79.
A sum of Rs. 565.77 lakhs was relea-
sed by the Central Government on
account of subsidy. Details are given 1n
Statements [ & II laid on the Table
of the House. [Placed in library. See
No, LT—2115/81).

AMAY T X AR A w1 Fator

*383. =0t frx AT Tz 1w -
Far Trad A 73 7007 7 5O w
£

(%) Farwex w2or ¥ aredt 7€ 0%
Tar3r ary 1 faaior w77 ¥ g aferm
TR

(=) afz gt o 27 aia #r Frsor

T FF q€ g0 I 59 & F4 TF
qqa g SN F FATEAT §; WK
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Demolition of Unauthorised Construc-
tion

384. SHRI CHANDRA PAL SHAI-
LANI: Will the Minister of WORKS
AND HOUSING be pleased to refer to
the reply given to Unstarred Question
No. 6947 on the 17th April, 1978 re-
garding demolition of unauthorised
construction and state:

(a) whether decision has since been
taken to democlish the unauthorised
constructions:

\ (L) if so, the outcome thereof; and

) (c) i‘f not, the reasons for the delay
in taking the final decision?

THE MINISTER OF PARLTAMEN-

. TARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA NA-

RAIN SINGH): (a) and (b). The

Municipal Co:poration of Delhi have _

reported that the court has since dis~
missed the application of the plaintiff,
Shri Kanhayalal, against demolition of
unauthorised construction in premises
No. 770, Ward No. VIII, Gali Kunde-
walan, Delhi. A copy of the judge-
-‘ment of the court has been obtained
by the Municipal Corporation of Delhi
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on 6-3-81. They have stated that de-
molition action will now be taken om
priority basis after observing all the
formalities.

(c) Demolition action could not be
taken owing to stay orders issued by
the court and also because it took
some time for the Municipal Corpora-
tion of Delhi to obtain copy of judge-
ment of the court.

Advance Training in Sugar Technology

*385. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government are pre-
paring any plan to encourage institu-
tion like Deccan Sugar Institute, Pune
for giving advance {raining in sugar
technology; and

(b) if so, details therof?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION (RAO BIRENDRA
SINGH): (a). No, Sir.

(b). Does not arise.

Houses for Backward Classes under
Sixth Plan

386. SHRI MADHAVRAO SCINDIA:
Will the Minister of WORKS AND
HOUSING be pleased to lay a state-
next showing:

(a) whether Government have drawn
up a programme for providing houses
for weaker sections of the Society for
implementation under the Sixth Five
Year Plan; and

(L) if so, the details indicating the
number of dwelling units and ocutlay
thereof (State-wise)?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a). Yes Sir.

(b) The Sixth Five-Year Plan (1980-
85) envisages investments of about s
1,019.20 crores for housing economically
weaker sections and provision of House
sites-cum-subsidy for house construc—
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tion for rural landless labour. The phy-
sical targets, based on prescribed unit
costs, are 123.88 lakh Jdwelling units/
sites. State-wise financial outlays and
physical targets are yet to be worked
out by the State Governments.

-z WzMImr o afwmwy
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Koel Project

*388. SHRI RAM SWARUP RAM:
Will the Minister of IRRIGATION be
pleased to state:

(a) what area is likely to be covered
under Koel Project in Bihar; and

(b) how soon the project is going teo
be implemented?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTICN
AND IRRIGATION (RAO BIRENDRA
SINCH) (a) Presumably the reference
is to the North Koel Project. This
project envisages annual irriga ion of
an area of 1.094 lakh ha. in Palamau
and Gaya districts in Bihar. ‘)

(b) The Project is expected to be
compweted by the end of the Sixth
Plan,

Re . uest from Kerala Regarding Con-
struction of Upper Dam Connected to
Neyyar River in Trivandrum

%389. SHRI A. NEELALOHITHADA-
SAN .JADAR: Will the Minister of
IRRIGATION be pleased to state:

(a) whether any representation had
been received by Government of India
seeking the construction of an upper
Dam connected to Neyyar river in the
Trivandrum District of XKerala for
bringing more areas of cultivation
under irrigation facility;

(b) if so, what action had been takegy
by Government of India on the repre-
sentation;

(c) whether Government of India
had received any communication in
this regard from the Government of
Kerala; and

(d) if so, the action taken thereon?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION (RAO BIRENDRA
SINGH): (a) to (d). A representation
from Shri A. Neelalohithadasan Nadar
Hoti'ble Member of Parliament was
received by the Union Minister of I~
rigation in October 1980 suggestin,
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construction of an Upper Dam connec-
4ed to existing Neyyar Irrigation Pro-
ject. This representation was referred
%o the Kerala State Government. The
»State Government have intimated in
November 1950 that instructions have
been issued to their Chief Engineer to
take up detailed investigations of
Upper Neyyar Dam. Further action re-
garding scrutiny and clearauce eic. can
he taken only after the State Govern-
mment sends a details projeet report.

9 & fRT Sy FAmT gratar
{T‘ﬂ' T srorret
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Priority Date of the House Owning
Employees for Allotment of Goavern-
ment Accommodation

391. SHRI K. KUNHAMBU: will

the Minister of WORKS AND HOUS-
ING be pleased to state:

.(n) whether it is a fact that the pri-
ority dates of some house-owning Go+-
emment employees had been changed
1_:0. 1.9’1'7 irrespective of their date of
Joining the Government service;

3% (b) 1f so, why the same rule waa not
afdmd {o other house-owning CQovern-

ment employees who have alrsady
been allotted Government accommoda-
tion;

(¢) whether the dcecision of the
Works and Housing Ministry of 30th
August, 1980 treating all house-owning
Government empioyees on equal Isot-
ing for the purpose of allotment of
Government accommoczation has hasn
implemented; and

(d) ii not, the reasons thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) It is a fact that Gov-
ernment by its orders dated 29th June,
1977 fixed 1-6-1977 as the priority date
in respect of all house owning Canteal
Government emplovec: in Delhi  for
geaeral pool accommadation, who had
joined Central Govt. ssrvice prins  to

“that date, irrespective of their sciual

date of joining.

{b) “Priorily date” refers oily to
those cases where Government ser-
vants are awaiting alletnment of pene-
ral pool accommodation or change to
their entilled category of accommoda-
tion. The priovity date ot 1-6-1977 was
also applicahle in  respect of those
house-owning officers who had almeady
been allotted Govt. accommeodation
and were waiting for a change fo their
enfitled category of accommodation.

(¢) Yes, Sir,
{(d) Does not arise.

Levy By States on Khandsarl Produc-
tion

8570. SHRI S, M. KRISHNA:
SHRI R. 1. BHATIA:

Will the Minister of AGRICULTURE
he pleased to state:

{a) whether three Khandsari produc-
ing States viz. Uttar Pradesh, Andhra
Pradesh and Madhya Pradesh have
imposed a levy on Khandsari produc-*
tion in. their States;

(b} it so0, the quantum of levy im-
posed and itz possible {mpast o1 the
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overall sugar production during the
current season;

(c) which of other States have fol-
lowed suit;

(d) whether Government have given
or propose to give licence to new units
or propose to expand the existing ones
both in the cooperative and private sec-
tors; if so, its details State-wise; and

(e) the estimated sugar production
during the current year and the steps
to be taken to prevent diversion of
sugar for Khandsari so as to maximise
the sugar output?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) to (e).
In order to check undue diversion of
sugarcane from sugar factories and to
maximise the production of sugar dur-
ing the current season, the State Gov-
ernments of Uttar Pradesh and Madhya
Pradesh alone have imposed, with the
concurrence of the Central Govern-
ment, a 50 per cent levy on Khaund~
sari produced by the first sulphitation
process. The State Governments of
Andhra Pradesh and Karnataka have
also sent proposals for imposition of
the levy but to a lesser extent.

The total production of sugar during
the current season is estimated to be
52 to 54 lakh tonnes. The impact of the
levy on Khandsari on the total produc-
tion of sugar can be known only to-
wards the end of the sugar season.

Government resumed the licensing
of new factories and expansion of pro-
jects in July, 1980, and since then six
licenses/letters of intent have been
issued, three for new units and three
for expansion projects, all in the co-
operative sector in Uttar Pradesh. No
State-wise or sector-wise quotas have
been fixed.
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Allotment of Out-of-Turn Govt. Ac-
commodation

3572. SHRI T. S. NEGI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether it is a fact that he has
approved out-of-turn residential ac-
commodation on medical ground to a
few Government servants on the 15th
January, 1981;

(b) if so, the number of Govern-
ment employees amongst them who
have been allotted residential accom-
modation;

(¢) the number of Government em-
ployees from amongst them who are
yet to be allotted residential accom-
modation; and

(d) date by which Government will
make allotment to the remaining Gov-
ernment servants?

THE MINISTER OP PARLIAMEN-
TARY AFFAIRS, WORKS AND HOUS-

ING (SHRI BHISHMA NARAIN
SINGH): (a). Yes, Sir. -

(b) 19.

(c) 5.

(d) The remaining officers will he
allotted Government accommodation as
soon as vacancies are available.

Fertilisers from Waste Matter

3573. PROF. MADHU DANDAVATE:
Will the Minister of AGRICULTURE
be pleased to state:

(a).whether to conserve the quality
of soil and to minimise expenditure,
Government will concentrate on indige-

nous fertilisers prepared from waste
matter; and

.(b) it so, whether a concrete scheme
will be evolved for the purpose?.
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THE MINISTER OF S{ATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SfIR1
R. V. SWAMINATHAN): (a) and ¢(b).
Yes, Sir. The Central as well ag State
Governments are paying due attention
to recycling of organic wastes for manu-
rial purposes through various schemes,
such as rural aad urban composting,
green manuring, sewage/sullage utili-
sation, setting up of bio-gas plants etc.

The Government of India will be
taking an ambitious programme ot
development of biogas in the Sixth
Plan. An outlay of Rs. 50 crores has
been provided for the purpose. Another
scheme for development & use of bio-
fertilisers is also proposed to be taken
up during the 6th Plan for which an
outlay of Rs. 4 crores has been provi-
ded. Details of these schemes are being
worked out.

Enquiry Regarding Sale of Adulfera-
ted Fertilizers in Haryana

3574 SHRI B. V. DESAI: Will the
Minister of AGRICULTRE be pleased
to state:

(a) whether a big racket in the
sale of fertilizer manufatcured by
Indian Farms Fertilizer Corporation
has been detected;

(b) whether complaints of adultera-
ted fertilizer being sold by un-autho-
rised dealers in Haryana an< in many
other States have been reported; and

(c) if so, wheter any enguiry has
been undertaken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULURE AND
RURAL RECONSTRUCTION (SHRI R.
V. SWAMINATHAN): (a) There is no
manufacturer of fertiliser by the name
of Indian Farms Fertiliser Coropration
and as such, the question of big racket
in the sale of fertiliser manufactured
by the aforesaid Corporation does not
arise.

(b) According to the provisiops of
Fertiliser (Control) Order, any person
dealing with fertilisers requires a re-
gistration certificate issued by the
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State Government. No case has been
reported by any State Government
about sale of fertilisers by persons or
organisations having no such registra-
tion certificate. However, some State
Governments have reported a few
cases of sale of sub-standard fertiliser
in their States.

(c) Under the Fertiliser (Control)
Order, the State Governments have
been vested with adequate powers to
enforce quality of fertilisers and to
take action against persons indulging
in any mal-practice. In the aforesaid
cases, the concerned State Governments
have reported that appropriate action
has been taken.

Improvement and conversion of Roads
under Minimum Needs Programme in
Orissa

2575. SHRI K.P. SINGH DEO: Wil
the Minister of RURAL RECON-
STRUCTION be pleased to state:

(a) the proposals sent by Orissa
Government for improvement and con-
version of roads under the Minimum
Needs Programme;

(b) the cost involved; and

(c) the funds heing allotled {or this
purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSRUCTION (SHRI
BALESHWAR RAM): (a) to (c). For
the Sixth Five Year Plan (1980—85),
the Government of Orissa had pro-
posed a coverage of 878 villages
having a popuiation of 1500 and above,
516 villages having a population he-
tween 1000—1500 and 2742 villages
with population less then 1000 under
the Minimum Needs Programme and
had suggested an outlay of Rs. 124.02
crores. After discussions with the
State Government, the Planning Com-
missiofA has approved an outlay of
Rs. 30 crores for rural roads under
the Minimum Needs Programme in the
State's Sixth Five Year Plan.
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Dispute between Fishermen and
Passengers at Vivekanand Rock
Memorial

3576. SHRI N. DENNIS: Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state:

(a) whether there was any dispute
between the fishing community and
the passengers at Vivekanand Rock
Area in Kanyakumari in Tamil Nadu
in recent months; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL  WELFARE (SHRIMATI
SHEILA KAUL): (a) and (b). The
information is being coilected from the
State Government of Tamil Nadu and
will be laid on the Table of the House.

Waiving of Agricultural Loans by
Haryana Government

3577. SHRI CHIRANJI1 LAL
SHARMA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Haryana Government
has proposed to waive the loans espe-
cially given for agricultural purposes;
and

(b) if so, action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICUTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) The
Government of Haryana has not sent
any proposal for waiving of institu-
tional loans given for agricultural
purposes, now. The State Government
had, in accordance with the decision
for relife in areas affected by the
drought in Kharif 1979, decided to
waive the interest on short-term pro-
duction loans advanced to small and
marginal farmers in areas where crop
loss was more than 50 per cent in
Kharif 197"}

(b) Doer not arise.



49 Written Answers PHALGUNA 25, 1902 (SAKA) Written Answers 50

Revolving Fund for Export-Oriented
Crops

3578. SHRI LAKSHMAN MALLICK:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government propose {o
create a revolving fund for increasing
the production of export-oriented
crops; and

(b) if so, the details thereof?

THE MINISTER OF AGRICULITURE
AND RURAL RECONSTRUCTION
AND IRRIGATION (RAO BIRENDRA
SINGH): (a) This is one of the re-

y commendations of the Committee on

Export Strategy constituled by the
Ministry of Commerce.

(b) The recommendation is as
follows:—
It would be Cdesirable to create

a revolving fund through budgetary
support or other means at the level
of the National Bank of Agricultural
and Rural Deveiopment so that it
could be in a position to provide
soft loans to export-oriented crops.”

House Building Loans to Delhi
University Teachers

3579. PROF. NARAIN
PARASHAR: Will the Minister of
EDUCATION AND SOCIAL WEL-
FARE be pleased 1o state:

CHAND

(a) whether Government have allo-
cated any amount for the purposes of
advancing loans to the teachers of
Delhi University and its affiliated col-
leges for house building purposes
during the last 3 years, year-wise; and

(b) if so, whether Government
would increase the annual allocation
in this regard keeping in view the
large number of applications for this
loan registered in the last two years?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN]): (a) For the first time, the
University Grants Commission paid a

grant of Rs. 10 lakhs to the University
of Delhi in 1979-80 for creaticg a re-
volving fund for payment of house
building loans to the employees of the
University of Delhi and its colleges.
A further grant of Rs. 20 lakhs has
been given by the Commission to the
University for the purpose during
1980-81.

(L) The University have approached
the Commission fo increase the alloca-
tion for house building loans from Rs.
20 lakhs to Rs. 30 lakhs during the
currenl financial year. According to
the information furnished by the Uni-
versity Grants Commission, there is
no possibility of increase.

Head Posi Office at Anandpur,
Keonjhar

3580. SHRT HARIHAR SOREN: Wwill
the Minister of COMMUNICATIONS
be pleased to state:

{a) whether Government has receiv-
ed any representction from the Anand-
pur areas of Keonjhar District m
Orissa to establish a head post office
at the subdivisional headquarters town
of Anandpur;

(b) if so, whether Governmient has
aby proposal to establish a head post
office at Anandpur in the curreat finan-
cial year; and

(c) the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) and
(b). No, Sir.

(c) Does not arise in view of the
above.

New Telephone Exchanges

3581. SHRI MOHAMMAD ISMAIL:
Will the Minister of COMMUNICA-
TIONS be pleased to state the number
of new telephone exchanges to be
opened during the current year; State-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
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(SHRI KARTIK ORAON): New Tele-
phone Exchanges likely to be opened
during the financial year 1980-81.

Name of State No. of
Exchanges
1. Andhra . . . . 113
2. Assam . . . . v
8. Bihar . . . . 1
4- Gujarat . ' . . 24
5. Jammu & Kashmir . . 6
6. Karnataka . . . 8
7. Haryana . . . . 21
8. Himachal Pradesh . . 2
9. Madhya Pradesh . . 18
10. Maharashtra . . . 47
11, Manipur .
12. Meghalaya . . . 2
13. Nagaland . . . 1
_14. Orissa . . . - 10
15. Punjab . . . . 15
16. Rajasthan . . . 15
17. Tamil Nadu . . . 23
18, Tripura . . . . PN
19. Uttar Pradesh . . . 25
20. West Bengal . . . 20
21. Sikkim . . . . 2,

House Owning Officers Having Govern-
ment Accommodation

3582. DR. A. U. AZMI: will the
Minister of WORKS AND HOUSING
be pleased to lay a statement on the
Table of the House showing:

’(a) the number of officers of the
rank of Deputy Secretary and above
working in the various Ministries/De-
partments of the Government of India
igcluding its attached and subordinate
Offices who own their houses in the
capital, but are allowed to retain Gov-
ernment accommodation;
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(b) whether these officers are gett-
ing very high and fantastic rents for
their houses in Vasant Vihar and other
posh colonies in the capital;

(¢) if so, how the rent for Govern-
ment accommodation is recovered from
them;

(d) the particulars of the house-own-
ing retired officers of the rank of Sec-
retary who have been allowed to live
in Government accommodation for
more than six months after their re-
tirement while they are getting fabul-
ous rent for their own houses; and

(e) if so, the reasons thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a). The number of such offi-
cers ig 109.

(b) It is presumed that such of the
officers as have rented out their houses
are receiving rent according to the pre-
valent level of reunts in the market in
Delhi.

(c) The following procedure is adop-
ted for charging of licence fee from the
house-owning allottees of General Pool
accommodation:—

In case the rental income from the
house is Rs. 1,000/- p.m or less the
house owning officers are required o
pay normal licence fee for the Govern-
ment accommodation allotted to them.

If the rental income of the house ex-
ceeds Rs. 1,000/- p.m. but is less than
Rs. 2,000/- p.m. they have to pay half
the market rate of licence fee; and

It the income exceeds Rs. 2,000/-
p.m.,, they have to pay full market rate
of licence fee for the Government ac-
commodation alloifed to them.

(d) and (e). Shri S. M. Agarwal re-
tired Secretary, Ministry of Comruni-
cations is a house-owning officer who
has been allowed to live in Goveérn-
ment accommodation for more than 8
months after his retirement. The permi-
ssion was given as he was appointed
Chairman of the Comniittee to Reéview
technical, economic and fiscal policies
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for the Promotion of Import Substitu-
tion (Department of Industrial Deve-
lopment). After the term of the Com-
mittee expired on 31-10-81 steps have
been taken to get the bungalow vaca-
ted.

Fall in population of wild life.

3583. SHRI SONTOSH MOHAN DEV:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is fact that the num-
ber of elephants, rhinos, buffaloss, bi-
sons, swamp deer, tigers, sambars, hog-
deer, barking deer efc. is fast dwindl-
ing in the country; and

(b) whether any authentic survey
exists in regard to the latest number
of these rare animals, and if so, the
details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAIL RECONSTRUCTION (SHRI
R. V. SWAMINATHEN): (a) and (b).
A country-wide census of all wild
animals has not been done so far.
Hence, it is not possible to indicate
the exact position, However, census
carried out in regard to some of the
bigger animals like tigers, lions and
indicates that their population has in-
creased lately. The exact flgures are
given in the attached statement.

Statement

Information about number of 7igers, Lions and
Rhinocers

Population of Tigers

Year Nos.

972 . . . . . &
1977 . . . . . 2278
1979 . . . . . 3015
Population of Lions

1974 . . . . 180

999 . . . . . 205

Year Nos.

Population of Rhinocers in Kaziranga
National Park of Assam

1966 . . . . . 866
1972 . . . . . 671
1978 . . . . . gbo

The total population of Rhinocers
in Assam and West Bengal is estima-
ted to be 1354 in 1979. '
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Commissioning. of Telephone Auto-
Exchange at Ulhasnagar (Dfstriet
Thana) Maharashira

3585. SHRI R. K, MHALGI: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) what is the phased programme
of the commissioning of telephone
auto-exchange at Ulhasnagar (Dis-
trict Thana) Maharashtra;
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(b) when this phase
was drawn up;

programme

(c) whether the progress of the
project is according to time schedule;
and

(d) it not the reasong thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) (i) Construction of building dur-
ing 1981-83.

(ii) Supply of imported equipment
during 1982-83.

(iii) Commissioning of exchange—
1983-84,

(b) Tn 1979-80.

(¢) and (d) There has bean some
slippage in formal sanction of scheme
due to the same proving unremunera-
tive and thercfore requiring special
approval of P&T Board. Efforts are
still being made to complete the ex-
change in 1984,

Conveyance allowance {0 Head Post
men and Overseer Postmen gn out-
door duties

3586, SHRI SOMNATH CHATTER-
JEE: Will the Minister of COM-
MUNICATIONS be pleascd to state:

(a) the total number of Head Post-
men, Overseer Postmen engaged in
outdoor duties;

(b) the standards for creation of
the above posts; -

(¢) whether Government is paving
fixed convevance allowance to the
public relations  inspector in Group

‘C’ and e 23

(d) if so, the reasons why the
Head|Overseer postmen are denied
conveyance allowance for the similar
work they have been doing?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Information is being collected and

MARCH 18, 1981

Written Answers 56

will be laid on the Table of the
House on receipt.

(b) There are no All India stan-
dards for sanctioning posts of Head|
Overseer postmen. These posts are
sanctioned by Heads of Postal Circles
when they are satisfied about their
need on the basis of_ observation and
merits of the case

(¢) Yes, Sir,

(d) The Head Postmen'Overseer
Postmen do not perform the same
duties in all respects as performed
hyv Public Reclationg Inspciors. Fur-
ther they do not have so much ex-
tensive outdoor duties as Pu':lic Rela-
tions Inspectors to justify the grant
of conveyvance allowance a= rer the
conditions governing the grant of
convevnace allowance,

Study team on Agriculture in Assam

3587. SHRI PIUS TIRKEY: Will
the Minister of AGRICULTURE be
pleasd to state:

(a) whether a study team visited
Assam and North Eastern States in
July, 1980 to study the problem and
prospects of agriculture:

(h) if so the details of the reports
submitted by this team.  and

(¢) the action taken on the basis
of the reports and the recommenda-
tions uptodate and the result achiev-
ed.

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R, V. SWAMINATHAN): (a)
to (c). A statement is laid on the
Table of the Sabha.

Mo Study Team, known as the ‘Cent-
ral Task Force on Agricultural Eco-
nomy of Assam’, constituted by the
Union  Ministry of Agriculture in
March, 1980, visited Assam to study
the agricultural problems of the
State and recommended measureg for
speedy agricultural development. The
Task Force was not required to visit
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the other States and UTs. of the
North Eastern Region,

2, The Task Force made a number
of recommendations jn its Report for
accelerating the pace of agricultural
development in the State of Assam.
These recommendations covered the
followirz aspects of agricultural de-
velopment in the State:

(i) Gearing up the administratjve
organisation.

(ii; Strategy for changing cropping
patterii and supporting network of
extension and inputs.

(ii'Increasing fartiliser consumption: .
strengthing tihe plant protection:
machinery,

(iv; Davoloerment of irrigation in-

cluding comimand area development
and groundwater development

{v) Supplying post-harvest
techno-logy.

(vi) Boosting agricultural credit.

(vii) Promotion of agricultural

marketing and processing.

(vii) Animal husbandry develop-
ment,

(ix) Development of inland fishe-
ries.

(x) Reducing Jhum ecultivation,
(xi) Horticultural development.
(xii) Soil conservation programme,
(xiii) Forestry development.

(xiv) Rural development program-
mes.

(xv) Getting over transport bot-
tlenecks.

(xvi) Building dams across rivers.
(xvii) Flood control.

(xviii) Rural Electrificatien in As-
sam,

3. The State Government are con-
cerned with the majority of the re-
commendations made by the Task
Force and they are taking steps to
implement them, At the Central level
action has been taken to implement
the recommendations with which the
Governr:<nt of India is concerned. An
additional provision of Rs., 1,53 crores
was mads in the 1939-81 Budget of
the Depnrtment of Agriculture and
Cooperation for the implementation
of somo of the important recommen-
dations reguiring additional funds.
Its breal:-vp is as follows:

Rs grores

(i Subs dy on paddy seed . Q.25

(1i, Ticlcries development . 0.20
(i Ant - Plasbhendrs

develunent . . LR

(iv, Coaperriive developrent . oGy

ol - . B 1°55

(i) Supply of Seed:

Govrenment of India moved 13,000
quintals of processed and graded
high quclity paddy seeds to Assam
by a special rake of 65 wagons, Out
of this quantity, 10,750 quintals were
distributed to farmers during  the
kharif sezason, 1980-81. Central subsi-
dy was provided at a rate of Rupees
100 per quintal,

(ii) Development of Fishries

A sum of Rs. 20 lakhs was released
as grant to the Government of As-
sam towaids the purchase of a dred-
ger by the Assam Fisheries Develop-
ment Corporation for the reclamation
of beels in Assam.

(iii) Dexze2lopment of Animal Husban-
dry

Goverrment released Rs. 41 lakhs
for schemes viz setting up of a frozen
semnn bank at Sjlchar; progeny test-
ing of crossbreed bulls under field con-
ditions; strengthening of pig farms;
and poultry and duck development.
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(iv) Cooperation

An amount of Rs, 67 lakhs (Rs. 60
lakhs as loan and Rs. 71 lakhs as
subsidy) is being provided to Nation-
al Cooperative Development Corpora-
tion (N.C.D.C,) for finaneing differ-
ent cooperative development program-
mes such as establishment of vanas-
pati plant oil mill and agricultural
processing unit and development of
marketing cooperative societies jn
Assam,

(v) Fertiliser Distribution

The Task Force has recommended
the opening of retail sale points jn
the interior and declaration of road-
heads as rail-heads for transport of
pool fertilisers on Government of In-
dia account, The fertiliser manufac-
turers operating in the State of As-
sam have already been instructed by
the Government of India to make im-
mediate arrangements for stocking of
fertilizers at convenient points to en-
sure easy availability to farmers.
Government of India has already de-
cided to transport fertjlizers to all
block headquartrs at Government
cost,

(vi) Extension

Recommendations have been made
to strengthen the extension machinery
at the field level and the farmers
training programmes with 5 view to
ensuring quick transfer of technology
to the farmers, The ‘Training and
Visit’ system of agricultural exten-
sion which is a World Bank aided
project, has already been introduced
in the State of Assam.

Opening of new felephone exchanges
in West Bengal

3588. SHRI HANNAN MOLIAH:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there is any proposal
under consideration to open new tele-

Al

MARCH 16, 1981

Written Answers 6o

phone exchanges in West Bengal dur-
ing this year,

(b) if so, the nams of places where
these exchanges will be opened; and

(c) when these exchanges are like-
ly to be in operation?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):

(a) Yes, Str.

(b) New telephone exchanges have
already been opend at Mejhia (Distt,
Bankura) and SIMLON (Distt, Burd-
wan).

New exchanges are planned for
opening for the following places,

1 Gelia

2 Purandarpur

3 Tantipara (Bakreshar)
4 Hatgobindapur
5 Jainty

6 Kuliapara

7 Mthadanga

8 Jhalong

9 Jaigaon

10 Ramnagar

11 Amtola

12 Domkal

13 Hariharpara

14 Nagar

15 Muragachha

16 Anara

17 Ramchandrapur
18 Gopalpur

19 Kalinagar

(c) The exchanges are tentatively
planned to be in operation by 31st
March 1981, Some of them may,
however became operational in 1981~
82 due to delays in supply of certain
equipment and stores,
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Self sufficiency in milk production

~ 3580:SHRI RAMA CHANDRA
* RATH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government have a
proposal to step up milk production in
the country in the coming years;

(b) if so, whether efforts will be
made Statc-wise to make them self-
sufficient; and

(¢c) when the country is goijng to
be self-sufficient with regard to milk?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R, V. SWAMINATHAN): (a)
Yes, Sir, It is proposed to set up
milk production from 30.00
tonneg in 1979-80 to 38.00 million ton-
nes by the end of 6th Five Year Plan

(1984-85) _

million

(b) State-wise
made to become self-sufficient by
implementing the various cattle|buf-

efforts are being

falo development programmes.

(c) Achievement of self-sufficiency
as regards milk production is inter-
linked with many factors, like gene-
tic improvement of indigenous stock,
their maintenance in sound health
and provision for proper feeding,

Centrally sponsored scheme for agri-
cultural production in H.P.

3590. SHRI VIRBHADRA SINGH:
Will the Minister of AGRICULTURE
be pleased to state the names of the
Centrally Sponsored Scheme|Projects

to augment the agricultural produc-
tion of such areas in Himachal Pra-
desh where normal means of irriga-
tion like canals and tubewells are al-
together lacking?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R, V. SWAMINATHAN): (a)
In the catchment areas of Bhakra
(Sutlej) Pond (Beas) and Giri-Bata
of Himachal Pradesh, where normal
means of irrigation like canals and
tubewells are lacking, the following
Centrally Sponsored Scheme are in
operation for augmenting agricultural
production:

(i) “Soil Conservation in the
Catchments of River Valley Pro-
jecs”

(i1) “Integrated Watershed Man-
agement of the Catchment of Flood
Prone Rivers in the Indo-Gangetic
Basin”.

(iii) “Soil Water and Tree Con-
servation in Himalayas”.

Another Centrally Sponsored Sche-
me for Propagation of Water Har-
vesting Technology in Medium Rain-
fall Areas” has been included in the
Sixth Plan.

Assistance for medium irrigation pro-
gent on river Deo in Panchapida,
Orissa

3591, SHRI MANMOHAN TUDU:
Will the Minister of IRRIGATION
be pleased to state:

(a) whether Government have any
proposal to take up constructjon
work of some medium jrrigation pro-
jects in the country during the cur-

rent financial year,
L )

(b) if so whether his ministry has
a proposal to provide Central assist-
ance for the construction of a medium
irrigation project on the river Deo
in Panchapida sub-division of Mayur-
bhanj district in Orisa;
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(c) the expected time of the im-
plementation of the above proposal;
and

(d) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R, ANSARI): (a) Irriga-
tion is a State  subject under the
Constitution and all irrigation pro-
jects including medium irrigation
projects, are investigated, planned,
executed and funded by the State
Government from overall allocation
avaj'a le to them.

(b) :To, Sir.

(¢) and (d), Do not arise,

Proposal to change gquality of cloth
for uniforms

3592. SHR1I SUBODH SEN: Will
the Minjster of COMMUNICATIONS
be pleased to state:

(a) whether there is any proposal
to change the quality of cloth used
for the uniforms supplied to the Post-
men and other category of uniformed
staft;

(b) v-hether Government are consi-
dering to issue terrycot cloth to post-
men and allied uniformed staff of
Postal department insteag of present
mill made ‘Khadi’ drill; and

(¢) whether the design of the Cap
supplied by the staff Unions has been
approved?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir.

(b) A Working Group has  been
constituted by the P & T Department
to go into the question of the type
and qualjty of cloth for uniforms and
other related matters, -

(¢) The question relating to reten-
tion of Cap as part of cotton uniform
or redesigning of these caps and
those worn with warm uniform are
under active consideration,
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Examination for T.E.S. Class IL

3593. SHRI D. S. A. SIVAPRAKA-
SAM: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether the Department had
conducted in August, 1980 examina-
tion for T.E.S. Class II which was
originally scheduled to be held on
November, 1979.

(b) if so, the reasons for postpon-
ing the examination; and

(¢) whether the result of the exa-
mination has been released and if not,
the reason therefor?

THE MINISTER OF STATE IN
THE » INISTRY OF COMMUNICA-
TIOMS SMRI KARTIK ORAON):
(a) Yes, Sir,

(b) Oa account of some admijnis-
trative reasons, the examination was
not held in 1979, It was held on the
6th and 7th August, 1980.

(¢c) Due to administrative difficul-
ties, the results have not been an-
nounced so far. They will be
announced in due course,

Connee ing Dinhata with telephone
service

3594, SHRI SATYA GOPAL MIS-
RA: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) when Dinhata is to be connect-
ed with Calcutta with drect dialling;
and

(b) if not, why?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Dinhata to Calcutta djrect dial-
ling is likely to be provided during
next plan period.

(b) Does not arise.

Interview of Scientists of I.C.A.R.

3595, SHRI F, H MOHMSIN: Will
the Minister of AGRICULTURE be
pleased to refer to the reply given to
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U'-x;starred Question No 21 dated the
17th November, 1980 regarding in-
terview of scientists of Animal Hus-
bandry, Dairying and Veterinary
Faculty of I.C.AR. and state.

(a) whether the results of the re-
maining scientists have, by now, been
declared; if so, when and names of
persons who had been in the list an-
nouncing the results;

(b) if not, the reasons therefor;
and

(c) the stage at which the matter
raised jn the question referred to
above stands at present?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R, V. SWAMINATHAN):
(a) to (c), The results of the Five-
Yearly assessment of the Scientists
have not yet been declared as the
amendment to the relevant rule of
the Agricultural Research Service is
stil] being processed.

Drinking water assistance to Goa

3596, SHRIMATI SANYOGITA
RANE: Will the Minister of WORKS
Central Government for drinking
the assistance given to Goa by the
Central Government for d:inking
water supply schemes during the last
two years?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): Rs, 950 lakhs in
1978-79 and Rs. 11.95 lakhs in 1979-80,
under the Centrally Sponsored Ac-
celerated Rural Water Supply Pro-
gramme.
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Realisation of servicing charges from
the allottees of M.LG. Flats of
Janakpuri

3599. SHRI R. L. BHATIA: will
the Ministey of WORKS AND HOUS-
ING be pleased to state;

{2) whether in termg of sub-para
of para 9 of the usual letter of allot-
ment of a MIG flat issued to the
allottees in Pankha Road Residential
Scheme  (Janazkpuri) in April 1979
the maintenance charges on account
of road, water supply, drainage elc.
is to be recovered from the allottee at
the rate of Rs, 67.50 p.a, till such time
8g these services are taken over by
the Murdcipal Corporation of Delhi;

(b) whether it is a fact that in
case of Janakpurt ™IS Flats, even
though these Services have been
teken over by the Municipal Corpora-

. tion, the DDA is forcing the recovery
, of such charges from the allottees for
I the current year 1980-81; and
i (e} §f so, the reasons therefor and
the stepg which Government proposes
- to take to set matters right?
[ THE MINISTER OF PARLIAMEN-
. TARY AFFAIRS AND WORKS AND
- HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) to (¢). The infor.
mation Iz belng collected and wili be
1 laig on the Table of the Sabha.

Tutomatis Telephonp Exchances in
West Bengal

3600, SHR] SATYA SADF
CHAKRABORTY. Will the Minist
of COMMUNICATIONS be pleased lo
state:

{a) the ©places in West Bengal
where Telephone Exchaage sre sche-
duled to be automatised during the
current year, aud

(b) the exchanges which will be
provided with STD facililies within
the State and putside?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS {(SHRI EKARTIY, ORAQON):
(a) None, Sir.

(b) No new exchange in West Ben-
gal is proposed to be provided with
STD 1facllities during 1480-81. How-
ever, STD facilities at Siliguri and
Asanscl have been/are to be aug-
mented ag follows:—

(1) SILIGURI:

SiHguri having only outgoing fa-
ellity via Trunk Automatic Ex-
change(TAX) at Calcutta has been
provided with both ways STD in
January, 1581.
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(ii) ASANSOL,;

Asansol Trunk  Automatic Ex-
change at present connected to
CALCUTTA TAX js being provided
with direct lines to DELIII TAX by
31.3. 1981,

Towng In Gujarat conncted with
Delhi by S.T.D.

3601. SHRI DAULATSINGH JA-
DEJA. Will the Minister of COMMU.
NICATIONS pe pleased to state:

(a) the number of towns and cities
connected by STD with Delhi in
Gujarat presently; and

(b) the plang for extension of STD
service between Delhi and other
towns in Gujarat in 1981, 1982 and
1983?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(A)* The number of rowns and cities
in Gujarat at present connected by
STD with Delhi are three.

(b) STD service between Delhi and
three more towns of Gujarat is plann-
eda to be provided in 1981, 1982 and
1983,

Ecological Damage

3602. SHRI EDUARDO FALEIRO:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether Government are
aware that severe ecological damage
is being caused in Scuth as 2 result
of large scale extraction of sand
from the seashore by private parties
and consequent soil crosion;

(b whether Government will take
steps to stop this sand extractions
forthwith; and

(c) if so, details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) to (c), The in-
formation is being collected and will
be laid on the Table of the Lok Sabha
as soon as possible,
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Promotion of Time Keepers and
Assistant Time Keepers in Delhi Milk
Scheme

3603. SHRI NAWAL KISHORE
SHARMA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the total number of Time
Keepers and Assistant Time Keepers
working at present in Delni Milk
Scheme;

(b) whether it is a fact that some
of the Time Keepers have been work-
ing as Time Keepers for the last 19
years; and

(c) if so what are the avenues of
their promotions?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHHAN):
(a) to (c¢), There are 6 Time Keepers
ana 7 Assistant Time Keepers on the
strength of Delhi Milic Scheme. One
Time Keeper has been wovrking in the
said post for nearly 19 years. There
are npo promotional posts fiom that of
Time Keeper.

Housing or Backward Classes

3604, SHRI N. SOUNDARAJAN:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the amount allottey for housing
for persons from backward classes
and scheduled castes and scheduled
tribes during the last three years;

(b) the present position of village
housing projects for backward and
SC/ST citizens;

(c) the present positinn and future
programmes for granting lana for
housing to landless agriculture work-
ers in rural areas; and

(d) the concrete efforts made for
housing persons from low income
groups?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) Houslng is a
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State subject and practically all the
social housing schemes are ir the
State sector. Central financial assist-
ance for all State Sector programmes,
including ‘Housing’, is given to the
State Governments in the form of
‘block loans’ and ‘block grants’. The
State Governments are free to deter-
mine their priorities.

(b) As per reports received from
the State Governments, as on 31-12-
1980, about 70,014 houses had been
constructed under Village Housing Pro-
jects Scheme,

(c) As per reports received {rom
the State Governments, about 82.77
lakhs families had been
house-sites upto 31-12-80 under the
provision of house-siies-

house construction

providea

scheme for
cum-subsidy for
for rural landless labour. The Sixth
Five Year Plan (1980—85) provides
for allotment of house-sites tg 68 lakh
families and financial assistance for
house construction to 36 lakh families
at a total cost of Rs.
under the scheme during the Sixth
Plan period.

353.50 crores

(d) The Sixth Five-Year Plan do-
cument lays stress on intensification
of efforts for Lower Income Group
Housing and it is envisaged that the
State Governments
on these lines.

will take action

Scheme to write off loan by States

3605. SHRI B, K. NAIR: Will the

Minister of AGRICULTURE be pleas-
ea to state.

(a) schemes introduced by some
State Governments to write off loan

due from agriculturists;
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(b) amount of similar loans out-

standing in other States;

(c) whether he proposes to issue
any guidelines for co-ordinating such
schemes; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN):
(a) As indicated in the answer to the
Lok Sabhg Unstarred Question No.
2646 on 9th March, 1981 the State
Governments of Maharashtra and
Tamil Nady have deciaed to write cif
certain portions of institutional loans
in their States due from small farm-
ers in.their States. Full details of
the decisions to write-off loans in res-
pect of other States are not available.

(b) State-wise detailed of the loans
advanced by Cooperatives and out-
standing as on 30th June, 1978 are
glven in the enclosed statement.

(b) State-wise details of the loans
India are of the firm view that any
measure involving blanket wrile off of
institutional loans tends to vitiate the
climate for recovery encourage wilful
default and undermine the viability ol
credit institutions. There are alread:
existing mechanisms for giving reliel
by way of conversions or re-scheduling
of institutional loans as well as write-
off of part of the dues ot the weaker
sections when the lianilily is beyond
their repaying capacity, in special cir-
cumstances. The policy of the Gov-
ermment of India, s indrcated in the
frame-work for the Sixth Plan and
the Sixth Five Year Plan approved by
the National Development Ccuncil in
August, 1980 and Fcbruary, 1981 res-
pectively, The Reserve Bank o: India
had already issued guidelines to all
State Governments indicating the
various relief measures that are pos-
sible of repaying capacity of the
borrowers are affecteq due to natural
calamities,
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STATEMEET
Loans outstanding—disbursed by cooperative Credit Institutions.

a

(Rs. in Iakhs)
Name of the State/UT Totalloans Of which Total  Of which
eutsanding outstanding loans out-
as on to Small out- standing

30-6-78  Marginal standing to small/-
--at PACS farmers at CLD/ Marginal

level and PLDB farmers
others  level as on
30-6-78
I 2 3 4 5
1. Andhra Pradesh . . . . . 1283a2.790 6500.92 14567.44 4118.05—
2. Asam . . . . . <« . 796.34 . 174-27
3. DBihar . . . . . . . 3648.40 .. 7976 -70
4. Gujarat . . . . . . . 21801.02 3424.4  8534.31 ..
5. Haryana . . . . . - . 7158.32  2320.36 6330.41
6. Himachal Pradesh . . . . . 1807.98 789 .63 229.03
7. Jammu & Kashmir . Lo . . 944 -23 665 .70 280.17 230 .80
8. Karnataka . . . . . . 12900.20 4712.67 11480.71
9. Kerala . . . . . . . B8590.24 5214.83 3250.52  656.78
10 Madhya Pradesh . . . 12138.43 2572.34 8885.69 1242.99
11, Maharashtra . .. . . . 20446.86 6028.78 16244 .23
12. Manipur . . . . . - . 111.97 . ..
13. Meghalaya . . . . . . 156.06
14. Nagaland . . . . . . 18.39 2.65 - ..
15 Orissa . . . . . . . 5258.40  2726.14 2903.25
16. Punjab . . . . . . . 6Bo1.15 3648.16 7512.30 .
17. Rajasthan . . . Lo . 7899.86 1620.21 4020°:%6 e
18. Tamil Nadu . . . . . . 20726.38 10684.01 12982.81 .
19. Tripura . . . . . . . 163 .01 115.40 18.50 0.63
20, Uttar Pradesh . . . . . . 191g2.50 9158.30 19783.11
21. West Bengal . . . . . . 7471-.41 .. 2360.49 1414.62
22. Chandigarh . . . . . . 8.65 4-78
23. D.N. & Havel; . . . . . 12.33 12.33 . ..
24. Delhi . . . . . . . 162.75 . .. e
25. Goa Daman & Diu . . . . . 67.72 . . ..
26, Lakshadweep . . . . . . 12.44 12.44 .. .
27. Pondicherry . . . . . . 160.99 .. 64 .48 .
28. A & N Islands R . . . . 19.98 19.98 . .

179807.65 5534-.42 127508.73  7663.96

Note:s Indicates info;mntion not available.
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Conditions to be Observed by Coopera-
tive House Bullding Soclety on the
Plots of Land Leased to them by DDA

3606. SHRI BHEEKHA BHAI: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it is a fact that various
conditions in respect of plots of land
leased out of by the Delhi Administra-
tion to members of Cooperative House
Building Societies in Delhi relating to
(i) putting up of houses within two
years of allotment, (ii) renting out of
houses Ior a period not beyoad five
years, (iii) ban on transfer benami or
otherwise to non-members, (iv) use by
the owner or g tenant of building for
purpose other than private dwelling
are not_being enforced;

(b) the authorities which are res-
poasible to oversee the observance of
these conditions; and

(c) in how many cases action has
been taken for non-observance of
these conditions during the last 3
years and in how many cases relaxa-
tion has been granted and for what
reasons?

THE MINISTER OF PARLIMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) No, Sir.

(b) Delhi Development Authority,
Municipal Corporation of Delhi and
Laad and Building Department of
Delhi Administration.

(¢) The Delhi Administration have
.reported that extensiong are granted
In respect of condition mentioned at
(i) of part (a) of the question in
accordance with the guidelines 1laid
down from time to time by the Lt.
Governor.

Delhi Administration have reported
that 82 complaints have been received
by them in regard to non-observance
of other conditions and necessary
action under the lease terms will be
taker}, after making appropriate
enquiry,

Nomination on Departmeut FPromo-
tion Committee Education Directorate,
Dethi

3607. SHRI CHANDRADECQ PRA-
SAD VERMA: Will the Mnister of
EDUCATION AND SOCIAL WEL-
FARE be pleased to state:

(a) the names of aided schools un-
der the East District of Directorate of
Education, Delhi Adminisiration, who
have appliea to the Zonal Education
Office for nominating the representa-
tives of the Directorate on the De-
partmeéntal Promotion Committees/
Selectioy Committees of the schools
for filling up the vacant posts but
have nof ‘been supplied the names of
such repf&dentatives so far; and

(b) the action taken to expedite the
nomination of such represcniatives?

THE MINISTER OF EDUCATION
AND SOCTIAL WELFARE (SHRI
S. B. CHAVAN): (a) 1 Shri Guru
Teg Bahadur (Khalsa) C'rls Senior
Secondary School, Sis Ganij.

2. Gandhi Harijan Co-cducational
Secondary School, Ghonda.

3. DAV Senior
Gandhi Nagar.

Secondary School,

4. Ramrattan Amirchand Gita, Se-
nior Secondary School, Shankar Nagar.

5 Khalsa Girls Senior Secondary
School, Chunag Mandi.

6. SGTB Girls Senior Secondary
School, Pul Bangash.

(b) The Delhi Admimstraion has
reported that cases at S. No. 1 & 2
are under process wheraas cases at
S. No 3 & 4 are pending for want of
certain papers from the -chugls, the
cases at S. No. 5 & ¢ have been re-
ceived by the Delhj Admiaistration
only recently and they exvect t, clear
these cases shortly
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Annual Adjustment Grants to Aided
Schools of Delhi

3608. PROF. AJIT KUMAR MEHTA:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state;

(a) whether the annual adjustment
grant for the year 1979-80 hag been
finaliseq and paid by the Director of
Education, Delhi Administration to all
the aided schoolg in Delhi:

(b) if not, the reasons for delay in
making payment of such grant; and

(c) the steps proposea to be taken
by the Delthi Administration to avoid
such delay in future which puts the
managements of thg aided schools ir
financia]l difficulties?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI! S. B.
CHAVAN): (a). No, Sir.

(b). The Delhi Administration have
reported that the Annual :dJdjustment
accounts for the vear 1979-80 were re
quired to be sent by the schools to the
Directorate of Education, by 31st July,
1980. These accounts have been
received from 138 institutions only by
February, 1931, The statements ot
accounts from 59 institutions are yet
to be received. That being so, the
adjustment grants could not be releas-
ed in time to all the aided srhools.

(c). All efforts are being made to
obtain the audited accountsg and other
documents/information from the de-
faulting schools to finalise cases as
early as possible.

Prohibiting Baby Food Advertisement
for Bottle Feeding

7609. SHRI A. K. ROY.
SHRI ARIF MOCHAMMED
KHAN:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state.

(a) whether it is a fact that it has
been estiblished that bottle feeding
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milk powder to infants substituting
breast feeding is injurious to health;

(b) whether it is a fact that there
is a code called International Code for
Infant Food Industry (ICIFI) prohobi-
ting direct promotion to the public
these Baby Foods by advertising in the
newspapers, if so, the details thereof;

(¢) whether there is another code by
WHO/UNICEF putting more stringent
measures against promotion of baby
food for bottle feeding, if so the detuils
of that code;

(d) whether it is also a fa-t that
multi nationals like Hindustan Lever,
Glaxo and also Amul ana Sapan open-
ly violate that code by advertising
openly their product for bottle feed-
ing; and

(e) if so, the steps taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SMT. SHEILA
KAUL): (a). Yes, Sir.

(b). There is g proto‘yve national
code of marketing in developing
countries prepared by the Internafion-
al Council of Infant Food Industries.
The said code does not permit sales
promotion or promotional advertising
Gesigned to increase sales of infant
formulae or other breast milk substi-
tutes to the detriment of preast-feed-
ing.

(¢) Yes, Sir. The draft code sug-
gested by WHO/UNICEF puts more
stringent measures against promotion
of bottle feeding. The draft code aims
at prohibiting the advertising or other
forms of promotion of wroducis like
breast milk substitutes and comple-
mentary goods. It also proviles for
the use of health care system and
health workers for promoting breast
feeding and preventing them to he
misused.

(d) and(e). The draft code is in the
preparatory stage and hence the ques-
tion of violation by any of the manu-
facturers does not arise, at this stage.
Government is already considering the
steps t0 he taken in this respect for
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i i ertise-
roduction, marketing and adve
ﬁxent of defferent foods and feeding
pottles. The draft code is under study
by an Expert Group.

Drought in Tamil Nadu

3610, SHRI S. SINGARVADIVAL:
will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are aware
of the drought in g number of districtg
in Tamil Nadu;

(b) whether the State Govern=
ment of Tamil Nadu has sought for
any Central assistance for the drought
relief;

(c) the guidelines suggested for
declaring a district as drought affect-
ed; and

(d) if so, what the Central Govern-
ment propose to do in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
According to the State Government,
scarcity conditions are prevailing in
part or whole of the districts of
North-Arcot, Dharmapuri, Padukotaij,
Chingleput, South Arcot, Ramanath-
puram, Salem, Tiruchirapalli, Peri-
yar, Thanjavur and Madurai.

(b) An advance intmation of the

need for Central assistance has been
received.

(c) There are no specific guidelines
as such but the State Government
consider the crop yields, the drying
up of water sources and the extent of
unemployment, prevailing among the
agricultural laWpurers before starting
any relief work® 1In districts where
crop yield is less than 50 per cent,
land reveaue is remitted,

(d? The Central Government is
keeping a watch on the situation and
will consider sending a Central Team
to assess the needs of the State, as

soon as a Memorandum is received

Pho D. from school of compater and
system science

3611. SHRI C. CHINASWAMY: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether it is a fact that the
School of Computer and Systems
Science has not produced a single
Ph. D, during the last six years al-
though more than one crore of rupees
have been invested in the school;

(b) if so, the details thereof; and

(c) steps taken by Government to
improve the school?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) and (b). On the pre-
sumption that the question refers to
the School of Computer and Systems
Sciences of the Jawaharlal Nehru
University, New Delhi, the position is
that the first admissions to the M.
Phil Ph.D. programmes were made
in 1976, The first student has already
submitted his Ph.D. thesis and another
is expected to do so shortly. 13 stu-
dentg have already been awardeq M.
Phil degree, The amount gpent on
Computers in the School is Rs, 36.81
lakhs,

(c) Does not arise.

Standard of Education

3612. SHRI H, N. NANJE GOWDA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether education lacks proper
planning aand half-hearted implemen-
tation of educational reformg had
createq an academic crisis in  the
country; and

(b) if so, the steps taken by the
Government to improve the standard
of education?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHR] S. B.
CHAVAN): (a) and (b), No, Sir. The
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National Policy Resolution on Educa-
cation 1968 provides the goals and
perspectives of educational develop-
ment and successive five year plans
provide the focus on action program-
mes and strategies for development.
Within this broad framework, the
Central and State Government pro-
grammes are reviewed annually dur-
ing the *“Plan discussions”, It is tie
continuous endeavour of the Cen-
tral and the State Governments to
improve the standard of education,

Extinction of snakes

3613. SHRI BHIKU RAM JAIN:
Will the Minister of AGRICULURE
be pleased to state:

(a) whether it is a fact that ruth-
less and extensive destruction of sua-
kes for commercial exploration have
brought their extinction and caused
ecological imbalance leading to da-
mage to foodgrains; and

(b) if so, the action Government
propose to take in this regard?

THE MINISTER ' OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a}
and (b). Snakes are generally not
killed or destroyed for commercial
exploration, nor is their evidence that
this likely to bring about their ex-
tinction. However, Government s
aware of the role of snakes in main-
taining ecological balance, particularly
in controlling agricultural pests, and
the following steps have been taken
for their protection:—

{i) Some species of snakes have
bean included in the Scheduleg of
the Wildlife (Protection) Act, 1972,
thereby providing legal protection
from hunting or killing,

(i) States|Union Territories have
been advised not to issue traping
liasnces for snakes.

(ili) Export of snake skins has
been banned.
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Pane] of vacancies in F,ClL.

3614¢. SHRI R, N, RAKESH: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Government of
India have issued instructions that
there should be one panel for existing
and probable vacancies for each grade
and cadre in a year,

(b) whether it is alsp a fact that
the Fooq Corporation of India is hav-
ing the practice of drawing more than
one panel for promotion from Cate-
gory II to Category I and within
Category I for different grades and
cadres;

(c) if so, the reasons therefor; and

(d) the number of promotion panel
for each grade and cadre drawn in
1978-1979 and 1980 and the number of
employees considered and selected in
each panel?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V., SWAMINATHAN): (a)
According to Government of India
instructions issued in December, 1980
panel for promotion to selection posts
is to be drawn with reference to the
number of clear regular vacancies
proposed to be filled in the year.

(by and (c). The normal practice
followed by the Fooq Corporation of
India is to draw one panel for promo-
tion from Category-II to Category-l
and within Category-I for filling va-
cancies in a year, However, panels
have been drawn mopf than once in
a year when f{res ‘vlacancies have
arisen in the year on account of death,
resignation, voluntary retirement,
creation of new posts, deputation of
officers outside the organisation, re-
patriation of deputationists etc.

(d) A statement giving the requi-
site information ig laid on the Table
of the House. [Placed in Library. See
No. LT-2116/81].
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Air pollution in Gujarat by Chemical
Industries

3616. SHRI R. P. GAEKWAD: will
the Minister of WORKS AND HOUS-
ING be pleaseg to state:

(a) whether Government are aware
about severe threat posed to large
industrial cities in Gujarat, especially
Baroda, on account of air pollution by
chemical industries concentrated in
the region;

(b) whether Government are aware
that this menance ig increasing at an,
alarming pace; and

(c) if so, steps taken in this mat-
ter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) Government is aware of the
magnitude of the problem.

(c} The Air (Prevention and Con-
trol of Pollution) Bill has been pass-
ed by both Houses of Parliament,
However, before the Bill becomes an
Act certain minor amendments sug-
gested by Rajya Sabha are to  be
ratified by the Lok Sabha,

Rao Tula Ram College, Delhi

3617. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of EDU-
CATION AND SOCIAL WELFARE
be pleased to state:

(a) whether Employees Welfare
Association of Rao Tula Ram College
hag drawn the attention of the Delhi
University to the problems of the
college;

(b) if so, what they are; angd
(c) the action taken alongwith th-

steps envisaged to be taken in the
interest of the college and the staff?
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THE MINISTER OF EDUCATION

AND SOCIAL WELFARE (SHRI S. B,

.CHAVAN): (a) Yes, Sir,

(b) The problems mainly are:

(i) Non-payment of salaries to the
college employees from November,
1980 onwards;

(ii) Mismanagement of the college
with the result that there is not a
single student on the rolls of the
college at present.

The Association has, in the circum-
stances, suggested the taking over of
“the college by the University of Dalhi;

(¢c) The salaries have been paid to
the staff of the college upto and in-
clusive of October, 1980, although with
the grant released by the University
‘Grants Commission during 1980-81,
salaries upto December, 1980 could
have been paid. Further grant can
be released by the Commission only
after the college submits audited ac-
countg for 1979-80 and the statement
of anticipated income and expenditure
for the period from 1st October 1980
to 31st March 1981.

On account of the serious mis-
management of the affairs of the col-
lege, the University of Delhi had at
one stage accepted a suggestion of
the Chairman of the Governing Body
for the take over of the college by
the University, Before the modalities
of transfer could be affected, the
Managing Society of the college with-
drew its offer and refuseq to hand-
over the college to the University,

The Management of the college has
also filled a Writ Petition against the
University of Delhi, which is at pre-
sent pending in the Delhi High Court,
questioning the University’s action in
not approving the names of the nomi-
nees of the Trust on the Governing
Body of the college and also having
-nominated seven additional Members
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on the Governing Body. On receipt
of the judgment of the Delhi High
Court on the Writ Petition, appro-
priate action will be taken by the T ni~
versity of Delhi and the University
Grants Commission.

Taking over of procurement and dis-
tribution of foodgraing by West
Bengal

3618. SHRI MUKUNDA MANDAL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government have de-
cided to discontinue procurement and
distribution of foodgrains by the Food
Corporation of India after March 31;

(b) if so, the reasons thereof;

(c) whether the Government of
West Bengal has decided to take over
the procurement and distribution of
foodgrains from the Food Corporation
of India from April in view of the
Central Government decision; and

(d) if so, the reaction of the Gov-
ernment?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
RAO BIRENDRA SINGH): (a)
to (d). The original agreement of
1966 by which the work of internal
procurement and distribution in West
Bengal wag taken over by the Food
Corporation of India was actually
between the Corporation and the State
Government. The Food Corporation
of India and the State Government
had recently agreed on the transfer of
the work back to the State Govern-
ment with effect from 1st April, 1981,
Meanwhile, some of the employees of
the State Government whose services
had been placed at the disposal of the
Corporation on deputation in connec-
tion with the work entrusted to it,
filed a petition before the Supreme
Court asking for issue of appropriate
writ(s) against their reversion to
State Governmeat and in favour of
their absorption in the Corporation.
Ag the petition is still pending before
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th- Supreme Court, the Food Corpo-
ration of India has decided to wait for
the judgment of the Court before
taking any further action.

Creation of buffer stock of Sugar

3619. SHRI SUBHASH CHANDRA
BOSE ALLURL

SHRI K. P. SINGH DEO:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether, in view of experience
of 1980, Government have considered
the desirability of having a buifer
stock of sugar, so that Government
can always have an effective say over
distribution and price of sugar; and

(b) if so, the deteails thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
and (b). Government are fully alive
to the need for creation of a bujfer
stock of sugar to even out inter-sca-
sonal and inter-seasonal fluctuations
in the availability and prices of sugar.
Building of a buffer stock is, how-
ever, possible only in a year of plen-
ty. Despite a substantial increase in
production expected during the cur-
rent season over last year’s produc-
tion, the total availability would just
meet the needg of the year. The next
year, 1981-82, is expected to be a
vear of surplus production of sugar-
cane angd sugar, conducive to building
a buffer stock.

Implementation of Agrarian aspect of
20.point programme

?620_ SHRI BHOGENDRA JHA:
Will the Minister of AGRICULTURE
be_ pleased to state the latest position
with regard to actua] imp]ementation

of the agrarianp aspects of 20-point
programme?

THE MINISTEM OF STATE IN
THE MINISTRY g AGRICULTURE
AND RURAL CONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)

Presumably, the Hon'ble Member is
referring to the point relating io the
liquidation of rural indebtedness. The
subject of money lending and money-
lenders and debt relief are covered
by Entry 30 in the State List of the
7th Schedule of the Constitution of
India. As such, legislation for regu-
lating money lending and money len-
ders is within the competence of State
Legislatures. Detailed guidelines
were sent to the State Governments
in August 1975 as part of the 20-Point
Programme, for taking suitable legis-
lative action on providing Debt Relief.
On the basis of these guidelines, rhe
State Governments enacteq appro-
priate legislation and have taken
action for implementing the legisla-
tion. Statewise position is given in
the statement laid on the Table of
the House. [Placed in Library. See
No. LT-2117/81].

Companies under MRTP act and
FERA entering fishing industry

3621. SHRI K. A. SWAMI: Will the
Minister of AGRICULTURE be
pleased to state:

(a) whether Government are aware
of the penetration of the fishing indus-
try by MRTP and FERA Companies;

(b) whether the spirit of Govern-
ments policy to restrict their expan-
sion is not being violated by the char-
tering or leasing of foreign trawlers;
and

(b) what steps Government have
taken to thwart such moves by
MRTP and FERA Companies?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (2a)
The Government policy is one of
speedily developing deep sea fishing
for which small and medium entre-
preneure are given encouragement
through c:oft loans, However, the
present policy does not praclude
MRTP|FERA companies from entering
thig field with their own finance and
subject to usua] clearances. In the
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matter of permission for chartering
fishing vessels MRTP]FERA compa-
nies will receive only the last prio-
Tity.

(b) No, Sir,
(c) Does not arise.

‘Notice boarq in urdu near Muslim
monument in Delhl

3622. SHRI CHITTA MAHATA:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a fact that Urdu
does not find a place in the cultural
notice boards displayed near Wuslim
monuments in the country and parti-
cularly in Delhi;

(b) if so, the details in this regard;
and

(c)what action Governmgnt propose
to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SMT.
SHEILA KAUL): (a) to (c), Irres-
pective of who built the monument,
the cultural notice boardg are put up
at the protected monuments in Hindi
and English and also in a regional
language in non-Hindi speaking areas.

Night shelters for migrant workers

3623. SHRI K. PRADHANI: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether there is any proposal
under consideration to extend the
facilities to the construction of night
shelters for migrant workers; and

(b) if so, the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND

\ HOUSING SHRI BHISHMA NA-
\RAIN SINGH): (a) Yes, Sir.

(b) The Delhi Development Autho-
rity has informed that a proposal has
been mooted for construction of ten
more niyht shelters during the Sixth
Five Year Plan to accommodate an
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additional population of five thous-
and, .
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Number ¢Of drought affected villages
in Maharashtra

3625. SHRI SHANTARAM POT-
DUKHE: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) how many villages are drought
affected  villages in Maharashtra
State;

(b) whether Government have sent
a team of experts to assess the situa-
tion;

(c) if so, whether Government
have received the Report of the team
sent by Government which visited
Akola District in Maharashtra State;
and

(d) i{ so, the steps which Govern-
ment are taking to minimise the
grievances of drought-hit villages?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
According to the information given
by the State Government to the Cen-
tral Team, as many as 12,479 vil-
lages are affected by drought in Ma-
harashtra,

(b) Yes, Sir,
(c) Yes, Sir.

(d) The report of the Central Team
has been considereq by the High Le-
vel Committee on Relief and propo-
sal to approve a ceiling of expendi-
ture is under consideration of the
Government of India,

In the beginning of 1980-81, 40,000
MT foodgrains under the ' Normal
and Special Food for Work Pro-
Programme  were allotted to the
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State. Over and above this, an
additiona]l allocation of 32,000 MT
foodgrains and a cash assistance of
Rs. 558 lakhs towards material com-
ponent and Rs. 17840 lakhs towards
wage component have been sanction-
ed under the National Rural Employ-
ment Programme, The State Govern-
ment has also been sanctioned Rs, 11
crores as short-term loan for pur-
chase and distribution of agricul-
tural inputs to the farmers during

1980-81.

Grants-in-aid to implement Environ-
mental improvement Scheme in
Andhra Pradesh

3626. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the Government of
Andhra Pradesh have made any re-
presentation to the Centre for sanc-
tioning Grants-in-aid to implement
environmental improvement schemes
of slum areas in Andhra Pradesh;
and

(b) if so, the action taken by
Government thereon?

THE MINISTER OF PARLIA.
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) and (b), The
Government of Andhra Pradesh
sought financial assistance from the
Central Government for implement-
ing projects of environmental im-
provement of slums in the twin cities
of Hyderabad ang Secunderabad.

. The State Government wag informed
that since the Scheme for Environ-
mental Improvement of Urban Slums
was in the State Sector, projects
under the Scheme were to be finane-
ed out of State Plan allocationsg,

Development of Rural Cottage
Industrieg

_'?_927_ SHRI JAGDISH TYTLER:
Wil the Minister of RURAL RE.
- CONSTRUCTION be pleased to state:

(a) whether a Conference of Stat
¥ - - e
Industrieg Ministers ang Chairman
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of the Khadi and Village Industries
Boards was held in January, 1981;
and

(b) if so, the decisions taken and
action proposed by the Government
for the development of rural cottage
industries?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BALESHWAR RAM):
(a) Yes, Sir.

(b) The Conference was convened
mainly to consider ways and means
to streamline the working of the
State Khadi and Village Industries
Boards and to accelerate the promo-
tion of the Khadi and Village Indus-
tries programme in the rural areas,
A number of suggestions for streng-
thening the State Khadi and Village
Industries Boards, improving their
infrastructure and streamlining their
functioning were made in the confer-
ence. There was consensus on the
preparation of a ‘model »ill’ for
adoption by the States with suitable
modificationg in the light of local re-
quirements, In each of 5011 develop-
ment blocks, already covered under
integrated rural development pro-
gramme, 50 families living below the
poverty line, will be covereq under
Khadi and Village Industrieg sector
every year during the 6th Five Year
Plan period.

Pollution

3628. SHRI GEORGE FERNAN-
DES: Will the Minister of WORKS
AND HOUSING be pleaseq to state:

(a) whether Government are aware
of the complaints made by the peo-
ple in the villages near Birla’s
Harihar Polyfibres in Harihar of
pollution from the Birla unit creating
an intolerable situation in their area;

(b) if so, whether Government
have directed Harihar Polyfibres to
take any preventive measureg to end
the pollution;
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(¢) whether Government have
under consideration any long-term
measures to end industrial pollution
in the country; and

(d) if so, the details thereof?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) to (c)., Yes,
Sir.

(d) Control of Pollution at source
is the immediate short-term measure
adopted by the State Boards and the
Centra] Boarg for the Prevention
and Control of Water Pollution set
up under the provisiong of the Water
(Prevention and Control of Pollu-
tion) Act, 1974, The Central Board
for the Prevention and Control of
Water Pollution have together, with
the State Boards, however, under-
taken the following long-term mea-
sures:— 7

(i) classification and zoning of
rivers at various reaches to plan
river-basis-wide pollution control
programme,

(ii) Regular monitoring of water
quality through 200 sampling sta-
tions om different rivers.

(iii) Evaluation of pollution Po-
tential in the river basins.

Scale of Pay of Telecom. Mechanic
in P & T Department

3629, SHRI SURAJ BHAN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it ig a fact that the
Telecom, Mechanics working in the
Indian Railways Central Sectt.,, Delhi
are appointed in the payv scale of
Rs, 425—700 ang those appointed in
the P. & T. Deptt., to do the same
job are appointed in the pay scale of
Rs. 260—480; and

(b) if so, why thig discrimination
and steps the Government proposes
to remove this discrimination?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
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TIONS (SHRI KARTIK ORAON):
(a) and (b). It is a fact that telecom,
technicians (previously designated as
mechanics) are appointed in the pay
scale of Rs, 260—480. As regards
comparison with other Departments,
the pay scaleg of technicians in the
various Government departments

—~—were fixed by the Third Pay Commis-

sion after taking iato account the
duties and responsibilities, basic re-
cruitment qualifications etc. obtain-
ing therein, Consequently a pay
scale of Rs, 260—480 was prescribed
for the telecom. technicians, How-
ever, a proposal for upward revision
of the pay scale of telecom. techni-
cians with simultaneoug revision of
recruitment qualificationg was ex-
amined recently but was not agreed
to by the Government,

Development of Small znd Medium
Towns

3630, SHRI SAMAR MUKHER-
JEE: Will the Minister of WORKS
AND HOUSING be pleased to stete:

(a) whether there ig any preposal
under the consideration of the Gov-
ernment to develop about 200 small
and medium towns in the country to
reduce pressure to Metropolitan
cities; and

{b) if so, names of those towns
State-wise and details in this regard?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) A Centrally
Sponsored Scheme for the integrated
development of about 200 small and
medium towns with a population of
less than one lakh each during the
current plan periog is undgr opera-
tion.

(b) The names of the towns cone
forming to the guidelines of the
scheme are proposed by the State
Governments and the project rcports
are scrutinised by the Central Gov-
ernment, The details of the towns so
far assisted State-wise are contasined
in the Statement.
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Statement
S. No. State Town
r 2 3
1. Andhra Pradesh (1) Anakapali
(2) Ramachandra Puram
(3) Tenali

2. Assam

3. Bihar

4. Gujarat

5. Kerala . .

(=2}

. ¢Maharashtra

(4) Viziangram
(5) Bhimavaram.

. (6) Tinsukia

() Silchar
(8) Jorhat
(9) Tezpur

(10) Gopalganj
(11) Hajipur
(12) Saharsa

(13) Anand

(14) Porbandar
(15) Patan North
(16) Veraval Patan
(17) Valsad

(18) Palanpur
(19) Kottayam
(20) Guruvayoor
(21) Trichur
(22) Kayakulam
(23) Tellichery
(24) Tirur

(25) Barsi

(26) Manmad
(27) Parli Vaijanath
(28) Yavatmal
(29) Satara

(30) Manmad
(31) Ratnagiri
(32) Amalner
(33) Katol

(34) Parbhani
(35) Kamthi
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8. No. State

Town

5. Madhya Pradesh

8. Orissa . .

9. Punjab
10. Rajasthan

1r. Tamil Nadu

(36) Bilaspur .
(37) Dewas

(38) Khajuraho
(39) Ttarsi

(40) Rewa

(41) Katni
(42) Puri

(43) Sambalpur
{44) Pathankot
(45) Pali

(46) Baran

(47) Bhilwara

(48) Sikar

(49) Churu

(50) Sumerpur
(51) Nathdwara
(52) Barmer

(53) Ganganagar
(54) Dharampuri
(55) Karur

(56) Pudukottai
(57) Udhagamangalam
(58) Gobichetti
(59) Trichaguru
(60) Manargudi
(61) Palani

(62) Mettupalayam
(63) Chengalpatti
(64) Connor
(65) Manamadurai
(66) Dharapuram
(67) Attur
(68) Tiruvannamalai

(69) Udamalpet
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8. No. State

Town

12. Uttar Pradesh

13. Tripura

14. Goa Daman & Diu

(70) Azamgarh
(71) Fatehpur
(72) Jaunpur
(73) Hathras
(74) Banda
(75) Barabanki
(76) Rai Bareli

(77) Udaipur
(78) Panaji

Formulation of National Policy of
Nutrition

3631, DR, KRUPASINDHU BHOI:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) the recommendations made in
the Conference of State Social Wel-
fare Ministers for formulation of a
nationa] policy of nutrition; and

(b) the steps being taken lryv Gov-
ernment to implement {hose recom-
mendations?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) and (b).
Conference of State Social Welfare
Ministers held on 20 January 1981 re-
commended that a National Policy on
Nutrition should be formulated to
provide optimum nutrition for every
citizen in the country within a re-
asonable period with priority for vul-
nerable groups of children and
mothers. The formulation of National
Nutrition policy is at first draft stage.

Fishery Harbour Projects in Kerala

3632. SHRI G. M. BANATWALLA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government of Kerala
have submitted for sanction any fish-
ery harbour projects;

(b) if so, when these projects were
submitted;

(c) the details of these projects;

(d) whether the required sanetion
has been given; and

(e) if not, the steps taken to ex-
pedite the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) Revised project reports includ-
ing economic evaluation on Vizhinjom
and Neendakers fishing harbours
were received in May, 1979 and Feb-
ruary, 1981 respectively, In addition,
proposals for small harbour works
were also received during 1979-80 :'n
respect of Munakkakadavu, Neeles-
waram, Cheruvathur and Chettuvai.

(c) The details are as follows:—

(1) Neendakars: This harbour is
estimated to cost Rs. 370 lakhs and
is designed to provide facilities for
1480 mechanised fishing vessels. The
main components of the harbour
are inner breakwater, wharf shore
facilities and dredging.

(2) Vizhinjom: This project is
estimated to cost Rs. 3275 lakhs out
of which the harbour (Stage II) will
cost Rs. 700 lakhs, It is designed
for deep draught fishing vessels. It
consists of mainly breakwaters,
quay, slipway, other shore facilities
and dredging.

L
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(3) Munakkakadavu: This har-
bour is estimated to cost Rs. 10.25
lakhs and designed for berthing of
about 30 small fishing vessels. The
main components are land acquisi-
tion, wharf and dredging.

(4) Neeleswaram: The cost is esti-
mated at Rs. 10 lakhs to provide
facilities for the existing small fish-
ing vessels. The main components
are reclamation jetty and other
shore facilities.

(5) Cheruvathur: This is estima-
ted to cost Rs. 10.30 lakhs and con-
sists of dredging, wharf and other
shore facilities. The harbour ™~ is
intended for providing facilities for
mechanised boats.

(6) Checuvai: This js a work
costing about Rs. 10 Jakhs and inten-
ded for providing minimum facili-
tieg for the existing fishing vessels.

(d) and (e). During 1979-80 no
fishing harbours could be sanctioned
for want of evaluation study report in
respect  of the completed harbour.
This report has since been received.
Consequently, all the proposals have
been taken up for appraisal. They
will be posed for investment decision
immediately after appraisal is over.

Steps to Get up Standard of Sports

3633. SHRI T. R, SHAMANNA:
SHRI P, K. KODIYAN:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether Government have noted
that now the performance of our
sportsmen is far from satisfactory
particularly in international sports;
and

(b) whether Government would
take proper measures to gear up the
standard of our sportsmen?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): (a) While it
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is a fact that the standard of games
and sports in India is below the world
standard, India holds a good position
in some of the games in so far as
Commonwealth and Asian standards
are concerned.

(b) The following steps are being
taken to improve the standard of our
sportsmen in the country:—

(1) The training has
more organised, systematic
result oriented.

become
and

(2) Panel of coaches and natio-
nal coach in each game and sport
have been appointed.

(3) Various sport equipment re-
quired for training purposes are
being imported.

(4) Synthetic track and Synthetic
hockey field are being laid to help
the training of athletes under mo-
dern conditions.

(5) Foreign expert coaches are
being called to coach our sportsmen
where Indian talent is lacking.

(6) Sufficient competitive experi-
ence is being imparted to our sports-
men by sending them abroad to
take part in the international com-
petitions,

(7) Olympic Solidarity Courses
have been conducted in the National
Institute of Sports, Patiala, in
which foreign experts have been
called to advance the knowledge of
our coaches.

(8) Physical facilities like indoor
halls, hostels etc. are being  im-
proved at the NIS, Patiala which is
the main centre of coaching at
present.

(9) The construction of NIS
South Complex, Bangalore, is being
taken in hand immediately. The
construction of NIS Eastern Com-
plex, Calcutta, is already in pro-
gress these days,

(10) A cadre of competent techni-
cal officials including judges, re-
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ferees and umpires is being pre-
pared through holding short courses.

(11) The coaching and training
plans for preparation of our teams
for 1982 Asian Games have
been finalised by the Federations
concerned. 3 camps lasting 6, 6 and
4 weeks respectively have been al-
lowed at Government cost each
year. In addition, there are 3 extra
campsg in a year at Government cost
for the teams which are participat-
ing in an international competition
abroad or in India.

(12) Diet allowance of the cam-
pers for Asian Games has been in-
creased from Rs. 16/-per head per
day to Rs. 19/-per head, per day.

T, W wagw afad ¥
W W UTRIW W1 WO
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gadta wid aay faatn gk wa =
Hat (st Wer  araw  fag)
(F) & (9) : ag A wFa
T AN G & HIX GATIEH 9T @
g St |

Research Scholarg in M.A, (Linguis-
tics Programme Centre

3636. SHRI JAGPAL SINGH: Will
the Minister of EDUCATION AND
SOCIAL WELFARE Dbe pleased to
state:

(a) whether it is a act that M.A,
(Linguistics) Programme in the Cen-
tre of English and Linguistics in
School of Languages in Jawaharlal
Nehru University was suspended.

() if so, the reasons therefor;

(c) the number of Research Scho-
lars that were admitted in the Cen-
tre since its inception and the num-
ber of those who submitted their
thesis (with titles thereoi) and the
number of such Research Scholars who
left the Centre without completing
their research work standing  the
reasons therefor; and

(d) the steps proposed to be taken
by Government in the matter?

THE MINISTER OF EDUCATION
AND SOCIAL WLEFARE (SHRI
S, B. CHAVAN): (a) to (d), The n-
formation is being collected and will
be laid on the Table of the Sabha in
due course,

Kerala Agro-Industries Corporation

3637. SHRI M., M. LAWRENCE:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Central Govern-
ment has {reated the XKerala Agro-
Industries Corporation as a Central-
ly sponsored scheme till 31st March,
1979;

(b) if so, what was the share capi-
tal contribution of the Central Gov-
ernment till that date;
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(c) whether the Central Govern-
ment paid the contribution in full;
and

(d) if not, the reasons thereior?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Yes,
Sir.

(b) The share capital contribution
of the Central Government till
31.3.1979 was Rs. 163,18,700,

(c) and (d). During the rericd from
1.4.1977 to 31.3.1979 the Government
of Kerala requested the Central Gove-
rnment for equity contribution of
Rs. 55,73,200 stating that the State
Government would contribute Rs. 58
lakhs towards its share of the equity.
However, the Committee on Papers
Laid on the Table (Fifth Lok Sabha)
had, during hearings in July, 1976,
been critical of the defaulting Corpo-
rartions for their failure to bring
their accounts upto-date and submit
their annual reports in time for plac-
ing on the Table of the Lok Sabha and
suggested that there should be no more
release of funds to such Corporations
by the Government of India. This
position was brought to the notice of
the State Government though a latter
from the Union Minister of Agricul-
ture to the Chief Minister, Kerala,
dated 27.8.1976 and also to the Corpo-
ration through a letter dated 18.1.1978,
Since the Corporation did not fulfil
the requirement of timely submission
of annual accounts and reports, the
Central Government did not accede
to the request of the Kerala Govern-
ment.

Discontinuance of M. A. (English)
in Jawaharlal Nehru University

3638. SHRI RASHEED MASOOD:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a fact M.A, (Eng-
lish) programme has been discontinu-
ed in the Central of English Linguis-
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tics in the School of Languages in
Jawaharlal Nehru University;

(by if so, since when the programme
has been discontinued stating the rea-
sons for its discontinuance;

(¢) whether any Departmenta] in-
quiry was held before the programme
was discontinued; and

(@) if so, the result thereof?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) to (d). The infor-
mation is being collecled and will be
laid on the Table of the Sabha in due
course.

Memorandum from Kerala Slate
Bamboo Corporation

3639. SHRI K. A, RAJAN: Will
the Minister of AGRICULTURE be
pleased lo state:

(a) whether Government have  re-
ceived a memorandum dated 7th Feb-
ruary, 1981, from the Kerala State
Bomboo Corporation Limited regard-
ing som: of their problems; and

(b) if so, the details thereof and Go-
vernment’s decision thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) No. Sir.
Government of Indig has not received
any memorandum from the Kerala
State Bomboo Corporation Limited.
But Gowvernment of Kerala have re-
ported that it has rfeceived memoran-~
da dated 3.2.1981 and 4.2.1981.

(b) The Corporation has requested
the Stale Government to allow the
Corporation to collect reeds at
seifiniorage rates which were prevalent
prior to 22.12.1980. The State Govern-
ment have issued orders on 3.3.1981
alloting 20.000 Tonnes of reeds per
year to the Corporation for 10 years
from 1.11.80 at the rates which were

existing before the present revised
seigniorage rates effectve under State
Government’s orders of 22.12.1980.

Progress of Cross Breeding Programme

3640. SHRI ARJUN SETHI: will
the Minister of AGRICULTURE be
pleased to state:

(a) whether any study has been
conducted regarding the health of ani-
inals causing infertility in a number
of animals;

(b) whether it is not a fact that ani-
mals belonging to landless labourers
and weaker sections of society are
better in health and production is
also higher than those belonging to
landlords and large farmers;

(c) whether it is also a fact that
cross breeditng programmes ave also
tiot giving satisfactory reswits in this
regard; and

(d) if so, what step; Government
have taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Yes, Sir.

(b) The Health and production of
animals depend primarily on efficient
health cover, good feeding and mana-
gement practices irrespective of whe-
ther the animals belong to landless la-
bourers and weaker sections of society
or to landlords and large farmers.

(c) and (d). Cross-breeding pro-
gramme are giving satisfactory results
wherever good health cover, feeding
and management are being provided.

Change in Compesition of U.G.C.

3641, SHRI NAREN GHOSH: Wwill
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether there has been any de-
mand for changing the composition of
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U.G.C. with representatives from
States and Universities.

(b) if so, whether that would be
considered; and

(c) if not, reasons thereof?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) to (c), Government
have received a resolution adopted
by the Association of Indian Univer-
sities at their annual meeting held on
1st February, 1981 at Hyderabad,
wherein they have recommended that
the U.G.C. needs to he strengthened
with the addition of a couple of whole-
time members, and it should be made
mandatory {o drawn certain percen-
tage of membership of the Commission
from amongst the ranks of the Vice-
Chancellors. Government have not S0
far taken a view in the matter.

Nursery Schools in Delhi

2642. SHRI AMAR ROYPRADHAN:
SHR] CHITTA BASU:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a fact that manage-
ment of the nursery schools in Delhi
comes under the purview of the Delhi
Education Act;

(b) if so, details thereof and the
number of nursery schools;

(c) whether these have been re-
cognised and registered under the Act;
and

(d) if not, the reasons therefor?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) Pre-primary schools
are included in the definition of the
term “school” under the Delhi School
Education Act.

(b) and (c). Recognition of schools
under Delhi School Education Act,
1973 is not compulsory aad as such
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the exact number of nursery schools
in Delhi cannot be ascertained. There
is mo provision for registration of nur-
sery schools under the Delhi School
Education Act, 1973 and the rules
made thereunder.

(d) The question of registration of
nursery schools does not arise in view
of reply to parts (b) & (c¢) above. Re-
cognition of nursery schools in Deihi
can be granted by the Local Bodies
like Delhi Municipal Corporation New
Delhi Municipal Committee and Can-
tonment Board within their respective
jurisdictions to such of the schools as
apply for it.

Radical Changes in U.G.C. Policies
3643, SHRIMATI GEETA
MUKHERJEE:

SHR] K. M. MADHUKAR:

SHRI H. N. NANGE
GOWDA ;

SHRI K. LAKKAFPA:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a fact thal the per-
forimance of Uaiversity Grants Com-
mission in developing viable facilities
for higher education gnd maintaining
standards is far from satisfactory:

(b) if it is, whether the UGC is con-
templating some radical changes in
its policies and functioning:; and

(c) if so, what are the details there-
of?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) to (c). No, Sir. The
University Grantgs Commission, hows-
ever, reviews its policies and pro-
grammes from time to time with a
view to bringing about improvements
in their formulation and implementa-
tion. The Commission has not pro-
posed any radical changes in its poll=
cies and methods of functioning.
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Poultry feed

3646. SHRI SUDHIR GIRI: will
the Minister of AGRICULTURE be
pleased to state:

(a) the total need of the country in
respect of pouliry feed;

(b) the total production thereof in
the country during the years 1979-80,
1980-81; and

(¢) the total quantity of poultry
feed exported during the years 1979-80
and 1980-81; and

(d) the Government’s reaclion tc the
suggestion of tolal ban on the export
of poultry feed?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTIONS (SHRI
R. V. SWAMINATHAN): (a) The
estimated total requirement of poultry
feeds for improved egg laying and
meat type poultry stocks only, during-
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1980-81 has been worked out at 24.36
lakhs tonnes.

(b) It is not possible to give precise
production figtres since poultry feed
in manufactured by a very large num-
ber of individual pouliry fariners as
well as by small medium and large
size feed manufacturing units in the
public, cooperative and private sec-
tors.

(c) and (d). The item Poultry feed’
is not separately classified in the
Indian Trade Classification on the
basis of which foreign trade siatistics
are compiled and maintained and
hence it is not possible to indicate the
quantity of Pouliry feed exported.
However, the expori of Compound
Cattle and Poultry feed was freely
allowed upto 22-11-1979 and was to-
tally banned from 23-11-1979 to
28-12-80. The Tan has been li‘ted from
29-12-80. The auantity of compound
animal feed exported during 1979-50
was of the order of 45,677 tonnes (pro-
visional). The export of ‘Compound
Cattle and Pouliry Feed’ has been al-
lowed withia a ceiling of 25.000 tonnes
during 1980-81.

There is no proposal at present to
impose a total ban on export of poul-
try feed.

Posts Lying Vacant in I1.C.A.R.

3647. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of AGRI-
CULTURE be pleased to state:

(2) whether it is 3 fact that a num-
ber of senior posts in the ICAR are
lying vacant bringing the entire work
to stang still;

(by if so, the aumber and category

of posts lying vacant in the ICAR as
on 31t January 1981; angd

(c) the steps taken to fill up these
vacancies?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) A num-
ber of senior posts did fall vacant due
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o retirements, transfers and promo-
tions etc. but alternate arrangements
had always been made for looking
ufter 1the work pertaining to the va-
cant posts. It is, therefore not true
that the entire work of the Council
stands still.

(b) (i) Scientific posts 12
(ii) Administrative posts 2

(cy Out of the 12 senior Scientific
posts which are vacant. the pust of
Assistant Director General (AES&M)
has since been filled on 28.2.1481L.
Selection for the post of Deputy Direc-
tor General (AS) and Assistant Direc-
tor General (Education) have heen
made. The offer to the selected can-
didate for the post of Assistant Direc-
tor-General (Edn.) is under process.
The Govt. of India have not yel laken
a final decision regarding the appoint-
ment 1o the post of Deputy Direclor-
General (AS). The remaining 9 posts
have bheen advertised by the Agricul-
tural Scientists Recruitinent Board.

Selections for the 1{wo administra-
tive posts have been finalised and the
selceted candidales have  been re-
quested through the Deptl. of Person-
nel {o join the post eaxlv.

Central Aid for supply of Milch Ani-
mals to Agriculturistg in M.P.

3648. DR. VASANT KUMAR PAN-
DIT: Will the Minister of RURAL RE-
CONSTRUCTION be nleased to state
how much Central assistance wa pro-
vided to the M.P. Government against
their demand to purchase milch ani-
mal as a subsidiary occupation to far-
mers and agriculturists to supplement
their income during the last three
vears?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION. (SHRI
BALESHWAR RAM): Centra] assis-
tance provideq to Madhya Pradesh
against their demards for the
cross bresd calf rearing component of
the special Livestock Production Pro-
grainme for small/marginal farmers
and agricultural labourers during the
last three years. is given in statement.
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Milch animals distribution is also a

component under the SFDA/IRD Pro-
gramme but no separate Central assis-

[

tance is either demanded or provided
for this component specifically.

Statement

(A) Central allocation, State demand, Central release and ut']'saton under the Cross-bred
Calf —Rearting Scheme of Special Livestock Production Programme in Madhya Pradesh :

1977-80
{Rs. in lakhs)

Yecar Central Utilisation  State Central

allocation Demand release

1977-78 12.00 6.932 6.30 6.32

1978-79 22,00 16.770 14.67 15.00

197980 16.00 16.070 20.52 22.61%
NOTE : (1) Release of funds is based on actual utilisation in the first three quarters of the  year
and anticipated expenditure in the last quarter of the yrar.
(2) Includes arrear payment of Rs. 2.11 lakhs for the carlior years.
(B) Clentra]l allocation, Ccntral release and Utilisation of funds under SFDA and IRD
Programmes in Madhya Pradesh : 1977—80
- Small Farmers Deveclopment Integrated Rural Development Programme
Agency Programme (SFDA)

Year ———
Central Central Utilisation Central Central Utilisation
allocation rclease alloeation rclease

(Rs. in lakhs)

1977-78 . 230.60 254.14 —a — —

1978-79 . 316.62 285.84 738.40 607.05 346.78

1979-80 A7 163.75 129.50 349.24 610.80 388.g25 574.02

Norte : *Allocation figures are not available separately.

5

wi’The IRD Programme was started in 1978-79.
@, wThe CGentral allocation was equally matched by the allocation from the State
Government.

WHAT 5 BT

. (g AT&TH A
T4 AL AT A
Wit BTN
. 3649. i ®F WA WAl : T
et s 3o WA yg AN AT
gar sk f o

(%) #ar 1979 ¥ T5fcF+ & a
grafoar Aeursdid Fi “igolr wrrfig
Tar’ & wenia @A wdten T
FT seara Prarendr &

(=) %z g, 9 wa 5% TNE
g9y grzfiyw Aeietr w0 dEar
fRad & ov == & 97 Fur F 5 a%
T WEHG AT F AR AT
grEzT fow s F o3y ¥ frare e
OUHAT B AIK

(w) weRadr AT aur & 7

dadia s qar fqafw o wiww
ot (AR wRmuteg) o (%) O
g | FEAT H IR T HETH AT B



: 123 Written A1ifwers

9 " winfad) 1 wEfa w@
N TEAT £

(@) =t (7). If% wEzs i
vafa @1 Afern &7 747 foar @ g
TAfAT 7 3410 A7 ¥ T AG G

Delay in Supply of Uniforms and Um-
brellas to Class IV and E.D. &taff in
Kerala

3650. SHRIMATI SUSEELA GOPA-
LAN: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether Government have re-
ceived complaint from the Class IV
and extrag Depariment Staff in Kerala
circle that there is abhnormal delay in
the supply of uniformis and umbre-
1las; and

(b) if s5. what steps have been
taken to reduce their grievances?

THE JINISTER OF STATE 1IN
THE MINISTRY OF CAMMUNICA-
TIONS (SHRI KARTIK ORAON): (a)
and (b). Yes Sir. The supply of uni-
forms io Class IV staff in Keraly cir-
cle was delayed due to delay in sup-
Ply of cloth by the contracting firms.
The supply of uniforms to these staff
has since been completed. Umbrellas
to class IV staff were supplied in time.
Supply of umbrellas to E.D. staff was
completed in February, 1981.

Population of Poultry and Price of
Eggs and chicken Meat

3651. SHRI T. DAMODAR REDDY:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the total population of poultiry
~in the country ang tota] production of
eggs and chicken meat per year in the
country;

(b) the average price paid to the
farmers for each egg during the last
three years, Year-wise;
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(c) the average rates of poultry
feed during the above years;

(d) whether any =steps have been
taken or proposed to be taken to pay
remunerative price for eggs to the
poultry farmers; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMNINATHAN): (a)
The total population of pouliry in the
country was 138.544 million as per
1972 census. The estimated production
of eggs was about 12,820 million during
1979-80 aad that of chicken meat
during 1979 was 1.07.000 tonnes.

(b) A statement showing the ave-
rage wholesale prices of eggs in diffe-
rent markets of the country during the
last three years is attached. The poul-
tfry farmers generally get the whole-
sale price minus the transportation
and other incidental charges like
wholesales's commission etc.

(¢) The rates of various poultry
feeds vary in different regions of the
couatry and from manufacturer to
manufacturer. As per the information
available with the Ministry of Agrl-
culture, the prices of layer feed ran-
ged from about Rs. 1050 to Rs. 1461
per tonne during 1978, from Rs. 1010
to Rs. 1574 per tonne during 1978
and from Rs. 1100 to Rs. 1735 per
tonne during 1980,

(4} and (e). To ensure remunera=-
tive prices for eggs to the poultry far-
mers. the Government of India have
entrusted the responsibilities of mar-
keting of eggs and poultry at the
National and Regional level to the
National  Agricultural Cooperative
Marketing Federation of India Ltd.’
(NAFED). Fiaancial assistance to the
exfent of Rs, 42.00 lakhs has already
been provided to NAFED for suppore
ting its eggs marketing and promo-
tional activities. The NAFED which
has already started egg marketing
activity in the northern region is also
taking - steps to  enter this field In
other areas in the country.
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Statement

Awerage wholesale egg prices expressed in terms of price per egg in rupees in major markets of the country.

Years
Name of the Market
1978 1979 1980
Bombay . . . . . . . 037 037 036
Calcutta 046 046 047
Madras 034 034 035
Delhi . . 035 035 037

Opening of Divisional Headquarters at
Chhapra and Sub-Divisional Head-
guarters at Siwan

3652. SHRI KRISHNA PRATAP
SII\_IGH; Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government are aware
of the demand being made by the
people of Chhapra and Siwan in
Bihar for the opening of a Divisional
Headquarters at Chhapra and a Sub-
Divisional headquarters at Siwan;
and

(b) if so, the steps taken in this re-
gard so far?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir.

(b) A new Telegraph Sub-Division
with headquarter at Siwan has re-
cently beea sanction. As regards
opening a Divisional Headquarters at
Chhapra, case has been examined
recently and opening of a new Divi-
sion with hedquarters at Chhapra
has not been found justified on work-
load norms, as on date.

Indo-North Korea Pact §, Agriculture

8653. SHRI P.M, SAYEED:
SHRI SUBASH CHANDRA
BOSE ALLURI:

will the Minister of AGRICUL~
TURE be pleased to state:

(a) whether India and Democratie
Republic of Korea signed an agree-
ment in the field of agriculture;

(b) if so, 1he main features of the
agreement;

(¢) the exteat to which it will
benefit India; and

(d) the scheme that Norith Xorea
will assist the Indian Government?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (3)
Yes, Sir.

(b) A Protocol between the Govern=
ment{ of the Republic of India and the
Government of the Democratic Peo-
ple’s Republic of Korea on cooperation
in the fields of Agricultural Research
& Education and Irrigation was sign-
ed in New Delhi on February 4, 1981.
The Protocol envisages longterm  co~
operation in the field of agricultural
research, education and training and
improvement of agricultural produc-
tion techniques and extension thereof
and alsp in the field of irrigation and
water resources development, between
the two Governments. The parame-
ters of the Protocol are:—

(a) exchange of scientists, techno-
logists, students and trainees;

(b) exchange of germ plasm and
breeding material including seed
and plant material;

(c) exchange of scientific litera-
ture, information and methodology
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(know-how) in the fields of agricul-
ture and irrigation;

(d) import and export of scientific
equipnient as available and required
in programme of common interest
as may be mutually agreed upon;
and

(e) grant of followships to scien-
tists and students,

The Protocol would be implemented
through the development of annual
workplans to be formulated jointly
by the two Governments, and would
be implemented through the follow-
ing Agencies on either side:—

Orn the Indian side: (i) The Department
of Agrricultural
Research & Edu.-
catien and the
Ind an Council of
Agriculiure Re-
search (TCAR);
and

(1) Min‘stry of Irri-
gation
On the Democratic

People’s Republie of
Korea side:

K mea Techn'cal
Corporation.

(¢) and (d). A paper on “Specific
areas of interest to Indian side” which
will be the basis for the development
of workplans (as per provisions in the
Protocoly is altached.

SPECIFIC AREA OF INTEREST TO
INDIAN SIDE,

1. Collection and exchange of germs-
plasm material and production of dif-
ferent crops, suvh as—

(a) Cold tolerant and blast resis-
tant high yielding varietiesof rice;

(b) Parental lines of hybrid
maize;

(c) Improved
bean,sunffower,
sesarrum;

varieties of soya-
groundnut and

(D Temperate horticultural and
vegetable crops, particularly cab-
bage.

2. Exchange of experience relating
to production technologies including
efficient water management,
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3. Exchange of prototypes of farm
implements and machinery, particu-~
larly rice transplanters and harves=
{ers

4. Recycling of animal and farm
wastes as feed stock and com-
posts.

5. Exchanze of technology for rai-
siag guails under controlled environ-
ment including techniques of quail
hatchery,

6. Exchange of know-how regard-
ing fattening of pigs and pig breeding.

7. Exchange of specialists and stu-
dents for short as weel as long term
training for degree and non-degree
programmes.

Centiral Legislation for Land Acqui-
sition

3654 SHRI CHITTA BASU: Will
the Minister ¢f RURAL RECONS-
TRUCTION be pleased to state:

(a) whether Government propose to
cnact a Central legislation in respect
of land acquisition; and

(b) if so, reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR] BALESHWAR RAM): (a) and
(b). There is already g Central legis-
lation on land acquisition (The Land
Acquisition Act, 1894). However, a2
amendment to the Act is under consi-
deration.

wad fag & grrw ® wew fowe
3655. 1 wwrs wEENd ;AT
"R HEAT T aFT Fr FAr ¥GT F
(%) FrHwwRd g fag &

iy § o fewz S 757 o+
wreaTys faar ar;
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Promotion of Coconut Cultivation

3656. SHRI GEORGE JOSEPH
MUNDACKAL: Will the Minister of
AGRICULTURE be pleased to state:

(a) the amount which the Central
Government propose to spend for the
promotion of coconut culttivation in the
country during the next three years;

(b) what steps Government are to
take for the prevention of root-will
disease of coconut;

(c) whether Coconut Board is giving
any replanting subsidy, if so, details
thereof; and

(d) whether Government pwopose
to give long term interest fres loans
or low interest loans to cultivators as
coconut plantation is a long term
crop?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
An amount of Rs. 462 lakhs has been
proposed to be spent during 1981-82
to 1983-84¢ on Coconut Development
and Research Programmes. The Coco-
nut Board which has only recently
been set up, has yet to formulate its
programmes and outlays.

(b) For preventing the spread and
intensity of root-wilt disease in coco-
nut, the Indian Counci] of Agricultu-
ral Research has taken up intensive
research work, The work has been

4296 LS—3§

»
inijtiated on the management of the
affected gardens. Large scale trials on
cultivators’ gardens to find out the
effectiveness of the application of
comprehensive package of practices

iacluding plant protection are in pro-
gress.

A joint programme with the Kerala
Agriculture Department to check the
north-ward spread of the disease near
Trichur has been taken up. A compre-
hensive coconut development progra-
mme is under operatipn wherein the
diseased and unproductive palms are
removed and in lieu of which fresh
plantings with hybrid coconut seed-
lings are being made. The new plan-
tation are under constant observation.

A coconut spraying programme
wherein all the coconut holdingsg in
the disease affected areas are sprayed
against Coconut leaf disease which is
responsible for bringing about
rapid decline in the productivity of
plams which are affected by root-will
disease.

A Centrally Sponsored Scheme has
been sanctioned for the rejuvenation
of the diseased and unproductive coco-
nut gardens in Kerala, with an annual
coverage of 11,000 hectares and with
a financial outlay of Rs. 102.9 lakhs
during the Sixth Plan period.

(c) No, Sir. The coconut Develop-
ment Board has been set up only on
12th January, 1981. It has yet to for-
mulate its development programmes.

(d) No, Sir. No such proposals are
under the consideration of Central
Government at present,

News Item Captioned “Text Book
Protocal with USSR.”

3657. SHRI N. K. SHEJWALKAR:
SHRI HARIHAR SOREN:

Will the Minister of EDUCATION
AND SOCIAL WELFARE bc pleased
to state:

(a) whether Government's attention
has been drawn towards a news item
appearing in the “Patriot” dated 10th
February, 1981 under the caption
“Taxt Book Protocal with USSR";
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(b) £ so, the mame of the leader
and other Members of Soviet delega-
tion who visited India in this regard,
duration of their stay, the names of
placeg visited by them ang discussions
beld with their Indian counterparts;

(c) whether Russian books trans-
lated into Hindi/English for Indian
students will be cheaper than the
books printed in India rather than
USSR; and

(d) if so, the extent thereof and its
adverse affects op Indian publishers?

MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MAT] SHEILA KAUL): (a) Yes, Sir.

(b) The composition of the Soviet
delegation at the 12th meeting of the

THE

Statement

1. Prof. N. 5. Egorov,

Deputy Minister of Higher and spcmalxsed

Secondary Education, USSR
2. Mr. V. M. Grechko,

Dircctor,
MIR Publishing House

3. Mrs. S. V. Andreeva,
Chief, Methodology Department of

USSR Ministry of Higher and Spccxahsrd
Secondary Education

4 Mr. G. A. Orlov,

Chief, English Language Department,
Moscow Institute for Foreign Languages
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Joint Indo-Soviet Taxt book Board
held frm 2nd to 10th February, 1981
at New Delhi is given in the attached
statement. The Board reviewed the
progress of implementation of its Pro-
gramme and recommended board
guidlines for its future implementa-
tion.

The Soviet delegation alsp visited
madres, Bombay and Aurangabad
during their stay in India.

(c) and (d). The objective of the
programme is to meke available to
Indian students selected Soviet text-
books in the fields of science, techno-
logy etc. in low priced editions. Since
its inception in 1965 only 368 titles
have been published. Thus this pro-
gramme cannot have adverse effects
on Indian publishing.

Leader

. . Member

Member

Member

sty ?
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Supply of Foodgrains from P-480 to
Care

3659. SHRI JYOTIRMOY BOSU:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether CARE toox foodgrains
from P-480 donation programme;

(b) if so, the details thereaf;
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(¢) whether CARE was authorised to
sell foodgains etc. to State Govern-
ments; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) and (b).CARE'S
source of food commodities is food
available to it under PL-480 Title-II.
Title II commodity imports through
CARE, during the last ten years are
given in the attached statement.

(¢) No, Sir. These food supplies are
in fact meant for free distribution.

(d) Does not arise.

Statement

Title ]I Commodity imports through  Care

#Year quantity  Value@
(US Fiscal year) (in lakh (in
tons) million)

1 2 3
1970 . . . 1.40 32.57
1971 . . . 1.52 36.32
1972 . . . 2.52 48.18
1973 . . 1.93 47.02
1974 . . . 1.28 44°59
1975 . . . 2,07 66-14
1976 . .. 2.68 98.97
1977 . . 2.80 go. 69
1978 . . . 2.96 104 .27
1979 . . . 1.89 77.66
1980 . . . 1.85 82.05

oU.S. fiscal year was from July to June
1975. Since 1975 it is Oct. to Sept. F.Y.
1976 had 15 months from July, 1975 to
Sc ptember, 1976.

(a) Value includes Ocean Freight.

Community Forestry Project in Gujarat.

3661. SHRI HIRALAL B. PARMAR:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact the World
Bank has approved a community fores-
try project to be implemented in
Gujarat;

(b) if so, the details thereof; and

(c) the extent of cost to be shared
by the World Bank out of the total
cost?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Yes, Sir.

(b) Plantation targets under the
project are:—

(i) Strip planting (Road sides,) Railway
sides and Canal Banks) 37,000 hectares

(ii) Villages woodlots 37,440 hectares

(iii) Reforestation of degraded
forests . . . 30,000 hcctares

(iv) Afforestation of private

lands . 1,000 hectares

(v) Farm forestry to raise Secdlings
for distribution 150 million scedlings

(vi) Fuelwood economy measures—

(1) Installation of improved cremation
facility units 1,000 units

(2) Providing smokeless stoves 10,000 units

(c) Out of the total estimated cost
of Rs. 65.359 crores, the World Bank
share will be Rs. 31.82 crores ie. 48
per cent of the total cost.
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Nationalisation of Foodgrain Trade

3662. SHRI KAMAL NATH:
SHRI CHINTAMANI
GRAHI:

PANI-

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Bharat Krishak
Samaj has urged the Government to
take wholesale grain trade in the
country; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) No, Sir,

(b) Does not arise.

Welfare of Women

3663. SHRI G. Y. KRISHNAN: wil
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether Government have ear-
marked some funds for the welfare
of the women in thé country;

(b) whether it is a fact that even
the States Governments attention is
not very much devoted in fixing tar

gets in regard to literacy and health

services for women; and

(c) if so, what steps Government
have taken to suggest the States for
the Welfare of the women in the coun-
try ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE (SHRIMATI SHEILA
KAUL): (a) Yes, Sir.

(b) and (c). General as well as
special programmes for women are im-
plemented for improving literacy and
health of women. Separate targets are
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not always fixed. National Plan of Ac-
tion includes guidelines for action in
this respect. States were requested to
prepare their State plans of action for
women.

Primary and High Schools

3664. SHRI JITENDRA PRASAD:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state:

(a) the number of Primary and High
Schools throughout the country, State-
wise;

(b) the number of schools having
their own schoo] buildings;

(¢) the number of schools being run
without buildings; and

(d) the steps proposed to be taken
by the Central Government to see such
schools are provided wih buildings.

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-2118/81].

(b) A statement is laid on the Table
of the House. [Placed in LibTary. See
No. LT—2118/81]

(¢) A statement is laid on the Table
of the House. [Placed in library, See
No. LT—2118/81]

(d) Allocations for the construction
of satisfactory school buildings form
part of Plan outlays in the State sec-
tor.
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Clarification Sought by States Regard-
ing Crop Insurance Scheme

3666. SHRI M. V. CHANDRASHE-
KARAMURTHY: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether all the State Govern-
ments have started crop Insurance
scheme;

(b) if so, how many States have by
now introduced the scheme;

(c) whether some States have asked
clarification from the Union Govern-
ment regarding crop Insurance Sche-
me; and

(d) if so, the names of the States
and what are their objections?.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) to (d).
The General Insurance Corporation of
India finalised the Pilot Crop In-
surance Scheme based on an area ap-
proach, after discussions with the Gov-
ernment of India and the State Govern-
ments. The Government of India com-
mended this pilot Scheme for imple
mentation to all the States. This pilo!
area-based Crop Insurance Scheme i:
implemented on a voluntary basis. Cur-
rently, it is being implemented in thc
4 States of Gujarat, Maharashtra,
Tamil Nadu and West Bengal. A few
other States like Haryana, Karnataka,
Rajasthan and Uttar Pradesh are dis-
cussing their proposals with the Gene-
ral Insurance Corporation of India.
Under the Scheme, the General Insu-
rance Corporation and the State Gov-
ernments are co-insurers and the areas
are to be selected by the General Ine
surance (Corporation in  consultation
with the State Governments,

U.G.C. Grants to Universities in U.P.

3667. SHR] ANAND SINGH: Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state:

(a) the total grants given by the
U.G.C. to Allahabad and Lucknow Uni-
versities during the last three years,
separately;

(b) the extent of the UGG grants
given to other eleven State Universi-
ties of U.P. during the above period;
and

(c) whether there is much discre-
pancy and if so, the reasons therefor?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.B.
CHAVAN): (a) TBRe development
grants paid by the University Grants
Commission to Allahabad and Luck-
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now Universities during the last threeyears are:—

Nam:= of the University

Grants paid during

1977-78  1978-79  1979-80
T TTTTmTTT T (Rs. in lakhs)
1. Allahabad . . . . . 41.04 81.69 20.50
. . 27.64 44.04 55.17

2. Lucknow . . . . . .

(b) The development grants paid toother State Universities in U. P. during

the same period are.—

Name of University

—— - 8 e e ) ) ) @ . et o L S e -ttt

1. Agra . . . . . .

Garhwal

[

Gorakhpur . .
Kanpur

Meucut

Roorkee

Kashi Vidyapzeth

Samparnanand Sanskrit Vishwavidyalaya

C A L

Kumaon University . . . .

Grants paid during

197778 197379 197980

(Rs. in lakhs)

12.96 1.86 8.00
413 1.38 1.88
24.48 51.98 13.21
1o.02 9.6 6.03
15.17 22.03 22.07
%57 R 100,70
3.6) 943 2.74
1.88 17.43 6.27
4.03 4.90 455

The Avadh, Bundelkhand and Rohil-
knaind Universities are at present not
veceiving any grants from the Univer-
sily Grants Commissjon.

(c) On the presumption that the
qucstion refers to only State Universi-
tics, the reasons for the discrepencies
are due to a variety of factors like
stage of development of each Universi-
ty, the type and level of programme
offered by its teaching departments,
the nature of courses, students strength,
potential for future development, etc.

Rotational Transfers of The C.P.W.D.
Staff

3668. SHRI SATISH PRASAD
SINGH: Will the Minister of WORKS
AND HOUSING be pleased to state;

(a) whether it is a fact that there
has been no rotal.onal transfers of the
CPWD siufl for the .ast about 10
years as a resull of which vested in-
terests have bLeen created at the cost
of work; and

(b) if so, by when the rotational
transfers are likely to be resumed as
the same will bring about efficiency in
CPWD?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). There is no ban
on transfers from one Unit of C.P.W.D.
to another such Unit in the same sta-
tion. There is also no ban on transfers
on promotion, from a Unit of C.P.W.D.
in one station to a Unit in another
station.
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Normally, transfers in the same
grade or pest, from a Unit of CE.W.D.
in one station to a Unit in another
station, is being made after 4 years in
the case of a soft area and 3 years in
the case of hard area. Owing to the
need for economy, such transfers from
one soft area to another soft area are
resorted to sparingly. This does not af-
fect adversely the efficiency in C.P.W.D.

C.B1. Cases Pending Against Various
Sugar Mill Owners

3669. SHRI C. T. DHANDAPANI: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether cases are pending with
CBI with regard to malpractices of
various sugar mill owners for black-
marketing of levy sugar, tampering of
records, falsification of statements to
the Central Government departments
and cheating the public;

(b) if so, the reasons for the inordi-
nate delay to arrest the culprits;

(c) the names of Chairman, Manag-
ing Directors and Board of Directors
of those Sugar Mills;

(d) whether these Directors have
direct interest in some other compani-
es; aud

(e) if so, the names of the com-

panies?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) So far as
the malpractices of sugar mill owners
for blackmarketing of levy sugar, tam-
pering of records etc. are concerned,
on a complaint from the Ministry of
Finance a case was registered by the
Central Bureau of Investigation on
10-8-1979 under Section 120-B v/w
420 IPC, 420 and 477 A IPC against
M/s. Jaipur Sugar Co. Ltd., Chagallu
(Andhra Pradesh) and its concerned
office bearers and others on the allega-
tion that the accused entered into a
conspiracy and cheated the Govern-
ment by avoiding payment of excise
duty to the tune of over Rs. 2.68 lakhs
payable on 13940 quintals of sugar Ly
falsely showing as if it was delivered
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to the nominated dealers, whereas it
was diverted to the open market since
duty payable on open market sugar
was higher than that payable on fair
price sugar released under a voluntary
arrangement in operation from 1st
January to 30th June, 1972.

(b) While the investigation was un-
der-way, the High Court of Andhra
Pradesh granted interim stay on all pro-
ceedings and investigation by the Cen-
tral Bureau of Investigation in Miscel-
laneous Writ Petition No. 935/1980
dated 14-2-1980 filed by Jeypore Sugar
Co. Thereliore, the investigation now
stands stayed as per Orders of Andhra
Pradesh High Court.

(c) Shri P. R. Ramakrishnan, Coim-
batore, Chairman (2) Smt. Rajeshwari
Ramakrishnan, Coimbatore, Managing
Director (3) Smt. V. R. Durgamba,
Madras, Director (4) Shri R. Prabhu,
Coimbatore, Director (5) Shri R. Baba
Chandrasekhar, Coimbatore, Director
(6) Shri v. L. Dutta, Madras, Director
(7) Shri P. S. Raghavan Rama Sastri,
Madras, Director (8) Shri M. A.
Krishnamachari, Bangalore, Director
(9) Shri S.V.R. Appa Rao, Madras,
Director (10) Shri L. N. Sanyasi Raju
Salluru, Srikakulam Distt. Andhra Pra-
desh, Director (11) Late Shri G. Appa
Rao, Rayagada, Director upto Septem-
ber, 1972. The above is the position
from 1972 to which year the concur-
rence of RC.8/79 EOW Madras reia-
tes.

(d) and (e). Shri P. R. Ramakrish-
nan is also Director of Madras Alu-
minium Co., Coimbatore and KCP Ltd.,
Madras, Shri R. Prabhu is also Direc-
tor of KCP Ltd, Madras, Shri V.L.
Dutta is also Managing Director of
KCP Ltd., Madras. This is the position
as on date.

Joint Venture to Augment Food Pro-
duction, Rural Development and
Fisherles

3670. SHRI SATISH AGARWAL:
SHRI B. V. DESAI:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that the
Food Minister had recently gone to
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Dacca to a Food and Agricultural
Minister's conference;

(b) if so, the points discussed;

(c) whether any joint venture was
mooted to augment Indian production
of food and rural development and
fisheries; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION  (SHRI
R. V. SWAMINATHAN): (a) Yes, Sir.

(b) A copy of the ‘communique’
issued at the close of the Meeting, giv-
ing a list of discussions and the recom-
mendations made by the Meeting is
laig on the Table of the House. [Placed
in Library. See No. LT-2119/81].

(¢) and (d). No joint venture was
mooted to augment Indian Production
of food and rural development and
fisheries.

Installation of Electronic Exchanges in
Yillages

3671. SHRI HARINATH MISRA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government propose to
instal rural electronic exchanges in
the country to meet the requirements
of small cluster of villages; and

(b) if so, the details thereof and
by what time these exchanges will be
introduced?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Yes,
Sir.

(b) To extend the telephone facili-
ties into rural areas the Government
has decided that a 10 line exchange
may be opened in a rural area if a
minimum of 5 prospective telephone
subscribers in a village or a group ot
villages within a radius of § Kmg of
the central villages register their de-
mand by payment of the necessary ad-
vance deposit, subject to the anticipa-
ted revenue being at least 35 per cent
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of the estimated annual recurring ex-
penditure.

For this purpose Indian Telephone
Industries and Telecommunication Re-
search Centre have developed a 10 line
electronic exchange. The pilot units
are at present under field trial. The
clearance for bulk production is expec-
ted shortly. The time frames for in-
troduction of these exchanges will Le

finalised once bulk production is com-
menced.

Confidential Reports

3672. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of
IRRIGATION be pleased to state:

(a) the procedure and time fixed for
completing the yearly confidential re-
ports of all the employees of his Minis-
try and attached offices;

(b) how many confidential reporis
for the year 1979 of all categories of
employees were not completed well
within the stipulated time and the rea-
sons thereof;

(c) what steps Are being taken to
set right the structure of the Vigilance
disciplines of his Ministry and especia-
liy of the attached offices on bheing in-
attentive to the timely submission and
completion of the confidential reports;
and

(d) the action taken to remove the
defaulting officers from such responsi-
ble work?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
Z. R. ANSARI): (a) As per the instruc-
tions of the Ministry of Home Affairs,
Department of Personnel and Adminis-
trative Reforms, the annual reports
are required to be recorded within nne
month of the expiry of the report
period.

(b) and (c). Large number of Con-
fidentlal Reports are not completed
within this period of one month. The
Units in the Ministry of Irrigation and
in its attached office, Central Water
Commission, entrusted with the work
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relating to the maintenance of Confi-
dential Reports, send the forms for
writing the reports to the officers to be
reported upon for self appraisal or the
Reporting Officers, as the case may be
immediately after the expiry of ‘he
report period. The Reports are re-
quired to be written by a large num-
ber of reporting and reviewing officers
and in many cases due to various rea-
sons the Reports are not completed
within the stipulated time. The Unils
in the Ministry and the Central
Water Commission, however, make
all possible efforts to gxpedite the
completion of reports,

(d) Does not arise.

Conversion of manually operated
Telephone system in District Towns

3673. SHRI K. T. KOSALRAM:
Will the Minjster of COMMUNICA-
TIONS be pleased to state:

(a) the names of districts towns
where the manually operated teleph-
one system ig in existence; ang

(b) the stepg being taken to replace
such manually operated telephone sys-
tem wity automatic gystem?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) A
Telecomimunication Circle-wise list of
district towns where manually opera-
ted telephone systems existed on
31-3-1980 js laid on the Table of the
House. [Placed in library. See No. LT-
2120/81].

(b) These 148 district towns are
among about 1300 towns and cities
served by manual exchange system on
31-3-80. Government is keen to auto-
matize telephone services gt al] these
stations to improve the local service
and extend benefitg of S.T.D.

Ilowever due to limited indigenous
production of automatic switching

equipment, it has not been possible to
-Pproceed towards this objective ex-
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peditiously. The present indigenous.
production has been inadequate even
to meet the annual expension require-
mentg of existing automratic exchanges.
Government has taken steps to aug-
ment production of automatic tele-
phone exchange equipment. With
this augmmentation it is planneg to
automatic bulk of existing manual ex-
changes by 1990. Within the avail-
ability of resources priority shall be
given to automatization of service at
District Headquarters,

Progress of National Adult Education
Programme

3674. SHR] QAZr SALEEM: Will
the Minister of @ EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) what progress has been made
by various States and Union territorieg
in adult education during the incep-
tion of Adult Education Scheme of
Janata Government; and

(b) how much amount has bee
spent by various voluntary organisa-
tion, State Government and Centre
till date on the said scheme?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) A statement show-
ing state-wise coverage of illiterate
adults under the adult education prog-
gramme during 1978-79 angq 1979-80
is attached ag statement T

(b) A statement showing the amou-
nts spent on adult education through
Central Government, State Govern-
ments and Voluntary Organisations
during 1978-79 anq 1979-80 is attached
ag statement II,

The position  regarding amounts
spent during 1980-81 will be known
only after the close of the financial
year when information from gll States/
Union Territorieg ig received.
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Statement ]
‘S1. Nanie of State/ Enrolment/
No. Unlan Territory 1978-79  1979-Bo
U U p—
1. Andhra Pradesh 45,310 2,02,660
2. Assam . 38,430 1,70,546
3. Bihar . . 33,000 75,720
4. Gujarat . 301,264  1,76,209
5. Haryana 68,660 70,048
6. Himuchal Pradesh 32,070 19,787
7. Jamrau &
Kashmir 10,103 53,367
8. Karnataka . 1,72,000 1,96,521
9. Kerala 77,100 8,924
10. Madhya Pradesh 1,28,850  1,06,023
11. Maharashtra 4,63,800  3,83,075
22 . Manipur . 29,970 8,678
13. Meghalaya . 14,405 NA
14. Nagaland . 17,700 16,945
15. Orissa . . 1,04,252 2,38,236
16. Punjab . . 38,100 N.A.
17. Rajasthan 95,826  2,03,943
£8. Sikkim . - 384 N.A.
19. TamilNadu . 121,810  3,69,208
20. Tripura 35,248 N.A.
21 Uttar Pradesh . 1.58,247  1,26,722
22. West Bengal . 1,26,780 59,735
23. Andaman &
Nicobar Islands. 2,940 1,235
£4. Arunachal Pradesh 09,800 4,127
25. Chandigarh 2,800 4,024
26. Dadra & Nagar
Havcli . . 992 1,459
27. Delhi . 19,320 10,308
28. Goa, Daman &
Diu . . 9,030 1,757
29. Lakshadweep . 312 255
g0. Mizoram . 5,265 N.A.
g1. Pondicherry . 6,960 11,707
TOTAL 21,70,868 25,21,219
or say or say

21.71 Lakhs 25.21 Lakhs
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Statement II

Amount spent on adull education through Central
Government, Staze Gopernments and Voluntary
Agencies during 1978-79 and 1979-80

Amount Spent in

(Rs. in lakhs
1978-79  1979-80

1. Central Government

(excluding amount

spent on grants to

voluntary Agencies) 222.86 604.05
2. State Governments 532.61 970.57
3. Central Government

grants to Voluntary

Agencies 171,68 268.88

D M.S, to obtain Milk from Gujarat
Etc.

3675, SHRI SUSHIL BHATTA-
CHARYA: Wil] the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Delhi Milk Scheme
management ig keen to get supply of
milk from far of Gujarat, Jodhpur,
Indore, Bhopal, etc.

(b) why efforts are not being made
to intensify supply of milk from
milk producers around Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R, V. SWAMINATHAN): (a) and
(b). Delhi Milk Scheme has been
receiving and continues to receive milk
mainly from the milk producing Sta.
tes around Delhi namely, Uttar Pra-
desh, Haryana, Rajasthan and Pune
jab as also from co-operative gocletieg
of cattleowners in the Union Terri-
tory of Delhi.
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Operation Flood I and II in Bihar

3676. SHRI R. P, YADAV:
SHRI DHARAMBIR SINHA:

Will the Minister of AGRICUL~
TURE be pleased to state;
(a) the names of the districts

where Operation Flood—I programme
was Jaunched in Bihar;

(b) the salient fatores of the prog-
ress of work done and the financial
outlay made in the scheme; and

(c) the names of districts pro-
posed in Bihar where Operation Fi-
©0od-I] programm js to be Jaunchd by
the National Dairy Deveopment Board
ang the financial outlay made therein?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI R.
V. SWAMINATHAN): (a): Operation
Flood I Programme was launcheq in
the districts of Patna, Gaya, Shahabed
and Saran.

(b) A feeder balancing dairy with
a capacity of one lakh litres of milk
per day and g cattle feed plant with
a capacity of 100 tons per day were
set up in Patna. 118 primary milk
producers cooperative societies and a
district level cooperative milk pro-
ducers union were organised in Patna,
The financial outlay made for the
scheme js Rs, 384.92 lakhs.

(c) The perspective plan for imple-
mentation of Operation Flood II,
with details of coverag of districts and
financial outlay has not yet been fin-
alised in consultation with Govern-
ment of Bihar,

Purchasing of share in Akbarpur
Sahakari Chini Mill by Farmers

3677. SHRI RAM AWADH: Will the
Minister of AGRICULTURE be plea-
sed to state:

(a) whether it is a fact that several
sugarcane growers had purchased
shares jn Akharpur Sahakari Chini
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Mill, Faizabad (U.P. about six years
back but till this day these farmers
are not aware of the fate-of their
shares taken by them;

(b) if so, what action has been taken
by Government in this regard; and

(c) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) to (c).
The Government of Uttar Pradesh have
informed that 4562 cane growers had
purchased shares in Akbarpur Saha-
kari Chini Mill, Faiabad and share
certificates had been issued to 4400
cane growers. The remaining cane
growers who had purchased shares
have not been issued share certificates
as the application forms duly filled in
have not been handed over by them
through the concerned Block Devslop-
ment Officers. The District Magistrate,
Faizabad has been directed to get these
formalities completed through the res-
pective Block Development Officers so
that share Certificates may be issued
to the concerned growers as early as
possible.

Components used in Pesticides and
Insecticides

3678. PROF. RUPCHAND PAL: will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are aware
that certain components which are
hazardous for human health are being
used in some pesticides and insectici-
des; and

(b) if so, the step, which Govern-
ment propose to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) The .om-
ponents of an insecticidal product are
the technical grade insecticide and
various carriers, flllers, solvents and
such other adjuvants, which are re-
quired to be added to the technical
grade insecticide for making them sui-
table for the use.
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Insecticides are intended to control
pests and diseases By their very na-
ture, they are toxic and hazardous sub-
stances Realising the dangers to hu-
man-beings and animals by their use,
the Govt. enacted the Insecticide Act,
1968, which come into operation in
1971. Under Sec. 9 of this Act, vefore
an insecticide can be permitied to “e
manufactured oy imported it has to be
compulsorily registered. The Registra-
tion Committee consisting of senior
technical experts has been constituted
under Sec. 5 of the Act. This Commi-
ttee goes into the details of toxicity
and hazards associated with the wuse
of any insecticide. It is only after their
satisfaction on the efficacy of the in-
secticide and its safety to human be-
ings and animals that a certificate of
registration is granted.

A number of insecticides which were
in use in the country and were found
to be toxic and hazardous by the Regis-
tration \Committee, have been cither
not registered or phased out or permi-
tted to be used with certain addition-
al safeguards.

(b) The provisions of he Insecticides
Act, 1968 (as amended in 1977) are
considered adequate. Hence, no further
steps are presently contemnplated.

Sheiter for Urban Agglomerations

3679. SHRI K. RAMAMURTHY:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether in a seminar held in
Ahmedabad on Jaonuary 22, 1981, the
Ahmedabad Study Action Group join-
tly with similar national and interna-
tional organisations has formulated
5-years Plan of action with a view to
intensifying search for relevant non-
functional and alternative approaches
to providing shelter for the vast poor

masses of growing urban agglomera-
tions;

(b) if so, the salient features of this
plan; and

(c) the action, if any, proposed to
be takem thereon?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) The Ahmedabad Study
Action Group (ASAG) jointly with an
international organisation SELAVIP
International had organised seminars
on ‘Non-Conventional and Alternative
Approaches to shelter the Urban Poor
at Bombay, Calcutta, Deihi and
Hyderabad from 7 fo 25 January, 1981.
In Ahmedabad, no seminar was held
but discussions regarding follow up ac-
tion were held and an assessment of
the four seminars was made. Govern-
ment is not aware of any 5-year plan

of action having been formulated by
A S.AG.

(b) Question does not arise,

(¢) Question does not arise.

Supply of Text Books to Schools in
Tami] Nadu Afliliated to Central
Board of Secondary Education

3680. SHRI ERA MOHAN: Wil] the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state:

(a) how many Higher Secondary
Schools affiliated to the Central Board
of Secondary Education are function-
ing in Tamil Nadu;

(b) how many such schools there are
in Coimbatore District;

(c) what is the arrangement for
supplying text books to these schools;

(d) whether all the books have to
go from New Delhi;

(e) whether in view of the centrali-
sed system of supply, arrangements
can be made for printing and distribu-
ting the books from Regional Centres
like Coimbatore in October to avoid
delay; and

(f) if so, what steps Government
propose to take in this regard?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S
B. CHAVAN): (a) 103.

(b) 16
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(c) and (d). The text-books publi-
shed by Central Board of Secondary
Education, can be had from local or
other booksellers or direct from the
office of Central Board of Secondary
Education. Insofar as text-books brou-
ght oul by the National Council of
Educational Research and Training are
concerned, these are supplied directly
from National Council of Educational
Research and Training in New Delhj
and also through their wholesale and
retail agents in Tamil Nadu. Books
brought out by privale publishers are
marketed through normal trade chan-
nels.

(e) and (f). There is no proposal to
print the text-books at regional cen-
tres like Coimbatore. However, the
National Council of Educational ite-
search and Training is examining the
possibility of handing over the distri-
bution of its text-books in that area to
the Publications Division of the Minis-
try of Information and Broadcasting,
who have now set up a Sales Empori-
um at Madras. The Central Board of
Secondary Education has also set up a
Regional Office at Madras and arrange-
ments are being made to supply the
Board’s publications from its Regional
Office.

Trunk Calls during 1980 in Purnea
and Saharsa Districts

3681. SHRI D. L. BAITHA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of trunk calls
booked and matured during 1980 in
Purnea, Forbesganj, Araria Court,
Kishanganj, Saharsa Madhepura,
Supaul and Tribeniganj, telephone ex-
changes;

() whether it is a fact that owing
to faulty lines and lack of proper
maintenance of the lines, large num-
ber of booked calls remain pending or
are cancelled; if so, the steps propo-
sed to be taken by Government in this
regard;

(¢) the loss on account of rall of
number of calls put through due to
defective lines; and

(d) whether it is a fact that most of
the lines connecting P.C.Os. in the
rural areas also remain out of order,
neglected and without any mainten-
ance for monthg together; if so, what
is the present arrangement of repair
and maintenance of telephone lines
and further steps to improve the wor-
king of repair and maintenance?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) The
details of number of trunk calls booked
and matureq during 1980 (from April
to December, 1980) are enclosed at
statement.

(b) No Sir. In certain exchanges,
some long-distance calls are cancelled
due to several transits or faults on
openwire lines. To spead up trunk
traffic, Ultra High Frequency Radio
Syvstem are planned between,

(i) Katihar-Forbesganj for link-
ing Katihar-Patna and Katihar-
Calcutta trunk circuits;

(ii) Darbhanga-Supal
for connecting to
microwave link; and

Saharsa
Darbhanga-Patna

(ii1) Between Katihar-Purnea for
connecting to the coaxial cable link
between Siliguri angq Calcutta.

To reduce the power failures, one
additional engine alternator is under
installation at Saharsa.

(¢) This is hypofhitical and no loss
since lines are out of order,

(d) No Sir. The majority of Publie
Telephones working in ruarl areas are
connected to Small Automatic Ex-
changes which in turn have to depend
on the State Power Supply, prolonged
power failures in addition to faults,
on open-wire lines causes inter-
ruptions of service,

The rural public telephones are
tested daily by the exchange staff to
which the PCO is parented and faults,
if any are reporteq to the line staff
and rectified. The senior maintenance
officials also keep watch on the per-
formance of public telephones.
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Statement

Nzme of Exchange April-Deccmber, 1980
Total No. of calls
Booked Matured.

——

Supaul 10378 7524
Tribenigan;j 904 704
Madhepura 11802 9672
Saharsa 30753 19281
Forbesgan;j 34757 20056
Ararja 11089 6513
Purnea 23954 12197
Kishanganj 25197 15288

‘Mal-Administration in Central State
Farm at Chengum, North Arcot

3682. SHRI INDRAJIT GUPTA:
Will the Minister of AGRICULTURE

be pleased to state:

(a) whether it is a fact that out of
nearly 10,000 acres of cultivable area
in the Central State Farm at
Chengum, North Arcot District, only
1,500 acres are being cultivated;

(b) whether five seed drillers
supplied to the Farm by the U.S.S.R.
are being kept idle for a long period;

(¢) whether the Farm workers are
also agitated over non-regularisation
of thejr services. denial of paid weekly
holiday, etc.; and

(d) if so, whether Government pro-
pose to inyestigate the mal-adminis-
tration of the Farm?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Out of
a total area of 9648 acres under
possession of Centra] State Farm at
Chengam, the cultivable arez is about
6,000 acres. The area under irrigation
is 563 acres only and the rest is under
rain-fed crops. In the year 1979-80,
the farm could bring under crops
only ap area of 1788 acres due to
failure of monsoons.

(b) Out of five seed drills at the
farm, threce have outlived their life
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and are unserviceable, The remain-
ing two are being ued for cultiva-
tion.

(c) In January, 81 there had been
some agitation by the daily-paid
workers. Their demands included
among other things enhancement cf
wages provision of paid weckly
holidays and regularisation of services.
The State Farms Corporation of India
have been paying minimum wages
prescribed under the Minimum
Wages Act, Workers have been
given weekly rest as per require-
ments of the Act. As the Act
does not envisage payment of wages
on weekly rest days the Corporation
too is not paying it.

(d) Does not arise.

Admission and Appointment of SC/ST
in Jawaharlal Nehru Univellg_ity

3683. PROF. SATYA DEO SINGH:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether the provision of 20 per
cent reservation in admissions for
Scheduled Caste and Scheduled Tribe
candidates in the Jawaharlal Nehru
University is not being implemented;

(b) whether 20 per cent reservation
in the appointment of non-teaching
staff in Jawaharlal Nehru University
is not heing given to the Scheduled
Castes and Scheduled Tribes; and

(c) if so, the reasons therefor?

THE MINISTER OF EDUCATION
AND SOCIAl. WELFARE (SHRI S. B.
CHAVAN): (a) to (c). According to
the information furnished by the
Jawaharlal Nehru University, the Uni-
versity is following the instructions
for reservations for persons belonging
to Scheduled Castes/Tribes both in the
matter of admissions and appointments
to non-teaching posts.

Government have, however, received
a few complaints about non-obser-
vance of instructions for reservations
by the Jawaharlal Nehru University
and the same are being looked into.
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Sarva Hitkari Co-Operative House
Building Society

3684. SHRI KESHORAO PARDHI:
will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the Administrator, Sarva
Hitkari Co-operative House Building
Society after having settled all the
major issues of the Society, had in
October, 1980 assured the members
that “draw of lots” would be heid in
November, 1980 but has failed to do
so as scheduled and the same has not
so far been held; and

(b) if so, the reasons for the delay
and when the draw of lots is likely ‘o
be held?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) and (b). Information is
being collected and would be placed
on the Table of the Sabha.
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F gamgmr gfafe gra o= faar
AT TF § AT ATHAT WEART FF
gl QA g

TAT TR F I T AW
ofeam % #7a 9 qE ¥
AT & owg g " frorfomt s
F@X F1 7 A ag § faqwr g9
ot T g

7 #m of @it & g9y
¥ wem s2w, fagre st fgwraa g3wr
& gaf ® Feraea g o A1 famtoy
Fral w7 frarfaa fFo ST e d
AT AW HFER I FA TsAl
Fr wipfq wa) @ SET R

(7) wk1zr  atg qfdrsETr &7
feted #75@ s@ mw@m &1 ST
¥ 12%@d 1975 F [T gWifHA
afegqisen faa@ 4 s(eg, 1979 #7
gTow g% o0 | SRS S0 wRE e
1 foid 3 wHREy, 1978 #Y
g gg Hi

gt grAvEr wwA, w5 faeer W
A qar dawrd

3686. *(rat faarae agaat : w0
gt geiRafor gd agaaE # Far
T fa

(7) wa dq auis T @R
yreTE wEE A% faet § T AR
agardy & fea weald g5 § qun
IFT QO F|TT FT ] ; WK

(F) =@ @39 ¥ gavgsl gqrq
T FrAaEr #TOE g AR AR =
faai 7 foredare sgemar w7
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¥ /e nd . # 10
wZard g% o1 | T wrAEl w7 ARy
qqr I 9T AT A FEAE faaqo

A @ arAram wAw, % feest afiaf 3
faaTw
S gar3Ed-  waw wiiawdae qe F A FEIEY
T F7 T8 (z7d)
1 2 3 4 5
1. FEILGIAY 23-1-78  TF faew 464.10 WF9TX 9 TH FI @ iR
Tqrey 9T HIOY SOAar 4T g
o 39 #1 favrma Si=
oS W og o
2. 910 7-8-78 finfafes 946.06 wwTdY #:1 G ogrEl uwer
faew arfeqt T 40 99T g e
(Q!ﬁo 'm’io !,Tl"{o) o
1073F Agd 7-8-1978 FT
X &g w§ v 1 wTRET
w1 ¥ it faafag qor
R
3. 218, T9IT 13-6-79  faew #r 22,806.12 rATT F I g F aX A
Huomeia & SR G swag gIAr foE  (T®o
ZF FOAA THT A€o MWTe) T ao
FUL TE 47 | "IATH I3
Fiwr wfwqdt & faweg
faanfta sra w0 @
g
4. FTFELHo 6 17-10-79 uF fufes 163. 10 faaria st 1 1 W
g H fash arst
5. -gamft- 6-11-79 —gamwlk-  180.55
6. i€y 13-11-79 famwaw 1,552, 40 EMIIT {A # HITL 4 G
ELIUE LR T T @ wa=ia & faeg
a1, 7T T, fawria oftw & # g
7€ faeehl o T A A wdfrer W@
glah @R
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7. MHIITLA0 6 27-11-79 f#ﬁ LA

c8+ 11 S (L

g. m~ft AT 16-10-80 UF fufze

fasre Bz o foew yreY
&F rqT FTIHTT .
@06 9T g&
l g
9. TMITTA06 16-12-80 % fufre
7T gk 914 fazw ol
10. MIFTIA0 6 3-1-81 farew #Y
& aw i wfeat

. . .
661.45 FFX X AW I vE -

Tt & faeg fawreiw
qE WFE B WG

forsrfrr i At WG 0

300.00

faes AUt #1 A AT ¥Ng
us  wfgem w1 47 gat
T AAT 4T | IX gfam
1 /g fzar wgqy 910

310.00

1200, 00 a7 FF41 f@E  (THo
wmfo w7o) gfew g
§ zof warg T oY | fasri

I W XN ST T E

Ways and Means to Reduce Pressure
on Metropolitan Town

3687. SHRI CHATURBHUJ:

SHR1 M. V. CHANDRASHE-
KARA MURTHY:

Will the Minister of WORKS AND
HOUSING he pleased to state:

(a) whether it is a fact that abaut
200 smal] and medium towns are te be
developed in a few years to reduce
presssure or migration to Metrbpolitan
towns;

(b) the details thereof, State-wise;
and

(c) the steps being taken _.in this
regard?

4296 LS—6. e 1l

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) A Centrally Sponsored
Scheme for the integrated develooment
of about 200 small and medium towns
with a population of less than ove
lakh each during the current plan
period is under operation.

(b) The names of the towns State-
wise which have been given assistance
so far under the Centrally Sponsored
Scheme are indicated in the Statement.

(c) The State Government Thave
been requested to formulate the pro-
jects of the towns according to guide-
lines of the scheme and send them to
this Ministry for approval. The Pro-
ject Reports received are scrutinised
and suitable loan assistance is released
for eligible schemes.
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S. No. State

Town

164

1. Andhra Pradesh

2. Assam

3. Bihar
¢. Gujaral
r, Kerala

6., Maharast ira

(1) Anakapali
(2) Ramachandra Puram
(3) Tenali

(4) Viziangram
(5) Bhimavaram
(6) Tinsukia

(7) Silchar

(8) Jorhat

(9) Tezpur

(10) Gopalganj
(11) Hajipur

(12) Saharsa

(13) Anand

(14) Porbandar
(15) Patan North
(16) Veraval Patan
(r7) Valsad

(18) Palanpur
(19) Kottayam
(20) Guruvayoor
(21) Trichur
(22) Kayakulam
(23) Tellichery
(24) Tirur

(25) Barsi

(26) Manmad
(27) Parli Vaijanath
{28) Yavatmal
(29) Satara

(30) Manmad
(31) Ratnagiri
(32) Amalner
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8. No. State Town
(44 Kuatol
(34) Parbhani

7. Madhya Pradesh

8. Onssa

9. Punjab

1to. Rajasthan

t1. Tamil Nadu .,

(35) Kamthi
(36) Bilaspur
(37) Dewas
(38) Khajuraho
(39) ltarsi

(40) Rewa
(41) Katni
(42) Puri

(43) Sambalpur
(44) Pathankot
(45) Pali

(46) Baran

(47) Bhilwara

(48) Sikar

{49) Churu

(50) Sumerpur
(51) Nathdwara
(52) Barmer

(53) Ganganagar
(54) Dharmapuri
{55} Karur

(56) Pudukottai
(57) Udhagamangalam
(58) Gobichetti
(59) Trichaguru
(60) Manargudi
(61) Palani

(62) Mettupalayam
(63) Chengalpatti
(64) Connor

(65) Manamadurai
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S. No. State

Town . w1

12. Uttar Prad=sh . . . . .

13. Tripura
14. Goa Daman & Diu .

(66) Dharapuram
(67) Attur

(68) Tiruvannamalai
(69) Udamalpct
(70) Azamgarh
(71) Fatchpur
(72) Jaunpur
(73) Hathras
(74) Banda

(75) Barabanki
(76) Rai Bareli
(77) Udaipur
(98) Panaji

Technical Services and Cash Assistance
Scheme for Potters:

3688. SHRI JAI NARAIN ROAT:
Will the Minister of RURAL RECON-
STRUCTION be pleased to state:

(a) whether Government have intro-
duced a scheme of providjng technical
services and cash assistance to the
potters; and -

(b) if so, the details thereof and
the number of potlers so far applied
for cash assistance?

THE MINISER OF STATE [N THE
MINISTRY OF AGRICULTURE AND

Cottage pottery industry is one of the
village industries under the purview
of the Khadi & Village industries
Commission. The Commission extends
technical services to potters in the
form of training facilities, improved
tools and equipments, improved kilns
with shed, clay washing tank, designs
and the upgradation of skills. Tech-
nically qualified staff has been oposted
by the Commission in most of the
States for providing technical service
to potters.

Financial assistance i's'provided by

the Commission to potters through
State Khadi and Village Industries
Boards and Institutions. At present

RURAL RECONSTRUCTION (SHRI the foilowing types of financial assis-

BALESHWAR RAM): (a) and (b). tance are given to industrial pottera:——

Grant Loan Limit

Ra. Rs. Rs.

1. Improved wheels . . . . . . 120 180 300
OR

Purchase of pipemoulds and other mould . 500 50¢ 1000

2. Shaila wheel . . . . . . 1315 1315 2630

3. Potters tools . T, . 25 25 50

4. Construction of kiln and shed . . . . 750 750 1500

5. Comstruction of workshed . . . 500 500 1000

6. - . . 1000 1000

_ Wur'kin__g__ Qap_ital . . . .
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The ceilings for individual assistance
have been fixed at Rs. 1395 or Rs.
1775 as grant and Rs. 2453 or Rs.
2775 as loan. The two ceilings have
been provided to enable the potter to
choose either 1mproved wheel or pipe
mould for their production activities.

As on 31-3-1980, 1,33,560 potters have
‘been givén assistance by the’ Commis-
gion either individually or through
agencies.

Poor Perfermance of Imdian Cricketl
Team in Australia

3889. SHRI RAJESH KUMAR
SINGH.

SWAM! INDERVESH:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether Government have tiken
note of poor performance of the Indiat
Cricket team in Australia recently;

(b) whether Government propose to
appoint aa inquiry committee to go
into the causes of poor performance
of the Indian Cricket team; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SMT.
SHEILA KAUL): (a) to (c). Tke
perforamnce of Indian Cricket Team
has been quite satisfactory as it 2quu-
lised the series and retained the
Rubber. As such, the question of
appointment of any Inquiry Comnitiee
does not arise;

Conirol Over Private Schools and
Colleges

3690. SHRI GHUFRAN AZAM: Will

the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

_(a) whether Government have no
checks over private schools’ and
colleges; and :

(b)-it so, what are the reasoms for
not taking action or controlling these
type of institutions?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): (a) and (b). The finction-
ing of private schools is regulated by
respective State Governments/Union
Territory Administrations_to the extent
to which such regulatory powers are
available to them under! the relevant
Acts and Rules anid Regulations.

Private cslleges in the States receive
grantg fo- their maintenaace from the
concesned. Stale Governments and are
governed by the grant-in-aid code of
the resoective State  Goverr:ments.
They ar: also governed by such con-
ditions as are presci:bed by Univer-
sities cou~erney  for the pucpose ol
their affiiwcion  The Central Govern-
ment has no aaisisrative control-over
or financial responsibility in respeci of
private schools and colleges.

Heavy Trafic at Nauded-Kinwat-Adila-
bad Trunk Line

3691. SHR{ UTTAM RATHOD: will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Nanded-Kinwat-Adilae
bad trunk line is unable to cope with
trunk traffic,

(b) whether a repeater on this-line
is being contemplated; and

(c) if so, the progress made in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) 1t i not
a fact: this trunk line is able to core
with the traffic.

(b) Yes, Sir. A repeater station at
Kinwat for the Nanded-Adilahad 8-
channel carrier system is planned.

(c) Estimate for the above wérk has
been sanctioned. Reconstruction of the
trunk line, on which this proposed 8-

channel carrier system can work, is in
progress.
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&3ra W W Fear, A
# qwrfw

3692 M FEREA GEARIH :
Fq1  gfa well a8 A A FO Fa
fe :

(%) Fa AF FIFITA FEITT
fawar & dwifast #v gaqr fFadr 2
i #70 39% freg g8 fasad soq
gt & R

: (é) afg gt, a1 3T GTFA F@E
Fradd?

wla ST syt gafato saraa &
I HA (30 AR W TIFAET) ¢
& 7 W wAHarA geqra, fomer
¥ fafws disi ¥ fanfrt & 207 92
Tt & faw § 154 93 W fq
§ o 53 @rer 93 €

9 gEqTT F FAACCAT F7 I &
fagws ¥ fasg 3o fawmd s g
ff | Hqex v7 & ¥ fREws gru
¥® FAANET T AW F, Fedrfea
FE@ "X IAF wqEAEF, fqRew
gra wad ufgan dufes agas &
;o AT HIT TAEA, T
#ft wga w19 & fav wwfaq g
Tqq qa1 qrrg faen A fafagat
1 faqr qraq feg  dAeam § oo
aaf Ty #Y TFATRT 4T F 0F 95 9%
fafsa Fesarg §4 1 39 w@m &
fedt = Fqa ¥ faeg geqagie
T WEITATT & "TAWT F¥ w15 forsrad
steq AgY ¢S €, @gfy ¥ faarfaay &
¥qr G440 wgAAT  F TP AHraAE
srd g § oA gurmensr &
Bwa’ ¥ fae gfwy gra fawfaa
e FEF F weqdAd A QI
& wray mfs §
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(@) famrfaay st weg Fwafdl
¥ a9 WEATT F FOCON FT O FWMH
#ar ag wia w77 ¥ fag e @ wwa
FT WA ¥4 AT FTU wAHE
MEE AEW WX AU FHRART
¥ saay frar @ owgroar, 9fIwg
¥ I GE F FAT A7 o F
¥ frg w93 1 39 AEfAewEi &
sfafrafar fear | 97 #Efados @
ey v & farafeigs miar v J19
Y —

(1) =1 mam FwRIT TAY, TF

e & FfAes agArar
FZITF BT GG ITHT
qem ¢4 & fag foenr
C FAFAIT R FET |

(2) Feta e FARIAATITA S
asdArEYy ggraw = giww
[ IS |

(3) sy Fworw wHy, FET
0¥ HA8YrT qegr &
fravs #t wagd  dafww
AL 1 i S )
wat F fawraa wE farg
wHfe®  sgagy F grey
T

(4) =ren faast o1 fafaamy
F QT 7 OFQ gQ AT
HAH  FAIT MH FY
faafe

(5) wara ®&@t TET FW ETI.
Taq |

37 wgifws &Y foge are
g F g st wETE Fwie wmt
o 5t gf@E f1 wmT FAE
g # WLt Y wiw ofweyg gra
N 7€ agam T fF maey &
® wuT g a1 | AR e
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waf o fasmat ¥ awra ¥, afoeg
3 afcs wfawfw! gra T2 & &
s #7914 § fFed ag qran
Ty f6 368 i3 ot g 9T 1 3I9-
a7 agga fear ar s siraey
A WAT T AW & AT & AU
fed 7 7% Tu| § oWy Iy gy 4
1T TEET FT AT wIT AT AR
HTTETFAT ALy 97 |

fram® gror gum s TET FIa g
¥ g waq & yraeg ¥ fogrgy 77 fag
agl fFan @ /47 1

A Wo Fo Fmza A\ frafe w7
afsmua o aq; T@EE T FEAFET
wdf fagal & wevd & wra qwT
FIX T AT FY TS 4Y | 3§ HETHH
fazers, Ft4 W ATHATT FEATA T
ITIFT TURT IX FT TEI0T §

geafrga faarfagi & sa% dar
qEEedl [T § ATA FAAFZAT 9T
IR FEFAE w9 GH0 g oAy
AT weaadl FAQEEA’ F fq qivag
gra fasfag wge &g & weiag
FAd WA F AAA 9y gfeAfera
g

Relief Sought By DR. V. Kuriep

3693. SHRI VIJAY KUMAR YADAV:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that Dr. V.
Kurien cogtinues to be Chairman of a
number of institutions connected with
the milk production/distribution;

(b) if so, the details thereof;

(c) whether he has asked the Gov-
ernment to relieve him from some of
these posts; and

(d) if so, the details thereof aad
Government’s decisions thereon?

THE MINISER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) and (b).
Dr. V. Kurien is Chairman of the fol-
lowing institutions with which Govern-
ment are goncerned:—

1. National Dairy Development

Board.
2, Indian Dairy Corporation.

3. Management Committee of Delhi
I_\‘CLilk Scheme.

4 Management Committee of o~
ther Dairy.

(c¢) and (d). Dr. Kurien requasted
Government to relieve him of tie
Chairmanship of the Management Com-
mittee of Delhi Milk Scheme and of
Mother Dairy. It has been decided Ly
the Government to accede to his -
quest with effect from 31-3-81, in so
far as the Delhi Milk Scheme is con~
cerned.

Financial Aid to State Government for
Procuring Foodgrain

3654. SHRI GADADHAR SAHA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the State Governments
which undertake procurement on their
own are encouraged and provided with
financial and credit facilities by Lhe
Central Government; and

(b) if so, the amount provided to
the West Bengal Government for the
purpose?

THE MINISER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI1
R. V. SWAMINATHAN): (a) and (b).
The State Governmentg directly app-
roach the Reserve Bank of India for
cash credit facilities for undertaking
procurement. The Government of India
recommend cases where such requests
are received from the State Govern-
ments. In the case of Government of
West Bengal, no specific request has
been received by the Government of
India during the current year.
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« Kxcise Policy in Tribal: Areas -

3695. SHRI GIRIDHAR GOMANGO:
Will the Minisfe# of BDUCATION AND
SOCIAL WELFARE be.vpleased to
state: -

(a) the excise policy adopted by his
Ministry for tribal areas and sent {o
the States/Urmion territories, for Lle
implementation of policy therefor;

(b) the programmes formulated acts
reacted and actions taken to aboiish
the liquor vending system in trital
areas so far since the implementation
of the policy State-wise;

P

(c)!the liquor shops -opened in tri-
bal areas before and after the exclse
policy adopted and accepted andrsbeps
taken by the States to abolish the shops
in these areas State_a-wise;

(d) the revenue 'darned by the Sta-
tes from tribal areas annually due to
the liquor shops and the loss caused
after abolition State-wise; and -

(e) whether his Munistry discussed
with the States regarding.the losg pa
excise revenue and the way found nut
to compensate the joss of the States?

[} '

[EaTN okt

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI 3. B.
CHAVAN): (a) Prohxbiﬁon being a
State subjett, it is for the States tn
formulate the actual policy in this res-
pect, The Central Government haye,
however, circulated the following 3juide-

lines to the States/Union Territory nn
this subject:—

(i) to take steps for = discontinu-
ance of vending of country, ,hquorfm
the tribal areas wherever they sggill
remain, w1th effect from 1-4- 1379 if

not earlier; .
UL AALTIE RS el

(i) in areas-wrhe'fe provhitiof tis
not in force, the tribal peupw'suetad
e allowed to prepare their swn''Me-
verages for individual”® atid “Basal
" purposes, but ‘ot for ' codin¥ébcial
purposes, however ‘trf¥itiongl ‘gac-
tice prevails: Th W eabivt
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. (iii) to intensity educational ef-
forts amongst the tribals against the
evil effect of drinking; and

(iv) to encourage social workers
and voluntary organisation for under-
taking the task of education work
for prohibition.

PR A
{b) to (d). The information is being
collected from the States/Union Terri-
tories and will be laid on the Tableof
the House as and when received.

(e) Government of India, at present,
compensates the Sfates to the extent of
50 per cent of the established loss in
excise revenue (with reference to re-
venue from tHRls source in 1977-78) re-

sulting from introduction of prohibi-
tion.

rReEfas N W wesna
3996. Y “ATiam  smwIe
Far §are A4t ag AT ¥ FO I W
f:
(%) swifas SR F9 A
31 A= foe qad AT @ fam §
¥ FEAE AT AR

() #r 3@ feafa & dtga
RTGIL UFGIT AT ITGT (Far
JOOAT ; AT

(1) G E A e
F4 ¥ fac  feadr gaofr 3

L

qAT traram ¥ Twa s (=t
FAAX IAL) : (F) A0 a9M ATAT
f& aifwa g7 [Wefas dem
A& F gue § ¥ ¥ aeafuy
& T Tanft Y madam ok faww
F TATAT § G fRergrar 94T g
FAGR JFEA ¥ 97 F qq f
- FAR-T A R F )

(w) T 1 g 3851 L

(”)Wﬁﬁif BT+
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Setting up of Ali India Pouliry Deve-
lopment Corporation to Protect Poul-
tary Farming

3697. SHRI G. NARASIMHA REDDY:
Will the “Minister of AGRICULTURE
‘e pleased to state:

(a) whether it is a fact that applica-
#ions were submltted by Andhra Fra-
desh Poultry Federation and by toe
Chairman, Andhra Pradesh State Meat
Poultry Development Corporatxo*' Ltd.,
‘to the Governmeunt of India stating
that Poultry faqmlng in Andhra Pra-
desh was in crisis due to traders ia
Bombay exploiting by not giving fair
‘price out of the price they receive
from the consumers and had requested
for establishing. Al India Poultry De-
velopment Corporation which will pro-
tect ‘the interests of Poultry farmniag;
and

(b) if so, the.reaction of Goveri-.

ment; thereto?

THE MINISTER OF STATE IN fHE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) and .d)}.
‘The Presidenf, Andhra Pradesh Poul-
try Federation _and the. Chairman,
Andhra Pradesh . State Meat and Paul-
try Development Corporation Ltd. had
represeuted to the Ministry of Agri-
colture regarding the marketing ro-

blems in Andhra Pradesh. The Minis- "~

try of Agriculture has entrusted the
responsibility of marcketing of eggs and
poultry at National and Regional level
to the National Agricuitural Coopera-
tive Marketing Federation of India
Ltd. (NAFED). The NAFED will un~
dertake marketing of eggs produced
by the farmers of Andhra Pradesh n
coordination with Andhra Pradesh
‘State Meat and- Poultry _Development
Corporation.

" - Statutory Price .of Jute

3698. SHRI D: L. BAITHA: Will the
Minister of AGRICULTURE be pleased
to statgd

(a whéther it ‘ts a fact that stau-
tary phces fixed for Jute for all the
various grades are very-low and nnt
commensurate with the cost of produc—
tion;

178

(b) what is the cost of production of
jute together with inputs, etc., as aas
been accepted by the Agricuiture Price
Fixation Committee and the minimum
price fixed for purchase from the jute
growers (per quintal);

(c) what is the ? prevalent market
price of gunny bag of jute with the
cost of production, raw materials, etc;
and

(d) whether Government propose
considering revision of the minimum
statutory Jute price for growers; and if
not, the reasons therefor?

THE MINISTER OF STATE& IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSRUCTION (SHRI
R. V. SWAMINATHAN): (a) Govern-
ment have been fixing statutory mini-
mum support priceg for jute :-every
year on the recommendation of the
Agricuituratl prices Commission. While
deciding upon_the appropriate level of
statutory minimtjm price, the APC Con-
siders the available estimates of cost of
production of the crop, possible chan-
ges ia, input prices, changes effected in
the administered prices. for competing
crops, crop prospects, terms of trade,
etc.

(b) The cost of production for raw
jute pertaining to Orissa for the 1978-
79 season which was taken into " ac-
count by the Agricultural Prices Com-
mission was Rs. 147.08 per gtl. and ihe
statutory minimum support price fixed
for 1980-81 season was Rs. 160 per gtl.
for the W-5 grade of jute in Assam.
The corresponding prices for other
varieties and gredes were fixed by the
Jute Commissioner in the light of re-
lative differentials normally prevalent
in their prices in the market.

,{c) According to the, information
supplied.by the office of the Jute Com-
missigrier, on the basis of raw material
price for W-5 grade of raw jute at Rs.
217.50 per qtl. for ready delivery at
Calcutta, the cost of gunny bag (Stan-
dard variety of B Twills 44” 26—
2-1/4 Lbs) -would come to Rs. 487.45
per 100 bags The current-market price
of 100 bags’as on 25th February, 1981
was Rs. 416/-.
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* (d) Govérnment will consider revi-
sion of the statutory minimum price
for raw jute for 1981-82 season after
examining the recommendations of the
A.P.C. in this regard.

Requirement of Fertiliser in Orissa

3699. SHRI A. C. DAS: Will the
Minister of AGRICULTURE be pleased
to state:

‘(a) the total quantity of different
types of fertiliser which had heen al-
located and provided to the State of
Orissa during 1980-81;

(b) the total quantity of different
types of fertilisers required in Orissa
during that period;

DY

(c¢) whether Government has.a vro-
posal to augment the fertiliser quota
to Orissa during 1981-82;

(k) if so, the total quantity of diff-
erent type of fertilisers that are going
to be allocated to Orissa; and

(e) the ‘details thereof?

THE ‘MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. BSWAMINATHAN): (a) and 2).

MARCH 16, 1981"

Writtin Aisivers 180

The total requirements of fertilisers
for each crop season are assessed in
terms of basic plant nutrients viz. ni-
trogen(N), phosphate (P205) and Po-
tash (K20) and not in terms of dif-
fe ent types of fertilisers. The require-
ment and allotment of fertilisers to-
States are finalised in consuitation with
the State Governments in zonal con-
ferences held prior to each crop season.
The Total net requirement of fertili-
sers of Orissa during 1980-81 (Kharif
1980.—Feb. to July and Rabi 1930-81-
Aug. to January) was as follows:

(in tonnes)

N P K

N+P+K

‘621910" 14199 86593
Allocations were made from domes-

tic manufacturers and imported fertili--

sers to meet the above requirement in

full.

(c) to (e). The Gross agronomic re-
quirements of fertilisers for Orissa for
Kharif, 1981, finalised in consultation
with the State Government in the ~onal

-conference held in’ January, 1981 (3s
compared with the corresponding re-
quirements in Kharif 1980) are as fol-
lows:

(in tonnes)

N P K N+P+K
Kharif, 1981 36000 12000 7000 55000
Kharif, 1980 32000 6000 46562
%age growth 12.5 16.7 8.1

It will thus be observed that the
assessed gross requirements of fertili-
sers for Kharif, 1981 are higher than
that in Kharif, 1980. As far as Rabi,
1981-82 is concerned, the requirements
will be assessed later in the year, prior
to the commencement of the season.

Rural Functional Literacy Programme

3700. SHRI R./ K. MHALGI: Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to lay a
statement showing:—

(a) the expenditure incurred during
1979-80 on the “Rural functional 1i-
teracy programme” under the National
Adult Education Programme and its
share of the total expenditure of Na-
tional Aduit EdQucation Programme;

(») what is proposed to be spent
during 1980-81; ste

(¢) whether the Education :t\ﬂinistr'}'
has conducted sample field studies of
his rural education scheme under Na-
tional Adult Fducation Programme pe-
fore deciding on the next year’s expen~
diture; '

/
v
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t(d) if so, what are the finding of
the study and whether the results are
encouraging; and

(e) how many rural adults have
benefited due to the scheme during
1979-80 and whether the figure is ac-
cording to the target?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. k.
CHAVAN): (a) The expenditure in-
curred during 1979-80 on the Centrally
sponsored scheme of 'Rural Functional
Literacy Projects’ was Rs. 524.90 iakhs
vis-a-vis the total expenditure of Rs.
872.93 lakhs on all the Central/Centrai-
ly sponsored sqhemes of Adult Ecduca-
tion.

(b) During 1980-81 it is proposed to
spend an amount of Rs. 534.30 lakhs
on this scheme.

(r) Yes, Sir.

(d) Government have published these
Studies in the form of a booklet en-
titled ‘Fuctional Literacy for Rural
Development—Field Studies og Three
Rura] Functional Literacy Projects’.
The publication is availabie in the
Parliament Library.

(e) During 1979-80 under the scheme
of Rural Functional Literacy Projects
was 11,57,462 adults. No target was
fixed for Rural Functional Literacy
Projects separately.

Polluted Cities in the Country

3701. SHRI K. MALLANNA: Wwill
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the Central Govern-
ment have conducted any survey re-
garding the polluted cities in the coun-
try;

(b) it so, the cities which are in the
grip of water pollution due to the
growth of Industries; and

(c) the steps Government have taken
in this regard?

THE MINISTER OF PARLIMEN-
TABY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN

SINGH): (a) The Central Board for the
Prevention & Control of Water Pollu-
tion have conducted a survey regard-
ing the Status of waste water collec-
tion, treatment and disposal in Class-I
cities (142 Nos) and in Class II cities
(195 Nos.) in the country.

(b) On the basis of preliminary sur-
vey the following cities have sizable
contribution to water pollution from
industrial sources. These cities are
Bombay, Calcutta, Madras, Deihi,
Ahmedabad, Kanpur, Pune, Bangalore,
Hyderabad, Vadodara, Cochin, Ernaku-
lam and Visakhapatnam.

(c) In order to provide for the I're-
vention & Control of Water Pollution
and the maintaining or restoring of
wholesomeness of water the Govern-
ment have enacted the Water (Preven-
tion and Control of Pollution) Act,
1974.

Installation of Telephonme Exchange at
Anandpur in Keonjher district Orissa

3702. SHRI HARIHAR SOREN:

Will the Minister of COMMUNICA-
TIONS be pleaszd to state:

(a) whether Government has a pro-
posal to instal a telephone exchange

at Anandpur in XKeonjhar district
of Orissa;

(b) if so, whether site has been
selected for this purpose; and

(¢) the details in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) An automatic exchange with a
nominal capacit of 100 lines and 59
connections is working at Anandpur,

.(b) and (c). There is no imme-
diate proposal or acquisition of land.

Improved Telephone Services for In-
dustrial Towns of West Bengal

3703. SHRI MOHAMMAD ISMAIL:
Will the Minister of COMMUNICA-
TIONS be pleased to state what
steps have been taken to improve the
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telephone services in the industrial
-towns of West Bengal? ,e

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
‘The telecommunication services of
industrial towns of West Bengal get
-adversely affected due to power suply
failure digging activities of various
.developmental agencies and thefts of
docal and junction underground ca-
bles. Constant liaison is being kept
with West Bengal Government for
minimijzing the thefts of underground
cables and with electricity authorities
in the matter of electric power cuts,
Close Co-ordination is bejng main-
tained with Calcutta Metropolitan
Development Authority anq Metro
Railway Authorities for digging ope-
rations, '

Supply of sugar to States

3704. SHRI MOHAMMAD ISMAIL:
"Will the Minister of AGRICULTURE
-be pleased to state:

(a) the quantum of sugar allotted
to the States during the year 1980,
State-wise;

(b) the amount of sugar despatch-
-ed to various  States during 1980,
State-wise, and

(c) the demands of the States dur-
ing the above period State-wise?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R, V. SWAMINATHAN): (a)
With the reintroduction of partial con
irol on sugar with effect from 17-12-
1979, the State-wise monthly levy su-~
gar quotas as obtaining during par-
tial control period immediately prio:

decontrol of sugar on  18-8- 1976,
have been revived. The quantity of
levy sugar allotted to each State for
part December, 1979 and the monthly
quotas aHotteg = "dlffing ‘the talender
year 1980 for distribution, through
fair price shops are shown
in the statement at statement
4, In addition some small quantities
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of levy sugar were §lso allotted for
Border Security . Force, Central Re-
gerve Police Force and Indo-Tibetan
Border Police (ITBP).

(b) 17  State Govenment/Uaion
Territory Administrations are them-
selves arranging the procurement and
despatches of sugar from the facto-
ries and, therefore, the allotment or-
ders against their monthly quotas are
being issued on the factories directly
in favour of these State Governmnts
On the request of the State’ Govern-
ments, the validity period of levy
sugar allotment orderg is also extend-
ed from time to time to enable them
to lift the entire allotted guantity by
arranging despatches even after the
expiry of the month to which the
quota pertains. In respect of remain-
ing 1% States|Union 'Territories, the
allotment orders are issued in favour
of the Food Corporation of India who
arranges the lifting of sugar from the
factories and the supply thereof to
Governments.
The quantities of levy sugar despat-
ched by the Food Corporation of
India from the factories against the
monthly quotas of these State Govern-
ments during the period 17-12-1979 to
31-12-1980 are shown in the statement
at Statement II.

;T

(¢) The State Governments are
not sending the demands for the allo-
cation of sugar on calendar year basis.
However, some of the State Govern-
ments . have:. been sending requests
from time to time for increase.in the
monthly levy sugar quota, A state-
ment showing the nameg of such
States, higher monthly quota asked
for by them and the month in w];uch
these requests were received during
the year 1980._{g.at statement IIL
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Statement
. Statemen! showing State-wide monthly levy sugar Quotas .
Quota for Monthly
17-12-79 to  levy quota
sL.’ Statc/Union Territory 31-12-79 from January
No. to December -
80 (Tonnes)
1 A;(;l:ra Pradesh . . . . . . . . 76(__)9 20882 )
2 Assam . . . . . . . . . . 2;80 7541
3 Mizoram . . . . . . . . . . 63 171
4 Biharl . . . . . . . . . . 9928 26020
5 Gujarat . . . . . . . . . . 5173 14031
6 Haryana . . . . . . . . . . 1812 4018
7 Himachal Pradesh . . . . . . . . 585 1588
8 Jammu & Kashmir . . . . . . . . 830 22350
9 Kcra.l-a . . . . . . . . . . 3869 10495
10 Madhy; Pradesh . . . . . . . . 7678 20825
11 Maharashtra . . . . . . . . . gI121 24743
12 Karnataka . . . . . . . . 5241 142 1.5
13 Nagaland . . . . . . . . . . 125 340
i4 Orissa . . . . . . . . . . 3953 10723
15 . Punjab . . . . . . . . . . 2420 6564
16 Rajasthan . . . . . . . . . . 4703 12757
17 Tamil Nadu . . . . . . . . . 7293 10783
18 Utnar Pradesh . e e . . . . ) 15396 41761
19 West Bengal . . . . . . .o . 8109 . 21904
20 Andaman & Nicobar oL . . . . 70 190
21 Chandigarh™, . . . . . . .. . . go 243
22 Dadra & Nagar Havell 7't T . . . . 13 B0
23 Delhi e e e 1955 5104
24 Goa, Daman & Diu . > . . . . . . . 173 150
25 Lakshadweep . . . . . . . . . . . 24 b5
26 Manipur . . .« ot . . . . . 193 524
27 Meghalaya . N . . . . . 182 443
28 Arunachal PrachI:_l , . . .' | . . . 84 , oy 228
29 Pondicherry . R . .o . . 85 230
80 Tripura . ., . _,. - ;i. . . ‘ . 280 759

g1 Sikkim . N . . . « . 40 107°5

%
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Statement II

The Quantity of leyy sugar lifled und dispatched by the Food Corporation of India from the factories
ﬁnm |1-u-197q to 41-12-1980 in mpm of Food Corpmrm of India operated States

Quantity of levy sugar
lifted and despatched

S, Name of the State from [actories from
No. 17-12-1979 to 31-12-1980
Tonnes)
t Madhya Pradesh . . . . . . . 222895.8
2 Uttar Pradesh . . . . . . . . . 476220.9
3 Orissa . . . . . . . . . . . 113569.2
4 Delhi . - . . . . . - . . . (log . 8
5 Bihar . . . . . . . . . . . 2076411
6 West Bengal . . . . . . . . 2350642. 4
fammu & Kashmir . . . . ci . - 25668 .0
8 Assam . . . . . . 7000q.2
9 Mceghalava . . . . . n253.0
1o Mizoram . . . . . . . 19501
11 Andaman . . . . . . 1664 .6
12 Lakshadweep . . - . . Bog.o0
13 Arunachal Pradesh . . . . . . . 2473 3
14 Chandigarh R 421G .0

Statement II1

Names of State Govemmrs which made requests for increase in their Monthly levy sugar quola from Fanuary,

1980 to December, 1980

Name of the State

Existing Higher Month in which request

Monthly quota asked received
quota
1. Delhi . . . . 5304 6.100 August & December, 1980
2. West Bengal . 21,004 40,000 June, ig8o
3. Gujarat . . . 14,031 17,000 February, 1980
4. Sikkim . . . 107.5 150 July, 1980
5. Chandigarh . . 243 300 October, 1980
6. Nagaland . . . 340 500 November, 1980
7. Dadra & Nagar Haveli 36 50 May, 1980
H. Goa - . . . 408 600 May, 1980
9. Andaman , . . . 190 225 May, 1980
10. Orissa . . . 10,723 12,000 April, 1980
11. Arunachal Pradesh .. 228 350 May, 1gBo
12. Haryana . . . . 4916 8,500 March, 1980
13. Bihar . . . . \ 26,929 40,000 March, 1980
‘14. Uttar Pradesh . . ' 4,761 50,000 January, 1980
#5. hissa . . . . 10,723 12,000 March, 1980
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Unauthorised Construction in East
Kailash, New Delhi

3705. SHRI A, U, AZMI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the landlords of multi-storeyed
commercial buildings in the Commu-
nity Ceéntre, East of Kailash, New
Delhi who put up mezzanine floors in
contravention of DDA’s approved
plans thus earning perennia] income
from rent;

(a) whether the DDA failed to
check jt at the construction stage and
if not what action it took to stop this
illegal construction;

(c¢) whether now aftr a lapse of
years, the DDA have compounded this
grave offence just by levying a no?
mina] peanalty which is quite meagre
when compared to the incomé-poten=-
tial from this extra coverage; and

(d) whether Government would
have the matter re-opened and take
suitable mecasures so that the defaul-
ters are penalised for this figrant
violation and DDA staff taken to task
for its failure to check and its con-
nivance with the law breakers?

THE MIN.STER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): (a) and (b). The
Delhj Development Authority has re-
ported that most of the lessees of
multj-storeyed commercial buildings
constructed in the Community Centre

East of Kailash, have extended the.

mezzanine floor beyond permissible li-
mits. Additional space at the mezza-
nine floor has been constructed after
getting D-form and was notjced when
the parties applied for completion|
occupancy certificates.

(c) The DDA has reported that as
a matter of policy a decision has been
taken to regularise the unauthorised
construction resulting jnto extra co-
vered area on the mezzanine floor at
the following rates:

(1) upto 10 per cent beyoud permis-
sible limit—Rs. 25 per sq: ft.

(2) beyond 10 per cent and upto 20
per cent—Rs. 50 per sqg. ft,

(3) beyond 20 per cent and upto 30
per cent—Rs 75 per sq. ft,

(4) beyond 30 per cent—Rs_ 100 per
sq. ft,

Further, the cost of the plot shall
be increased proportionately ie, 50
per cent of the Prémium which the les-
see would have normally paid for the
excess coverage. The cases are being
processed on the basis of the above
decision, No case has been finalised
so far.

(d) Does not arise in view of the
reply to (a), (b) and (c) above,

Ancient structure in Assam

3706. SHRI SONTOSH MOHAN
DEV: Will the Minister of EDUCA-
TION AND SOCIAL WALFARE be
pleased to state:

(a) whther any survey had been
made for ancient structures shrines,
temples and places in Assam which
are known for architectural grand-
eur, antiquity and graceful features;

(b) if so, the details thereof; and

(c) the steps taken and amount al-
lotted for their maintenance preser-
vation and beautjfication? a

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIALL. WELFARE (SHRI-
MATI SHEILA KAUL): (a) Yes, Sir.

(b) Forty-eight monuments and
sites have been declared protected as
of national importance, The protection
notification in respect of some of
these covers more than one monu-
ment.

(c) An amount of Rs, 50,475  has
been allotted for structural repairs,
chemijcal preservation gand mainten-
ance of the monuments,

Flood control measures in Assam

3707, SHRI SONTOSH MOHAN
DEV: Will the Minister of IRRIGA-
TION be pleased ‘to state the details
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o'f. the flood caﬂtroi';ﬁ‘gasufés propos-
ed to be taken in the Sixth Five Year
Plan for Assam? . . a

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI1 Z. R, ANSARI): . (a)
Assam Government has proposed the
following ﬁooq control measures”~ to
be taken in the Sleh Five Year Plan
for Assam:

- (i) Embankments—315- KM, -~—
(ii) Rajsing and Strengthengthen
of embankments—714 K.M.

(iii) Qenstruction of sluices—24

Number, o -
(iv) Drama&_g' Channels—124 K.
- KM,

“4v) Town protgction works—45
Number = ) "

(vi) Bank protection and antj
erosion works—s7 Number

(vn) Raising of villages! pla'e-
forms—46 Number

(viii) InVestigation of Subansir,
Debang and Dehiang Dam
-Prejects.
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Renpcsentahon from Bhafiliya Postal
Employees Union, Maharashtra Cir(;le

3709 SHRI R, K, MHALGI: Will
ths" Minidter- ot COMMUNICATIGNS
be pleased to refer ‘td*‘the reply given
to Unstarred Question No. 2272 on
the 8t DECeifibE:, “1980  regafdig’ ¥e¥
presentation from Bharatifh Postal
Employegs Union, Maharashizs .Gjr~
cle, Bombay and state;-
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(a) whether the demand of revi-
sion of timings has since been agreed
to by the Department;

(b) if not the reasons therefor;

and

(e) if the matter ig not still finalis-
ed the reasons of the delay?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) to (c). The matter js under exa-
mination and may take some more
iime to arrive at a decision,

Over Time Allowance to Postmen

3710. SHRI SOMNATH CHATTER-
JEE: Wil] the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether there are orders pres-
cribing payment of overtime gallowance
to the Postmen if he is to handle
excess work on Mondays and before
or after festival holidays;

(b) whether Government are consi-
dering payment of flat rate of Rs, 4
if the entire @ work of an absentee
postman is delivered by a postman in

addition to his normal dutjes; and

(c) the reasons why the Postmen
are denied overtime allowance at the
hourly rates for the over work they
have been doing?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) No Sir.

(b) A Postman ig already entitled
to get OTA at g flat rate of Rs, 4 wer
4208 1.S-7.

day when he is entrusted the work
of an absentee Postman in additjon
to his normal duties,

(¢) OTA on hourly rate basis is
admissible only to such categories of
staff who have fixed duty hours
which are susceptible to exact check
and measurement. The duties of a
Postman bejng of predominently in
the field and of out-door nature do
not fulfill thse conditions,

Irrigation schemes of West Bengal
Pending clearance

3711. SHRI HUNNAN MOLLAH:
Will the Minister of IRRIGATION be
pleased to state:

(a) total number of irrigation sche-
mes submitted by the West Bengal
whijech are awaiting clearance of the
Planning Commission; and

(b) what are the salient features of
these schemes?

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z R, ANSARI): (a) Eight
major and three medium irrigation
schemes have been submitted by the
Government of West Bengal, Of these
three major schemes, namely, Upper
Kangsabti Reservoir, Bamangola-Ha-
bibpur and Tangon_ Valley have al-
ready been accepted by the Advisory
Committee of the Planning Commis-
sion and the remaining eight projects
are pending with the State Govern-
ment, for furnishing repljes|compli-
‘ance to observations of the Central
Water Commission,

(b) A statement is laig on the Ta-
ble of the House.
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Statement
Irrigation schemes of Wast Bengal pending clearancs
Sl. No. Name of the Project District Estimated  Benefits
benefitted cost Rs. 1000 ha.
lakhs
1 2 3 4 3
MAJOR SCHEMES
1. Lower Dolong Reservoir Scheme . . Midnapore 1136.00 20.3
2. Modernisation of Kangsabati Reservoir Project Purulia, 2855.00 32.37
Bankura
4. Damodar Valley Project Barrage-Irrigation Bankura, 1570 .00 82.77
Modernisation Scheme Phase I, Selective Burdwan
lining of canals. Hooghly
4. Lining of Mayurakshi Canal System . . Birbhum 2426.21 55.69
Murshidabad >
Burdwan
5. Tarapheni Reservoir Scheme . . Midnapore 450.00 12.15
6. Upper Kangsabati Reservoir Praject . . Purulia 4384 .00 59115
Bankura
7. Bamangola-Habibpur Irrigation Scheme Malda 2167.65 3109
8. Tangon Valley Irrigation Scheme - + West Dinajpur 1360.00 43-456
MEDIUM SCHEMES
1. Kush Karni Reservoir Scheme . . . Birbhum 215.66 3.39
a. Gazol Lift Iigation Scheme . . . Malda 216.00 18.765
8. Bhairab Banki Reservoir Scheme . « Bankura 450.00 6.32
Midnapur

New Technology for Prawn

3712, SHRI RAMA CHANDRA
RATH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government have any
proposal to adopt new technology for
the production of prawn and improve
the economy of fishermen;

(b) whether efforts will be made
for the growth of prawns in the ponds
of different States; and

(c¢) if so, the detailed programme
in thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRILULTURE
AND RURAL RECONSTRUCTION

(SHRI R. V. SWAMINATHAN):
(a) Yes, Sir,

(b) Yes, Sir.

(c) Prawn/fish culture in brack-

ish water areas has traditionally been
undertaken in certain parts of the
country, But with improvements
higher productivity could be achieve
ed. Hence the research institutions
have accorded high priority in fur-
ther developing the technology for
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prawn culture. The Central Govern-
ment has under consideration a pro-
posal for pre-investment survey of
potential gites for brackish water fish
farms as well as for introduction of
a package programme. The States
under their Plan schemes have also
earmarked allocations for sssistance
in the fleld o¢ brackish water fish and
prawn farming. Hence, all these
schemes will form part of the VI Five
Year Plan programme.

Shortage of R.M.S. Staff, Berhampur
(Orissa)

3713, SHRI RAMA CHANDRA
RATH: Wil] the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether Government are aware
about the shortage of staff in the Rail-
way Mail Services, Behrampur Branch
of Orissa;

(b)if so, the efforts proposed to be
made by his Ministry to fill up the
large number of vacancies in that
branch for the smooth functioning of
mails; and

(c) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR]I KARTIK ORAON):
(a) to (c). Information is being col-
fected and the same will be laid on
the table of the House.

Potential of Marine Fish

3714. SHRI RAMA CHANDRA
RATH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the total quantity of the annual
harvestable potential of marine fish in
our country per annum;

(b) the total production of marine
fish out of deep sea fishing during
1979-80;

(c) the total quantity of the export
of the marine fish out of the total pro-
duction (from deep-sea fishing) dur-
ing the above period;
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(d) the total quantity of marine
fish that had kept for domestic con~
sumption;

(e) whether Government have any
proposal to increase marine exports
through the expansion of deep sea
fishing during the current year; and

(f) if so, the details thereof?

THE MINNTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SERI R. V. SWAMINATHAN):
(a) It is estimated that India has an
annual harvestable potential of 4.5 mil.
lion tonnes of fish from her Exclu-.
sive Economic Zone,

(b) It is estimated that the produc-
tion during 1978-80 from the deep sea
was about 27,000 tonnes,

(c) The export of fish and other
marine productg from deep gea fishing
during the year is estimated at 21,000
tonnes.

(d) Approximately 11.5 lakh ton-
nes of fish from marine sources was
available for domestic human con-
sumption during 1979.80,

(e) Yes, Sir,

(f) Government are encouraging
deep sea fising through lending on
soft loang terms, permission for char-
ter, joint ventureg selective import of
vessels and creating capacify for in-
digenous construction of fishing ves-
selg and grant of subsidy for such
vessels.

Similipal as National Park in Mayur.
Bhanj

3715. SHRI NARAYAN SAHU: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether there is any proposal
Tor declaring Similipal in Mayurbhan}
district as National Park;

(b) whether the Central Govern-
ment have made any investigation in
this regard; and
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(c) whether the State Government
hes agreed to this proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R, V. SWAMINATHAN):
(a) Yes Sir. The State Government
of Orissa has made a proposal to dec-
lare the core area of the Similipal
Tiger Reserve as a National Park,

(b) Yes, Sir, After examination of
the proposal of the State Jovernment,
the Government of India has convey-
ed its concurrence for declaring the
core area of the Similipal Tiger Re-
serve as a National Park.

(¢) Yes, Sir, The State Government
ig taking further action under the
Wild Life (Protection) Act, 1972.

Research in drylanq farming

3716, SHRI S, M. KRISHNA: will
the Minister of AGRICULTURE be
pleased to state:

{a} whether any research has been
made in the sphere of dryland farm-
ing;

(L) if so, the manner in which the
production technology of¢  dryland
crops ig propagated to the farmers in
the dryland areas so that they could
benefit therefrom; and

(c) the achievements of this tech-
nology in the form of cereal produc-
tion?

THE WMINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRT R, V. SWAMINATHAN):
(a)Yes, Sir. For increasing and stabi-
lizing the crop production in the rain-
fed areas, research effortg have been
in progres since early thirties to avolve
suitable crop production tschnology.
The progress in thig sphere is sum-
marised as follows:—

(i) Organised research efforts to
improve crop production on the
drylands were initiateq ag early as
1933 by the ihen Imperial Council
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of Agricultural Research when it
sponsored five dry farming rsearch
centres located of Rohtak. Simla
pur, Bijapur, Raichur ang Hagari,
which operated for ten years, upto
1933—44.

(ii) The establishment of soil
conservation research centreg in the
midfifties provided further needed
information on factors of produc-
tion, such as land use classes, rain-
fall paterms, runoff collection, ferti-
lisers use, etc.

(iii) Keeping in view the problem
of uncertainty of production from
reinfeq areas the Indian Counci] of
Agricultural Research during the
4th Five Year Plan period imple-
mented a multi-location coordinated
project on Dryland Agriculture,
At present thig project is in opera-
tion at 23 centres (Statement 1),
Three centres are undertaking mul-
tidisciplinary research sctivities to
achieve sustained crop production
from rainfed areas.

This project is being  suilably
strengthened in 6th Five Year Plan
period.

(iv) Besides the all India Coordi-

nation Project on Dryland Agricul-
ture the State Departments of Agri-
culture, Central Research Institutes|
Agricultural Universities are also
undertaking reseatch on dryland
agriculture,

(b) The proven dryland technology
is being propagateq through the fol-
lowing programmes:—

(i) Pilot Projects,

(i1) OperatiOnél Research Pro-
jects,

(ili) National Demonstrations,

(iv) Extension Wings of various

Agricultural Universities/Research
Institutes|State  Departments of
Agriculture,

(v) Trainees Traiming

Centres]
Krishi Vigyan Kendras.
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(vi) LAB to LAND PROGRAMME,

During the period, April, 1874 to
March, 1880, an area of 132 lakhs
hectares have been covered with the
improved dryland farm practices
under the Drought Prone Area
Programme (DPAP).

(¢) The Dryland Project hag con-
ducteq large number of field demons-
trationg on farmers field with cereal
ang millet crops. These demonstra-
tions have established that by adopting

the proven dryland technology, an in-
creased yield level varying from 66—
150 per cent can be achieved, depend.
ing upon the agro-climatic and soil-
problems of a region.

The Dryland Research Project of
the Council has taken up several stu=-
dies to obtain efficient cereals and
milletg for each regin in the Country.
Efficient erop varities of cereals and
millets have given higher yields with
the use of improved technology, Their
yields are given in Statement Il

Statement |
List of IGAR Ressarch Contres of Dryland Project

< §tate Location of Centres
(1 (2) (3)
A. Coordinating Unit Hyderabad

B. Centres 23,
1. Andhra Pradesh

2. Bihar
3. Gujarat
4. Haryana

5. Jammu & Kashmir .

6. Madhya Pradesh

7. Maharashtra

8. Karnataka

9. Punjab

10. Mum

11, Tamil Nadu

(1) Hayat Nagar (Hyderabad)
(2) Anantpur
(3) Ranchi
(4) Dantiwada
(5) Rajkot
(6) Hissar
(7) Rakh Dhinasar (Jammu}
{8) Indore
19) Rewsn
(10) Akola
(11) Sholapur
(12) Hebbal -
(18) Bellary
(14) Bijapur
(15) Hoshiarpur
(16) Jodhpur
(17) Udaipur
(18) Kovilpatti
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(1 (2) (s)
T 12. Uttar Pradesh . . . + (19) Jhansi
(20) Varanasi
(21) Agra
(22) Dchra Dun
13. Orissa . . . . . (23} Bhubaneswar
Statement I

Efficient cereals and millets and their varieties for different regions. .

S.No. Region Crop Variety i“'S‘:ars:;rend A(:f hy;q;ld
(1) (2) (3) @ (s) (6)
(A) Cropping season (<20 weeks) “
1. Bellary - . + Jowar GSH-8R 4 14
2. Jodhpur . . . Bajra HB-3 3 18
g. Himar . . . Bajra BJ-104 2 34
4. Rajkot . . . Bajra HB-g 3 8
5. Bijapur . . . Jowar M-35-¢ 2 21
(B) Cropping season (a0-30 weeks)
1. Jhansi .« <« Jowar CSH-5 2 23
Barley™ Ratna 3 25
Wheat Kalyan sona ] 20
2. Hyderabad - . Jowar CSH-6 4 36
g3. Udaipur . " . Jowar CSH-5 6 a9
Maize Ganga-5 6 18
Wheat Narbada-4 3 15
4. Sholapur . . . Jowar SR.V-86 5 21
5. Agra - . . Barley Ratna 5 o1
6. Anand » . . Bijra NHB-5/BJ-104 3 4
7. Akola . . « Bajra HB-g 3 16
Jowar CSV-4 3 18
(C) Cropping season (>30 weeks)
1. Bhubaneswar . . Upland Rice DR-g2 5 a1
2, Varanasi . . . Rice Cauvery 7 28

Maize Ganga-2 6 21
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1 2 8 4 5 6
T Wheat C-306 5 24
Barley R-129 3 86

s. Hoshiarpur . . . Maize JML-6o3/607 4 40
Wheat PV.18/K-227 y 28

4. Indore .« . Maize Ganga-5 5 43
5. Rewa . . . Rice Cauvery 7 29
Wheat C-go6 3 21

6. Samba . . » Maize Ganga Safed-2 4 19
Wheat Kalyan sona 3 33
7. Ranchi Upland rice Bala 6 g0
8. Dchra Dun Upland rice RP 79-5 5 4“
Wheat Kalyan sona 3 27

Representation by the Government
servants cooperative house building
gociety, Shantiniketan

3717. SHRI S. M. KRISHNA: Will
the Minister of WORKS AND HOUS-
ING be pleaseq to state:

(a) whether Government have re-
ceived a representation dated the 20th
February, 1981 from the Shantinike-
tan Association, New Delhi urging to
intervene in the intra-society dispute
where in the main body called the
Government Servants Co-operative
House Building Society Limited. New
Delhi failed to adjust the enhanced
compensation of Rs, 10 lakhs in res-
pect of Shantiniketan plots against
the sale proceeds of the 82 additional
plots carved out in contravention of
the stipulations laid down in Delhi
Development Authority Letter No. F.
15(167)/55-L&A/DDA|CS dated 10th
September, 1970, and

(b) if so, the action taken by the
Government in the matter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) Yes, Sir.

(b) The matter is under considera-
tion

Integrated urban development in
Madhy, Pradesh

3718, SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) the citieg in Madhya Pradesh
which have been selected for central
Government Scheme of integrated
urban development;

(b) whether Government of M.P.
have submitied details of the ache-
mes for such cities for further sanc-
tion; and

(c) the main features of the gcheme
and quantum of filnancial assistance
by the Centre?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) Under the Cen-
trally Sponsored Scheme of Integra-
ted Development of Small and Me-
dium Towns, the Government of
Madhya Pradesh forwarded project-
reports in respect of Bilaspur, Dewss,
Khajuraho, Itarsi, Rewa ang Katni,
Morena, Raigarh, Sagar, Satna and
Burhanpur,
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(b) After scrutiny of the project
reports, loan assistance has been re-
leased for the towns of Bilaspur,
Dewas, Khajuraho, Itarsi Rewa and
Katni.

(c) The main features of the

scheme and the quantum of financial . . )
assistance by t(}l1e Centre are as (vi) The Central assistance ig pro-

and playgrounds etc,

(v) It has been emphasised that
local bodies of the town shouid be
encouraged and assisteg to partici-
pate in the preparation and impie-
mentation of the progcamme,

under:—

(i) The Scheme would cover
towns with a population of 1 lakh
and below on the basis of 1971
census.

(ii) Preference will be given to
the District Head-quarters of the
Sub-Divisional towns or Mandi
towng or other important growth
centres.

(iii) The level of expenditure per
town on the basis of approved sche-
meg will be around Rs, 1 crore out
of which Central assistance upto
Rs. 40 lakhs will be ieleased during
the plan periog for the schemes
conforming to the guidelines and
the balance amount would be pro-
vided by the State Government and
the implementing agencies.

(iv) Components eligible for as-
sistance on a matching basis are:—

(a) Land Acquisition and De-
velopment for Residential/Com-
mercial and jndustria] schemes.

Residential scheme will include
sites and services with ¢r with-
out core housing.

(b) Traffic and Transportaion,

(c) Development of mandis|
markets  industrial estateg and
other service and processing faci-
lities for benefit of agricultural
ang rural development in the
hinterland.

(d) the State = Government
should include under their compo-
nent schemes relating to slum
improvement, urban renewal
water supply and sanitation, pre-
ventive medical facilitieg parks

videq in the form of a loan repay-
able in 25 years with a morato-
rium of years at the interest rate
of 5.5 per cent,

S.T.D. facility between RBurhanpur.
Bhopal and Burhanpur—Indore

3719, SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of COM-
MUNICATIONS be pleaseq to state:

(a) whether S.T D, facility is under
consideration between Burhanpur--
Bhopal and Burhanpur—Indore in
Madhya Pradesh;

(b) if so, the progress made gn far:
and

(c) the time by which these (ities
are to be linked with S.T.D.?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir,

(b) Orders have been placed for
supply of required switching equip-
ment.

(¢) STD facility from Burhanpur
to Indore and Bhopal ig expected to

‘Be ‘made available in 1983.

Rural Housing Schemeg spongored by
UNESCO

3720, SHRI A. C, DAS: Will the

Minister of WORKS AND HOUSING
be pleased to state:

(a) whether it is a fact that some
rural housing schemes sponsorey by
UNESCO are proposed to be introdu-
ced in the country; '

(b) if so. whether such schemes
are also proposed to be introduced in
the rural areas of Orissa;
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(¢) when such gchemes are going to
be implemented; and

(d) the details about the abqve
UNESCO sponsored rural housing
schemes?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) No such propo-
sal is under consideration of mYy
Ministry.

(b) and (¢). In view of reply to
part (c) of the Question, do not arise,

(d) No such scheme has heen pro-
posed/referred to my Ministry.

Printing of NCERT books

3721, SHRI A. C. DAS: Will the
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state:

(a) the total number of NCERT
books printed in Government print-
ing presses during the year 1979-80
and 1980-81;

(b) the number of such NCERT
publication books printed in the Pri-
vate run presseg during the above pe-
riod;

(c) whether it is a fact that some
of the Government printing presses
particularly located at Mysore, Chan-
digarh, and Bhubaneswar are well
equipped to publish text-books on a
large scale; and

(d) if so, whether Government will
send guidelines to the NCERT to
publish the books in such Govern-
ment presses?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S,
B. CHAVAN): (a) No NCERT book
has been printed in Government
printing presses during the years
1979-80 and 1980-81.

(b) The number of booksg printed
at private run presseg is given be-
low:—

1979-80 218 (Two hundred
sixteen).

210
1980-81 171 (One hundred
(upto 7th March, Seventy cne)
1981).

(c) and (d). Although the Gov-
ernment printing presses at Mpysore,
Chandigarh and Bhubaneswar are
well equipped to publish text-books on
a large scale, they were not in a
position to undertake the printing of
NCERT books during the yearg 1979-
80 and 1980-81,

Staff Standards for Postal Class IV
Cadre

3722, SHRI SUBODH SEN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the staff standards for
the postal class IV cadres worked
out by the work study group have
been released;

(b) if so, the details thereof; and

(c) if not, when it is likely to be
released?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) to (c). Ad-hoc standards for
sanctioning posts for Letter Box
Peons, Mai] Peons and Packers in
Post Offices were issued in December,
1974. Later on it was brought to- the
notice ¢t the Department by the Staff
Side that the gbove said ad-hoc stand-
ards were stiff and needed a fresh
look. The Department entrusted the
job of formulating standards for thesa
categories of staff to the Internal
Work Study Unit of the P & T Direcs
torate. The Work Study Unit have
since proposed new standardg and the
same are under examination,

Post Offices without Telephones

3723. SHRI SATYA GOPAL MIS.
RA: Wil] the Minister of COMMUNI-
CATIONS be pleased tp state:

(a) the number of post offices with-
out any telephone at the end of 1980
in the country; State-wise;
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(b) the number of post uffices pro-
vided with public trunk and local
telephone facilities at the end of 1980,
State-wise; and

(¢) by what: time Government in-
tend to provide telephone in all the

Post Offices?

1981 Written Answers aIga

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) ang (b). A statement ig placed
on the table of the House.

(c) It is not possible to indicate
any time frame for provision of tele-
phones in al] Post Offices since there

is no scheme at present to provide
telephone in every post uffice,

Statement
Number of Post Offices with and without Telsphons facility as on g1-12-80

Name of Circle

Number not pro-

Number provided
vided with Tele-

with Telephone

facility phone facility
1. Andhra . . .. . 4625 10967
a. Bihar . . 2355 7920
3. Dclhi . . . . . . . 254 go
4. Gujarat including Daman, Din, Dadra &
Nagar Haveli , . . . . 1752 6654
5. Jammu & Kashmir , . . . . 228 1064
6. Karnataka . . . . . . 2483 68ot
7. Kerala mcludmg Minicoy & Laccadive
Islands . . . . N 2010 2529
8. Madhya Pradesh . . . . . 1797 8131
9. Maharashtra including Goa . . . r289 9202
ro. North Bastern including Assam, Arunachal
Pradesh, Manipur, Meghalaya, Mizoram,
Nagaland & Tripura, . . . . 853 4356
t1. North Western including Chandigarh, Hai a
Himachal Pradesh & Punjah ga . rya.n ’ 1551 6894
12. Orissa . . . . . . 872 6287
13. Rajasthan . . . . . . 1348 5736
14. Tamil Nadu including Pondicherry . . 6960 5419
15. Uttar Pradesh . . . . . 3362 13958
16. West Bengal including Andaman & Nicobar
Islands and Sikkim . . . 1416 5838
ToTAL . . . . . . 83255 101840
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Measureg for improvement in Delhl
Telephone Services

3724. SHRI B. V. DESAI Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government have in-
troduced a series of measuregs by
which there will be legs phone troub-
les in the Capital and other States;

(b) if so, the measures taken and
to what extent the improvements
have been made;

(c) whether still wrong calls conti-
nue and telephoneg are remaining
dead for longer periods;

(d) if so, the reasons therefor; and

(e) steps belng taken to remove
these defects, so that there ig smooth
working of the telephones?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir. Continuous action is
being taken to improve the telephone
service in the Capital and other Sta-
tes of the country,

(b) A Task-Force examined the
problems of telephone services in the
Capital and recommended certain
short term ang long term measures,
The important ones are:—

(i) Gag pressurisation of junction
and primary cables.

(ii) Extensive maintenance of all
telephone lines and instruments.

(iii) Protecting the cables with
half ducts and laying cables in
ducts,

(iv) Special testing of exchanges
equipments, particularly inter-ex-
change junction circuits,

(v) Special watch over the work-
Ing of fault repair service. In other
States also measures on similar
lines have been undertaken, Cons-
tant watch is kept on the perfor-
mance of telephone systemg of the
country.
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(c) The Steps enumerated in part
(b) above will help minimise the in-
cidence of wrong calls and periods
of outages of the telephone lines, The
incidence of these caseg is not high.

(d) Does not arise in view of reply
to (c) above,

(e) The Steps enumerated against
part (b) will help to remove these
defects and enable smooth working
of telephone system.

Grants to Haryang for National Adult
Education Programme

3725. SHRI CHIRANJI LAL
SHARMA: Will the Minister of EDU-
CATION AND SOCIAL WELFARE be
pleased to state:

(a) the total grant given under the
National Adult Education Programme
to Haryana Government during 1980;
and

(b) the target for 19817

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S,
B. CHAVAN): (a) An amount of Rs.
47,52,286.00 has been granted to the
Government of Haryana during 1980-81
under the Central and Centrally spon-
sored schemes of Adult Education.

(b) The target for 1981-82 for
Haryana is 80,000 adults.

Central Schools in Haryana

3726. SHRI CHIRANJI LAL
SHARMA: Will the Minister of EDU-
CATION AND SOCIAL WELFARE be
pleased to state:

(a) the number of Central Schools
in Haryana openeq so far (with
name);

(b) whether the target for opening
such schools during 1981 has l.een set;
and

(c) if so, the details thereof?

THE MINISTER OF EDUCATION
AND SOCIAI, WELFARE (SHRI 8,
B. CHAVAN): (a) Eleven Kendriya



215 Written Answers

Vidyalayas (Central Schools) have 80
far been opened in the State of
Haryana. The names and locations of
these Vidyalayas are given below:

1. Kendriya
Ambala Cantt.

2. Kendriyg Vidyalaya No. 1II,
Ambala Cantt.

Vidyalaya No. 2,

3. Kendriya Vidyalaya No. 1III,
Ambala Cantt.

4. Kendriya Vidyalaya Chandi-
mandir.

5. Kendriya Vidyalaya No. I Fari-
dabad. '

8. Kendriya Vidyalaya No. II, Fari-
dabad.

7. Kendriya Vidyalaya Gurgaon,

8. Kendriya Vidyalaya, Jhajjar.
9. Kendriyg Vidyalaya, Binjore.
10. Kendriya Vidyalaya, Panipat,
11. Kendriya Vidyalaya, Rewari

(b) and (c). During the year 1981-
82, 20 Kendriya Vidyalayas will be
opened in the country in the Civil
and Defence Sectors. In addition, some
Kendriya Vidyalayas are also likely to
Jbe opened at places where Central
Public Sector Undertakings/Institu-~
tions of Higher Leaming are located.

Kendriya Vidyalayas ia the Civil
and Defence Sectors are opened with
reference to the concentration of Cen-
tral Government employees, including
Defence and para- military personel,
at a given place subject to the avail-
ability of requisite physial facilities
like land and buildings, etc. No. quo-
tas are earmarked for individual
States/ Union Territories.

Change in Education System

3727. SHRI CHIRANJI LAL
SHARMA: Will the Minister of EDU-
CATION AND SOCIAL WELFARE be
pleased to state:

(a) whether the attention of the Go-
vernment has been drawn to the re-
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solution of 54th All India Educational
Conference including a thorough
change in the educational system; and

(b) if so, decision of the Govern-
ment thereon?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) A Resolution adop-
ted at 54th All India Educational Con-
ference containing several suggestions
has been received by the Government,

(b) The suggestions made in the
Resolution have been noted.

Demand in Separate Commission for “

Primary and Secondary Educatlon

3728. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) whether the attention of the Go-
verament has been drawn to the de-
mand of 54th All India Educational
Conference demanding the setting up
of education on the pattern of the
University Grants Commission; and

(b) if so, the action taken thereon?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B, CHAVAN): (a) Yes, Sir.

(b) Notwithstanding the fact that
education is in the Concurrent List
of subjects, school education both at
primary and secondary level is wholly
within the jurisdiction of States. The
pay scales of teachers as well as pat-
terns of grant-in-aid to schools aided
by local bodies or State Governments
differ from State to State. A Cen-
tral Education Grants Commission for
the whole of India will find it physi-
cally impossible to deal with hundreds
of thousands of schools in different
states requiring grants from a Central
Grants Commission. Apart from this
the Ceatral Government's capacity to
finance such g Grants Commission Is
also limited.
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Demand for Creation of Separate R.M.
Sporting Division in Himachal
Pradesh

3730. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether a separate Railway
Mail Sorting Division has been sanc-
tioned and opeaed in Jammu and
Kashmir with twe sorling officers in
its jurisdiction;

(b) if so, whether a similar demand
‘for the creation of a separate Rail-
way Mail Sorting Division with Hima-

® chai Pradesh with Headquarters at

4

'Hamirpur has been received by the

' Government;

(¢) the action taken by Government
o2 this demand especially when Hima-
chal Pradesh has 5 sorting offices in
its jurisdiction; and

(d) it not, the likely date by which
the decision would be taken?

THE MINISTER OF STATE IN
THE MINSITRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes Sir. An RMS Division with
Headquarters at Jammu consisting
of Sorting Offices at Srinagar, Jammu,
Anantnag, Leh, Batote, Udhampur,
lKathua and Sopore was s anctioned
in Septemher' 1980.

(b) Yes Sir.
(¢) and (d). The matter is under
. €xamination.
Lumbinj Project
°  3731. PROF. NARAIN CHAND

PARASHAR: Will the Minister of

EDUCATION AND SOCIAL be pleased
to state-

(a) whether Government of India
is assisting on the Lumbini Project,
launched by the U. N. at the birth
Place of Bhagwan Buddha:

(b) if so, the amount contributed
by the Government of India for this
burnose:
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{c) whether Government would set
up National Committee for Lumbini
Project as has been done by the Gov-
ernment of Thailand, Sri Lanka,
Bhutan and Japan; and

(d) if so, the likely date by which
this committee would be set up?

THE MINISTER OF STATE IN
THE MNISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) Yes, Sir.

(b) A sum of Rs. 1,90,000/-
contributed in 1975.

was

(c) and (d). A National Committee
has been set up.

Dehra Gopipur Postal Division,

- Himachal
3732. PROF. NARAIN CHAND
PRASHAR: Will the Minister of

COMMUNICATIONS be pleased to
state:

(a) whether a separate postal divi-
sion for Dehra Tehsil and adjoining
areas has been sanctioned and opened
in Himachal Pradesh and named
Dehra Gopipur, Postal Division;

(b) if so, the dates with effect
from which it has started functioning;
and

(c) if so, the likely date by which
its offices would be shifted to Dehra-
Gopipur?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTK ORAON): (a) to (o).
Yes Sir, 3 new Postal Division named

as Dehra Postal Division with its
divisional Headquarters at Dehra
Gopipur, and constituting of Kangra

Head Post Office and Dehra Gopipur
Head Post Office, alongwith their Sub-
Post Offices and Branch Post Offices
in account with them has been sanc-
tioned. This has started functioning
with effect from 21-10-1980. Presently
it is functioning from Kangra. The
same will be shifted to Dehra-Gopipur
as soon as suitable building for
housing the divisional office has been
procured there.
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Promotion of Rural Cottage industries

3733. SHRI MANMOHAN TUDU:
Will the Minister of of RURAL RE-
CONSTRUCTION be pleased to state:

(a) Whether Goveranment have a
proposal to launch a massive Pro-
gramme to promote rural cottage
industry in the non-agricultural
sector;

(b) the approximate number of peo-
ple which can be provided with
gainful employment on the implemen-
tation of such programme;

(c) whether this programme will be
extended io the tribal areas of Orissa:

(d) if so, whether this programme
will be implemented in the current
financial year; and

(e) the details aboui this pro-

gramme?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BALESHWAR RAM): (a) Yes,
Sir.

(b) it is estimated to provide gain-
ful employment in the Khadi and
village industries sector to 50.5 lakh
perons by the end of 1984-85.

(c) to (e). The Programme is be-
ing implemented in all parts of the
country, including the tribal areas of
Orissa, In each of 5,011 development
blocks in the couatry 100 families
will be covered under the programme
of rural, cottage and village industries
every year. They will be given train-
ing in skills and crafts relevant for
rural areas. On completion of train-
ing, facilities of finances, including
Government subsidy, tools and equip-
ment, raw materials of eritical and
scarce type, and marketing of goods
will be made available.
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(a) wwr =T IoT )

Boys Technical Senior Secondary
School, Kashmiri Gate, Delhi

3735. SHRI CHANDRA PAL SHAI-
LANTI:

SHRI HIRALAL R. PARMAR:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether the Directorate of
education, Delhj js running a Boys
Technical Senior Secondary School at
Kashmiri Gate; Delhi;

(b) if so, whether the classesg of the
said school are being held in the va-
randas of the building, whereas two
buildings which were previously oc-
cupied by Kashmiri Gate Polytechnic
are lying vacant and locked; and

(c) the reasons for not allowing
the said school to use of buildings
lying vacant for holding school clas-
ses?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S
B. CHAVAN): (a) Yes, Sir.

(b) and (c). According to informa-
tion furnished by the Delhi Adminis-
tration, the building occupied by the
Boys Technical Senior Secondary
School has been declared unsafe,
Arrangements, have therefore, been
made to hold the classes in the ver-
andas of the building occupied by
Kashmiri Gate Polytechnic. Steps
are being taken to get vacant posses-
sion of the Kashmiri Gate Polytechnic
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building. In the alternative, ano-
ther building will be allotted to the
‘School,

Government Employees Participation
in Educational Functions Abroad

3736. SHRI DAYA RAM SHAKYA:
Will the Minisier of EDUCATION
AND SOCIAL WELFARE be pleased
to state total number of Government
employeeg who were allowed to go
abroaq during the period from January
1o December, 1980 to attend/partici-
pate in educational functions?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S
B. CHAVAN): During the period from
January to December, 1980, sixty nine
officers of the Ministry of Education
and Culture including its Attached/
Suboirdinate offices were deputed
abroad for training and participation
in meetings/confarences/seminars in
the field of education,

Corrupiion in F, C, L

3737. SHR] ATAL BIHARI VAJ-
PAYEE: Will the Minister of AGRI-
CULTURE be pleased to state:

{a) whether Government’s attention
nas been drawn to the malpractices
and corruption in the Food Corpora-
tion of India, Jabalpur as published in
the Hitwad dated January 23, 1981
in the Buland Awaj dated January
13, 1981 and also reported to the Mana-
ging Director, Food Corporation of
India. New Dethi in a memorandum
dated January 23, 1981 from  Food
Corporation of India Employees
Federation Jabalpur; and

{b) if so, the malpractices mention=-
ed therein and the action taken there-
on?

THE MINISTER OF STATE - IN
THFE. MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
A memorandum dated January 23,
1981 was received by the Food Cor-
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poration of India’s Employees Fede-
ration Jabalpur alongwith the press
cuttings of ‘Hitwad’ dated January 23,
198! and ‘Buland Awaz' dated Janu-
ary, 18, 1981,

(b) The allegations brought out
in the Newspapers and memorandum
are about corrupt practices in Food
Corporation of India Food storage
Depots in Jabalpur District. The
main allegations of corruption are
about issue of ‘A’ category of wheat
as ‘C’ category to Flour Mills and
harrassment of Fair Price Shop Dea-
lers on account of short weighment,
delay and irregujarity in the issue of
foodgrains. The field units of the
Corporation have been directed to
investigate the matter.

Joint Ventures with Foreign Countrieg
for Deep Sea Fishing

3738. SHR1 MANMOHAN TUDU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether any joint ventures are
proposed to be started with the col-
laboration of any foreign country for
the development of deep sea fishing
and for marketing new products; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V, SWAMINATHAN): (a)
No, Sir.

(b) Does not arise.

Registration of C.W.D. Retired En-
gineers as Approved Valuery

3739. PROF, AJIT KUMAR MEH-
TA: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it is a fact that since
the creation of valuation cell, Execu-
tive Engineers/Assistant Engineers
holding diplomas are performing same
duties as their graduate counter parts
with equal powers for wealth tax

poration of India from the Food Cor- -~ . and estate duty assessment purposes;
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(b) whther it is a fact that after
retirement from C.P.W.D. Executive
Engineers/Assistant Engineers hold-
ing diplomas are not being registered
ag approved valuer, if not, why; and

(¢) whether after retirement con-
sidering the vast experience of such
diploma holding engineers, Govern-
ment propose to consdier them also
equally eligibile for registration as ap-
proved valuers for the Wealth tax
and Estate duty purposes as is being
done in the case of degree holder en-
giners, if not, why?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

{(b) and (¢). Retired Executive En-
gineers/Assistant Engineers holding
diploma qualification are not eligible
for registration as approved valuers
for the purposes of wealth tax and
estate duty, in terms of rule 8A(2)
(1) of Wealth Tax Rules and para (1)
(i) of Annexure-I to the estate du-
ties Notice dated 1.8.75, respectively.

aw v fasr] g & fag nom &
[faeita wraar -
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New Sugar Grade for Export Purposes

3741. SHRI JANARDHANA POO-
JARY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government are con-
sidering any proposal to introduce
a new sugar grade for export pur-
poses; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHA): (a) No, Sir.

(b) Does not arise,

T ¥eaY, faar faam
nf Tgmar A
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Reduced Fertility of Gows and Buffa.
. loes

3744. SHRI K. MALLANNA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that the
infertility ang prolonged intercalving
interval are widely prevalent among
dairy animals in the rural areas;

(b) whether it is also a fact that
the animal breeds are incurring heavy
losses through delay in maturity and
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reduced reproductive efficiency among
cows and buffaloes;

(c) if so, whether Government
have studied the reasons behind it;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
to (d). Infertility and long inter-calv-
ing interval in dairy animals have
come to notice in different parts of
the countiry. In as much as repro-
ductive efficiency has a direct bear-
ing on productivity of cows and buffa-
loes, owners of animals with low fer-
tility are exposed to losses. Concerned
Government Departments/research or-
ganisations have been/are engaged in
studying causes of reduced fertility.
Inadequate feeding/malnutrition and
other factors, like parasitic infesta-
tions, resulting in poor condition are
the main causes for reproductive in-
efficiency, i.e. delayed maturity, longer
inter-calving period, anocstrus, etc.
Other responsible causes are various
reproductive disorders caused by heri-
ditary/hormonal/specific and general
systemic diseases and infections of
male/female reproductive organs.

Functioning of Post and Telegraph
Offices in Rented Buildings

3745. SHR] P, K. KODIYAN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) how many post and telegraph
Offices in the country are functioning
in rented buildings;

(b) what is the total annual rent
liability of the Post and Telegraph
Department on account of these rent-
ed buildings;

(c) what are the plans for construc-
ting departments own building for
Post and Telegraph Offices for next
five year; and

(d) what is the estimated cost of
these plans?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(§9RI KARTIK ORAON): (a) and
(b). The information is being collec-
ted and will be laid on the table of the
House.

(c) In addition to the 380 post Office
buildings already under construction,
it is proposed to construct another 275
post office buildings during the period
1¢80—85. Similarly it is proposed to
construct about 80 telegraph  office
buildings during the same period to
cover about 40 per cent of the Cen-
tral and Departmental telegraph offi-
ces functioning at present in renfed
buildings,

(d) The estimated cost of these
plans is Rs. 47.30 crores for post offi-
ces and Rs, 17 crores for telegraph
offices,
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Report of Study group on flood
Controls

3748. SHRI JANARDHANA
POOJARY:

SHRI RAMA CHANDRA
RATH:

SHRI AMAR ROYPRADHAN;

SHRI RAJESH KUMAR
SINGH:
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can be provided reasonable protec-
tion, priorities and rough indication
of outlays,

(iv) Taking up necessary surveys
under the Central Sector for flood
plain zoning for proper flood plain
regulation and management.

(v) Adequate provision by States
for proper maintenance of embank-

ments.
SWAM] INDERVESH:

SIIRI M. V. CHANDRA-
SHEKARA MURTHY:

SHRI RAMAVATAR
SHASTRI:

(vi) Due consideration of all side
effects before taking up construction
of embankments.

(vii) Execution of channel im-

provement works and anti-erosion

SHRI ARJUN SETHI: works with due caution in view of

Will the Minister of IRRIGATION their higher initial and maintenance
be pleased to state: cost.

(viii) Effective soil conservation

measures for watershed of rivers
with heavy silt charge,

(a) whether the study group ap-
pointed by Government to suggest
measures to control floods has sub-

mitted its report; and (ix) Strengthening and moder-

nising the flood forecasting system
on inter-State and other important
rivers.

(b) if so, the main features of the
recommendations and Government’s
reaction thereto?

(x) An immediate realistic and

THE MINISTER OF STATE IN scientific evaluation of the flood

THE MINISTRY OF IRRIGATION control works so far carried out to
(SHRI Z. R. ANSARI): (a) The wor- enable proper planning of future
king Group constituted by the Plan- works.

ning Commission with a view to ex- ] . L

pediting formulation of the  Sixth (xi) Effective monitoring of flood

control works by the Centre and the

Five Y P 1980—85, submitted its
ve Year Plan d State Governments,

report in September, 1980,

The recommendations of the Work-
ing Group were discussed with the
State Governments and taken into
account while finalising the Sixth Five
Year Plan.

(b) The main features of the re-
commendations ot the Working Group
are as follows:—

(i) Expenditious completion of
the lingering schemes and providing
adequate provisions for completion
of these schemes during the Sixth .
Plan. 3749. SHRI CHHITTUBHAI

(i) Stabilisation of the existing 3%%‘&@23‘&%{“‘3&;’&&%“@;
works to derive the anticipated leased tate.
benefits with a little extra capital pleased to state:
investment,

Arrears of Salary of Teachers

(a) whether a large number of bills
pertaining to the arrears of salary of
T.G.T. (General and Domestic Science
Teachers) are pending in the Delhi
Administration;

(iii) Expeditious preparation of
outline Master Plan for flood cont-
rol by each flood prone State indi-
cating areas prone to floods which
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(b) if so, the number of cases which
relate to more than six years;

(c) the reasons for keeping them
pending for such a long time; and

(d) the action Government propose
to take in the matter?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B,
CHAVAN): (a) to (d), According
to information furnished by the Delhi
Administration, the bills pertaining to
arrears of salary of seven TGTs are
pending, Only three of these cases
are pending for more than six years.
These cases require sanction of the
Central Government for investigation
of claim, The Delhi Administration
have been advised to submit these
cases immediately. These cases
mainly relate to the teachers who
were on frequent transfers from one
school to another and their service
books were not available to the Direc-
torate of Education. In one of the
cases, annual increment of the teacher
was stopped and the decisian to res-
tore the same could be arrived at
after quite sometime,

Registrar J.N.U.

3750. SHRI RAM VILAS PASWAN:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state the prescribed qualification
for a person to become the Registrar
of the Jawaharlal Nehru University?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B.
CHAVAN): The qualificationg pres-
cribed for appointment to the post
of Registrar, Jawaharlal Nehru Uni-
versity are as follows:—

(a) First or high second class
Master’s Degree or equivalent quali-
fications.

(b) Considerable experience in
a responsible position in a Univer-
sity or in an institution of higher

education or in a similar organisa-
tion,

(c) Ability to take organizational
charge of meetings and administra-
tive affairs of the University.

(d) Understanding of finance
and accounts problems aptitude for
public relations, intellectual pro-
cesses of the University and its
development.

Relaxation in any of the qualifica-
tiong may be made in exceptional
casesg in favour of persons of high
academic or professional distinction.

VYacant Post of Vice-Chancellor,
Jawaharlal Nehru University

3751. SHRI RAM VILAS PASWAN:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to :tate:

(a) since when the post of Vice-
Chancellor of Jawaharlal Nehru Uni-
versity has been lying vacant;

(b) the reasons for not appointing

any Vice-Chancellor of the University
so far; and

(¢) when a Vice-Chancellor of the
University is likely to be appointed?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (HRI S. B.
CHAVAN-: (a) 14th October, 1980.

(b) and (c). The action for appoint-
ment of Vive-Chancellor, Jawaharlal
Nehru University is under process and
a decision in the matter is expected to
ke taken soon.

Demand for Scrapping J.N.U. Review
Committee

3752. SHRI RAM VILAS PASWAN:
SHRI INDRAJIT GUPTA:

Will the Minister of EDUCA-
TION AND SOCIAL: WELFARE be
pleased to state:

(a) whether it is a fact that there
has been persistent demand by the
faculty members of Jawaharlal Nehru
University including some senior pro-
fessors to scrap the Jawaharlal Nehru
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University Review Committee and -to
hold an inquiry under Jawharlal
Nehru University Act of 1966 into the
functioning of the University since its
inception;

(b) if so, the details thereof; and

(¢) whether Government have
agreed to the demand made by the
facully members of the University; if
not, the reasons therefor?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.B.
CHAVAN): (a) and (b). In a represn-
tation addressed to the President of

India, in his capacity as Visitor of the

Jawaharlal Nerhu University, twenty-
four teachers of the University have
challenged the legality of the appoint-
ment of the Review Committee by the
Executive Council of the University
and have requested; (i) to stay the
operation of the Committee peading a
decision on their petition; (ii) to exer-
cise powers vested in him under Sec-
tion 8(8) of {he Jawaharlal Nehru
University Act to annul the resolu-
tion of the Executive Council setting
up the Committee; and (iii) to order
a review of the University under
Section 8(2) and 8(3) of the Jawahar-
lal Nehry University Act,

(c) The representation has been
examined in consultation with legal
authorities and the Government are
advised that the Executive Council
was well within its rights in appoint-
ing the Review Committee.

Rohini Housing Celony, Delhi

3753, SHRI RAM VILAS PASWAN:
SHRI RAJESH KUMAR
SINGH:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it iz a fact that the
DDA has recently declared to rehabi-
litate Rohini Housing Colony in
Delhij;

(b) whether it is also a fact that
this is not a new colony and some-
time back ity foundation stone was
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laig by the former Chief Executive
Councillor in 1978; and

(c) if so, what action Government
of India propose to take in this re-
gard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) The Delhi De-
velopment Authority has announced
the ‘Rohini’ Scheme,

L% "

(b) No, Sir, i »m
(¢) Question does not arise.
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Turn-out ¢of National Sugar Institute,
Kanpur

3756. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the total turn-out of students
from the National Sugar Institute,
Kanpur;

(b) whether this turn-out would be
adequate to meet the requirement of
Sixth Plan target; angd

(¢) if not, what remedial steps
Government propose to take in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHI R, V. SWAMINATHAN): (a)
A statement showing the year-wise
turn-out of students since 1975 is at-

tached,
(b) No, Sir.

Ac) It would not be feasible to ex-

*the Central Government to meet

fully the additional requirements of
trained personnel. The Central Gov-
ernment effort will have to be supple-
mented by the sugar industry and the
State Governments on their own.

Statement

Total turn-out of students from the National Sugar institute, Kanpur has been as under
~

Number of candidates admitted

Course
1975 1976 1977 1978 1979 1980
1 2 3 4 5 6 7
ANSTI (Sugar Tech) . 41 51 50 53 54 56

ANSTI. (Sugar Engg.) . 13 15 15
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1 2 3 4 5 6 7
Diploma in Industrial Fer-
mentation and Alcohol
Technology 31 17 12 15 i8 18
Sugar Engineering Certi-
ficate Course . 9 9 10 10 7 13
Sugar Boiling Certificate
Course 36 30 58 o3 42 50
Khandsari Supervisor Certi-
ficate Course . . . 8 2 2 1 3 2
Pre-harvest Cane Maturity
Survey Certificate Course 2 6 6 3 4 7
Khandsari Karigar Course 8 3 8
Capitation Fee by Engineering Colleges @Rs, 5,000]- from students belong-
ing to Karnataka and Rs. 10,000)-

3757, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of EDU-
CATION AND SOCIAL WELFARE be
pleased to state:

(a) the number of Engineering
Collegeg having Diploma and Degree
courses State-wise, which demand
Capitation fee as pre-condition for
admission of students;

(b) the quantum of such fee being
charged by each college; and

(c) whether Government
taken any action to undo this
tice?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHR]I S. B.
CHAVAN): (a) According  to
Information received by the Ministry,
only the State Government of Karna-
taka and Andhra Pradesh have given
permission to the establishment of
private Engineering Colleges which
demand Capitation fee as pre-condi-
tion for admission of students. The
number of such college; established
upto the current academi~ session is
25 in Karnataka and 10 in Andhra
Pradesh,

(b) The Capitation fee as reported
by the State Government of Karnataka
for private Engineering Colleges is

from non-Karnataka students includ-
ing foreign students. The Capitation
fee in Andhra Pradesh as reported by
the State Government ig 25,000|-_

The exact amount being actually
charged by the different collegeg is
not known,

(e) Yes, Sir, The question of tak-
ing suitable steps in the matter |is
being examined by the Government.

Amount Spent on Computers in School
of Computer Sciences, Jawaharlal
Nehru University

3758. SHRI ZAINUL BASHER:
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) the amount spent on computers
in the School of Computer Sciences in
Jawaharlal Nehru University;

(b) the number of computers and
how many of them are in working
condition;

(¢) the number of faculty memberg
in School and how many of them
have gone abroad during the last three
years; and

/
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(d) whether Government propose
to set up a high-level Committee to
enquire into the functioning of the
School?

THE"MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B. CHAVAN): (a) Rs, 36,81,488.

(b) According to the information
furnished by the Jawaharlal Nehru
University there are three Compu-
ters in the University and two of
them are in perfect working condi-
tion. The third one ig temporarily
out of order and arrangements are be-
ing made to put it in order

(¢) Out of the ten faculty members
in School at present, four went abroad
during the last three years.

(d) No, Sir.
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News item captioned ‘traffic hampered
Azad market salvage’

3760. DR, A. U. AZMI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether his attention hag been
drawn to the news.item ‘Traffic ham-
pered Azad Market Salvage’ appear-
ing in the Indian Express, New Delhi
dated the 19th February, 1981;

(b) whether it is a fact that duc
to utter congestion, fire-fighting ope-
ration had been very much hamper-
ed during the last fires raging in ithe
capital; and

(¢) if so, the gteps which Govern-
ment propose to take to prevent the
mushroom growth of illegal factorics
in this residential area and remove
them to conforming areas?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) to (c). Infor-
mation is being collected and will be
placed on the Table of the Sabha.

Sewerage scheme for Chirag Delhi

3761. SHRI PIUS TIRKEY:
SHRI R, L, P, VERMA:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that a new
sewerage scheme for Chirag Delhi
was inaugurated during monsoon last
year;

(b) whether a pit was also dug to
launch the scheme and arrangements
for the same were made by the Delhi

_Administration officials; and
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(c) if so, the progress so far made
in the completion of the said sewerage
scheme?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND

HOUSING (SHRI BHISHMA NA.

RAIN SINGH): (a) Yes Sir.

(b) The DDA has reported that a
pit was dug and arrangements made
by DDA and not by Delthi Adminis-
tration, to launch the scheme.

{c) The scheme is at the final stage
of completion,

Insecticide Board

3762, SHRI JYOTIRMQOY BOSU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the performance of the
Insecticide Board has been far from
satisfactory;

(b) whether it is a fact that the
Board has become a tool in the hands
of multinationals and are making
the country depenedent on imports of
essential formulations which could
have been manufactured in this coun-
try; and

(c) the detailg thereof and all mat-
ters connected with the same?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI R. V. SWAMINATHAN): (a)
No, Sir.

(b) No, Sir,

(¢) Details are as per statement:

Statement

The Central Insecticides Board has
been constituted under Section 4 of
the Ynsecticides Act, 1968. The Board
is required to advise the Central and
State Governments on technical mat-
ters arising out of the administration
of this Act and also to earry out the
functions assigned to the Board by
or under this Act. Under the Act, the
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Board may advise the Government on
matters relating to:—

(a) Risk to humap beings and
animals involved in the use of insec-
ticides and the safety measures
necessary to prevent such risks;

(b) Manufacture, sale, storage,
transport and distribution of insecti-
cides with a view to ensure safety
to human beings and animals,

2. The Act provides that the Board
should be headed by te Director Gene-
ral of Health Services and besides him
16 other ex-officio members who are
mostly Heads of Departments and
Scientists of repute are on the Board.
The other 12 members of the 29 mem-
bers Board, are nominated by the Cen-
tra] Government for a period of 3
years. Under the Act, the Board may,
with the previous approval of the
Central Government, make bye-laws
for regulating its own procedure and
the procedure of other Committees
constituted thereof and the conduct of
all business is to be transacted by it
or such Committee(s). The Insectici-
des Rule, 1971 framed under the In-
secticides Act, 1968 (46 of 1968) fur-
ther vests the Board with the follow-
ing functions:—

(a) advise the Centra] Govern-
ment on the manufacture of insec-
ticides under the Industries (Deve-
lopment and Regulation) Act, 1951

(85 of 1951);

(b) specify the uses of classifica-
tion of insecticides on the basis of
the toxicity as well as their being
suitable for serial application;

(c) advise tolerance limits for in-
secticides residues and on establish-
ment of minimum intervals between
the application of insecticides and
harvest in respect of varioug com-
modities;

(d) specify the shelf.life of insec-
ticides;

(e) suggest colourisation, includ-
ing colouring matters which may be
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mixed with concentrates of insec-
ticides, particularly those of high
toxic nature; and

(f) carry out such other func-
tions as are supplemental, inciden-
tal or consequential, to many of
the functions conferred by the Act

or these rules.

3, The Board had so far held 12
meetings The dates of meetings held
from time to time are given below:—-

Meeting of the Central Held on
Insecticides Board

First .. 7-6-1971
Second . 6.3.1972
Third . 22-9-1972
Fourth .. 23-4-1973
Fifth .. 7:1.1974
Sixth .. 27.2.1975
Seventh 9.2.1976
Eighth .. 18.4.1977
Ninth (Special Meeting) .. 16.11.1977
Tenth .. 3.9-1979
Eleventh .. 31.3.1g80
Twelfth . a8.1.1g80

4. An Annual exercise is undertak-
en by the Central Directorate of Plant
Protection, Quarantine and Storage to
assess the demand of various pestici-
des in the country in consultation with
the State Governments, Industry and
other agencieg concerned with the
pesticides, The State Departments of
Apgriculture are requested to furnish
the estimated demand of pesticides for
the year. For proper assessment of
requirement, the matter is discussed
in detail in the four zonal conferen-
ces held in the beginnig of each year
with the representatives of States. The
above estimated demand of different
pesticides is finalised during the All
India Plant Protection Conference in
which the representatives of States|
U.Ts.,, Ministries and Departments of
Government of India, Industry and

other agencies c_gncerned with the
subject also participate,

5. The demand for pesticides is met
mainly through indigenous sources,
A strong foundation for the manufac-
ture of pesticides in the country has
been laid, At present there are 45
different types. of pesticides being
manufactured in the country, So far,
nearly 94,000 M.T. capacity for pro-
duction of various pesticides has been
licenced, out of which, a capacity of
70,000 M.T. has been installed, In
addition, letters of intent for 18,000
M.T, have been issued which are at
present in various stages of imple-
mentation. There are 25 units manu-
facturing technical materials of pes-
ticides,

6. To meet the shortfall in total
availablity and to make available
these pesticides which are not manu-
factured in the country but are re-
quired for controlling specific pests,
the country has to import a number of
pesticides. There is also a provision
for ihe import of certain indigenously
produced pesticides like BHC, DDT,
Malathion etc.,, on Government ac-
count only for which the demand is
higher than the local production,

Proposal to Institute Statutory Farmers
Commission

3763. SHRI B. V. DESAI: Will the
Minister of AGRICULTURE be pleased
to state:

.-

(a) whether Union Government has
been urged to set up a statutory far-
mers commission to advise Govern-
ment on various issues that may crop
up from time to time;

(b) if so, whether Government has
taken any final decision in regard to
setting up of the Farmers Commission,
which was the main point of the far-
mers agitation recently;

(c) if so, whether many States like
Karnataka have also agreed for sett-
ing up of such type of Commission,
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(d) whether Government propose to
ascertain the views of State Govern-
ments on those issues or not; and

(e) if so, how many States have ag-
reed to setting up of such Commission?

THE MINISTER OF STATE IN THE
MINISTERY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) and (b).
A permanent Agricultural Prices Com-
mission already exists to advise the
Government on a continuing basis on
the price policy of different agricultural
commodities with a view %o evolving a
balanced and integrated price struc-
ture in the perspective of the overall
needs of the economy and with due re-
gard to the interests of the producer
and the consumer. The Commission
includes a member representing the in-
terests of farmers. There is no pro-
posal at present to set up any separate
Farmers’ Commission to advise the
Government.

(¢) to (e). Do not arise.

Chartering of Foreign Fishing Vessecls

3764. SHRI B. V. DESAI: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether the new policy of char-
tering of foreign fishing vessels which
has been finalised by the Government
is titled in favour of the larger houses
and public sector undertakings;

(b) if so, the main
scheme;

points of the

(c) whether this is the first time that
Government is coming out with a clear
policy of chartering of foreign fishing
vessels;

(d) if so, the main features of the
new policy; and

(e) whether Indian Shipping Com-
panies have welcomed this measure?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) and (b).
The priority for consideration of char-
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ter applications has been laid down
as follows:

(i) Public Sector undertakings
(ii) Cooperatives of fishermen;

(iii) Small and Medium scale en-
trepreneures and lastly

(iv) larger houses.

(c) Since the first charter was per-
mitted, Government have been pro-
gressively refining the charter condi-
tion.

(d) The main features of the Char-
ter Policy announced in January 1981
are:—

(i) The area of operation shall be
beyond territorial water (12 nautical
miles);

(ii) Charterer will be required to
purchase the prescribed number of
vessels within the stipulated period.

(iii) charters will be iaitially for
a geriod of 3 years, renewable up to
a maximum of 2 more years.

(iv) The maximum number of
vessels for any one applicant for one

type of fishing will be limited to
five.

(v) At least 20 per cent of the
crew shall be Indian, including un-
derstudies to foreign skipper, engi-
neer etc. In addition an Indian scien-
tist will be posted on board the ves-
sels.

(e) We have not received any reac-
tion from Indian Shipping Companies.

Seperate Fishing Harbour Authority

3765. SHRI K. A. SWAMI; Will the

Minister of AGRICULTURE be pleased
to state: :

(a) whether Government are aware
of the lack of attention given to the
administration of fishery harbours; and

(b) whether there is a proposal to

set up a separate fishing harbour au-
thority?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
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RURAL RECONSRUCTION (SHRI
R. V. SWAMINATHAN): (a) No Sir,
Fishery Harbours at Major Ports are
administered by the Port Trust Au-
thorities and that at minor Ports by the
State Governments.

(b) No, Sir.

Water Deliverty System in Visakhapat-
nam Fishing Harbour

3766. SHRI K. A. SWAMI: Will the
Minister of AGRICULTURE be plea-
sed to state whether Government are
aware of the need to set up modern
water delivery system in fishing har-
bours, in particular, Visakhapatnam?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): There is a
modern Water Delivery System in the
Fishing Harbour at Visakhapatnam. An
over-head tank having a capacity of
five lakh litres with distribution lines
by the side of berths has been provided.
Similarly water supply arrangements
form an integral part of the plan in
any Fishing harbour.

Allocation for Drinking Water for
Orissa in the Plan

3767. SHRI K. P. SINGII DEO: Wwill
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether it is a fact that Govern-
ment have earmarked a sum of
Rs, 765 crores for providing drinking
water to the rural areas during the
Sixth Five Year Plan;

(b) if so, what allocations have been
made for Orissa;

(c) what would be released during
1981; and

(d) whether the State Government
have been asked to go ahead with
Planning so that the work is not dela-
yed when money is sanctioned by the
Centre?

THE MINISTER OF PARLIAMEN-
TARY AFVAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN

SINGH): (a) A sum of Rs. 600 crores
has been provided in the Sixth Five
Year Plan under the Centrally Sponso-
red Accelerated Rural Water Supply
Programme for provision of drinking
water supply to problem villages. This
is besides Rs. 1407.11 crores for water
supply under the Minimum Needs Pro-
gramme in the State Plans.

(b) The State-wise allocations for
the entire Sixth Five Year Plan have
not been worked out.

(c) In the current financial year
(1980-81) a sum of Rs. 141.00 lakhs has
been released so far to the Government
of Orissa under the Accelerated Rural
Water Supply Programme. The release
for the year 1981-82 will be determined
only next year.

(d) In the case of Orissa, schemes
worth Rs. 1079 8¢ lakhs have already
been cleared for implementation under
the Accelerated Rural Water Supply
Programme. The implementation of
those schemes will continue during the
next financial year also.
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(31-1-81 &%)
gAY . 14.2 1 7.32 21.00*
T . 11.9 .9 7.89 20. 00*
T . 25.1 .1 8.16 20.00*
(31-1-81 %)
fagre . 49.7 .3 8.73 21.00*
i . 32.7 .6 7.31 20. 00
NTE . 31.0 .5 8.53 23.50
(28-2-81 @)

*afue forar T & fRga ¥ 2. 50 597 9f7 fezm %1 Os7 FEIH A aénmﬁ

mfag &
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STATEMENT CORRECTING REPLY
TO USA NO, 1003 dt, 24.11.80
RE: CENTRAL ASSISTANCE TO
MAHARASHTRA GOVERNMENT
FOR CONSTRUCTING STONE
BUNDS AND (ii) GIVING REASONS
FOR DELAY IN CORRECTING THE
REPLY

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): On 24th
November, 1980 the following infor-
mation was given by Minister of State
for Irrigation in reply to Unstarred
Lok Sabha Question No. 1003 raised
by Prof. Madhu Dandavate: —

Will the Minister of Irrigation be
pleased to state;

(a) has the Government of Maha-
rashira asked for financial assis-
tance from the Centre to build
stone-bunds near the fishing centres
of Devbagh ang Ubhadandg in the
Ratanagiri district of Maharashtra
which are threatend by waves of
the stormy sea; and

(b) if so, whether the financial

assistance has been given by the
Centre?

(ay and (b). The Cenire Government
has not so far been approached for any
financial assistance to execute anti-
sea erosion works for protecting the
fishing centres in Ratanagiri district of
Maharashtra.

2. The correct information for the
question is as follows:—

(a) The State Government of
Maharashtra has requested the
Central Government to provide
financial assistance to execute anti-
sea erosion works for protecting the
fishing ceatres of Devbagh and
Ubhadanda in Ratanagiri district.

(b) The schemes for anti-sea ero-
sion works have not been received
from the State Governmet for exa-
mination and assessment of the
assistance required.
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3. 'the State Governmeat had re-
quesied for Central assistance from
another Ministry not concerned with
the subject matter. This came to
notice only when the relevant corres-
pondence addressed by the State Gove-
rnment was received from the Minis-
try at the end of December, 1980.
Accordingly a statement correcting
the answer given earlier is now being
laid on the Table of the House.

12.02 hrs.

Re: Adjournment motjon efc.

= T faam qmam (grofge):
TET wARE, A4 UF qEAqEWE
Afen fear g, Sad T aiv 1 fw
7% S TIeT AENT F qTRAT § TEF
TR H g ouAr g Ag g o aige
gareAdt § wmare Swifad @
A

MR. SPEAKER. Not allowed. I have
already admitted a Starred Question
on this,

st W feam gm0 A
agaddvz wma  fmm @, AIge
greEd # ga g gr@r g . .
MR. SPEAKER: That has not been

allowed. We have gplready admitted a
question on it.

= ww faam qEa@ o HIge
amaET woire & ® § AT Tad
qIE JEAE F S A AL R

wenw  Ag@m : A9A ugr g7
11-3-81 H argdd F zaf A
ferar T &0

Mt m faqra qmam ;. gER
qar S, gawt TE faer §

weum wEMG @ %W 97 werd
a7 W @, a9 e @
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Wt AR AR (1e):
gsaw w1, #7 ww  Afea faw g
f@ s = dER wieg #Y oAty
TAZAG & arEl T §

MR. SPEAKER: That is not for ad-
journment motion.

ot TRAAT g 0 3@ AT
F st F wgd § A R g
BT giT W oqg § AR Y
T gTmT TraT @A @ wg FE
gw sfExr g ?

wEAT WERA : T 377 F -
a1 1 ozwAive  §mw 3w

TTAL AT FIT & 11 cannot allow

adjournment motion on thig sukject.

Hq OUREGART wARS ¢ 377 §

Frg A = |

WA WERT BT g @
T FTEFT E

12.02 Hrs.
PAPERS LAID ON THE TABLE

Hgviesz‘on ard Annual Report of
:'E'Iottlal Nehru Regional Engineering
College, Allahabad, for 1979-80, An-
mﬂml Accounts of Regiongl College
oV Engineering, Nagpur for 1979-80.
Maulana Azad College of Techno-
logy, Bhopal for 1979-80, Malaviya
Regional Engineering College, Jaipur,
for 1979-80 ete. ete.

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S. B,

CHAVAN): 1 beg t
Tabla: g to lay on the

(1)) A copy of the Annual Re-
bort (Hindi and English versions)
of the Motilal Nehru Regional
Engineering College, Allahabad, for
the year 1979-80. ’
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(ii) A copy of the Review (Hindi
and Eaglish versions) by the Gove-
rnment on the working of the Moti-
lal Nehru Regional Engineering
College, Allahabad, for the year
1979-80.

[Placed in Library. See No. LT-
2095/81].

(2) A copy of the Annual Ac-
counts (Hindi and English versions
of the Visvesvaraya Regional
College of Engineering, Nagpur, for
the year 1979-80 together with
Audit Report thereon.

[Placed in Library. See No. LT-

2096/81].

(3) A copy of the Annual Ac-
counts (Hindi and English versions)
of the Maulana Azad College of
ing College, Jaipur, for the year
1979-80 together with Audit Report
thereon,

[Placed in Library.
2097/81].

See No. LT-

(4) A copy of the Annual Ac-
counts (Hindi and English versions)
of the Malaviya Regional Engineer-
College, Jaipur, for the year 1979-80
together with Audit Report thereon.

[Placed in Library. See No. LT-
2098/81].

(3)(1) A copy of the Annual Re-
port (Hindi and English versions)
of the Sardar Vallabhabhai Re-
gional College of Engineerine and
Tzachnology. Surat (Gujarat) for the
year 1979-80.

(ii) A copy of the Review (Hindl
and English versionsy by the Gove-
rnment on the working of the Sar-
dar Vallabhbhai Regional College of
Eagineering and Technology, Surat
(Gujarat) for the year 1979-80.

[Placed in Library. See No. LT-
2099/81].

(6)(1) A copy of the Annual Re-
port (Hindi and English versions)
of the Regional Engineering College
Kurukshetra, for the year 1979-80.
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(ii) A copy of the Review (Hindi
and English versions) by the Gove-
rament on the working of the Re-
gional Engineering College, Kuruk-
shetra, for the year 1979-80.

(") A copy of the Annuul Accou-
nts (Hindi and English v:rsions) of
the Regional Engineering College
Kurukshetra, for the year 197¢-80
together with Audit Report thereon.

[Pluced in Library. See No. LT-
2100/81].

(8) A Statement (Hindi ana
English versions) explaining reasons
for not laying the Annuul Reports
and Accounts of the Bcaird of
Practical Training (Easlern Region)
Caicutta and Board of Apprentice-
ship Training, (Northern Region)
Kanpur for the year 1979-80 with-
in the stipulated period of nine
months after the close of the Ac-
counting Year. [Placed in Library.
See No. LT-2101/81].

REVIEWS ON AND ANNUAL REPORTS OF
NartionaL CooOreERATIVE DEVELOPMENT
CorproraTION NEW DELHI FOR 1979-80
AND WATER AND PoweR CONSULTANCY
ServiCEs (INPIAY LD, NEw DELHI FOR
1975-30.

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (RAO
BIRENDRA SINGH): I beg to Jay on
the Table:—

(1Y (1) A cony of the Annual

Report (Hindi and English ver-
sions) of the National Cooperative
Development Corporation, New

Delhi, for the year 1979-80, under
sub-section (3) of section 14 of the
National Cooperative Development
Corporation Act, 1962.

(i1) A copv of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the Na-
tional Cooperative development
Corporation, New Delhi, for the
vear 1979-80. [Placed in Library.
See No. LT-2102/81].

(2) A copyv each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956:—
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(i) Review by the Government
on the working of the Water and
Power Consultancy Serviceg (India)
Limited, New Delhi, for the year
1979-80.

(i) Annual Report of the Water
and Power Consultancy Services
(India) Limited, New Delhi, for the
year 1979-80 along with the Audit-
ed Accounts and the comments of
the Comptroller and Auditor Ge-
neral thereon. [Placed in Library.
See No. LT-2103/811].

REVIEW IN AND ANNUAL REPORT oOPF
NatIoNAL Book TRUST INDIA, NEwW
DELHI, FOR 1979-80 AND A STATEMENT
FOR DELAY.

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND SOCIAL WELFARE (SHRI-
MATI SHILA KAUL): I beg to lay
on the Table:—

(1) (i) A copy of the Acnual
Report (Hindi and Enziiish  vere
sions) of the National Bouk Trust,
India New Delhi, for the year
1979-30.

(ii) A copy of the Review (Hindi
and English versions) by the Go-
vernment on the working of the
National Book Trust India, New
Delli, for the year 1979-80,

(2y A statement (Hindi and Eng-
lish versions) explaining Treasons
for not laying the Audited Accounts
of the Natjonal Book Trust, India,
New Delhi for the year 1979-80
along with the Annuval Report.
[Placed in Library. See No. LT=-
2104/81),

Coconur DEVELOPMENT BOARD RULES
1981.

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION, AND IRRIGATION (RAO
BIRENDRA SINGH): On behalt of
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Shri R.V, Swanathan, I beg to lay
on the Table a copy of the Coconut
Development Board Rules, 1981
(Hindi ang English versions) publi-
shed in Notification No G.S.R, 34(E)
in Gazette of India dated the 23th
January, 1981 under section 21 of the
Coconut Development Board Act,
1979 [Placed in Library See No.
LT-2105/81.).

1204 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

TwENTY-EIGHTH REPORT

SHRI BANSI LAL (Bhiwani): I beg
to present the Tenth Report (Hindi
and English versions) of the Com-
mittee on Public Undertakings on
Action taken by Government on the
recommendations contained in the
Twenty-eighth Report of Committee
on Public Undertakings (Sixth Lok
Sabha) on Public Undertakings-De-
lays in commencement of Production/
Business, Under-utilisation of capa-
city and related matters.

12 05 hrs,

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPORT-
ANCE P

8

ExpLOSION IN BOKARO STEEL PLANT

SHRI R. K. MHALGI (Thaine): I
call the attention of the Minster of
Commerce and Seel and Mines to the
following matter of wurgent public
importance and request that he may
make a statement thereon:

“Reported explosion in  Bokaro

Steel Plant on 11 March, 1981

causing death of several persons ahd

injuries to many others.

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE) Sir, I
report to the House with grief that
an explosion place at 11.08 hours

on Wednesday, the 11th March, 1981
at Bokaro Steel Plant in the gas
pipe-line between Blast Furnace
No, 3 and 4 which resulted in the
death of 9 workers and injuries to 23
others, There were also damages to
some installations on the gas line.

2. I have personally been to Bokaro
on the 14th instant to acquaint my-
self with the conditions of the injured
persons and to ascertain the details
of the demages caused by the explo-
sion.

3. Naturally, our immediate con-
cern was for the unfortunate vic-
tims of the explosions who lost their
lives and of those who had suffered
injuries. The Plant Authorities had
taken all steps to give urgent medi-
cal aid to the injured and to provide
relief to the bereaved families, The
amount of compensation has already
been deposited with the Workmen
Compensation Authoritieg at Dhan-
bad for deceased employees of the
Company and will be deposited short-
ly for others. It has been deci-
ded that the Steel Plants will offer
employment to one dependent of
each of the deceased employees. T
may ascure the House that the relief
and assistance hag been provided to
the families most expeditiously.

4 Out of 23 injured, who were
admitted to the hospital at Bokaro,
15 persons have since been discharged
after ncecessary medical aid and 8 are
presently in the hospital undcrgoing
treatment, More are expected to be
discharged from the hospital within
2 or 3 days. However, the condition
of one injured person is stated to be
serious.

5 1 visited the hospital personally
and have met the injured persons and
the best is being done for them,

6. Sir, the explosion had occurred
at two places of the gas main between
the valves Jocated at Blast Furnace
No. 3 and Blast Furnace No. 4 and
as a result. 5 Nos of the gas valves
and a portion of the pipeline had been
damaged. :
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7. Contrary to what has appeared
in a section of the Press, the Plant as
a whole has not been crossed down.
Blast Furnaces No. 1 and 2, which
had been isolated soon after the ex-
plosion as a preliminary measure,
have been connected back to the gas
cleaning plant on the evening of the
12th March, 1981 and are operating
normally. Blast Furnace No. 3 will
be brought on line on 17th March
after repair of the damaged portion of
the pipeline and also the valve. All
other production units of the Plant
have been restored to normal opera-
ting capacities. The Slabbing and
the hot strip mills are glso operat-
ting normally from the 13th March.

8. The new Blast Furnace No. 4
will be commissioned after restoration
of the pipeline and change of valves
which are likely to take six weeks,
The two main valves have been rus-
heq from Bharat Stee] Plant. The
remaining three valves are available
at Bokaro and will be installed.
Blast Furnace No. 4 is expected to
be commissioned by the end of May,
1981,

9. SAIL has zlready set up a fact
finding committee to enquire into the
causes of accident and fix responsibi-
lity. The committee is expected tg sub-
mit its report within 15 days. How-
ever, in order to bring greater degree
of objectivity, Government have
decided to set up a high level techni-
cal committee consisting of experts of
steel and safety to enguire into the
causes of accident, fix responsibility
and also suggest measures which could
avert recurrence of such incidents in
future. The committee will consist of
the following persons:—

(iy Dr. S. R. Pramanik, Chief
Metallurgica] Adviser MECON
Chairman.

(ii) Shri E. F. Shruti, Chiet Energy
Engineer, Tata Iron and Steel
Co. Jamsheapur—Member

(iii) Shri K. K. Chopra, Chief
Expert (Coke Oven and By-
Product), SAIL—Member
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(iv) Shri A. N. Singh Retd, Chjet
Inspector of Factories, Gov-
ernment of Bihar—Member

12.97 hrs.
[MR. DEPUTY SPEAKER in the Chairl.

10 Sir, I am sure that this House
shares with me the sense of distress
and grief on account of the untimely
a~ath of 9 valuable workers and inju-
ries to 23 workers. Our hearts go out
to bereaveq families on their hour of
distresg to bring solace and support at
the loss of their beloved and earning
members. I have asked SAIL and
Bokaro Steel Plant Authorities {o pro-
vide unstinteg halp to the affected
families. I assure ti.e House that no
effort will be spared to prevent recur-
rence of such incidents in the Steel
Plants. The Government deeply
regret the loss of lives and injuries
caused in the accident and I am sure
the House will join me in exDressing
heartfell gympathy to the membears of
the bereaved families,

SHR1 R. K, MHALGI: 3Sir, 1 have a
few quetionsg to put to the Ilon. Minis-
ter.

The Managing Director, Mr. T. T.
Joseph, had already appointed g five
man Committee to report the causes
of this explosion without a period of
four days. And the fourth day was
yesterday. So, I would like to know
whether that Committee had gone
into the causes of the accident and
reported the matter to the concerned
authorities. If so, what gre the find-
ings of that Committee?

The Second Committee under the
SAIL has been appointed. That Com-
mittee has to submit its report within
a span of fifteen days. Hag that Com-
mittee been asked to give certain solu-
tions to prevent such accidents to take
place?

It is true that that Committee is
giving certain findings but has that
Committee been asked to give solutions
and remedial measures? I am asking
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thig because this Committee consists
of important persons.

Thirdly, it has been stated in the
statement that the amount of compen-
sation has already been deposited with
the Workmen Compensation Authority
at Dhanbad. May I know the amount
which hag been deposited with the
Workmen Compensation Authority at
Dhanbad? I want to know one thing
more. Have any instructions been issu-
ed to inspect and examine regularly
the overhead pipeline carrying poison-
ous carbon monoxide gas? It so, does
this concern the pipelines which has ex-
ploded at three places? Was it ins-
pected or examined during the last one
month? It not, what action is going
to be taken against the persons who
are expected to visit, inspect and exa-
mine that pipeline? So, these are the
set of quesfions I would like to ask.

SHRI PRANAB MUKHERJEE: 1
would like to clarify the position re-
garding the appointment of the Com-
mittee.

Ag the hon. Member is aware, when
the accident took place in Bokaro,
then the Officer in-Charge of the Plent
was Mr Joseph whpo has been shown
at No. 3. As per rules immediately
a Committee was appointed. Natural-
ly it was appointed with the persons
who are in the Plant itself. Chairman
SAIL was there on the 13th, He
thought it would not be proper only to
have g Committee consisting of those
persong who are under the adminis-
trative control of the Plant Manage-
ment. Subsequently, when I went
there on 14th, I had a discussion with
the Trade Union representatives. They
suggested to me that there should be
a Committee which could inspire con-
fidence in the ming of the workers
and that those persons should be
technically competent and not be
subjected to administartive control
and supervision of the local manage-
ment. That is why I decided to ap-
point the Committee which I have
announced right now.

So far ag the Committee appointed
by the Chairman SAIL is concerned, I

have asked them to give a preliminar.y
report wifhin fifteen days, oo the basis
of which we can also proceed further.
The job of the Committee would be to
determine the causes of accident, to
fird out the responsibility and also to
recommend certain measures which
are to be taken to prevent such acci-
dents in future.

In regard to comp=ansation, the
amount has been deposited with the
authorities at Dhanbad under the
Workmen Compensation Act, in the
case of one employee the amount pay=-
able would be Rs. 27,000 and in the
case of other flve the amount payable
would be Rs. 30,000/-. The amount
wag deposited with the Workmen Coni-
pensation Commission by 14-8-1981 by
the Management, Bokaro Steel Plant.

The hon. Members are aware, so far
ag the steel sector is conce.ned, apart
from compensation prescribed under
the Workmen Compensation Rules,
certain other schemes are also avall-
able. The benefit of it wil} be ex-
tended to heirg of the deceased em-
ployees, The total amount, taking all
the benefits of provident {und and
other things, would he roughly bet-
ween Rs, 85,000 to Rs. 90,0600 per
employee, Of course, this is in res-
pect of the employees of the Steel
Plant. The hon, Memker is aware
that there are certain othe; employees
also. Out of 9 employees, 6 are Steel
Plant employees and 3 are contractor’s
employees. So far as contractor's
employees are concerned, as the hon.
Member is aware, they have a diffe-
rent scheme. According to that
scheme, I think, they will ge! roughly
about Rs. 18,0000 But as the hon.
Members would appreciate, in g situa-
tion like this, we shall have to tale a
compassionate view and that is why 1
have asked the Steel Plant authorities
to find out certain modalities tbhrough
which we can help those employees
who are not the Steel Plant em-
ployees. But, at the same time, per-
haps all of you will agree with me.
that we cannot form a blanket rule.
One decision that we have tuken on
the spot i{s that one member of each
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ot the deceased families would te pro-
vided with a job irrespective of whe-
ther they were the employees of the
Steel Plant or of the contvactor. That
decision we have already taken ana 1
have instructed the authoritics to do
it as quickly as possible

SHRI R. K. MHALGI: My third
quary has not been replied {o, whether
there are any standing instructions.

SHRI PRANAB MUKHERJEF: This
is being regularly inspectea. As the
hon. Membey is aware, this accident
took place when we were coanecting
the thirg blast furnacs pasline with
the fourth blast furn.ce which was 1o
be commissioned or. 27th March. The
Russian experts are aiso involved
there who are commissioning the Flunt,
I personally had a discussion with
them ana some of the Russian exierts
visited the place along with cur peonle
also even a couple of hours betfore the
accident took place. So, the nercus:zary
supervision and inspecticn toox jlace
and it was a regular job. ‘The hon.
Member is aware that practic:lly the
work started from 1st weex of Muarch,
a few gas valves were burnt c¢n 5th
March, the work of supplving gas
started from 7th March and the acci
dent took place on 11th March.

SHRI SUSHIL BHATTACHARYA
(Burdwan): Mr_ Deputv-Speaker, Sir,
the Bokaro Steel Plant producss car-
bonised steel and, therefcre, there is
every likelihood of rarben monoxide
being produced in the gas pipes. Natu-
rally, some safety measures are rve-
quird to be taken. He has already
given a reply that some stepg have
been taken. But, I think, they are not
sufficient. I would like tp ask a few
questions.

May I know from the hon. Minister
who supplied the pipes for the plant,
whether the pipes were tested that
they can withstand necessary tension,
(b) whether the pipes are overhauled
over 5 specified period and whether
preventive measures, includine sup-
plying of gas masks were taken and
what was the inspection report prior

MARCH 16, 1981

Steel Pint (CA) 268

to accident and (c) whether the Gov-
ernmeat will see that necessary pre-
cautionary measures will be taken so
that such accidents do not occur in
future. Of course, the hon, Minister
in his reply has said that a fact finding
committee has been instituted and
they will see to it that such accidents
do not occur in future,

Lastly, 1 would like to know how
many permanent Steel Plan{ workers
ang how many contracior's workers
were working and whetke: coutractor’s
workers were engaged in perennial
jobs.

SiIRI PRANAB MUKHLRIEE: As
regards the last questino; of th- hon
Member, I have given the break-up
Out of 9 personsg who di2d, 6 wee the
employees of the Steel Plant and 3
were the emplovees of contractor and
a few of them were appointed by the
IISL also which is a public sector or-
ganisation meant for conslruction of
the steel plant:

In regard to the testing of the pipes,
it is being done regularly. Whether
there is any defect and whether the
materials were of not untp the speci-
fications, all these technical roints
would be a answered when we will get
the report ang after making a thosrcugh
investigation into the cause; of the
accident which led to it. All the
necessary precautions—hzzause we gre
not new to the job, we have done this
earlier also in Bokaro we have done
the same job—were {aken. As I have
mentioned, when a new work is initi-
ated, a protocol is signed as to who
will supervise and what type of action
is to be taken. When the detailed re-
ports are available to us, we will be In
a position to ascertain the causes of
the accident. But, as it may appear,
it 1s open, as the hon. Meraber would
appreciate, the vpipelines are golng
about eight to ten metres above the
ground, therefore, gas mask or other
th'ngs are not necssary there. Those
people who were wotking there were
working in different areas, and when
the explosion took place, as a result,
and as an impact, of the explosion,
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the persons died. It ig not because of
poisonous gas that the people diea.
Quite a number of injuries took place
when the people just started jumping
in panic from the high altitude. These
pipes are made here, indigenously.
The pipes are tested regularly oetore
they are put to commission. The gas
is, by and large, under very low pres-
sure and, therefore, it ig not necssary
to have anything. But how il .ok
place, whether the necessary steam
was not there, whether the atmospheric
pressure was more, all thig tecinical
information I just cannot supply right
now—unless 1 get detailed reports.
But from preliminary observations it
appears that it was an accident; whe-
ther the accident was cadsed by human
faiwure or by mechanical difficulties or
technical lapses, that is yel to be deter-
mined.

SHR] NAWAL KISHORE SIHARMA
(Dausa): Mr. Deputy-Speaker, Sir,
-whatever hag happened in Bokaip is a
erim tragedy wherein many lhes have
been lost and so many have jjeen in-
jured. It was good of th> Minister to
have personally visitea the place of
occurience and instructed the zuthori-
ticg to take a lenient view about coi-
pensation and othy matters. Though
the preliminary inquiry report has vet
to come, {rom the reply of th= hon.
Minister as he hag stated befare the
House it appears that tue Russian
experis had been to the place of occur-
Tence two hours ago, and according to
him, all precautxons were taken. Be-
sides the employees, there woare some
labourers or persons of the coniractor
engaged in the job. It has been re-
ported in a section of the press tnat,
out of the persons who were dead, at
least two of them have not heen identi-
fied. Therefore, I would like to put to
the hon, Minister two or three im-
portant questions. He has said that, in
all thegq cases, a protocol has to be
signed. My first question ig vwhether
it is g fact that, in this case, a protocol
wWas not signed. Secondly, were the
employees of the comtractor the right
t}’pe of skitled persons to do the job?

Thirdly, does he not suspect a case of

sabotage in this? Because, Bokaro is
a very important Steel Plant the
biggest in India, and with the predu-
tion of steel golag up, it is not possi-
ble that some interested pcisons might
have thought of seeing to it that the
Steel Plant did not work?Because had
the gas not been burn!, probably the
damage would have been much wider.

I would also like the Minister to
state whether he considerg this prac-
tice of engaging contractor s labour
in such a delicate job d:zsirable, Lecausg
anybody who comes a5 un employee
cf the contractor is lkely to comumit
any mischief

Tliese are the quesiions wnirn 1
would like the Minister ty reply.

SHRI PRANAB MUKWMERJEE. So
far as the identifiation o. the rersuns
is conerned, everynod. n.s hesn |'en-
tided tng a8 I have uleady mea-
tioned, out of the 9 ressnus deazu, 6
e emplorees of the Bokaro  Iteel
Plant agnd 2 are emplovees af tie con-
tractors.

In repard (6 the sedidd question
wiaether the protocol was signeu, VES,
the protucol was signed.  (Interrup-
tions) I am told it was signed. If they
have given me ary wrong information
on the basis of which T am kivinz you
thig information, then they have to
account for it...(Interruptions) I
tried and I wanted to talk to you,
Shastriji, but you had just left before
T reached there. I talked to your
people also and they did not make the
complaint that the nrotocol was not
signed . ..

MR. DEPUTY SPEAKZER: How is it
that Mr, Shastri who is the President
of the biggest Union there had left that
place?

SHRI PRANAB MUKHERJLEE: I do
not know. But he left. Not only had
he left but he also too%x his important
comrade Mr. Bhagat Singht with him

. .(Interruptions) He was not there
T was told that he wag accompanying
you., Your people did not tell me that
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the protocol had not been signed. I
asked the Chairman to ascertain and
verify it—whether the protocol was
signed and ] was informeg that it had
been signed and I do not think they
wili give wrong information on a mat-
ter like this.

In regard to the point whether it is
a case ol sabotage or not, I do not think
!t will pe possible for me to indicate
right at this stage unless the investiga-
tion takes place....

SHRI NAWAL KISHORE SHARMA:
1 only said ‘Ig it suspected?’ not that
it was a case of sabotage.

SHRI PRANAB MUKHERJEE: Cer-
tain newspaper people have made cer~
tain comments but even the persons
with whom I talked there, the officers
and the trade union representatives,
did not indicate such things but they
insisted, ‘You must have an inquiry’.
ang that the inquiry body should be
independent of the local management
so that the things may come out. That
is why I have appointed a Committee
like that and let us wait till we get the
report.

I regard to the appnintment of the
contractor's labour, this is the practice.
This job was given to HSCL. HSCIL
is a public sector organisation. Some-
fimes they also give th2ir work to the
sub-contractors and they were work-
ing in different parts. Actually, the
accident did not take place out of any
work aone by them.....

SHRI NAWAL KISHORE
SHARMA: Were these contractor’s
men employees of the HSCL or they
were only contractor’s men?

SHRI PRANAB MUKHERJEE:
They were the contractor’s men con-
tractor appointed by the HSCL.

What I was trying to point out is
that the incident did not take place
out of certain work being done by
these employees. They became the
victimg of the explosion that took
blace at 2 or 3 points. They were
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working in the néarby areas—in the

neighbourhood and they became the

victims of the explosion, That is the

point I wanted to make.

=1 O o g e (weneT):
garer S, # #elr ot w1 mRmrx
T e @ gEr e &
TRE W #gqfe R A Wi
FvF  fawmr § w1t weawan faEmg )
¥ o4 wERw ¥ T AT AT ANgar
g fr #owd ¥ afasi it dmm
®e ot & wfgwt ot fawy ey
AR W S AR g, SOR0 SAT
T A U R wgwed v AfRel &
TETEd wF qfw § ST £ et
YT g=aw misg S e § 9T
T 3% AT oy % Sy ?

SHRI PRANAB MUKHERJEE: Sir,
as I mentioned, in so far as the steel
workers are concerned varioug sche-
mes are operating there As a result
of these schemes, naturally, a steel
worker gets much more compared to
the contractor's worker. Here, unfor-
tunately, we are placed in a situation
which is really a tragic one where
many have lost their lives and it
would not be possible for me to just
over-rule the existing laws and prac-
tice at the moment. I cannot also
ignore this fact that the persong have
lost their lives, That is why one
decision we have taken already That
is that jobg will be provided to the
dependents of every deceaseq irres-
pective of whether they are contrac-
tor’'s employees or ours— steel plant
employees.

MR. DEPUTY-SPEAKER: You
mean providing of jobs in the steel
plant itself.

SHRI PRANAB MUKHERJEE: In
the steel plant itself.

In regard to the amount of compen-
sation, what they are normally entitl-
ed to, they will get according to the
Workmen’s Compensation Act. We



273 Intemsive Ticket PHALGUNA 25, 1002 (SAKA) Checking Drive 274

can compensate them by providing
something more than that, That is a
matter in which I have asked them to
evolve a gcheme, But, that should
not be treated as a precedent because
thig precedent will be quoted in other
cagsesg also, That is why I am examin-
ing the possibility without making any
commitment. 1 would like to say
what best can be done by them.

12.34 hrs.

STATEMENT RE: INTENSIVE TIC-
KET CHECKING DRIVE ON NOR-
THERN RAILWAY

MR. DEPUTY-SPEAKER: Now the
statement by Shri Kedar Pandey,

THE MINISTER OF RAILWAYS

(SHRI XEDAR PANDEY): rose
(Interruptions)
SHRI ATAIL BIHARI VAJPA-

YEE (New Delhi): Sir, you remem-
ber that thig question was raised by
some Oppositon Members and the
hon. Speaker had promised that the
Members would be given opportuni-
ties to discuss the matter, Now you
are calling upon the Minister to
make a statement.

MR, DEPUTY-SPEAKER: He is
making a statement. That is all.

SHRI ATAL BIHARI VAJPAYEE:
You will allow us to seek some
clarifications, The statement is
being made in response to our de-
mand made on the floor of the House,

MR. DEPUTY-SPEAKER: The
statement made by the Minister
cannot be discussed afterwards.

e

SHRI ATAL BIHARI VAJPAYEE:
What do you mean by that? Every
statement can be discussed,

MR. DEPUTY-SPEAKER: He is
making a suo motu statement. It
cannot be discussed. I will mnot

allow that under the rule, I have
given my ruling,

on N. Rly. (St.)

SHRI ATAL BIHARI VAJPAYEE:
You can change the rule. You are
all-opwerful when you are in the
Chalir,

MR. DEPUTY-SPEAKER: Now,
the statement by the hon. Minister,

SHRI ATAL BIHARI VAJPAYEE:
It wil not be fair.

W TR wrRit (v oc
Tg ag] f A A9 g |
grfefRde wy wr g faeen
aifgm |

N fem g (RIS )
gw i #t feqiz F o & wiwR
qige @iz farn @ E | R
Tz AW MW UE QY AT

Fffedrns @F T &, IJIN
oy S N gIF E ?
MR, DEPUTY-SPEAKER: After

the statement by the Minister, I won't
allow anybody to seek any clarifica~
tion or any discussion. Now the hon,
Minister,

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDEY): Mr.
Deputy-Speaker, they may do that
at the time when the supplementary
demands for the Railways are placed
before the House, Yoy will get an
opportunity to discuss this. There is
no hurry about it,

MR. DEPUTY-SPEAKER: You

may now make a statement. (Inter
ruptions)

ot A wret ;W o
T AE AU LA ) w7 AT A
AN A Gl JfwT gw A Y o
T o G L Zard W W e
R
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ot weet fag @ awmId ;W
wroitiedr feniesd s @ & A1 uiE
S 3 ® oug i ot g T €
AT G SqTH ZA H7 FH ATTH

SHRI KEDAR PANDEY: But, you

must know the facts. (Interruptions).

MR. DEPUTY-SPEAKER: Mr,
Minister, you know make your state-
ment.

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDEY): Hon.
Members of this House have Dbeen
raising voices against  corruption
particularly in reservation and un-
authori-ed travel in rescrved  coa-
ches, We have alsp been receiving
similar comnlaints from the public
that bonafide passengers ore suffer-
ing inconvenience and the raliways
were losing revenue a: a result of
thig malady.

Recently, we  directe!  Northern
Railway to launch a massive drive
against ticketless travel. In order
to give them a lead. my colleague.
Shri Matiikarjun, Dy, Minister, per-
sonallv associated himself with one
such cheekr on 11th March 1981 near
Delhi area.

Acsam Mail was stopped for this
purpose ncar Ghaziabad, J3Mr, dlalli-
karjun was perconnaly present when
the special check was taking place.
The staff who were conducting the
special check, were not able to de-
tect the malpractices in the reserved
coaches, A senior Railway Board
officer, who was with the Deputy
Minister. took the initiative and per-
sonally went inside a 2ad class
Sleeper (Coach. The Travelling Tic-
ket Examiner in charge of this reser-
ved coath prevented the Officer from
conductiny the special check inside
the coach. When the T T E. was asked
to leave the coach so that the gpecial
check could be conducted he refused
to do so. He had to be pulled down
from the coach so that the check
could be effectively accomplished,

SHRI RAMAVTAR SHASTRI: He
was slapped.
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m N. Rly. (St.)

SHRI ATAL BIHARI VAJPA-
YEE: Mr, Deputy Speaker, Sir,
please call the Deputy Minister here.
We are going to discuss the conduct
of the Deputy Minister, He should
be present in the House. (Interrup-
tions).

1 am not going to be shouted down
like this. I am making to you, Mr,
Deputy-Speaker, Please call them to
order. Parliamentary propriety de-
mands that Mr, Mallikarjun should
be here in the House to explain the
conduct.

SHRI EDUARDO FALEIRO: What
conduct?

SHRI ATAL BIHARI VAJPA-
YEE: He is a Member of 12 House.
His name is being mentioned,

MR, DEPUTY-SFEAKTER: Let the
statemeont be heard. You must hear
him.

(Interruptions)

M TWITT W e HAY
ML F A T2 R oo 54 TR
A

SHREI JYOTIRMOY BOSU (Dia-
mond Harbour): 1 saw Mr, Mallikar-

jun coming in but he has been sent
out by the Minister,

MR. DEPUTY-SPEAKER: You
hear him. This is a statement from
the Government, You must hear
him,

Mt R faqm wEsEm 0 o

ST wg A WG T F, AT AT ag o
fafree 1wz § 7wz =zt far
FAZIT T W@, WL T qA@ W
A FE At o oFTE D cgaedy
#E @AT | gEl ¥ gl F MAq @A
g 7w AgY gr

(s )
MR. DEPUTY-SPEAKER: Order,

Order. Please allow him to comp-
lete,
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on N. Rly. (St.)
SHR! KEDAR PANDEY: When MR, DEPUTY-SPEAKER: Mr.

special check was conducted, there-
after, a large number of unauthorised
passengers were detected inside the
reserved coach. To cover up this fault,
the T.T.E. subsequently raised a
bogey that he was assaulted

The T.TE. was suspendeq by the
Deputy Minister on the spot. This
was naturally not liked by few
T.T.Es who starteq gathering around
the Deputy Minister demanding revo-
cation of the suspension orders, They
started creating a situation quile un-
becoming of disciplined and duty
conscioug workers. Some of the
TT.E;s attempted to prevent the car
of Deputy Minister from starting.
Such has been the reprehensible be-
haviour of some of these irresponsible
T.T.Es. (Interruptions)

MR, DEPUTY-SPEAKER:
allow him to complete,
down.
tions).

Please
Please sit
1 will not allow any interrup-

(Interruptions) **

SHRI KEDAR PANDEY: The De-
puty Minister refused to succumb to
iheir pressure tactics, 1 congratulate
my colleague, Shri Mallikarjun, for
the leadership shown in this direction,
My stang is that the guilty men in-
dulging in malpractices must be
punished. Those who indulged in
indiscipline will also be severely taken

up. I would also like to inform the
House,

(Interruptions) **

MR. DEPUTY.SPEAKER: Let him
complete,

(Interruptions) **

SHRI KEDAR PANDEY: Please
hear me.

(Interruptions) **

MR, DEPUTY-SPEAKER: Please
sit down. This is not the correct pro-
cedure,

Y crafrera orew ¢ %

Minister, you go on reading.

I would like to inform the House
that nothing other than the Minister’s
Statement will go on record,

(Interruptions) **

MR. DEPUTY.SPEAKER: Nothing
other than the Minister's statement
will go on record,

(Interruptions) **

st HfEAT oo o FF

MR. DEPUTY-SPEAKER: Mr, Pas-
wan. Please sit down. 1 wiil not al-
low anything against the procedure
and against the rules. Please sit down,
Mr. Paswan.

(Interruptions) ™ *

MR, DEPUTY-SPEAKER: Ouder
Picase. Nothing wi'l go on record.
You please continus reading.

SHRI KEDAR PANDEY: I would

like to inform the Touse that a3z a re-
su't of the special checks....
(Intorruptions) **

MR DEPUTY-SPEAKER:

Order,
order.

All these things are not going
on record, Yoy please continue.

oY rrefg Ty qraEdgim o *t

MR DEPUTY-SPEAKER: Please
sit down, Mr, Paswan,
SHRI KEDAR PANDEY: 71 would

like to inform the House that as a re-
sult of the special checks, nearly 900
passengers were found to be travelling
without ticket., These checks clearly
reveal the extent of deep-rooted mal-
ad of ticketless travelling quite often,
with the connivance of some of the un-
scrupulous ticket checking staff. I
am quite determined to eradicate
this malady. I have started a cam-
paign against ticketless travel, I
have ordered similar special checks
all over the country. I seek the help
of this honourable House in rooting

e}

**Not recorded,
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out this malady in the interest of
bonafide passengers and in the inter-
est of preventing leakage of railway
revenues,

SHRI ATAIL BIHARI VAJPA-
YEE: We demand a discussion on the
Statement, How can you prevent a
discussion? It ig within our right to
demand a discussion,

MR. DEPUTY-SPEAKER: Please
notice. You have not given any
notice. Give due notice,

SHRI ATAL BIHARI VAJPA-
YEE: The House has been misled.
He has misled the House,

MR. DEPUTY-SPEAKER: You
please give notice, Wo go to mnext
item.

12 44 hrs,
MANIPUR BUDGET 1981-82

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
Sir, I beg to present a statement of
estimated receipts and expenditure of
the State of Manipur for the year
1981-82.

Statement

Sir, I lay on the Table of the House
the Annual Financial Statement of the
State of Manipur for the financial
year 1981-82.

2. The Budget Estimates for 1980-81
presented to the State Legislature last
year envisaged a revenue surplus of

Rs. 17.81 crores and an overall deficit
of Rs, 1028 croreg for the year, inclu-
sive of thz transactions on capital and
public accounts, Together with an
estimated opening deflicit of Rs. 20.30
crores. the year 'vas expected to close
with a deficit of Rs. 30,58 crores. In
the Revised Estimates, the opening
deficit for the year ig placed at Rs,
15.15 crores and the closing deficit at
Rs. 9.43 crores, The improvement is
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mainly due to increase in revenue re-
ceipts, larger Central assistance for
Plan schemes and for meeting the
opening deficit, and more loan from
the Life Insurance Corporation, The
Plan outlay for the current year is
Rs 41,85 crores, out of which Rs. 36.75
crores is being met from Central as-
sistance,

3. The Budget Estimateg for 1981-82
provide for a Plan outlay of Rs. 43
crores which wil] be fully met from
Central assistance, The major secto-
ral outlays are Rs. 8.38 crores for
agriculture ang allied services includ-
ing minor irrigation; Rs. 10,60 crores
for irrigation, flood contro]l and power;
Rs, 6.75 crores for transport and com-
munications; Rs. 6.50 crores for sewer-
age and water supply; Rs 3.14 crores
for education; Rs, .2.65 crores for in-
dustry and minerals; and Rs 1.55 cro-
res for medical and public health, In
addition, Central assistance of Rs. 2.36
crores is being provided for the
schemes implemented through the
North Eastern Council.

4, In the Budget for 1981-82, the
revenye receipts are estimated at Rs,
103.68 crores and the expenditure on
revenue account at Rs, 74,55 crores,
leaving a revenue surplus of Rs. 29.13
crores. Inclusive of the transactions
on capital and public accounts, the
year is expected to close with a defi-
cit of Rs. 943 crores, which is prac-
tically the same as in the current
year. This deflcit ig in line with the
Plan estimates .

5. While as required, the Annual
Financial Statement for the year 1981-
82 has been laid before the House and
the conmected Demands for Grants
are also being circulated to the Hon’-
ble Members along with other Budget
papers, we are, at present, seeking
only a ‘Vote on Account’ for the first
gve months of the financial year 1981-

2.
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SUPPLEMENTARY DEMANDS FOR
GRANTS (MANIPUR) 1980-81

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWA]I SINGH SISODIA):
Sir, I beg to present a statement show-
ing Supplementary Demands for
Grants in respect of the State of
Manipur for 1980-81,

1245 hrs,
MATTERS UNDER RULE 377

(i) NEED To BRING ALL EXPORTABLEg CoM-
MODITIES UNDER COMPULSORY QUALITY
CONTROL AND PRE-SHIPMENT INSPEC-
TION.

SHRI SAIFUDDIN CHOUDHURY
(Katwa): Export Inspection Council
of India under Ministry of Commerce
was set up in order to enforce compul-
sory quality control and pre-shipment
inspection of all exportable commodi-
ties covered by the Act. So far 800 out
of about 6,000 commoditics exported
from the country have bheen brought
under the purview of compulsory qua-
lity control and pre-shipmenat inspec-
tion, Instead of including more ex-
portable commodities for compulsory
quality control and pre-shipment ins-
pection, the Government hags made
some changes in the ruleg relating to
inspection of Jute and Jute goods,
dispensing with the process inspection
and quality control at the production
level. Similarly some concessions
were given to Fish and Fish products
and Footwear industries. Concessions
were also given to Public Sector
Undertakings, Autonomous Bodieg and
Foreign Governmental Agencies,
Al] these have resulted in the increas-
ing incidence of export of sub-stand-
ard goods to the detriment of the
country’s interest, Another side
effect of those relaxations is the job
insecurity for the employees of the
Council,

Already several hundred employees
have been rendered jobless and many
more expecting the same fate. A syr-
reptitious attempt to shift bulk of the
work from the Calcutta Centre to
other centres is also being made, All
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these have affected the morale and
efficiency of the employees besides
endangering the economy of the coun-
try. Sir, in the interest of the coun-
try's reputation and job security of the
employees it ig necessary that all ex-
portable commodities are brought
under Compulsory Quality Control and
pre-shipment inspection as envisaged
in the Export (Inspection and Qua-
lity Control) Act, 1963 and the prac-
tice of giving relaxation be stopped
without any further delay.

(ii) DisMissaL oF PART-TIME CORRES-
PONDENTS BY NEWSPAPERS 1IN
VIOLATION OF PALEKAR AWARD.

ot g fea mat (S )
Imeqer wgrem, & faam 377 &
ot farafafes faga Fr sire g@mR
1 sara T w4 AEAr §

C gaw & fro wfsw qeET
fregaer &} foe &t 17 fFnfem
{=may mar g9 gz faum faar wr o7
fr shoardta gl ®1 S9Hl
FUOWW A g EaT S 0 AfE
g& i ag wrar g R A gnraraa
aEl ¥ g fgegaw & fadw
# favg ¥ SorvE g )
gardi 71 97 ®T fagqr av T HA0L
AR F1 FIAT g 7@ fyAr @
forqar fm 372 & =fgo

TIFEENT Favgerar g faudr
gfcfeafadi ¥ srgavd & f9o 77 @
7 g9 g¥AT 3T A W §
U TF-367, T2AAN, ITeAT-307 orfE
aft T& wUT AW T HFad T @
g wI AT TE AR A FT WA
gt %7 % ofewwy & vaw ¥ feqr
AT T RN

T HAFHIT  FITIATH F)
T T wFAR WG & T8 faex
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[ sa= feere wal]

F FEIZ G4 T AT YTHE O
F1HIF 97 CF T A AARATA gAT7-
grarHt %1 gey fem fov & § @F A%
WD TIkF A 25 Wi qITT &drE-
AT A At a1 37 o & feran
WX SAFT GeAr g AT E g
o 3T wEa e ar W g fau w
W § AUETlA AT an
wfawm  wram@rTeT g =991 g )

o WQ AWl AEEw & (I
Efa zo mwm o s Howrdand
X (58 & FUreT gTIrarst £
aETEAT agTd g1 aer  WiErT fesgas
T AT T HATEIIRIHT &1 {7 94

(iiiy CONSTRUCTION OF A BRIDE OVER
GHAGRA JOINING BARABANKI AND
BAHRIACH DISTRICT, UTTAR PRADESH

ot Twdre fag (Fwroist) oosw-
s wEia, § faamw 377 & udir
faemt=tas faa @0 20 yanT an
gqre wWlan AT AR g

ST WM F TS0 W R TITH
de § @1 ¥ ATTU §T w9 Wi
W7 T E 0 WS GAT GHT GAT
g SEA ¥EA O AW WEG W 4%

w W ¥ g AeafEa Swd
BT | OTH TR GF ArE YTRIT T
femr ¥ 55 awEl wIw HE IIHET
a9 "W OTH YEE AN FE A
FEl g6L ATeT § | IO NI H
Al R Fguse 5 weafaw
fees g7 for § 1 wufe srem
LHETT G F1 aAATAT A g s
R wg § T el § UM &
oEET gy A FT AP wrAwwREy
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1 qft & form et Sum T aET
g1 oz felt & fumda A g
AT W ET ST HEGHA F AT
¥ & fre adifaw ggeadol sy
wg g far agl uTwd & @aw S5
MU AT NG |

Fgnge faor ¥ ggues A%
TS AT AT F {6y gra JEy
9T % g7 7 B & a7 & Eal
¥ o&g  Sun ey g fag S
AT | #@lT WA AT AT Wie ;Ek
susey g furg ke ay wfené
F aree qafT &= gd £

A WL T fau oam §
fareg &% 1T AGET AAE AT F
a7 afTEd WA uhoq 0w sy
AT &N E ) AR AT T ymsd @1
T g ) AT G AL AG & I
ga gd @ wnm & faeac afenrgdi
AT BIRGT wTHT W€ WGI E 4 BY
farimars o /e T /Y 4T |G I
aic wv v fear g afax d@mr
7T FHANT A 7

CICEVIR- Al S C GO (o
FETIF, ME, AqATHT WX TGS
SH vaw fodl § ogors 4TieE @
AT T I NG oI
g & T & Ay s wfemeat
off gX g AN 1 AR AT &
I WEW F IAT AW AT
1 wEE ¥ sfwerd @ 9w W
faator arear =miEY |
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(iv) EXPLORING POTENTIALITIES OF EX-
PORTING GRANITE ROCKS FROM
PALGHAT.

sSHRI V. S. VIJAYARAGHAVAN
(Palghat): Palghat aboundg in grarite
rocks. These rocks and a new charm
to this beautiful area which lies
against the background of the enhan-
ting western ghats. These rocks are
used for construction of beautiful
mansions and are available in abun-
dance and at cheaper cost,

According to the scientists, the
granite rocks found in Palghat are
as old and as hard as the rocks
found in moon. That is to say, about
4500 million vears’ old. The experts
are of the opinion that we can earn
a lot of foregin exchange from these
rocks if they are properly utilised.

In America, huge crosses and
memoria's are erected from marble
stones. If, instead of marbles which
undergo wear and tear fairly quickly,
the possibilities are explored as to
the use of these granite stones, then
we will be able to export them on a
large sca’e. At present, stones not
of very great antiquity are being ex-
ported to foreign countries. If the
granite stones of Palghat, which are
better in terms of antiquity and hard-
ness, are exnorted then we would be
able 1o earn a large amount of
Yoreign exchange,

Therefcre, I request the Govern-
ment {o send a study team to Palghat
immediat~ly to ascertain the poten-
tialities of export of these stones,

(v) DIFFICULTIES BEING FACED BY
VILLAGERS LIVING ON THE BORDER BET-
WEEN BIHAR AND UTTArR PRADESH.
it 0w owig awt (e )
SweTyy wgred, & fraw 377 & wdily
wiraradta & wges & 9w Y 0T
HTHIT FT AT MFTGS FAT AT
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i e wraw § &40F 50 fawr-
§ze Ay od 10 fEeEET
afEr agner @3 ¥ 50,000
uwy 9w oA T oara & ¥
Far g1z & ¥ famik v w9w
T & FT-G1T FAIAT T wAi g1 T
&a ¥ a= @@ frgT wedir €97 @
Fo-BE @7 AATYT § WA VEG § ) LE
OF WIvIH GAEGT aT AL & 1 o GTo
wd fage & fawtw #rea-1ies 37 o
d o7 "N 48 ¥ 98 a1
@Y § | @ wyer a7 g TRl et
g1 gfz mfagas 99 77 2t Idal
¥ el ®TOFrEA T GUET  HTEEES
gt & w1 wifs ww g9 H Y
gwraTr gfrenme g ® g |

fagr sizam™ 7 o Fio wET &
q-afserdt & mrge g7 agt & fFaray
w8 wr we
durfae sifuan<i &1 e &1 &
mframas G HIT FC FIE A OFIA
1 T MW ST RAW I H
144 waET & fawEl w7 @ dr oW
gurfas  wrfasat € mAT v T oA
g WOT A WS AU S R
W WAV IV YW SmE §  fage-
3T UEW A wivgad sfgfaaw
1968 1 FHAT TEEAW Wi Fql
g W 7, fwwy  dmredt afern
foer a7 wiwge fot & fawdl |
SH &7 "9 F % 9end vz q47
¥ owmww @Sl & wEy go dlo
& fasmy faEc fawAt &0 wwer
dgw Wl FAF e A A g, o
feafr fewrear Sraf g

gmfs  fagrd awraw fage
o dorfad mfasd wr A
& fou w2 wvdl, 1981 &
TIGY  AESANHFTY F 47T 9@

g:
*Th

e original speech delivered in Malayalam.
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[ T e SR AwWi)

grAT T g X g 1 faww 10
agl ¥ o @q F JareT, FIWR,
FeAIIT, ANGT-FANT, IIAGL, FUT-
qx, UAR, Feadigs, ToqR, q1IU
wrfx ® 50 T afasw feaEi € gud
DI § qar Fast b afwar
gfre wd fraAt ¥ qwem gAaw ¥
AT g qF 1 wAGA ¥ FH H
100 =afer foeea & 9% & qar
500 1T 107 I g F FATEY
FAEL |
oI qg T4 w7 & safaa earw

aiva FAr Tt g fr @ waer
FTA & yag oo J99, gaa, 9T,
STy, ThAl, FAeE Ay Ry &
fao  fagre-va<c m3mw dar qfcadq
sifafraw, 1968 &1 1T 26 & Feada
o 3w & far v wfeoeely s
Fr ST FL AT F72iX F warfra fra Al
F ®At H wifFrgdT Tz ¥ fAe
g gL €1 FTIEAT I T |
gu¥ @i fazee & PraEt w1 fage
FORRF g R g 7o qoafwerat
& FAAT o> o FLH(THFAIT AT
FX AATART 6 fqdq T35 @rai-
FT w4 qq ww 3w @ qavarsy
FUF 06 T AGTH FT AGHAEA
T g0 9T AT HIT ETUST F AAAT
fagelt FRIIRAT A1 I SAGIR F A
UF AL USHF AT AFITHUSTHAT
FT A@ITO 995§ TF AN GE |

(vi) DEMAND FOR CREATION OF “VI-
sHAL GOMANTAK”,

SHRI EDUARDO FALEIRO
(Murmugao): Once again the demand
for creation of a “Vishal Gomantak”
has been raised. The move visualises
a new state consisting of Goa and
the areas which are the subject-matter
of the boundary dispute between
Maharashtra and Karnataka, This
move {v rehemently opposed by all
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sections of public opinion in Goa,
The people of Goa had unequivocally
demonstrated their desire to main-
tain their separate identity in the
historic opinion poll held in 1966 and
this unanimous feeling has since been
voiced at every available opportunity,
On the other hand, the Legislative
Assembly of Goa hag expressed the
ardent aspirations of the local people
for Statehood without addition to any
other territories. The Goa Legislature
has passed a unanimous resolution
demanding Statehood on the lines
of all other States of the Union, I
reiterate this demand. This is a
fervent aspiration shared by the
entire people of Goa and is the com-
mon platform of all the political
parties existing there,

12.56 hrs,

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1980-81;
DEMANDS FOR EXCESS GRANTS
(GENERAL), 1977-78; AND DE-
MANDS FOR EXCESS GRANTS
(GENERAL), 1978-79,

MR, DEPUTY-SPEAKER: The
House will now take up discussion
and voting on the Supplementary
Demands for Grants in respect of the
Budget (General) for 1980-81 and
also discussion and voting on the de-
mands for Excess Grants in respect of
the Budget (General) for 1977-78 and
also for 1978-79,

Motions moved:

(1) “That the respective Supple-
mentary sums not exceeding the
amounts on Revenue Account and
Capital Amount shown in the Third
Column of the Order Paper be
granted to the President out of the
Consolidated Funq of India to de-
fray the charges that will come in
course of payment during the year
ending the 31st day of March, 1981
in respect of the following demands
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entered in the Second Column
thereof—

Demands Nos. 1, 3, 6, 7, 8, 11,
12 to 14, 16, 19 to 24, 27, 30 to
32, 34, 36, 37, 39, 41 to 43, 45, 47
to 55, 58, 59, 61 to 64, 69, 70, 75 to
77, 80, 81, 88 to 91, 93, 97 and
105.”

(ii) “That the respective excess
sums not exceeding the amounts
shown in the third column of the
Order Paper be granted to the Pre-
sident out of the Consolidated Fund
of India to make goog the excess on
the respective grants during the
year 31st day of March, 1978, In

1977-78, DEG (Genl.), 1978-79

respect of the following demands
entered in the second column there.-
of—

Demands Nos. 9, 16, 26, 28, 34,
48, 54, 78 and 95.

(iii) “That tae 1respective excess
sums not exceeding the amounts
shown in the third column of the
Order paper be granted to the Pre-
sident out of the Coasolidated Fund
of India to make good the excess
on the respective grants during the
year ended 31st day of March, 1979,
in respect of the following demands
entered in the Second Column
thereof—-

Demands Nos. 19, 39, 43 and 90.”

List of Supplementary Demands for Grants (General) for 1g80-81 submitted to the vote of Lok Sabha

No. of Name of Demand Amount of Demand for
Demand Grant submitted to the
Vote of the House
1 2 3
Revenue Capital
Rs. Rs.
MINISTRY OF AGRICULTURE
1—D partment of Agriculture and Cooperation 1,50,000
g——Fisheries . . . . 1,000
6—Co-operation , . . 10,00,00,000
#—Department of Food . . 47,56,79,000
8—Department of Agricultural Research and Education . 2,07,000
MINISTRY OF COMMERCE
11——Ministry of Commerce 12,26,000
12—Foreign Trade and Export Production . . 16,72,60,000 1,000

13—Textiles, Handloom and Handicrafts .

MINISTRY OF CIVIL SUPPLIES
14—~Ministry of Civil Supplies
MINISTRY OF COMMUNICATIONS

16—Overseas Communications Service

19—Capital outlay on Post(s‘ and Telegraphs

1,21,64,000 14,78,30,000

1,000

3,36,91,000

s 2,00¢

4296 Ls—10,
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Revenue Capital
Rs. Rs.

MINISTRY OF DEFENCE

20—=Ministry of Defence . R . N . . 21,41.52,000 12,20,000
21 —Delence Services—Army . . . . . 101,93.52,000

22—Defence Services—Navy . . . . 17.97.92,000 e
23—Defence Services—Air Force . . . 82,46,85,000 .
24—Defence Services—Pensions . . . . . 34,67,87,000

MINISTRY OF EDUCATION AND CULTURE

27—Education . . . . . . . . . 1,000 .
MINISTRY OF ENERGY

30—Ministry of Energy . . . . . . . . 6.35,23,000 4,000
MINISTRY OF EXTERNAL AFFAIRS

31—Ministry of External Affairs . . . . . . 1,10,18,000  69,53,000

MINISTRY OF FINANCE

g32—Ministry of Finance . 3,32,46,000 ‘e
34—Union Excise Duties . . 2,52,33,000
36—Stamps 3,05,48,000 .
37—Audit . . . . . . . . . 1,2).02,000 .
39—Pensions . . . . . . . 11,33.02,000
g1—Transfers to State Governments 13,68.97,000 .
42—Other Expznditure of the Ministry of Finance . . 1333 171,03,03,000
43—Loans to Governmsnt S:rvants, etc. . 7,50,00,000
MINISTRY OF HEALTH AND FAMILY WELFARE
45—=Medical and Public Health . . . . . 1,000
MINISTRY OE HOME AFFAIRS
47—Ministry of Home Affairs . . . . . . 25,76,000
48—Cabinet . . . . . . . . 10,58,000
49—Department of Personnel and Al ninistrative R={orms 18,49,000
50—Police . . . . . . 10,74,37,000
51—Census . . . . . . . . 11,98,17,000 .e

52—=Other Expenditure of the Ministry of Homs Affairs . 4,25,57,000 5.18,40,000
53—Delhi . . . . . . . .

b — —

15,43,23.000  3,47,61,000
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1 2 3
Revenue Capital
Rs. Rs.
54—Chandigarh 2,56,26,000
s5—Andaman and Nicobar Islands . . . 41,60,000
MINISTRY OF INDUSTRY
58—Ministry of Industry 7,17,000
59—Industries . 1,000
MINISTRY OF INFORMATION AND BROADGCASTING
61—Ministry of Information and Broadcasting . 10,23,000
62—Information and Publicity . . . . . 65,29,000 56,00,000
63—Broadcasting . . . . . . . 2,25,65,000 ,
MINISTRY OF LABOUR
64—Ministry of Labour . . . . . . . 4,76,0000
MINISTRY OF PETROLEUM, CHEMICALS AND
FERTILIZERS
69—Petroleum and Petro-Chemicals Industries 3$.54,33,000
70-~Chemicals and Fertilisers Industries . . . . . 9,66,17,000
MINISTRY OF SHIPPING AND TRANSPORT
75—Ministry of Shipping and Transport . . . 6,04,000
26—TRoads . . . . . . . . . 11,02,27,000 10,80,69,000
77—Ports, Lighthouses and Shipping. . . . . 2,000 3,000
MINISTRY OF STEEL AND MINES
80—Department of Steel . . . . . ‘e 86,96,00,000
81—Department of Mines . . . . 1,000 6,00,00,000
MINISTRY OF TOURISM AND CIVIL AVIATION
88—Aviation 31,46,01,000
89—Tourism . . . . . . 55,92,000
MINISTRY OF WORKS AND HOUSING
99—Ministry of Works and Housing . . . . 739,000 .
91—Public Works . . . . . . . . 14,49,03,000 o
1,000

93—Housing and Urban Development . . . . .
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DEPARTMENT OF ATOMIC ENERGY
g7—Nuclear Power Schemes . . . . . . 5.43,00,000
PARLIAMENT, DEPARTMENT OF PARLIAMENTARY
AFFAIRS, SECRETARIATS OF THE PRESIDENT AND
VICE-PRESIDENT AND UNION PUBLIC SERVICE
COMMISSION

105—Department of Parliamentary Affairs . . . 1,56,000

List of Demands for Excess Grants (General) for 19%77-78 submitied to the Vote of Lok Sabha

No. of Name of Demand Amount of Demand submitted
Demand to the Vote of the House
I 2 3
Rs.

I. EXPENDITURE MET FROM REVENUE

9. Payments to Indian Council of Agricultural Research . . 9.42,850
26. Defence Services—Pensions . . . . . . . . 1,62,46,413
28. Department of Education . . . . . . . . 1,43,073
34. Ministry of External Affairs . . . . . . . . 1,81,60,333
48. Ministry of Health and Family Welfare . . . . . . 2,62,453
78. Survey of India . . . . . . . . . . 5,10,080
95. Public Works . . . . . . . . . . 4.49,09,536
II. EXPENDITURE MET FROM CAPITAL . ; . LT
16. Foreign Trade and Export Production . . . . . . 32,85,07,635
54. Police . . . . . . . . . . . . 6,91,636

List of Demands for Excess Grants (General) for 1978-79 submitted to the Vote of Lok Sabha

No. of Name of Demand Amount of
Demand Demand
submitted to
the Vote of
the House
1 Q g
Rs.

). EXPENDITURE MET FROM REVENUE
19. Ministry of Defence - . . . . . . . . 14,00,%69




297 DSG (Genl), 1880-81 PHALGUNA 25, 1802 (SAKA) DEG (Genl.), 208

1977-78, DEG (Genl.), 1978-79

39. Pensions

go. Public Works .

II. EXPENDITURE MET FROM CAPITAL

43. Loans to Government Servants, etc.

6,02,45,538

1148153»254

2 l)78)695418

SHRI NIREN GHOSH (Dum Dum):
Sir, Budgeting has become a very
peculiar phenomena, Every year you
wil] see a revised estimate. Then
there are actuals. So, the Budget that
is presented has no relalion whatso-
ever {o the actuals that are ultiinately
passed and comes to stay. When, the
Budget is presented, deliberate un-
der-estimation of the receipts is pre-
sented to the House. Ultimately it
is found under various heads 300.400,
500 crores extra money they have
netted.

MR. DEPUTY-SPEAKER: It is
only an estimate. how can it be deli-
barate?

SHRj NIREN GHOSH: A deliberate
device, Sir, Now, Sir, I will take
some items. Let me take the Home
Ministry first. It has been reiterated
and it is a fact that after the present
Government assumed power, senior
officials of the Central Gaovernment
Cadre Staff—IAS, ICS etc., who were
not liked by this Government were
shunted out. These senior officers
were pot given even any job to do
for several months. They had to
Cool their heels waiting what to do
and what not to do. And officers
lower down were called upon and
pbut into prominent or key positioas.
That is to say the proper policy was
never pursued.

13.00 hrs,

It has demoralised the entire IAS
and IPS cadre staff. Nobody knows
hat is going on there.

Another thing is that it has become
one of the special fuactions of the
Home Ministry to harass, squeeze,
tighten and embarrass all the non-
Congress (I) Ministries, And now the
air is thick with a rumour--despite
denials by the Prime Minister which
I saw to-day in the Press,. For
examp'e, knowledgeable persoas....
(Interruptions)

SHR] G. M, BANATWALLA (Pon-
anni). Toppling of Government is
not in the Supplementary Demand.
Has he asked for money to topple the
Goveraments?

SHRI NIREN GHOSH: The entire
money that has been given to the
Home Ministry is for toppling non-
Congress (I) Governments, That is
how it comes in. Persons very close
to the ruling party tell us privately
that the West Bengal Government will
be toppled just after the Budget is
over.

MR. DEPUTY-SPEAKER: You want
want some more money to be given
1o the Central Government for ihat
purpose?

SHRI NIREN GHOSH: No. They
tell us in private, despite denials by
the Prime Minister which even to-
day I saw in the Press, These peo-
ple are bold enough to tell us private-
ly that this is all steeled. This will
take place. Why? There are two
things. One: six Members of the
Rajya Sabha are going to retire.
Quite a few of them—3 or 4—belong
to the ruling party. If elections are
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held, from the West Bengal Legisla-
tive Assembly not a single person of
the ruling party will be returned to
Rajya Sabha. Secondly, long be-
fore another election takes place, they
want to gear up the Machinery and
create conditions under which they
can intimidate and terrorize as they
did in 1972, and then hold an election.
This is going on, So, I take this
opportunity to warn that it is a great
blunder on the part of the Govern-
ment to think so. If any non-Cong-
ress Government is toppled, the entire
Obpposition will rally behind them.
People will give them a fitting rebuf!.
That is what I want to say again.

Then, as regards the Intelligence
Department, the I. B. Employees’
Association is a broad, mass-based
organization. Those who are on de-
putation there ie. IPS staff, are ruling
the roost. Those who have been
directly recruited there, i.e. those who
are there for long, long years are
stagnating. Their demands have
beea placed, but eventually, some of
them were sacked, and nothing was
done. Similar is the position in the
Research and Analysis Wing, which
also intervenes in the internal affairs.
though it is supposed to collect out-
side information, about foreign States.
Actually in every matter it is relied
upon, They are made to do, and
they dn dirty jobs, as we know that
in 1972, these people, in plain clothes,
murdered hundreds of Left elements

in our State. This is what is taking
place.

MR. DEPUTY-SPEAKER: You
should not charge like that.

SHRI NIREN GHOSH: I demand a
reversal of this policy. Now let me
take up Defence.

MR. DEPUTY-SPEAKER: I will go
through these proceedings if there is
anything. ... '

SHRI NIREN GHOSH: It is repor-
ted to us that the Press has been
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briefe/d about the armaments ques-
tion.  You create a big noise in the
But on
the fact that we are amassing enorm-
ous quantities of arms, you keep
silent. Almost a war cry has beea
raised. It is childish to think that
Pakistan can attack India.

They are one-tenth of our country;
their army is a small one. Their wea-
pons are far inferior; they are no
match for us Nobody in his senses can
think that Pakistan can attack us.

SHRI ATAL BIHARI VAJPAYEE:
They attaciied us in the past.

SHRI NIREN GHOSE: There are
many things into which I need not go.
I cannct lake the position that my
couniry. right or wrong is always my
country; it must be a just cause. I de-
nounce the war propaganda that is
reing carried on by the Government.

As far as education is concerned, it
was on the State list. Then it had been
put on the Concurrent List. I demand
that it sbould be again put on the
State List. This hag been an en-
croachment on the State powers.

Ag regards the Ministry of Finance,
why should the States be deprived
of their due share in the name of col-
lecting money through bearer bonds.
Instead of collecting blackmoney, they
could have enhanced the taxes—
wealth tax, gift tax and surcharge,
this anq that. Then the States would
have got a share. They have been
denied their dque share. They should
have levied taxes on the inter-State
transit of cement and steel. If this
is done and the amount ig collected,
then the States would zet their Jue
share. If the Bill is amended, all the
States would get hundreds of crores
of rupeeg on this account, I demand
that an amending Bill should be
brought forward to see that the Sta-
tes’ finances are properly looked
after.

As regards the Ministry of Commer-
ce, an export-based economy and ex-

port-based industry means mortgaging
the country to the foreigners. All the
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efforts are being made for increasing
exports, A huge amount of cash sub-
sgidy has been given; special conces~
sions have been given for export pur-
poses, but they are selling the goods
abroad at cheaper rates, If means
goods of mass consumption are being
reduced in our country. It is bound
to create inflation. The commodities
are becoming scarce. Naturally, there
will be price hike. It is inflation which
is mortgaging our economy to the
foreigners.

The Ministry of Petroleum and
Chemicals in the name of petroleum
before long had sold out the country
to the foreign oil monopolists. At that
time, the entire oi]l operation used to
be coatrolled by the international
multinational companies, Even now
the marketing is done by them. A
small operation is done by the OPEC
directly. 1 would like to inform the
House that a report was submitted by
Sir. J.C. Ghosh Committee saying that
synthetic oil could be produced from
coal, and it recommended that setting
up of a pilot project at Ranigani. The
report was simply hushed up. No copy
of the report was available; it was
never laid on the Table of the House,
the lobby of the foreign oil monopo-
lists inside the country saw to it that
no synthetic oil was produced. The
result is that now the cost of import
of petrolum has gone up by more than
Rs. 5000 crores. Who is responsible
for that? 1t is they who are responsi-
ble for that. Even now they can go in
for a coal gassification on a large
scale, set up lone temperature carboni-
sation plant here and there and every-
where. Efforts should also be made to
produce synthetic fuel in order to
meet the energy crisis,

Ag regards the Company Law and
Justice, I would like to say some-
thing about the transfer of Judges.
Shri Shiv Shankar is sticking to it as
a leech sticks to the body and they
are determined to transfer the Judges
and the procedure they are following
is not correct; they are trying to in-

1977-78, DEG (Genl.), 1978.79

ject party politics and to terrorise
the Judges. They are transferred
here and there in order to achieve
their goal of committed judi_ciary—
committed to their party.

Now, another thing I would like in
say is about the textile industry. It
is under the Commerce Ministry now.
The entire policy regarding textiles
which is a big industry including the
handloom sector where ordinary cloth
ig produced but fine varieties are re-
served for the organised sector needs
to be reviewed. In this connection, I
mention that the Buckinggham and
Carnatic 1Mills and the Mohini Mills
should he taken over immediately and
run by the National Textile Corpora=-
tion.

I want to raise this demand about
the Department of Steel about equali-
sation of prices of steel. The equalisa-
tion of prices of steel is not a correct
policy and it should be repealed
immediately. The basic prices of steel
and coal are equalised throughout the
country. Nowhere in the world, not
even in the Soviet Union or the United
States have the prices of steel been
equalised. It is done, not only to de-
prive the Eastern region as also Bihar,
Orissa, Madhya Pradesh etc. of their
locational advantages, but also to curb
the formation of capital. That is what
they are doing. This was a bhasic de-
mand, repecated several times that
steel prices should not be equalised.
But ir this policy is to remain. Prices-
of cotton, petroleum products and
other basic industrial material should
also be equilised throughout India.

About atomic energy, jt is well-
known in the scientific world that in
future atomic power should be one
of the major sources of energy. But
in our country the atomic project
have lagged behind for the last 10 to
12 years and the production of atomic
power is not seriously taken, I do
not know the reason. I do not know
why atomic energy Product should
not be taken up on a very very wide
scale.
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As regards steel, I would like to
make another point. That is, the
price of the products of Durgapur
Steel is far below the international
price. Actual price is far far below
the international price~about Rs.
2,000 per tonne. That is how the
prices of production of DSP have
been fixed by the Central] Govern-
ment and the DSP has been made
to suffer and bear losses. The ex-
pansion has also not beea allowed.
The claim of a coast based steel plant
in the region has not been accepted
though it was recommended by an
expert commitiee, as far as I know.

MR. DEPUTY-SPEAKER: Leave
something for the Appropriation Bill;
It will be appropriate.

SHRI NIREN GHOSH: I come to
supplies. My estimate is that about
Rs. 3000 crores or even more than
that in one form or the other has
been given to the top big business
houses by way of tax relief, rebate,
tax holiday, export subsidy znd vari-
ous other concessions. But when it
comes to the poor people of India, the
democratic people of India have for
a pretty long time been demanding
that at least the essential items of
pepular consumption by the people
may be supplied~may be procured
by the Government and may be sup-
plied-at a uniform fair price through-
out the coutry, That is one of the
most potent weapons to fight infla-
tion also. But because it will hamper
or harm the interests of the big busi-
ness houses and it would benefit the
people, this Goverament has reneged
on it I know that Mr. Mohan
Dharia under the Janata Government
almost made the plan shipshape and
it was almost ready for implementa-
tion. But this Government is not
taking a single step in that direction.

As regards labour, this Ministry in
the Government is a total nincomvooop
and a no-starter. Two or three
times the hands were changed. Today
what they do. we do not know, In
Bangalore aad in the loco strike, in
regard to locomen's grievances, they
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were browbeaten with an iron hand,
All their promises and all the ne-
gotiations they conducted with them
were ot implemented. Their
grievances have not been listened to.
All the safety measures have been
done away with. There is a provi-
sion that the vacuum brake must be
at a certain percentage. This pro-
vision has been done away with. The
number of coaches have been increa-
sed. The rest time between two
stations when there is change of
duty--all these things have been done
away with s soon ag Shri Kedar
Pandey came to occupy this office.
That is why railway accidents are on
the increase and Shri Kedar Pandey
must squarely shoulder the blame, It
is because all the safety measures
have been whittled down and done
away with and locomen's grievances
have not been listened to. They are
now being made to do what the safety
regulations do not permit. These
things are done. I do not know who
rules the railways, Mr. M. S. Gujral
or Shri Kedar Pandey.

MR. DEPUTY-SPEAKER: 1 think
both.

SHRI NIREN GHOSH: Not both; it
is Mr. Gujral.

Shri Kedar Pendey propounded in
the House that no metre gauge should
be converted into broad gauge. Imme-
diately some ruling party MPs.
wrote some letters to him, it has been
reversed and certain metre gauge
lines are to be converted into broad
gauge.

As I said, nothing has been done
by this labour department. No veri-
fication has been done. No labour
dispute has been settled. You see
Bangalore: you see the locomen; you
see the LIC strike. There is this
varification procedure. Our demand
is that the unions should be recognised
on the basis of secret ballot. These
are not bheing listened to. Even now
a big labour dispute is taking place
in Tatanagar,-Jamshedpur, 10.000
workers are on strike. About 500
people are in jail. There has been
hunger strike in jall.
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Not only this, TISCO management
is not honouring the agreement re-
garding absorption of contract labour
in jobs of permanent and perennial
nature. These are the written agree-
ments of the labour Advisory Board.
It has been implemented in TELCO
and Tube Manufacturing Company
but they are not doing it here. The
Central Government is kowtowing be-
fore the Tatas and Mr, Rusy Mody in
this particular case. Thzay are not
taking anv steps to force Tata to im-
plement ihis agreement. Disband the
Labour Ministry because they are not
* discharging any of their responsi-
bilities.

w§txm amAr e (sdEgy)-
& wiowr WA g v oF sgage
faga ox Farg & s wa@ fF 7T T
ot faa e g+ qR TH Fawig Ady
FZAT T | HAT AT T ST g IO
frar & T Tt A F T8 faTed
IA &F AJCE AT [AT 99 F g7 fadq
gl, UF TAT H AT T g9wr F ¥ |
T TAT WA HUGAT £ 1

77 T AT ACE AMTH AETR
g% war AZEF F1 ey wwiad
TN ARGATE | ag w7 g 5 a7
WA WAT IAAT AT AT 97 7
HIT G Al I]& IHN T gH 1 A0
Tiw ? fee wa ¥ § w@Y A
g, IR V3w, I ATAEY § § AfUE
. A QA agi wIa A § -

AR E | WFTT 2T F WA Gl
e fwwet aw faadr st grag
¢ AT 3T T el wwar @ d gAr g,
35 §B WAy § J§ fagrg, IA7
YW, qex AW IT ¥ fasAr wats
A aifgm v 7 g & 1wt o
T gzwW ®T grA« a8 & fF g3
sawy ¥ ot wgw @ o3 TaE
WG F AN E I Fag wEa
T % Tgar g ag SAT W F 0 4
¥ oy gwr g & 1 ow e
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gaxd & wiwg aw faq I &

T 7 wga1 & fo a9 I8 FqEIfA
¢ E FTAET AF AT IF F TG TiaT
& A TR TAF F AT A AT 3T
7T g1 w7 gfqiET ox gagd Fud
Ty 2, SHF WiwE off WE WA
g1 g FiAEEr GIFEAEFE |
oiagi g7 ¥ mivad g fa fag
grfi T F F WH 0 § ag0
ws W ATt Fi g0 FFd TA--UE
axry Jgl gt § | w8 §F HIT A
a4z FE Al TAAT ITAT AIW, FIS-
FITT & AT FTTT FIA FT ATC TR
a1 fa aqr FIa FOT G, @A AT
gt faaar & AT 334 7 gmIT
garm Unl gt 1 oae g AhHE §
T UF FT F0G7 gl 747 & AT OF
F1 wgAr gare §, a1 fedt e
ar st sraex gom, fae 1 "F00T
g0 war g, TITEIET B wAr ¥ 9y
IFET RGAT AT TAF 1T FHITIOT
AGT ®T @0 1 F WO §
fe foa 0 g € 3IF40 TR
AFLFT E T JIT (A9 F R FT
ger qeafuw ascai g 33 9
FL A AT g5 % qig «r@ A4 79
Fi§ @ FL 330 H Iq 4 BT T7ATi
# 9% g9a@ F@T AAg wg A
F1 @dr grav 1 mvwd € fw oA
ga FIA g, Hawr g wa< faw A qi9r
ZZTIA AN I@T & A IF 1gIEAA
# 3ITT AA F gA AF I TA0 AFA
# gz gAk Sy wfarw &\ ag
g g7 9 #@t § 7 ed-gidl
FTEId F1 Wi fAra <gr & &
ag fagza ®Taqgarg fr gaa a0
qIAT T 7@T §, AT GA-GHAT
FEFT A HAr Fqr FL HIC AGA T
FIHIC TIT FIG § qTAr TE AT
TS FAAC TG Al AR FIT faa
fe gn faaai & aa%y ax g I
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[ TR ARAT fast]

7z A ATy § 1 & wwwan g
fe g g A sfasre o= garoars
§ | 7l o< e AT Y At af=y
F A A gALI-G T RACHT gATTT
BN 99 H IH G¥g AT TSI AQl
g1 amr oo g ?

GTHTE WA & FHI Gl gATC aEr
v Fw  frm ower 1 wa
S IS wAT wfuw gem, Jg Eg
G416 AT A9, AF BT HATAT TAT
ST FIOE E T A e A &
¥ fadezw sew & T 3o Atfas
wfgse o3 Fif FIraETA AG M
wifgr 1 @ AR H A IET ¥aW
¥t wAT A o fame g, wEEr
at sfuwic gar =7 fF 38 o9
T 1 FATH T AT [ A a4
E T

g9ET § 9T § a7 W= 42
Wt & fF g7 T Ao W A1 gHL &a
¥ 9 i s fau oF wFe a4
g ? FA qafaw uR | IHH OF
I F ZHC AT K TAT A SAA a7 6
[EA &0 GAT HIT GOF |1 /9T AT
gar & 9l mgd 0 UsA
¥ uw qifes a1 fa S oFEs T g,
Saw g fyeree A § s W 94,
|TR IW EF |

7q frags & & @f st w3w
¥ AT Uw oH whw g, fow v @t
framal F1 Sftaw fadx F@T § 1 3F
Fare Huw aig Afq gt afge

WS EW T GHTIAR HY A0S
FW § AR gmeaE #r A ¥
aumfes g 1 W F-
wTeifea #f ag @i 2 R gane agt

DEG (Genl.), 1978-79

™ 1 UF qETEr € 1 od 0w
#FEt g & o sl S0
My TG I TEAT UF I
w@A% W g, gl ¥ FHET gEved
gFT &1 ww! miewd grm R
qY O ¥F 100 IUqH] W@ ™ §,
W gE@-qr 7t oot F G &%
Fra g, W gfaww agr fefred
FT FEl § g @8 g TR GEwA
F afganfor & wfm 7 2 0 R
I @I aET wEY g | W9 aE
far s fanefy 7 gmeATE 500 97 800
T g a1 IY Himesy € S &Y
FEaT g 1 WIS F-wGEE 1 48
gwa € | WL gEra 3% Y @9T
BT waay a1 iy wrasiTyd g |
gmidi S Fwrmgcfesy # e g,
gus T8 Srarfea faar € @1 37 9%
frererat ofr g =ifgo o = ot
FEAr  =fEg |

T Mg Fga & wiwz A & e #
Y FTq FEAT AGAT F, A ard-
§ & & wgy f5er &Y 5<% wrewr
sqTR WIATe FIAT ATEAT E 1

T SA9g gar g f@osee ®
Frage 5 g At zferor 7 osrewr
g1 @t wfewt @iy fga a3 &
gary fay #1 FAg FETE 1 WX
T3 4 FE TEET & q aNg I T
g mA freww @1 #r5 TEm Ag
@ R

gat fowrd & foo gark ogi oF
W WIWAS  aWTAT T 9T, E9ET
g ag ¢ 7 st Ear arfear A1)
Wit fAwe §, WTRT Aw=d g
R T FEN F avasg Wy ag Feeat
Ffde suavgf &\ S H @
g TN gaw o ¥ owEg
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A & WK oAy sy wTOR
YT TR F1 A | § AR W,
FUST &¢ FAE qarg &1 Sdr € )
T are § gearg Wi gdr g 1 &
Tgm fo fyd & fomg N gl
frweft g &, Swac S saed famn
Sy o Fifedt w5t S faar s,
grfar &gl ¥ oY o7 9% | FET
O & qFwTe g g, ¢ fan wrey

& frateie anm wET g STfEE

giw g H agi uT IE WIS 91 |

W T wTF Y aF 0 grAA F
[@T | UEA el 4T JIweaig 9r,
fags wy wEgsdz A @T T )
BIFFHAT  THIS §1 TG0 WL SFE
FETH Y WAGAL T 56 AT
g1 Fd ot Fame A4 2, femw
9T EH &G AT 1 GT G A 721 8 |
faeht = % fgvae w20 @ (W 7g o=
faez g s3TEF | FEE T
F LA & WU @ s 'y g
for sra & | gew osoAY wiEr &
zgr § far e &1 202 & agT v Ay,
M THA WY g3 g ST g, = faar
&t g

gaa Wia @At & TR0 fa 7 5w
T Agl QAT g1 T wgy & oA
gW A @@ | & e & fREEd
FAT st § f ware s¥ardt mar HY
wg FT feor ¥, @1 w0 GOS0
T F G99 g FOAT g | WS
qw H oggd IFL § | GIIC A
oE  IShfaad Wi siEdiEe i
g2 g AEiar & afew 4%
i faor @1y, & W FU AT a0
T ) AN | WX UF wrE wwar
g4 &t g, @ fafaw wfax fa
T ¥ gArg AT AT SHE(T &

1977-78, DEG (Genl.), 1978-19

qrHe ¥ T § W qIEE AT AT
wigs Wt A qi¥E X T 1w
fema-famra & § 1 fearat £
MEr warE [ AW & qTve § TG
T\ EY d¥-adlq qemidl F wrws
¥ | gl @ TEI XA A
T 8, GO-AqET THwd § 17 e
i gE g |

gt TE W wElat figre
g -'wir ¥ oum o haEd
T8 g 1 feawy
FY HEA AT A0 wE T
gETT F £ 1 A A famray ar
W FaTE T dAr GEH S OgET g )
Ffsrs orw geTw Wi WA W A a9g
fedy el faddy ) 7@ wAefat
F1 o7 w7 faawmT £ a97% faar v
W@l g | §@IT &1 =1fz0 % ag g7
el &1 & ¢ FIAEy TG FY
FITC, TF G ST ST H F9 T |

=
-—2
~
! 2
2‘ H)

FqT g WTEd 0 a1d @l g
famm W §21 &%, Afww faag-
wE ¥ W% qT 9% Wi wre fuerg

fig & g ! w9 g9 U g q@A
T gu faaeq T gEwIE FQ@
gt I My T EF MG ?
ug FeEa Gawac g | o0 fE
T HGE FET 8, 99 (Al @TQ
TR & o AT fyean &, 9 ST
¥, o = & gaw fau A 71 F@
fraw gT fgT 1 WIS e Fw g !
T WH T QA GA RN g, A1 9 WAW
N A DA ER GrAT G | e H@T
gqe @ oSvar €, &1 AW F oAy
mEa @4 qwar g W fEna
FER!  TIREA H wewd T g |
wegl @ dafsw § 9EF @ drAe
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[=: 7w amar fas=]
faw wwar &, g frmer s fve =
AT Al fawar &

TR TA wL wvFL Far w
fagm & v ¢ vz F gisaw
¥ fea £ o wEqcgar faar T
& I U, ASTZ, Tz RSN TR
YT 394 foar stear g 0 &AW 9X
§ gt av g fend 53 & 1 wax
smatfes Farzdi feadl #0100
T F( BEHEAC & ¥, a7 34 18
iy fqo sy £ faa 9o TR
F wwaa wisfzg Rimizd 19 W
T A E AT BA AiA LI A4
FLA §, AT I YAz T A A
TWE FaE 18wz g2 90 A
AR E 1 WA dw " Oug AR
&, a1 fegiw w1 aea 40w
8\ FATT F4 0 AW FCI% 3T
IFT &\ H wiw F owisTw A AW
fe faa  qir =g w0 507 fas
S Wz At i@ =i faardat w0
T Wag  whAAT qT 7 I 4E
#ifw agi wg fraw & f& war Ti7
am  faqAt w1 st wlzagan fam
sa Jg wg 3w y femr s Ffea
g Fq g 47 A& fTac st g

F7 qgr Ardgrarfe I H gqi9-
FE A TG WTC TET F AT A G0
woqrAr foqar Jem 0 oWT qgaiR
EHIFH H W (T CATANCAZ N THAT
& A, TaEer faqm T AT 490
@ g afea & A Figw
g A & wrdr avqrd o gidv € ag
fog qag & g1 | v WS et
H @ a9 M ET SAFT AT, WY
i F AW & g, i@t §oAE
F A F1 AT FE Ay w0 T ar
a1 Yt faa § aqgz <& o g,
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UT & IF7 I¢ TP FAN | g T
g asr W g wulaa o § 5T
MFAT FT RFEAT g0 AT HIL DA
Fr yiAr faa @ ar & snanc g fw
Hidr AgiAdi@ w0 w0 F Fogar
f& @iz § o0 & a7 wiqaw g
difgr  fo @it & wriErG @4
g ") agn diF @i wiA fre 5F
§ agugast g f& 3w § 50 0 0w
A BT 1 AT ¥ FT A § 59
F #T I H AiF fam wew 1 gwmi
gt F®E &I qg FTHiw T I 0f
AT AT K, HG( KT FH LT
AT g AT FFAT FI— T FA
guz & f7ar a1 IW EH wiw 3
g & gl q N0 | Eid o 7g
=ifge at far T a7 4= wiw FOAT
St BT AR ITAT WAL AT
Ty qg gHe A& | g WA F
qieag  H WrC A ¥ omar wao
SFR(L AT AT AT THA FioT(oMo F
R ST I A [ U E AN T
Igq & ¥4 wag ex ! fum W
T @R g 7 gA AVAEYT H,
G AT & IR 7 A=A 51”7
gaew g F st fadidi g9 § §,
I AT E, FIEEE ar g fomar
fermm 2 wim@g< § 5 qraror wigay
agi A FLIV AX N FAGISF AT
AT & FLACSH H AdT H T5F At
H uw=e wi fgeqm w8t € fa &g
fadi 87«1 Z37 € 56 | ANEH
fag =t @@l § so@ 7FT & ag
ST AT 1 o® wHE AR WA
agi £ i FamE qAmadia g
gt w7 SAIAA F ATF ¥ A
I8 |

a& feadt § =f@a 75w
ar @ g fe g F3m, WA W
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T GT TUTR HAT IIATEH W T
Afwsr arst o 7t g wf a7 waw )
orsf WP g ex & fat wIwE W oug
g% SAT AT HE

T oge™ s do ameTyfd
Sti T wefi o @ 3 CerA famr
ar far gl faver an v & wfyg
T @, gafeT & gSeT avar -
T TR VAT MITH IWET 1WA
™ EWE W et wEl &g & a1 A T |
R & E e F Heft A & foaze wEw
f@ A&y o siwd wam § aw § wg
T o fSw & ogwiv geTE &
/At w0 g4 A g ostrg 1 feEE
¥ a srgw safwr dw wr st
€ i ag geoa Ed giowraar 1 #g
TEH &1 St a1 g9 faary aicT @7
s faer

5= 5 3§ ag wgm fa gd T 9w
Fr gy famdt Sifgu 1 ug =
fawg &, zafsio & =Sgm fa ofy
qf REiEg TA T IATAG 1 FA
weal & g § w5T Fi TOHT I
g1 & =g fa i §F wgv @ 9y Fr
A @ gu e & foo §9
sfes wwZ (BT &kt farar S o

st ®ex Hrvam wfEar (wsEd):
QUISHEA  WE[EW, |AMT F g¥ TAN
ag U g far 9o w1 oTW A gwr A
YT AOT @A F ATORAAT 99
&1 ¥ T & arT AT g
g fw o arel W g 9T W AW F
uF 4 /T & 91 @ IY X qg

i fgur ar faer A1 & s o<
fir ag ot o7 & oY Faw wrg
fI—3Y Fug v aer ar fu qfim SF
T AT AT &% | YT T
#Y T Ar g @i, § wree waAr S
& wgm fa awwe 1 ard q o,
g denngr &1 wfr & wwfa g, g
Fearfer sestt 8T W &1 WTIT Y
AT T wg Al W@IT AT |

ag Wil , ug fawm oMk ag
Fiferui FFE  ATAAT 4T WU @Al
g1 ugx ow T wnr Ar g
Hifr a1, FUEI FAT XTI YT
gms wg, fuwd @rd & v A
T e %&t ®A= w17 e wwr | Ag
gOr AT g uT E, AT TS
ZT AT AT &, G A0 andy o ArTATT
AT g, TH HIF S HOT HWT § QU
qyr AE F@ g Afad St TRk
AT €7 g T A0 ugt e g fw
qIA Arer ot TE A T AT & )
gafere 3o wgat § fa &= %1 v, 98
at wa st g it far g2 oY aoeg
g7 &1 {5 51g 4 avy w7 gy
qr  IY ¥<g ¥ ¥rw «& famr o,

g

iy & g § gy wifeard ufe-
A Y A g Aw A F A
M7 eAfaa aT yvF «f gt &
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[+t s maaw sfear]

T H g @7 gAa & afwa feary @
oI IART SN @I, yrAT A
faselt #7 aweard IS we fady X
sarq & fam & FrAT wEw @
T g, fawdt @@ §1ong g oK
fart w10 faard Y girnd fawdt
Qifg ag A4t faelt § | oew w_A
# faoqrdl 71 g @it 9sdE W
oA g 1 fFaT £ Fd o
gagadrFruac g1 FgyF faq
T2 AFMIrr g, AT ane F far
gar 'y & AfEs feara £ S w1
sarT Bqr g 7 ag qew g § |
Tafaq & s ag @gw g fa
feam & e £ M7 surA fear FrAr
Fifgr |+ =T Ad ow fama A
agi gt amitsg € 7€ o feaEt &
gaedl wror For & fqo, 3@ < AW
#YE T @ 78 @ Ffwa serx Fraral
& fae T FIRAT FAO0E AL I,
& A F T = arAr 7
fafere =q 5 gafad@ a1 S o
[ fwara £1 wAeqs QUi FE AR
A faer st 0 34y 79l 21 away
@\ WA U F AT T oFT I
gagea 10 90 § § veT 93 A58
e gF v g odifer g1 oW g
%! 12 At F 77 IF wdae
Fierr Agt g g e faa@y w1 ay
fot @% 1 7A@ g fF g &
R A N w7 70 I § 339
sy fHAET aF Ig=ear Sw oacfw
IAR( FWTTIF AE AT IAT FaALIA
o G E o

ERECREE (ERIE G e T TR o
g, gt axg sdr & afeq 9w
9T wod AG G0 1 WA AW
F ey & T faarg TAad A
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wifgw oY | F& yT S I AW
a1 Fg TG wur fAay I8 g
wrf | ag % fao g fF g Tl
F1 AT A FAS ARG @Y
St & #ie st fRator e s @
FA 4T FF g e A fgar swar |
T ag wfomg gar & s sl
A AOAF A0 47 T FENIZIAE
47T AAFT A § ag HOW NIW
fae ©F awm fez v gafwg
T < g ewrA feav swar g o
ag Afaques # & wer § 1 WY
gsftg F1E A w0 griAe W wiwer
RS (G- ST o I i 1
¥ fag st fafree F%q €14 =fge
ITYqI AR AL G Ur vET & 1 ¥Q
g0y § f® F+9 37T @ M
BAYT 2 L FAT AT AT FAT (T AT
Faedy FT A I 9 T PRAATEY
FIL )

o A q@3TFT A 721 F gmrd
HR AT § HIT AT T IAAT
g § It adr § 7 adr T e
agl wgA F, IAAT DL A AET
A FAR AL G AIT 1 59
TIGT ¥ g qEAT AT FY AT FIT
®Z |\ 3% ¥R fafyar adwg
A F A% g1 3 A7 71 g fopar ir
gEN g1 T ¥4I § uF BEr
T FEET WT AT T E 1 TF AL
ag frfe=a gor gag wa F avfl s
faa ®T um Ater g7 FI4T F A7
forast o1z 9 waT ¥ &0 # faalfw
farae st AW A HIET AaR R
F17 k@w fF gay @ <A ar A
T[S AT AT HATYF AN 7Y &
A fagr a1 ITE Fq1 FF AT | W
NEIT ¥ gAY AT g AT 9GP
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AT TC A 4 QT w1 AL A5 39
9, T & qrEY 47 )

& FuEe & Fgar g g fF
% TE(T K JIFAT a4 F @S Aa
F& g1y arerr &, A3 R 3 arstarr
# FOifeaT FW F (97 S o7 7 IR
a1 g FIF I #1r feafa a3
=TT FT L 97 HIT A T {1 AF qaOT H
FA] FT & | WTFT F AHT FT T T
A ZEAT fraar swgdea g, 9 F
T % frdl &1 Fawar 78Y 2 1 agwr=vaq
Ted §AW, WASATT AT ASITH |
IR qTH BT WL | AZAOT FFA &
/Et F WAL 500 AN FT IT H
gqR F oy fagwrer fagr w@w, 39 1
AYqfgal & qa@ Fq0 FT AT BT T
e ae frar | gforq wgefera
I(F IAA A AGA 7 A7 qE  wfagy
FazF g1 < 4, a1 Adaa 7 &
TE AF FOAFT QAT AT FTOIST
frar war #IC I¥ F 9T FT FSAT
Hiq &1 947 & foF «5 w0007 1 0F TG
AGT § FIT FL F 3T g0 w30 4v 4
9 FFR &t feafa F 337 gq w1 T FE
5 ¢ {5 In ¥ gz 71 qIER FH
FLUER?

MR. DEPUTY-SPEAKER: Only
two hours have been allotted for this
discussion, If everyone takes 20 imi-
" nutes, it will become difficult, Please
conclude

4
- B e wfem ;o grswer
wgea, § saer gug T g, 47 af
T A AW T GFR T ATAT T
FEq F1 faear § | weq 5w F wraT FA
F T AT AFAT F HET TR
€ 7€ € | T T F weAAq
frate & s o 2 A Feard &
T HY gra ¥ g v, THF WaT dq6T
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AT FrAFrerg W FAMC TC | ATHT T
fasre 8 O, T4 AT T BT TA
¥ ferar w70 4T | FeE TR AT GTAIN
uRrEa fas@ gt e arsa g, faa
R R CARARAR S R
Y GTHR F FA R (& 79 3 A7 a1q
FLA F, A1 Fg I AT F(@ T A
ETA & | ATAIGT & < 7 A F
gfaard 3 < 57 % A7 71 faFw@
A&l gar, 97 aF @ W & faEE
& &Y FAr | WA ALAL, qE, A1 G
FUF F TaT § A0 &, et § WaAr g,
ghaa-fagsr gar  =aldw qar e
wafdd aF QY graurd aIHR EAE,
TAT Ag FLww SASTfE AR AR
drfa® @R FEAIE T gF T
FTT qAFA 8 |

g7 MRl & Iy, IJUIEFeT AL,
¥ I FIT AT FTTAT G |

sito ®eq 37 fag : (vuwr) : A
Iqrexa Wgigy, § AT amar AR
T F FETq ¥ TR T AT AFEA
FTAT ARATE | g frAtET aa A
IS8 ISE A F AW TXOF AR
wgfaarag § | wwE Ag F AR
fasre =17 39 71 WiFTm AR fra
HRATgWI & | qg FT A AT E
farerr w4t ofr e gAt wrag faw A7y
ST agt qx 43 gU &, & 57 ¥ AAg FRN
far Tteg a1 & A 9%, I A FAA
FT A ¥ AT gU, OF Fxra frwafraraa
By ¥ eqvfea Far e, 31 fF 99T
TH AT & | A FAT F TEATH
S0 U Wi S &1 uF 97 T8
o (7 §, forq & 3=gi & 9rg (AT
& o g et O e EwE YT IR N
AT F AT Y, AGEF ATH
BN W o 39 e F ag-f7Ar
§, aita frato & S=iF ag 1 gAT
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[0 wwate fag]

fear & (& fa<idy qer &1 o7 wgeaqet
TV GIAT &, IT N AT EIRTE ;1
fadiet qer & A fods e I |
U ER R | R Fg aRarg ® g
g (Y & o g, SiwT o wElx
AT g | AR UsE FT fAAtor gy
g AF &, a1 g WAy qer @
T § | TEeT § Hdf g &
WTEAT & HUE FET & U F 7ia-TRF 1
& (qu gmiws, wodlas, | as
aEm F (@ gm gwer g
g, 9F WA, Feqe (AT
& F9 TG TaT | § T A K@
FT Q1T 3% AT MFT TG § % 5a
aF HITT (5 ¥ Geaey T80 57 o,
a9 o% g & f@aEt w7 gea gm-
8§ e Fgax gt sro ) At
0 &% QdT ey SEl &7 ST A
W FF EATH AW ACITHT aF T
FTAT FOALET gHI, oAy & g
FT €49 IH W AFE FTET AT
g | T HdrSfi § wAwEE gwra g
o 95q fFT § A1 3% T TR
XA [T g X gaar £ Sdaqniy
FATET AT | ¥ HYE  GIL-STUTE]
FY IS FIZA KT AST AT W T <@fad
FE & far &

FOEEig (A et & AT HEAT
fr eam dam ¥ i A TR @ 8,
TRy g T, A 5 TS
* (e} & fw o aga agTHAUF
3% Fy wefi o qate giaeme a@l
T & 1 W S ag a3 gofrafa §
AT FTHUTFT B, FAA 914
F &, Aiwa o Arles dg qry any
& AFTE, I7§ Tod a9 AT,
gw ¢ gfaatedr o) s@E §
gegaat g aq1 3ta g &, 9T W
g % (var w3, w@ifs T g
AT AYF §, I F1E q@A  SwHgA
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T g wfFTAFITY
CAEH LA F | F2 T H AT 39 HFIT WA
2

vE [Rdzq ag FT Wvgan g '
T FTITAT T &, FAU 37 I T
E AR IH FFN g f I

ox g # H { fauw w7 7 _
T FF L9 ATFE FIAT A1€aAT § |
# {ozer 7gi wifer (Faa g 97 )
agd 799w § fw-faaam &1/ gaar
ar, #fEw o 77C qF 0F THE F A0
gz2f 1 F1 wag< fyem | ag FEE
g0 (FUET AT qUUST FT HLgETAT F
Fgi7g €7 | W AW & q8f F ' 7
wiA™Al 7 gz fowEa 1 0@ 3T A
HATET @AY W g, I & Fg7 mie ;T
RaTAT TT T WA7H 71 g | H 78l 9T
yufeas  H5% Tqew o1 EfaeT a9
TT LT TH AL A WA FEAT
WEATE | FFT I TH KA I A TES
T TTETE | ag T 36 HAY AT Agl
g, mifer faaaa ww mrew foreror sear
2, afgr fsq wwew ag wamwie
FN AT A WG IS gEe d Ay
AT ATHIT AT FE(T G FT
FIT G AR ...

SHRI AMAR ROY PRADHAN

(Cooch Bihar). It is a Central Uni-
versity.

sYo ®eads fag : su #r wif=-
srEEqT TR G FT (FA Q. . .

DR. SARADISH ROY (Bolpur):
Shantiniketan is not in a municipal
area or in Panchayat area, It i8
in an independent lend,

sto seadw fag . s@ *r arfoer
w19 & I 8 | Arfeg-fade & o
& Forwar ff TAT AT . ...,
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SHRI JYOTIRMCY BOsSU
(Diamond Harbour): Sir, since he has
taken my name, may I now take the
liberty of enlightening him tha{ only
very recently you: Home Secretary
went to Calcutta—it has come out in
an open letter-—and said that of the
whole country, the law and order
situation in West 3anga. is about the
best. I would not be able to quute
the exact language. While staying in
a glass house, do not try to pelt
stones at others.

sro ®"egda Tag o garew S,
farger ot s § ot gEaE w9 &
fassr &3 ¥ 8¢ 439 ¥ 39 T FIH(0
T g ot =t gy afewdr S
F qAAer gIer anEl ¥ ...

MR. DEPUTY-SPEAKER: Come
to the subject proper

Sto weadw Tag : §F agr wgAr
HEAT § | T A7 faya-aegea Fr I
FA E, qAFT TS | oK
* 7% 94 ¥[W UAT HAWT
g:n——aq qv.  CfgegEArl” weR
1 Oowanr frgr oSET &, St A7
Fwitaat & A0 000 & 1 Sgt qArAC
qATT F7 a0 FN AT &, a7 &
UF-TF WoT H USL(UAT F WIFAT H2-
Fz wTfanado o, s fqeaaey s
T HIT TEIT FT T7F €414 §, T8 T
fgrgeamt sk dAv-fgegeare & ara F
et & 1 & 7Y w0 g g3 A
WTRSta §EEfa €1 7 Fw &, 97 0%
T gFT & wrawr fodr gf q. ..
(srawr3). .. @@l o< FWX *F AW
F1 fgegeanit #g1 I .. (ewAwm). .

MR. DEPUT-SPEAKER: You will

please sit dows. He 1s an a pnint of
order.

SHRI JYOTIRMOY BOSU: Sir,
the hon. Member is playing with
fire, Firstty, as a Member, he has to
take the responsibility for what he
is stating here, If he misleads the
House, that amounts to a contempt of
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the House. Let the hon. Member
understand this. At least there is
one State in this country, namely,
West Bengal, where the question of
locals. and non-locals is not known
to anybody and ] am proud of this
fact that I represent that State,
Therefore, he should not have re-
course to this mean method,

MR. DEPUTY-SPEAKER: This is
not a point of order, Mr, Sinha, you
may continue,

Sto T2 ﬁTE ¥ g qTAT
%mart‘rurg%‘gzgr ‘f\??cfgfq’(
fster srore F1 SwwgiT 2, dEHT W &
frdt oft £ T 7t & 1 ouT, gt o
A TR-ATT R AR q¥ Wl gAY
qaTele aTE @A &, AfwT q g7 e &
@A &, agh 9 T3 WE A a¥g A €
qdt ag & wrearfeae §, afea fora wr
Fwwd ® o frgerde w3 smar d,
T K[ A@T AFT I TIT FEHY G |
YT TS TG FToqagI7 3 | FgT aefgwr
& ;I 3 40 w0 Frofedr #¢ AT
STRAT & 1 & srf ST T A, S w S
73,91 249w for 7 § 1 & o3 foreer-
e & HIT WALT HTHT § AT F AW
HHTHITH % agr ae mifr syaear wrm
gAr Tifgr =T wac ofag §mer
F HIHIT 3K T FAT T3] T YFdT,
q IF FTHIT T W T AL AAE
wfgw 75 &1
MR, DEPUTY-SPEAKER: Please

come to the Supplementary De-
mands for Grants,

o wemdy fag - & oz faazs ot
FT AEAT § F v §F stagwe
wigen sgifasrioa & & 3 qefaaras
# wraray ¥ foo fawafaanay gyam
HERT F T q9F & AraTT-T9 927 gur
g | & e & wvenw ¥ wewre ¥ fraww
FW g &g oo & o @ afgar
Fgerrarera § w9 Srra & ware §
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TFT 7R A SATAT 1 9T H weawq
Frearg gidr &, Fafaar grdr @ "W
g3 WAl xp erard e fwen &
afga @t & 1 Tt § ag od
Fiar g f& v 39 9091 K139 &
fe fawafagma wqgem wm S o
FIHFLHIT GIG F AT fweni & oo
faadr ay afaaat 1 FErEsa
2,3 ol ghaam T

0F a7 W F A9 F Aeqq §
FwX § fqizm @1 a1 g &
T AT T T FI0 T w= AT
94 @ ¥, g g fq0 s memem
g:@T YTATE | §9F AT F T ofe
qTTT T Fi AT mwizeror fadedr
/Y GAIT &, Ti I FI AT H] el
T z3Ar gz #4fF ag gart fao
U FAF F FA 8 | FAiqqr g, g
il ¥ 9 T 1+ WOfEeT 77 A1 7703
greme s &, 73 gu W@ & A Haed
H FTAT Fi ITIITT GIFR T 39 &
faa fFai 8 M 77 gAR Fiqara §
qdY s74e4T §, A1 TF VT AT F
T g4 37 F1 FHE FAT wqifgo
R 74T 91 F T K1 38 T FAGT
Far sifga 1 wrer Fr faTidy o #F
AT ITE, TR A TR OF TG
AT T Ti{50 {79 T 37 A=T14T F1
agrar 7 faa, ez 7 fodr | gieeal
& WEAT T JIAT FAAT 2
R fage 7 AR HT 9391 § W A
fagdr stfaal #1 am gidr &, 3t @%
Fifaqt & wig o T8 giew wigs
HETT 7T TF FX Arq0 KT AT
fasar afgo | FETES S TIIFA
FATAT AT A5 TEA 9 fF 77 w7 "wER
sife 7 afer = ¢ sare wiww
gr wifge A wifas swaeqr 1 eqm
¥ @ FW, wW A w1 Hew
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faq4r Frfgn wR4T AW T UF qgA
TEVL JEF TS

=9 97 5 qi54T Fi emiA ¥ @A
g, # waA+1 g O @ Ay aque
T¢ AT HY gATET 9 (4T F40

SHRIMATI GEETA MUKHERJEE
(Panskura): Hon, Deputy Speaker,
Sir, since relevance is not the most im.
portant point while speaking on :ihe
Supplementary Demands for Grants,
1 will take this opportunity of bring-
ing to the notice of the concerned
Minister and the House to a situation
o! terror which is there in the Khetri
Copper Complex area,

Sir, in the Supplementary Demands
for Grants there are Supplementary
Grants for the Department of Mines
as well. 1 wish it all well, But, Sir,
cne public undertaking under this
Department viz,, Khetri Copper Pro-
ject—which is a very important pro-
ject since copper is in short supply—
i. ¢till going in the red,

Yesterday, I went to Khetri on re-
ceipt of the information that there
is an atmosphere of terror prevailing
there. After going there 1 found .hat
for the last few days lot of workers
and their family members are heing
dragged by the Police from the Plant
as well as from their houses daily,
They are being taken to the police
station, Lot of them are being teaten
and this is going on dailv. The situa-
tion there is very upsetting, Now,
why did it all happen? Oa account
of the atmnsphere of terror nobody
was prepared to tell me the story in
the beginning but as I told them my
identify they came out with facts. I
was told that an accident took place
by a truck and that truck, according
to the public, was being driven by a
bridegroom who had no licence, One
body died on the spot and another was
severely injured. Police instead of
pacifyiag the crowd which was very
agitated asked them what had hap-
pened, On being told the facts they
said that such accidents do happen.
We will see that some money is given
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to the victims’ families, The ordi-
nary people over there tried to say
that it was being driven by a person
‘without any licence. But the police
did not care, The situation came 0
this pass that after this kind of deal-
ing, and after this kind of attitude,
ihe public were much agitated; that
truck was burat, as it happens in
such situations. Some of the people
went away after indulging in mutual
=<tone-throwing between the police
and the people in which some mem-
‘bers of the public and some policemen
were injured. Much later when the
crowd thinned, the police opened fire
and two were injured, When I went to
police station and talkeq with the DSP
1 asked him: What is all this, because,
as 1t is the Khetri complex is in a
difficult position? If this sort of
situation prevails production is bound
to suffer. Why should such things
happen. I asked him, Sir, you will be
surprised to know this, Sir. The DSP
told me that those who were injured
were injured through the public fir-
ing, No member of the public had
any pgun at all with him. How can
thev open fire, The DSP said he was
sorry that the Police did not aim at
the crowd but fired in the air. Sir,
if this is the attitude of the police
officer over there how can the work-
ers of the public undertakings do their
duties? What will be the situation
in the area? Production is bound to
suffer. 1 very earnestly request the
Minister to go into this whole matter
and take steps so that normal situa-
tion comes back there. He should
take immediate steps so that the
workers may feel normal, and are
safe from persecution and can attend
to their duties. Sir, the Police them-
selves say that still lot of warrants
are pending and 100 more will be ar-
rested, That means that they want
this sort of a situation to continue, I
request the Minister to put a stop to
this thing immediately, With three
more points, I will finish.

One of my points is with regard to
Demand No 14 Civil Supplies have
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been allocateq additional sums, For
what purpose, we do not know. In
Delhi for successive 2 weeks, in ration
shops we were denied rice, But we
were seeing in the mnewspapers that
procurement was going on, there is
record procurement in Haryana and
Punjab and so one Sir, how far Har-
yana and Punjab are from Delhi? If
this is the kind of situation with re-
gard to the capital city of the coun-
try, we know what iz happening in
the rest of the country. This Minis-
try should not be named Civil Supplies
Ministry’ but it should be named as
‘Non-Supply Ministry’ because that
will only be the proper word for it.

MR, DEPUTY-SPEAKER: You do
not go to that ration shop where there
is no ration.

SHRIMATI GEETA MUKHERJEE:
It is exactly like that. What is really
necded is this. Only the other day
10.000 women demonstrated against
price rise and non supply of essential
commodities. These 10,000 women
came from all over the country, They
demandeqd that the government should
put a stop to price rise, They also
stated that unlesg vou do it, your
sleep will be disturbed in the future.
1 think that the only effective measure
in this regard would be to strengthen
the public distribution system and the
take over of the wholesale trade in
essential commodities,

There are two more points and I
finish,

One is about the foreign trade. Only
the other day the MRTP Act was
modified, It was stated that produc-
tion for export will not be counted
for the purpose of the MRTP Act,
Now we find that those who have
been given this additional licence for
production in the name of exports are
not fulfilling any of their obligations
whatsoever. So, now the proposal is
to do away with that condition of ex-
port in regard to granting of the excess
capacity, This is the attitude of Gov-
ernment towards the monopoly
houses. The Government is always
soft towards the monopoly houses,
And these monopoly houses mnever
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care for their obligations at all,
We have already stateq many times
in the past that unless the Export
Import Trade is nationalised and pro-
per attempts made to boost exports,
the present situation will not improve,
Oiling the monopoly interests will not
improve the situation, Sir, I would
like the hon. Minister to tell us how
far these monopolists have fulfilled
the obligations with regard to the for-
eign trade, Here I find that there is
an additional Department, that is an-
other head: Cabinet, Their most
important work seems to be concen-
tration of more and more powers, We
are very apprehensive of the state-
ments which are being made now and
then by some important Members
of the ruling party including the
Members of the Cabinet rank, Their
intention is to break the duly elected
Government in West Bengal, They
are paying scant attention and respect
for the State Governments in Kerala
and West Bengal which are the zong-
titutionally elected Government. They
are blowing hot and cold, One day
the Prime Minister gives an assurance
that they have no intention of dis-
missing the Governments in West
Bengal and Kerala, But the next day
some luminaries on the Congress-I
side say that they are going to topple
the State Governmentg there. The
Government at the Centre is most
active in this field and it is conspir.
ing to break the popular Government
in the States like West Bengal ind
Kerala, 1 warn the Government at
the Centre that if such a situation
takes place, they will have to face a
veritable revolt from the people of
West Bengal. So, Sir, I oppose the
Supplementary Demands for Grants.

Y fireardy s s (sfreraraT) -
JATEAST HERH, WW! WEATA "I€dr
& @ ofr, Foer #1 frod ¥ d@ay
¥ ¥ 3@ & o ¥ faagw wear wmgar
g 5 Feedne ) g frg a8 ¥
®W $T W § | ST A O
T R #1 g w7 @ R,
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T SRR # FEE O @ ®
YT 39 F FrT EFTHATTLRI @R !
T gag §, T9 geqd ¥ o € gwr 797
g & | WA ¥ I WA UEEAT F
frg 0% & grew fro g &, @ &
T H Gra FEAFd ag T wE 1
FA § F7 50 WAAT HAT F1 K0S
feaa-fFaE a8 &, 91 W@ R
g geoTs fohgn war § 1 S g
9 qF & wogaeqT F! g, fAim=a
Ta% & 39 & foq w1 7 F1$ sgaer
S =nfgw 1w wEIT ¥ & g
T &, FTA T A A2 TFIT,
foe & grarg § FETTL 35FUTEIAHF
fegT grza & g # TR Fr S | fwaar
TST M HIT HATHL A FIHIUFTI
frarsr i1 o gl F faars
ATTT GTHT FE FIGFET I F &,
78 FAtoeT 7Y faordft 2, 9 F HEw
¥ g ofaw  spaen 7@ 4§ v
fafraer o @ mra ST osft &Y
THIT T TSACTT FLA 0 HIT TH & HIW
wefafreaw @aa g1 s | ggfen
ur famey faage & fa oo 99y & w&r
HEET TS 7§ qIedT FL qifd gq
SHIT F OMEIE-HETA A FTORIT
397 sgaeqr €1 J0 | IH AFWIE FOA
¥ USRI & AT § W FIE qeaaTT
dFr g€ & | wredz Heamai &,
afqafedia 7, agifaeagiq, 99 avg
gega= Il § 9F fw sy ¥ 9%Ee
F USH-GTHFT AT 9. G- Al
FracET & gfgFl & | gf ™o 7
oF arEt g we i § w9 qarfaw
us faine o= qamar F1gdi § O fAnea
AT 0 | AT B 7w F A dar
I 1 e e § gt ¥ ge-mreed
ST mEmgFEl w7 fFa IFL F FIAT
T} W HUA AR0 FT IR ST 0T
TET AT &, Ig A= F7 J1T g | §9 9T
e & ferave won wifgy, Sg w0
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qeF T AAT fa=raTT F AR
T g g T &t fifew w7}
R BTy FAEY § | 999 W §
arafeat & faarr & f5g TRrTFT ATIAT
gar g1, g A FraTa g

qger o §3 faggA foar ar o7
g Y FIAT AEATE AR AL IF F
FITH § | AT TAIT AT G AR AT
TYMAT TR & AR AT T IHI KT Favr7
st wT T E | g7 A7 owAEedT I G
0 T AT W T LR STAr A0fFm o
qAF AT F oA EF [ArEEr & fae
gr § ? A0 fT Am aA7 & arary
wgifas 73 & 1 Ffwa feT o g9 ®
i@ T i adt g@ £ o g7 g%
F oA 4 S0 oA g UGEt &1 A4
faafos @ %, ¥4 & P07 TOUREG AL
A%, HFAT a7 GHA FCAF | MA@ H
FFIHRT AT NS T 7R &, S F AT
TN TRTT R R eRswAT 54T g
AR UA) enawdr 77AT wifgn wifE
T AP, T HTEA | TR T7EqTe
HIT mifsas w197 w0 7 A
Iy@eT Zi AT W TA®I  WT UTE
afam & & siET wE 0

fafgs mends & =1 ¥ o #
WOET AT AR I FENCOE | A AT
ST ATI9 g0 &) ST & SAF 97T F
Jgo TeAE g & @@ ax
TET H | WG A SEgHI KT ODFG
afglgi & gy fawfva swar s1280
g ofas 5a % w15 7 Hew AL
FTE STEAT 751 & | BTV & WATA H
ITEAT A FIA AN Fgeg ArfzTeR
fagfe aw & fag 3 &Y St &)
T TEAT FEAIT D §, A F A
I 1w s afEn frosme wey-
Ueem #1 gagn =€, A% FEX
BIX AT AR G FogE F A qwrA
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sifewes drm wrar 9T o a7 |
T9d  ury W Y ggfead Faeet o
Farfra  TarEes fowsr odr g8
g, 9% GRS e qT gu E, eI ¥ Iig
%29 TG § W T wews Arfewes
FRIT F1 qesE wgF w91 WY g0
T feedlogaa faceq M &9 73 &
fan &% gqgx W1 gma femr ar f@
fq § &g 9/ F o FUT FT WITH
FRE H sxyear vy wifgd W waY
Tq19q o1 fagr 1 ag ard e g 3
TRCE I AT & | TSI A B
©ra ®TW A4l & @ & fafaw searss 1
qifzses Fi 3D THIT H AW AT qiE
A% | TR ATTUTT &1 T AZTrr sfafea
T WTT A 4T T L, AT qrE
ETH URIE L T A1 THE TGN A0q
AN F( 9T aFar g | oar Ty faar
@ st feedews faczg g @ 3re
ARSI

s ag W Fgr § fa o ama
SIS UIAT KA AT TENIN AT W )
FiA a0 ® Zifaw w¥W F FRN
FER0E W BIGST IR TIAT E | TN
T AT FHRLAC T E ZTHRITHIA
wates AT | A faemt § a1 7 avar
STMER WEl w@1 TRG & | fywer Y
TSI | FgAT i D F oA
TEt & | i gre ¥ {EeAw gm A
FET AT AT @I R | 2A FIET F0w #N
SIREIET AT WITR| Gl EN | wIA
Foqrad § aga 47 wafeni § | fowd
L AT H§ UX &GTa IS AV | Wy A
FNA T WETEH0 T fagr 1 e
TAT g 07 Y ArzqT wrEty agy o §
TS foT wiw fravw w0 &
TR WY AT TB IR o gA §
FAT EQUTHT § RGAT gra say <2 §
Ties F JUF § | A9 o7& T T ArY
qIa FIT T AT q1iwe g T @I
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TG QETT FT 0F & | T8 Hegaeyr
®1 oY g T T TED |

# fraze s wgar § fa s
Fr WEFWT S F S{IET g WK
g & gm ATt §wT I TFC
Tq FE i, q1g Gfeer® 4T grav e
FFTE | a7 S & WA yTRUTE I
HAT M|

afscrs g 7 S0 a0 707 7 fory
& 9 ¥ aga & vrAAfaw arfeat
gfradt & o7 w0 T 1 9T A
HAodz FY 9% 7 76! Seenga fau
sar g 5@ 7 gRy anwars ¥ faer
qIT T qSHT & W S 3w
&Y ) qren €1 zufwd ofssw dwew
S gWIW ST g A gHIX FOW AT
qg # ggr 8, g ;ra wgf W qrar
& | I T Tavg WX EF AR/L T AGY
g1 & T IF H 2@ WX Fr wITET
® o T I A HwARYTHT F A
T A fee qfeed gr Sy

|

& o faerer v@ar sgan g, gar
qgt OF GOt NI 15 QT GZH aar
qr| I8 § 99 AT A7 T @RIAT T
T off, IAHTF 1L Wwvaen Ag) fear wn
wra fo aeere # oo of T o farr Tt
FY T TTET F forw i, YT FT T
#srraat fEar e, sfwm :1€ Favas
el foar T &, BRI FRE § A+
GAA-FE T 37 ATAE1 6 FHIGT Ta7
g AR drwie € oy Afew @
e fovefy ST Y spmrvarr 7 fagr s o
99 ¥ IR NG AT anr &, 0T q%
fet s 91T wFM Ta ¥ fRg
gea ffy 0, faat F w1 qorEer
A} e wmar, ) o g femrenar
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ag W1 oF wivie 9@ f& faw «r
SHA T FFH A, IT FI M
I TG g G, Afww ;IS
qF T WAT HI AGT TAET TAT G b
foad ot Seiae ofeew §vev & §,
I § Ty aiw & fy ga & Seiee
AN A, W AA &, wgl & oA Fr
AT TG fFemar ST | 59 aRg w
ST eI gl &, IH F GFT ST |

TH F GIY-T19 S [SigH SuEqy A
TE E, 9 FT § qHAH FaT E |

SHRI HARIKESH BAHADUR
(Gorakhpur): Mr. Deputy-Speaker,
Sir, 1 am rising to oppose these
Supplementary Demands because I
feel there is no Government in the
country today. Everyday murders,
robbery, dacoity, rape, smuggling, all
sorts of crimeg are just taking place
and there is no control of the Govern-
ment. Even the custodians of law and
order, police, are themselves involved
in committing crime. If there had
been any Government, these things
would have not taken place.

MR. DEPUTY-SPEAKER: Now,
the discussion is about supplemen-
tarv Demands. Come to the subject
proper.

SHRI HARIKESH BAHADUR:
That is why, I am pointing out that
the Ministry of Home Affairs should
not be given any funds from the Con-
solidated Funds of India. That is why
I am saying that the Ministry of Home
Affairs is totally a failure.

The point js that if this situation
prevails, ultimately the entire econo-
mic system will get paralysed.
Nobody will be allowed to function
properly. That is why I am talking
of the law an order situation in the
country today. This has been com-
pletely paralysed. At the same time
prices are going up. People are
finding themselves completely unable
to purchase anything. I am just
giving some remarks on several sub--
jects because I do not have much time



333 DSG (Genl.), 1980-81 PHALGUNA 25, 1902 (SAKA) DEG (Genl), 334

to speak. At the Fair Price shop
nothing is available today. In Uttar
Pradesh there had been a particular
system which was introrduced to dis-
tribute - certain things. Now that
system is going to be abolished. This
disribution is being given to the Co-
operatives Department. This is a
corrupt departmeat. Distribution of
essential commodities is being handed
over to this Department. Therefore,
I would request the Hon. Finance
Minister to pass on my opinion to the
UP Government so that they must
consider it before deciding anything
in that regard.

About unemployment, I would say
this js a very serious problem. This
problem is increasing day by day.
This is a human problem and more
serious problem that the nation is
facing today. Government must pay
maximum attention to solve this pro-
blem. Our entire economy should be
formulated in such a manner that
maximum number of people are given
employment. Otherwise if unemploy-
ment increases, there will certainly
be disastrous consequences. At this
moment, we find that many of our
unemployed young men are getting
involved in violence, crimes etc.
About most of the robberies elc.
taking plare to-day, it is reported that
many of the people involved in them
are unemployed young men.

The root cause of even this anti-
reservation movement which is going
on to-day, I find is unemployment.
If the unemployment problem is
solved, this king of trouble will also
get eradicated.

AN HON. MEMBER: Does the hon,
Member have any solution for this

unemployment problem?  Will the
state it?

SHRI HARIKESH BAHADUR: 1
can certainly give suggestions.

MR. DEPUTY-SPEAKER: He
requires time to do it. He has got
sufficient matter on which he can
spe'ak. But I will not allow him time.
It is a vast subject,
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SHRI HARIKESH BAHADUR: Un.
employment can be eradicated if
Government has got the political will
to do it. But, in fact, Government
does not have that political will. They
do not have the intention to do it,
because unless there is poverty and
unless there is ignorance, people
cannot be exploited. And our friends
cannot come to power. That is the
reason why unemployment is not
being eradicated.

Anyway, we are to-day finding a
kind of caste war in the name of
reservation. It is most unfortunate,
because ultimately it will disintegrate
our entire society. There should have
been class war, and not caste war.
Some political leaders are supporting
this. It is most unfortunate. The
thing is that reservation must con-
tinue, and anybody opposing it to-
day is not doing justice to the society.
People who are down-trodden and
who have hegn exploited for thousands
of years cannot be ignored—as some
people demand. But the entire thing
should be given a certain direction,
so that this class war dogss not get
converted into a caste war, berause
otherwise it wili have disastrous
results for the future. Those who are
supporting this agitation, are doing
great injustice to the future genera-
tions. and to the nation as a whole.
And their activitiezs are most con-
demnable. Some of the political
leaders are certainly involved in this.

Moreover. we find that this agita-
tion against reservation. is creating
a sense of hatred in the society. The
anti_reservation movement  which
which started in Guiarat is now found
to be spreading to U P, Rajasthan and
reveral other States. Government
must trv to stop it immediately, and
also try to solve this problem. An
amicable solution must be found out.

I would now like to talk about people
who are below the poverty line.
Before indendence, the number of
such people. was not more than 30
per cent of the population. According
to the data available, even in big
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States like U.P. Bihar, Madhya
Pradesh, Rajasthan and West Bengal,
the number of people below the
poverty line today, is at the level of
57 per cent or 60 per cent, Sir'!ce
independence, we have been trylng
10 solve this problem. But this pro-
blem is growing every day, and no
solution is being found. This problem
is pot getting solved.

Eastern U.P is the most backward
area to-dav. Many people there are
unemployed. Most of them are leav-
ing that area and going to Punjab
and other western areas. as also tO
some other States like West Bengal
and Maharashtra. They are going to
those States hecause they are not
getting any jobs in their own area.
That is wh I would request the hon.
Minister to provide some finance for
the development of backward areas
like eastern UP. and other such
areas in Orissa,, Bihar and other
States.

Now about the problem of bonded
labour. Even now, there are people
who are being treated as slaves; and
like animals, they are being purchas-
ed and sold. Just a few days back
we read a news item in the papers
that some brick kiln owners had
brought some people {rom Rajasthan,
and they promised some wages to be
given to them. But they did not give.
The kiln owners tortured those
labourers. Their ladies were humi-
liated in Haryana. After that, one
brick kilm owner sold all those
labourers to another brick kilm
owner, and the latter was also ex-
ploiting them. This kind of thing is
still going on in this country.

In the name of 20-point programme,
Government was trying to remove
this evil. But that programme is only
a farce. Actually, nothing is being
done under it. That is why ] wanted
to joint out this thing also. In
western U.P., in several districts, in
more than 20 districts, advocates are
agitating that a bench of the Allaha-
bad High Court should be opened
there, 1t the Government is not
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going to consider it. I would request
the hon. Finance Minister to ask the
U.P. Government to open a bench of
High Court so that people’s problems
get solved; they should not be forced
to go to Allahabad, which is far away
from western U. P. area and hilly
area; that is more than 1000 km,
Even to reach that place, people take
3 days because when they go upto
300 km.,, they do not get any vehicle
with the result that they have to go
on foot. Therefore, I would request
the Government to see that 5 bench
of the Allahabad High Court must
be opened in the western U.P, area.

Now, I would like to say about the
export inspection cauncia] activities.
The hon. Minister of State for Com-
merce is also sitting there. This is
the last point which I would like to
say. The Export Inspection Council
has become a centre of great corrup-
tion. Several things have been point-
ed out to the hon. Minister about it;
and even in the Lok Sabha, this
matter was discussed several times.
The quality control svstem has been
completely  paralyvsed. Now the
corruption is increasing day by day.
I do not know what are the reasons
why ne action is being taken against
t't}}:e persons who are responsible for

is.

There hag been a gold scheme and
plakinum  crucibles were purchased
from outside: tho=e platioum crucibles
wo are sold. Actually, they were
stolen and them sold. 1 want that an
enquiry must be constituted and such
type of cases should be enquired into
so that the guilty persons who are
responsible for that persons be punish-
ed. Since the Minister of State for
Commerce is sitting there, that is why
T would like to sav this. With these
words, I again oppose the supplemen-
tary Demends for Grants.

=Y wqur Ty weaw  (sigar)
AAAT IUEAE WEEE, W AW § -~
T TR H AT oz 5777 Forar wrarr
R, T UF AR I A qdmen Wt
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gfssid T @9 HF T, AfET Fig
seeaT it &1 Ag) fae ol @,
gufan & syar fedog FwaT g OAR
fadis ®@ go WOl gwEE § T
g fv oma ga e & fog gma
faar |

SHRI G. M. BANATWALLA
(Ponnani): Sir, there is Demand
No. 31 by the Ministry of External
Affairs to meet the expenditure in
connecfion with the conference of
non-aligned countries that took place
in Delhi. This conference had also
called for more sanctions against the
Zionist State of Israel. One would
have, therefore, expected that after
the conclusion of this conference,
our Government would have come
forward with declarations imposiag
total and complete economic and poli-
tical sanctions against the State of
Israel. There is, necessity to ban all
trade relations with this rascist
entity and to also close down the
Tsraeli Consulate in Bombay. But
one is shocked to find that on the con-
trary, our Government has now taken
up a policy, it seems, of promoting and
strengthening relations with Israel.
Israel has been recognised even by
the United Nations as a rascist entity
like South Africa. Immediately after
the conclusion of the non-aligned
meeting here, our Government came
out with a press note granting reco-
gnition to M.Sc. degrees in Civil
Engineering given by the Israel
Institute of Technology. Our Minister
of Education is here and I would like
to have his attention also. The pur-
pose of giving this recognition to
Israeli degrees was stated to have
qualified and trained people as our
officers in Government services. This
is shocking. It is reprehensible, I
still believe perhaps it is because of
some oversight. If it is so, let Gov-
ernment come forward and withdraw
this particular recognition. I must
say that such an action on the part
of our Government erodes the credibi-
lity of our foreign policy. I would,
therefore, in the short time at my
disposal, urge upon the Government
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to see that the credibility of our
foreign policy is not so eroded and
proper action to rectify the situation
is taken.

1 would like to draw the attention
of the Finance Minister to a very im-
poriant and serious question which
merits his immediate action. Under
section” 11 of the income-tax Act,
charitable trusts enjoy exemption from
payment of income-tax and wealth-
tax. But with effect from 1st April,
1981, only those trusts and wakfs will
enjoy exemption from income-tax and
wealth-tax as would have invested
their funds ip specified forms of in-
vestment. These specified forms of
investment are such as yield interest
by way of income. Investment in
immoveable property will no longer
be qualifying those trusts for exemp-
tion from income-tax and wealth-tax.
As yvou know, our religion—Islam—
totally prohibits taking of interest.
The wakfs and trusts cannot take
interest as their income and then
carry on. This is a serious situation
that is coming up. Further once an
immoveable property is dedicated to
Allah a5 wakf, such jmmoveable pro-
perty cannot be sold or transferred.
Therefore, a very difficult situation is
coming up. I urge upon the Govern-
ment to amend this Act as soon as
possible. Or pending an amendment,
let this particular provision of the
amended Act of 1975 be held in
abeyance.

I would like to draw the attention
of the Government to another impor-
tant point. There is uneasiness to-
day prevalent in Moradabad. There
are press reports to the effect that
the police officers and the administra-
tion in Moradabag are trying to
create a sjtuation which may lead
to communal riots on the occasion of
Holi. These are several such press
reports. The editor of the paper
‘Komi Jung’ hag also stated in its
issue qated 9 March, 1981 that he has
written a letter to this effect to the
Chiet Minister of U.P. These are
serious things. I only want to urge
upon the Government to see that there
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is no compromise whatsoever with
those who want to wreck communal
harmony. Every possible step should
be taken. I hope that these will be
proper protections of life, honour and
property of one and all.

Finally I would like to raise one
particular point. As we all know the
junior doctors of Delhi had gone on
strike some time back. There was
an agreement between the Govern-
ment and the junior doctors as a result
of which the strike was withdrawn.
It is painful to see that the Govern-
ment is now hesitant to implement
the settlement that had been arrived
at with the junior doctors. There is
also victimisation of those junior
doctors who had gone on strick.
We are also told and we also
Jearn from the press reports of
the intention of the junior doctors to
go on hunger strike, 1, therefore,
urge upon the Government to take up
the matter seriously and to see to it
that all those points agreed upon by
the Government with the junior
doctors are implemented exnedi-
tiously.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWATI SINGH SISODTA): Sir, as
many as 9 hon. Members have taken
part in the discussion on Supplemen-
tarv Demands for Grants of the vear
1980-81. I am very much thankful
to all the hon. Members from both the
sides who have given constructive
suggestions and who have supported
the Demands which are before the
House.

T do not want to take more time
of the House. But certainly 1 would
like to point out some points which
have been raised by the hon. Members
and are relevant at this stage.

The additional requirements involve
a net expenditure of Rs. 83280
crores. The impact of these Supple-
mentary Demands, as also of the first
batch of Supplementary Demands
presented in December, 1980 stands
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duly reflected in the Revised Estimates
for the year presentedq on 28th
February, 1981 in the Budget 1981-82
documents.

The general discussion on the
Budget has ended on Friday ond
practically all the points of policies
which have been raised have by the
hon. Members, have been appropria-
tely replied. Even then, I would like
to say something regarding the noints
raised by hon. Members.

Mr. Niren Ghosh has started the
discussion and wanted to know about
States’ finances, He said that_this
should be strengthened. -

Sir, in this connection I would like
to point out that the hon. Member is
doubtless aware that sharing of Cen-
tral revenue betwecn the Union and
the States is based on the awards of the
Finance- Commission appointed by the
President for this purpose from time
to time and the States’ share of Cen-
tral taxes is placed at Rs. 3,792 crores
during this year and at Rs. 4,131 cro-
res next year. The total transfer to
the States is placed at Rs. 9.010 crores
this year and at Rs. 9,041 crores next
year. This makes the position clear a3
far as the share of the States is cen-
cerned.

Hon. Members, Mr. Ram Nagina
Mishra and Mr. Harikesh Bahadur
have raised the point that the States
which are backward should be given
more subsidies and more financial help
should be given for the betterment of
those areas. In this connection, I would
like to point out that it may ‘e
mentioned that after this Govern-
Mment came into power the Gadgil
formula for giving Central assis-
tance to the State has been chang-
ed and the States which are backward
have been given more assistance, It
h.as also been decided to allow an addi-
tional market borrowing of Rs. 1,000
Crores during the Sixth Plan to those
States whose per capita income is be-
low the national average.

Bir, among the other hon. Members
who have raised this point, Mr. Ram
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Nagina Mishra has raised some points
which are connected with the State
policies and State jurisdiction as well
as the regional difficulties which are
not directly in connection with the
Supplementary Demands.

Mr. Jatiya has stated that the Green
Revolution was in no way useful and
its magnitude is not such that it can
be praised by the people of this cqQun-
try. This is not the correct position.
1 would like to say here that the
food production in the year 1950-51
was only 55 million tonnes and ‘this
year's assessment is that in 1980-81
the food production will be of the order
of 132 to 135 million tonnes. This will
be a tremendous achievement and the
credit gocs to the agriculturists and
the labourers of this country and to
the policies of the Government em-
bodied in the Sixth Five-Year Plan.
This is for the betierment of the agri-
culturisis and it leads to the solution
of the other problems which our
countrymen are facing. This is the
greaiest achievement and today  our
country is seif-sufficient in food and
it was in 1950-51 we all remember
that we had te import foodgraiuns......

SHRI JYOTIRMOY BOSU: 8Sir, 1
am on a point of order for seeking =
clarification.

MR DEPUTY-SPEAKER: There is
no point of order, only seeking clarifi-
cation, provided the Minister....(In-
terruptions).

SIRI JYOTIRMOY BOSU: What I
am trying to say is, Mr. Minister just
now in his wisdom said that the coun-
try has become self-sufficient in food.
I am very sorry to say that he has
totally misled the House. I am not
willing to use strong words against
him because we have been colleagues
since long ago. He does not know per-
hans that we are totally dependent on
imoports of edible oil. We have been in-
creasingly becoming dependent on im-
ports of skimmed milk powder. In
most of the items. . ..

AN HON. MEMBER: He is talking
about Green Revolution about food.
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SHRI JYOTIRMOY BOSU: It is
food ..(Interruptions).

SHRI SAWA]I SINGH SISODIA: 1
have not completed and you have star-
ted saying. ... ..

(Interruptions)

SHRI JYOTIRMOY BOSU: This year
ithere is a problem with wheat, and I
would not be surprised if we are re-
quired to import wheat.

(Interruptions)

SHRI SAWAI SINGH SISODIA: A:c
you satisfieq with the word ‘food-
grains? 1 was going to say that but
you started speaking in the middle of
my speech which I had not concluded.

MR. DEPUTY-SPEAKER: Suri
Jyotirmoy Bosu will not be unhappy
if the green revolution is a success.

SHRI SAWAI SINGH SISODIA:
Shri Joytirmoy Bosu is a good friend
of mine. I am sorry he is not habitua-
ted fo hear the truth.

Prof. Satya Deo Singh drew the
attention of the Government {o the
local problems. He also stated that the
tax evasion should be stopped end
strict neasures should be taken by the
Government. In this direclion I may
state that the policy of the Government
has been made known during the Ques-
tion Hour and also during the General
Discussion of the Budget. Government
is quite aware and is taking all the
strict measures reguired in this connec-
tion.

Hon. Member Shrimati Geeta Mu-
kherjee and Shri Girdhari ILal Vyas
spoke about the distribution of essen-
tial commodities. I would like to point
outi to Shri Vyas that this is the definile
policy of the Government that ihe es-
sential commodities should be distribu-
ted through the co-operatives if they
are in existence and are working pro-
perly. Gradually, the distributicn of the
essential commodities will be handed
rover to the co-operative sector,
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Hon. Member Shri Jai Pal Singh
Kashyap pointed out about corruption.
If any specific instances. . ...

SHRI JYOTIRMOY BOSU: Asg if
corruplion is very negligitle and is
very difficult to find out.

SHRI SAWAI SINGH SISODIA: He
has spoken in general terms and no
specific instance has been given. (In-
terruptions).

MR. DEPUTY-SPEAKER: Thoat will
be looked into.

SHRI SAWAI SINGH SISODIA: Hon.
Member Shri G.M. Banatwalla, spoke
regarding foreign policy. I do not want
to say anything at this stage.

He has drawn Goveromernt's atten-
tion to Section 11 of the Income Tax
Act which deals with exemption from
Income Tax, to Trusts The Govern-
ment will take into consideration his
suggestion and appropriate action will
he taken.

I do not want tpo take more time of
the House. I appeal to the House to
accept the demands.

MR. DEPUTY-SPEAKER: I shail now
put  Supplementary Demands for
Grants (General) for 1980-8] to the
vote of the House.

The question is:

“That the respective Suprlemeniary
Sums not exceeding the amouats on
Revenue Accounts and Capital Ac
count shown in the third column of
the Order Paper be granted to the
President out of the Consolidated
Fund of India to defray the charges
that will come in course of payment
during the year ending the 31st day
of March, 1981 in respect of the follo-
wing demands entereq in the gecond
column thereof—

Demand Nos. 1, 3, 6, 7, 8, 11, 12 to 14,
16, 19 to 24, 27, 30 to 32, 34, 36, 37, 39,
4] to 43, 45, 47 to 55, 58, 59, 51 to 64,
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€9, 70, 75 to 77, 80, 81, 88 to 31, 13, 97
and 105.”

The motion was adopted

MR. DEPUTY SPEAKER: I shall now
put Demands for Excess Grants (Gene-
ral) for the year 1977-78 to the vote of
the House.

The question is:

“That the respective excess sums
not exceeding the amounts shown in
‘he third column of the Order Paver
be granted to the President out ot
the Consolidated Fund of Irfia to
make good the excess on the respec.
tive grants during the year ended
ended 31st day cf March, 1978, in
respect of the following demands en-
tered in the second column thereof -
Demands Nos. 9, 16, 26, 28, 34. 48, 54,
78 and 957

The motion was adopted

MR. DEPUTY-SPEAKER: 1 shall now
put to vote the Demands for Excess
Grants (General) for 1978-79.

The question is:

“That the respeclive excess sums
not exceeding the amounis shown in
the third column of the Order Paper
be granted to the President out of
the Consolidated Fund of India to
make good the exces on the respective
grants during the year ended 3lst
day of March, 1979, in respect cf the
following demands entered in the
second column thereof:—

Demands Nos. 19, 39, 43 and 90"

The motion was adopted

14.56 hrs,
APPROPRIATION BILL * 1981

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
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SAWAI SINGH SISODIA: Sir, I beg
to move for leave to introduce a Bill
to authorise payment and appropria-
tion of certain further sums from and
out of the Consolidated Fund of India
for the services of the financial year
1980-81,

MR. DEPUTY-SPEAKER: The que-
stion is:

“That leave be granted to intro-
duce a Bill to authrorise
payment and appropriation of
certain further sums from and
out of the Consolidation Fund
of Indig for the services of
the financial year 1980-81.

The motion wus adopted

SHRI SWAI SINGH SISODJA: I
introduce ** the Bill.

E 2 ] ]
Sir. I beg to move:

“That the Bill to authorise pay-
ment and approprietion of
certain further sums from and
out of the Consolidation Fund
of Indiag for the services of
the financial year 1980-81, be
taken into consideration,”

MR, DEPUTY-SPEAKER: The
question is:

“That the Bill to authorise pay-
ment and appropriation of
certain further sums from and
out of the Consolidated Fund
of India for the services of
the financial year 1980-81, be
taken into consideration.”

The motion was edopted

MR. DEPUTY-SPEAKER: We sha'l

aiow take up clauses.

The Question is:

“That clause 2 and 3 and Sche-
dule stand part of the Bill”

The motion was adopted

*Published in Gazette of India Extraordinary Part II, Section 2, dated

16-3-1980

**Introduced with the recommen dations of the President,
***Moved with the recommendations of the President,
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Clause 2 and 3 and Schedule were
added to the Bill.

MR. DEPUTY-SPEAKER: The
question is:

“That clause 1, the inacting For-
mula and the Title stand part
of the Bill”

The motionp was adopted

Clause 1, the Enacting Formula stand
the Title were added to the Bill.

SHRI SAWAI SINGH SISODIA: I
beg to move:

“That the Bill be passed.”

MR. DEPUTY SPEAKER: The
question is:

“That the Bill be passed.”
The motion was ndopted,

14.58 hrs.

APPROPRTATION
1981

(NO. 2) BILL",

THE MINISTER OF STATE IN
THE MINISTER OF FINANCE
(SHRI SAWAI SINGH SISODIA):
Sir, I beg to move for leave to intro-
duce a Bill to provide for the autho-
risatjon of appropriation of moneys
out of the Consolidated Fund of India
to meet the amounts spent on certain
services during the financial Year
?nded on the 31st day of March, 1978,
In excess of the amounts granted for
these services and for *hat year.”

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
dgce a Bill to provide for the autho.
risation on abpropriation of moneys
outl of the Consolidated Fund of
India to meet the amounts spent on

*Published in Gazette ot India Ex-
16-3-80

MARCH 16, 1981

Bill, 1981 352
certain services during the financial
year ended on the 31st day of
March, 1978, in excess of the

amounts granted for those services
and for that year.”

The motion was adopted

SHRI SAWA]I SINGH SISODIA: I
inaroduce** the Bill.

Sir, I beg to move.***

“That the Bill to provice for the
authorisation of appropria-
tion of moneys out of the
Consolidation fund of India
to meet the amounts spent
on certain services during the
financial year ended on the
31st day of March, 1978, in
excess of the amounts grant-
ed for these services ang for
that year, be taken into con-
sideration.”

MR. DEPUTY SPEAKER: The
question is:

“That the Bill to provide for the
authorjsation of appropria-
tion of moneys out of the
Consolidation Fund of India
to meet the amounts spent on
certain services during the
financial year ended on the
31st day of March, 1978, in
excess of the amounts granted
for these Services and for that
vear, be taken into considra-
tion.” :

The motion was adopted

MR. DEPUTY-SPEAKER: We shall
now take up Clauses,

“That clauses 2 and 3 and Sche-
dule stand part of the Bill,”
The motion was adopted

Clauses 2 and 3 and the Schedule
were added to the Bill. -

i

traordinary. Part II Section 2, dated

**Introduced with r® commendation gf the Presidents.

***Moved with the recommendation
of the President.
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15.00 hrs,
MR, DEPUTY-SPEAKER:
question is:

“That Clause 1, the Enacting For-
mula and the Title stand part
of the Bill.”

The

The motion was adoptd

Clause 1, the Enacting Formulg and
the Title were added to the Bill,

SHRI SAWAI SINGH SISODIA: 1
beg to move:

“That the Bill be passed.”

MR. DEPUTY SPEAKER: The
question is:
“That the Bill be passed.,”
The motion was adopted.
15,01 hrs,
APPROPRIATION (No. 3) Bill*'
1981.
THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):

Sir, 1 beg to move for leave to intro-
duce a Bill to provide for the autho-
risatian of appropriation of moneys
out of the Consolidated Fund of Indija
to meet the amounts spent on certain
services during the financial year end-
ed on the 31st day of March, 1979, in
excess of the araounts granted for
those services and for that year.

MR. DEPUTY STEAKER:
question is:

The

“That leave be granted to intro-
duce a Bill for the athorisa-
 tion of appropriation of mon-
eys out of the Consolidated
Fund of India to meet the

———
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amounts spent on certain
services during the financial
year ended on the 31st day of
g March, 1979, 1n excess of the
\ amounts granted for those
services and for that year.”

Thz motion was adopted,

SHRI SAWAI SINGH SISODIA: 1
introduce **the Bill.

Sir, I beg to move; ***

“That the Bill to provide for the
authorisation of appropria-
tion of ymoneys out of the
Consoliddjed Fund of India
to meet the amounts spent on
certain services during the
financial year ended on the
31st day of March, 1979 in
excess of the amounts grant-
ed for those services and for
that year, be taken into consi-
deration.”

MR. DEPUTY-SPEAKER:
question is:

“That Clauses 2 and 3 angq the
authorisation of appropria-
tion of moneys out of the
Consolidated Fund of India
to meet the amounts spent on
certain services during the
financial year ended on the
31st day of March, 1979, n
excess of the amounts grant-
ed for those services, be taken
into consideration.”

The

The motion was adopted.

MR. DEPUTY.SPEAKER: We shall
now taken up clauses.

The question is:

“That Clauses 2 and 3 and the
Schedule stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3 and the Schedule
were addeq to the Bill.

*Published in Gazette of India Ex traordinary, Part II Section 2 dated

16-3.81.

**Introduceq with the recommenda tion of the President,
***Moveqd with the recommenda tion of the President,

4296 LS—12.
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MR. DEPUTY-SPEAKER: The
question is:

“That Clause 1, the Enacting For-
mula and the Title stand part of
the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and
the title were added to the Bill

SHRI SAWAI SINGH SISODIA: I
beg to move:

“That the Bill be passed.”
MR, DEPUTY SPEAKER: The

question is:
“That the Bill be passed.”
The motion was adopted.

15.04 hrs.

DEMANDS FOR GRANTS,
WAYS), 1981-82:

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1480-81;

DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1977-78:

DEMANDS FOR EXCESs GRANTS
(RAILWAYS), i978-74

AND

RESOLUTION RE: FIRST REPORT
OF THE RAILWAY CONVENTION
COMMITTEE

MR. CEPUTY-SPEAKER: The
1louse will now take up Ilems 20, 21,
22, 23 and 24 together. The Railway
Minister to move the Resolution
against Item No. 24,

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDAY): Sir, I beg
to move the following Resolution:

(RAIL-

“That this House approves the re-
commendations made in paragraphs
13 and 14 contained in the First Re-
port of the Railway Convention Com-
mittee, 1980, appointed to review the
rate of dividend payable by the rail-
way undertaking to General Revenu-
es as well as other ancillary matters
in connection with the raiiway fin-
ance and general finance, which was
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presented to Parliament on the 25th
February, 1981.”

Sir, by a Resolution adopted in the
Lok Sabha on 4-8-1980 and by the
Rajya Sabha on 11-8-1980, the Railway
Convention Committee—1980 wag con-
stituted on the 10th October, 1980. The
Committee was appointed to review
the rate of dividend which is at present
payable by the Railway Undertaking
to the General Revenues as well as
other ancillary matters in connection
with Railway finance and general fin-
ance and make recommendations there-
on. This Committee suggested submis-
sion of 16 memoranda by the Railway
Ministry covering various facets of
railway working. Till now, the Minis-
try of Railways have submitted five
memoranda and one interim memoran-
dum for the consideration of the Com-
mittee

The Ministry of Railways sul:mitted
an interim memorandum requesting
the Committee to permit the continu-
ance of the financial arrangements bet-
ween the Railways and the General
Finances as recommended by the Rail-
way Convention Committee—1977 for
the years 1980-81 and 1981-82 pending
their fina] recommendations for the
Sixth Plan. The Railway Convention
Committee—1980 have since consider-
cd the interim memorandum and have
agrecd to the proposals of the Ministry
of Railways for the continuance of the
financial arrangements which I men-
tioned earlier. The only change which
the Ministry of Railways had put forth
for the consideration of the Committee
was the appropriation to the Deprecia-
tion Reserve Fund of a sum of Rs. 220
crores and Rs. 350 crores for the years
1980-81 and 1981-82, respectively. The
Railway Convention Committee—1980
have agreed to this proposal also, for
which

15.07 hrs.

[Surt HARINATH MisrA in the Chair]

I am very grateful to the Com-
mittee. I had touched on this point
in my budget speech also. I may add
that the interim memorandum was
only for the limited purpose of getting
the approval of the Committee for the
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various financial provisions made in
the budgets for 1980-81 and 1981-82
which affect the finances of Railways
as well as General Revenues. The final
allocations for the Sixth Plan are now
available and exercises are already on
hand in the Ministry of Railways to
identify the need for allocating moneys
to the various funds for the entire
Sixth Plan, which has been approved
by the National Development Council
very recently. As soon as these are
completed, final memoranda will be
submitied to the Committee.

Before concluding, I would like {o
place on record my grateful thanks to
the Chairman and Members of the
Railway Convention Committee, 1980,
for the support given to me.

With these words, I commend the
Resolution for the consideration of this
House.

MR. CHAIRMAN: The House will
now take up discussion and voting on
(1) Demands for Grants in respect of
the Budget Railways for 1981-82, (2)
Supplementary Demands for Grants
(Railways) for 1980-81, (3) Demands
for Excess Grants (Railways) for 1977-
78, and 1978-79 and (4) Resolution
approving the recommendations con-
tained in the First Report of the Rail-
way Convention Committee, 1980, for
which five hours have been allotted.

Hon. Members whose Cut Motions to
the Demands for Grants have been
circulated may, if they desire to move
their Cut Motions, send slips to the
Table within 15 minutes indicating the
serial numbers of the Cut Motions they
would like to move. Motions moved:

(i) “That this House approves the
recommendations made in paragraphs

13 and 14 contained in the First

Report of the Railway Convention
Committee, 1980, appointed to review
the rate of dividend payable by the
railway  undertaking to General
Revenues as well as other ancillary
matters in connection with the rail-
way finance and general finance,
which was presented to Patrliament
on the 25th February, 1981.”
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(ii) “That the resepective sums not
exceeding the amounts shown in the
third column of the Order Paper he
granted to the President out of tne
Consolidated Fund of India to
defray the charges that will come in
course of payment during the year
ending the 31st day of March, 1982,
in respect of the heads of demands
entered in the Second Column there-
of against Demands Nos, 1 to 16.”

(iii) “That the respective Supple-
mentary sums not exceeding the
Amounts shown in the Third Column
of the Order Paper be granted to the
President to defray the charges that
will come in course of payment
during the year ending the 31st lay
of March, 1981, in respect of the
heads of Demands entered in the
Second Column thereof—

Demands Nos. 3 to 7, 9 to 13 and 16.”

(iv) “That the respective excess
sums not exceeding the Amounts
shown in the Third Column of the
Order Paper be granted to the
President out of the Consolidate.l
Fund of India to make good the
excess on the respective grants dur-
ing the year ended on the 31st day
of March, 1978, in respect of the
following Demands entered in the
Second Column thereof—

Demands No. 16 to 21.”

(v) “That the respective excess
sums not exceeding the Amounts
shown in the third Column of the
Order Paper be granted to the Presi-
dent out of the Consolidated Fund
of India to make good the excess on
the respective grants during the year
ended on the 31st day of March,
1979, in respect of the following
Demands entered in the Second
Column thereof—

Demands Nos. 14,16 to 18.”
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Demands for Grents (Railiwgys) for 1981-8r submilted te the Vete of Lok Sabka

Amount of Demand

No. of Name of Demand for Grants submitted
Demand to the Vote of the
House
H 2 3
Rs.
i Railway Board 3,25,95,000

2 Misccliancous Expenditure (General)

3 General Superintendence and Services .

4 Repairs and Maintehance of Permanent Way and Works
5 Repairs and Maintenance of Motive Power .

6 Repairs and Maintenance of Carriages and Wagons

%7 Repairs and Maintenance of Plant and Equipment

8 Operating Expenses—Rolling Stock and Equipment

9 Operating Expenses—Traffic

10 Operating Expenses—Fuel

11 Staff Welfare and Amenities

12 Miscellaneous Working Expenses .

13 Provident Fund, Pension and Other Retirement Benefits
14 Appropriation to Funds . . . .

15 Dividend to General Revenues, Regayment of loan taken from General
Revenues and Amortization of Over-capitalization

16  Assets—Acquisition, Construction and Replacement
Revenue

Other Expenditure

21,083,75,000
148,24,04,000
260, 19,68,000
237,47,60, coo
295,18,32,000
141,50,08, coo
288,98, 30,000
305,29,24,000
623,86,66,000
100,88, 35,000
139,63,84,000
117,75,34,000
499,39,47,000

373,09,55,000

9,99,50,000
]
2237.56,33,000

Suppleventary Demands for Grants (Railways)for 1980-81 submitted to the Vote of Lok Sebha

No. of Name of Demand Amount of Demand
Demand for Grants submitted
to the Vote of the
House
I 2 3
Rs.
3 Goeral Superintendence and Services . 4,15,71,000

4 Repairs and Maintenance of Permanent Way and Works

8,14,78,000
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I 2 ]
5 Repairs and Maintenance of Motive Power . I . . 2,52,74,000
6 Repairs and Maiotenance of Carriages and Wagons . . 1,79,57,000
7 Repairs and Maintenance of Plant and Bquipment . . . 9,94,64,000
g Operating Expenses—Traffic . . . . . . . 7,50,03,000
10 Operating Expeases—Fuel . . . . . . . 94.77,72,000
it Swuff Welfare and Amenities . . . . . . . 9,86,000
12 Miscellaneous Working Expenses . . . . . . . 5,%0,02,000
15 Provident Fund, Pension and Other Retirement Benefits . . 6,52,17,000

16 Assrts—Acquizition, Comlrucnon and Replacement
Other Expenditure . . . . . . . 131,26,94,000

Demands for Excess Grants (Radlways) for 1979-78 submilisd to the Vole of Lok Sadhz

No. of Name of Demand Amount of Demnarnd
Demand submitted to the vote
ol the house
1 - e 3
Ra,

16 Pensionary Charges-Pemaion Fund. . . . . . . 4,80,00,269
17 Repayment of Loavs from Gmmi Rcvcnut: ard Interest thercon—

Development Fund . . . . . 677
18 Appropriation to Development Fund . . . . . . 42,26,070
19 Appropriation to Revenue Reserve Fund . . . . . $6,48,97,048
20 Payment towards amortisation of over-capitalisation, Repayment of

Loans from: General Revenues and lntcrut—-thereon ue Re-

serve Fund . . . . . 50
21 Appropriation to Accident Comptm.tlcm, Sofety and Paucn.gcr

Amenities Fund. . . . 14,50,747

Damands far Exvess Gronts(Raikways) for 1978-79 submisted to the Vele of Lok Sabha

No. of Name of Demand Amount_ of _'l;;m.md
Demand . submiteed to the vote
of the Howse
I 2 3
o

14 Oonstructing of New Lines—Capital and Depreciation Reserve Fund 2,750,384, 770
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1 2 3
16 Pcnsio;mry Charges-—Pcnsion Fund . 7,16,26,776
17. Repayment of Loans from Ciencral Revenues and Interest thercon—
Development Fuod 15,13,723
18.  Appropri. tion to Development Fund 2,89,45.892

MR. CHAIRMAN: Ravindra Varma
has requested me to be calied earlier.

Shnn Ravindra varma.

SHRI RAVINDRA VARMA (Bombyy
NORTH): I would like to begin Dby
congratulating my hon friend, the Rail-
way Minister, on presenting his first
Budget to thig House.

His Budget proposals deal with a
vast empire and an almost expanding
empire in view of the fact thar he hus
added some new Departments io the
network of offices that he controls and
the services that he aspires to provide.

- I shall not deal with all the aspecis
of the functioning of the Railways, es-
pecially since in the general debate on
the Railway Budget my distinguished
friend and vcolleague, Prof Macdhu
Dandavate has made observations. 1
shall make a particular reference to
‘the suburban railway system.

As a result of the pattern of deve-
lopment that this country has adopted
and as a consequence of the indus-
trialisation that we have witnessed in
our country, the urvban centres of our
country have increased their popula-
tion, Therefore, there is an increasing
demand placed on the carrying capa-
city, the ability to provide frequency ot
services and the area to be served
by the suburban railway system. In
fact, there has been a steady increase
in -the - traffic carried by the suburban
railway system. In 1950-51 the lotal
passenger traffic carried by the Indian
Railways was about 1284 million, -of
which 412 million passengers travelled
by the wsuburban system. That is ap-
proximately 31 per cent. But in 1979-80

we find that the total passenger traflic
carried by the Railways was 3505 mil-
lion out of which the suburban traffic
accounted for 1903 million, which is
more than 50 per cent o! the traffic
carried by our enatire railway system,
I am sure my hon friend does not
claim that the necessary attention has
been paid to the problems posed by
the increased needs and conveniences
of the passengers who use the subur-
ban system. This increase hus created
many problems and head-aches—pro-
hlems for him and head-aches [or the
commuters and the passengers. Pro-
blems include problems relating to the
line capacity, terminal capacity, fre-
quency of services and punctuality of
the services, if one is permitted to re-
fer to the punctuality as far as rail-
ways are concerned and fourthly,
technical problems of obtaining suita-
ble rakes with proper compressors and
{raction motors.

Many of these problems have arisen
because there has been no perspective
planning. My hon .friend may turn
round on me and say these are things
for which he was not responsible and
he was not the Minister when things
should have been on the anvils of per-
spective planning. But, Sir, to-day we
are facing the consequences of the
absence of perspective planning some-
where or the other and one has to ...

MR. CHAIRMAN: You are speaking
ior the future?

SHRI RAVINDRA VARMA: Obvious-
ly—for the present and the future.
Somewhere or the other one has to
take a stand and fackle: the problem
that has been bequeathed to him, may-
be because of the absence of perspec-
tive planning. If you do not attend to



365 DG (Riys.), 1981-82, PHALGUNA 25, 1902 (SAKA)

1980-81, DEG (Rlys.), 1977-78,
Res. Re. First Report of

them to-day, then even the rumber of
years required to deal with these pro-
blems will increase and the problems
will not only be felt in the present
but shadows, long shadows will be
cast in the future. Therefore, I would
like my hon. friend to pay attention
to these problems before matters get
out of hand.

Now the suburban system has dif-
ferent problems in different metropoli-
ses. I shall refer to the problems ol
Bombay as an insthnce agnd I hope my
friend, Mr. Jyotirmoy Bosu would not
mind my reference. . . .

AN HON MEMBER: And also Calcu-
tta.

SHRI RAVINDRA VARMA: At the
moment I shail deal with Bembay.

Sir, Bombay is served by two sys-
tems—the Central Railway system and
the Western Railway system. Let me
take the Cy¢gntral Railway system. My
hon. friend from Thane will have no
objection if ] refer to LLis system.

AN HON. MEMBER: Not at all.

SHRI RAVINDRA VARMA: Let me
take the question of terminal, the
suburban as well as the mainline sys-
tems use the same terminal, namely,
Victoria Terminus. This has resulted
in saturation of the terminal capacity
in the Victoria Terminus. This capa-
city has to be increased if the frequen-
Cy of trains has to be increased in
the suburban system, particularly.
There is a plan to build an additional
terminal facility in the Carnac Bunder.
Year after year a reference has been
made to this proposal. But, unless ac-
tion is taken and unless this proposal
is  expeditiously implemented, the
terminal capacity cannot be increased
and, if the terminal capacity is not in-
creased, there can be no regulated
services or any increase in the subur-
ban system. The same thing applied to
the line capacity. Both the suburban
systems for their traffic use the same
}me system. If their line capacity there
1s not increased, it leads to obstruction
and it leads to delay and repairs of the

DSG (Rlys.), 366
DEG (Rlys.), 1978-79,
Rly. Convention Comm.

lines. I would like to ask my hon. fri-
end a question: why, in view of the
pressure of this problem, he does not
think in terms of exploring the possi-
bility o! developing in the Central
Railway a system as they do for the
originating traffic and the terminating
traffic for some of the mainline trains.
In the same way, why does he not think
of exploring the possibility of using or
developing Borivilies for the trains
which start from Bombay and end in
Bombay, as far as the main line is con-
cerned?

Now I refer to the question of rakes.
In fact, I referred to the question last
year as well. I do not know whether
my hon. friend, the new Railway Minis-
ter has a different attitude to the
rakes than the previous Minister, Shri
Kamlapati Tripathi had on rakes. Now,
Sir, I come to the kind of rakes used
in Calcutta, (Interruptions.)

SHRI KEDAR PANDAY: Are you
referring to the old predecessor?

SHRI RAVINDRA VARMA: | talk-
ing of the immediate predecessor. But,
I am happy to refer to Protf. Dandavate
as well. As far as Bombay is concerncd,
the Western railway system use the
rakes that are manufactured indigen-
ously in India whereas in the Central
Railway suburban systems, 31 per cent
of the rakes used are imported rakes
manufactured at the U.K. In the vear
1960 they had become obsolete. The
manufacturer is no longer manufactur-
ing these rakes. Therefore, if there is
a trouble for compressors or with trac-
tion motors, there is no possibility of
substituting them with the new com-
ponents and also those components
have to be repaired or they have to
take recourse to what is called canni-
balisation. It is not possible to use
indigenous parts. Therelore, this pro-
blem has to be tackled if the efficiency
of the services in the Central suburban
system has to be improved. How can
it be tackled? Unless there are increas-
ing allocations made to replace the im-
poried rakes by the indigenous ones,
there can be no solution. If there is
some other solution in the mind of my
hon. friend, the Minister, he
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[Shri Ravindra Vermal]

should ted the House as to what the
solution is. But, if you feel that the
solution is to increase the possibility of
suostituting the imported rakes by the
indigenous rakes, then, that attitude at
least must be reflected in the budget.
There must be increasing provision for
this. For instance, I do not find any
increasing provision at all in this re-
gard.

Now, Sir, I would like (o refer to the
problem of commuters in other areas.
Bombay is a metropolis which is grow-
ing, many people are serving in the
city of Bombay. They come from far
flung areas like Palghar and beyond.
This is known to my hon. friend. But,
Sir, the services available to them are
very meagre. If is true that in the wes-
tern railway, in the suburban system—
electrified system—the frequencies of
trains that are available are from Virar
or from Borivili. This is not new to
him. But, there are many thousands of
passengers who commute every day
from areas beyond Palghar. There are
poor connections as far as these passen-
gers are concerned. There are two
shuttle trains, ramshackle trains, dila-
pidaled shuttle trains, which run in
Bombay. They do not provide connec-
tions either at Virar or at Borivili.

Last year, I appealed to the hon.
Minister to bear in mind the difficulties
of the increasing number of commuters
and to increase the shuttle trains in
this year and to extend them till Bori-
vili or Andheri. 8ir, I got the usual
answer that this is not found possible.
I do not know when it will be found
possible. The volume of traffic is in-
creasing; the demand is increasing and
the answer continues to be the same,
I hope this year my hon. friend will
have a different reply.

Then I have to refer to Naigaum
bridge. There is a provision in this
Year's Budget for repairing of a bridge
in Naigaum. The anticipated cost is
Rs. 26 lakhs and the contemplated out-
lay during the year is only Rs. 1,000/-.
As far as this bridge is concerned, it
is nearest tp the Naigaum Station and
is in a dRapidated condition. It is the
only link near the creek. Padestrians
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use it, but plans for its repair have
been shelved for g long time. There is
another probiem. That is the problem
of drinking water for the villages on
the other side of the creek. For a long
time there has been a demand made to
the railway administration to permit
the pipeline being laid along this
bridge so that inhabitants of the village
of Panchoo may have access to drink-
ing water. The answer given is that it
may btre routed from an area miles away
which will result in additional cost,
delay and inconvenience. Sir, this
matter has been pending for a long
time and I would appeal to my hon.
friend, who has the necessary vision
and who thinks in terms of perspec-
tive planning, to see to it that nece-
ssary permission is granted for this
pipeline—which is to transport drink-
ing water—being laid alongside this
bridge.

Sir, last year I made a special ap-
peal to my hon. friend, the then Rail-
way Minister, about the difficulties ex-
perienced by disabled people who work
in Bombay. This year is the Year of
the Disabled. Hundreds of disabled
people are employed in offices. It is the
Government's policy to provide 3 per
cent of the jobs to the disabled people.
Many o! these people who are maimed
and who do not have one limb or the
other have to travel in the suburban
trains to the town and to their offices.
1 am sure my hon. friend has either
travelled or seen people travelling in
these trains. It is very difficult during
office hours to enter a train or to get
out of a train. I remember having
read a description saying: It is like
tooth paste coming out a tooth-paste
tube. This is the position during peak
hours. Therefore, I would appeal to
him to accede to the requesi of the
desabled persons’ organisatiors who
have repeatedly requested the Cov-
ernment to permit bonafide disabl-
ed people who are employed and who
hold second class passes to travel by
first class. I made this request last
Year and 1 repeat it again and hope
that this being a Year of the Disagbled
Government will give sympathetic ton-
sideration to this request.
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MR. CHAIRMAN: Already he is look- o} qmae s (9T ) sy

ing at you sympathetically.

fr, =E T oF e ¥ o@r wg @
g ¥fer ok ww X W AW F
"I @A wiger § 1 fawer 3 awt
¥ AIETe IMd § feed Wl 9@

SHRI RAVINDRA VARMA: You can 3—1979—80 # 178 q;m B
interpret his sympathy very efficiently.

SHRI RAVINDRA VARMA: I am
not so disabled

MR. CHAIRMAN: Please conclude.

o FT EA FIT AIT &7, 198081
MR. CHAIRMAN: Because we have H 204 BT A ¥ TN AT FIT
known each other for three decades. ‘
T G AT 1981-82 F 356 ¥UT
SHRI KEDAR PANDEY: Mr, N
Varma is also very much acquainted 26 A@ T K A T FT
with me because he has been a Mem- TETET MAT § T 7g & foexr &
ber of Parliament from Ranchi. . i . o
gt & fRoel w1 a9E, WEl ®@
st vl waf Qi€ off, e WA AP WY | W aFET
WYY FYT o A wrfgy 3 ¥ o el g wr g — ww A
wa ¥ T WY F 60 wfawa
B TORTT TATHT 9T & FT W |
qrF WA & forg wgr oar § 5 g
st wier mxqf ;. TEE O UT U¥ TR, T T AW qfq w

Nt o Tty ¢ ffewwa AT &,
oA g IE g

e & e #t 3, zart wwndT ¥ s g fam
iy wia WA SR ¢ % = feoat & wery & Fa9 mrwr-
feg &l 8 sfama wEME W WEX TEW—a#

T 7 q@ G9E | A€ W @ E—
SHRI RAVINDRA VARMA: If I had .
time I would have referred also to gH T aT anilen & fawr s

medical aid, accidents and safety in =0 | Fred - ‘
the suburban system, but since you w1fEq T gl T AT

have been pleased to say that I should feoar W@ S § WX 1 feqfy
conclude, I do so. And I hope that the

hon. Railway Minister will give due @ ‘T§ Eﬁ q48T wrEdy W 7 AT
consideration to the points which I # wwT wer £ fagfy § ﬁ'é’f -

bhave made. Thank you.
g1 %I A9 F Jore FEET F,

MR. CHAIRMAN: Mr. M. C. Daga. afem o warT i
(Interruptions) Mr. Daga, probably G“ﬂ'“‘ i‘rnmm!{ﬁa
you forgot that you had to speak? fe wre & WY 1 60 wfgwa #aw

THARE COATEd &7 faqr sorar
'SHRI MOOL CHAND DAGA (Pali): ¢
No, Sir. I am ready. . miﬂ' %mﬁwﬁ@ﬁmﬁf
MR. CHAIRMAN: I think yc G o § 1 AR W
. C : ink you can o
speak on any subject any time. LR L} N dar ww v E—ﬁ’ﬁ L1
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gmm wm wAd &, foawi
o9 AT § Fifkat wik s §,
g qa 7 fox o gidi I & &
qH 131 FAA-IOEAIAS T Hqedi
F—3g0 FAET TT Fiq A A g
g fygqs ¥ afi w qrdr E—
TET FrE A Al qavm o §
wifa® fTATST BN 5 T8 T &80 )

¥t qTe WY WA TR —
T Bl AT Ta AT W@ T A NG &
fa sgagae & feoeit &7 S0 Are-
TR WigH A w1 a1y &, 9% ¥ Ay
Fxy aF 30 a8 winr 1 § IO
TS FAL M7 H 5 48T GT— I
wgAr a1 fo T37 Fws § s Jw
foud & gen &, T gur ¥ fyvar
aff sTw@rd |\ § HER A 59
Fra Ag w€—— faa™ disr 7d g w0
FLEC RIS 3 G fF wgaamaT
% foesdty ®)  WAS a0 T, FAR
gt WY IS4y, aeears, ghamn,
et T 4+ TrogY w7 svEESY A fawrg
g\ Sie BA gw gz & ogiv
@ ¥, 4t wgd & M wia & gzt wiers
qigr RS F ) HERSArT & owrdy
T A W AT &, IE w9
%9 WIS Wi X, & AT qgt
€4z % sony W oawy & ) it
RH A 1S HEH TOEC A ETH T
g gy s ¥ Ffer sy ¥ 79
st ownfs 54 g & e ug wdfi qw
™ /I I ¥ & U wiw 1w W
AT A a1 A8 S aET L g2
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g WY F wR"T FA T O e
¥ WA w7 Ay ¥ e srg ¥
VENT 94T 59% § wAT w17 5y AT5
F NTTT Higw I3 ¢ wgmaTATT
§ WY ATy qg A1%w WA GRS w6y
S & A A fawduta 8, et
T TWE, 37 F AW R o
IR LIELE EIE R ST P o
fo wie gmd 5@ win 0T gl
¥

daafe wgwa . Feqwr wen
¥ AR F w0 our9 ®) 9gy s
fas g 47 ?

W qRaS T S gt am
WIETAT &0 X §§ 997 qgi ¥ av g
wrar g Sfen qgd ox fawr o qan &
TFLE =T W ol ey o g
IFA wey a1 % g9 17 Wiy T Ax
¥ |

wawdia wfy
wfem o

st ogse een o wfufe ®
w5, Wi & sfe ggway [NET
g wifw wia st famie & & i gy
ol fagre ¥ &0 sufyo £3 g
f e & sifiy wg w1 wg 1
(snawm ) . .| o sasr &l qs
A A &, fergen ¥ o figedy
¥E & v oAty o ag
W@ OE THAE ) aw 6 w7 ey
g Wiv ghamm &7 e W wg i A
g 170 asal & o wrew qua &

cwfafs % wiee

mafc aga @ g fagre,
THEE Wi AREATT 7 18 5 wfer,
w8 F7 s wigw )

Wy TR & v dgws
o g G E ! fage A sty

WY & owars ag wgAr wEew
w5 | T ot X wod wewer ¥ wgr 47 fr
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& wgi WA WG WG § W w0
T W€D WEA g AN S WF
CIKERTS W AAE §, TH &9 & W7
EEE SR - 2 I L
frrx Brgi Wid A4 78 f aadtT agr
& Yy mFAAR ®AN W A0 TG
ow #id FRAA w4 0 & T F) AgA
#& qrar | “Faw owAdR” & A
S KT EUE S W U (TR i )
N oi 1 AT T FY AT AF
;¢ AW 1 &L AL BH A § A
g T THU AR F, W F IR
¥ oAIT A A0 WA T IE H TR
B wgr A &1 AgT @y fa aF dar

@ & MR EET AT

IHE HqrEr B OIHT § WieEd
fl i4 & G4 & X H I FF0 g0
g & uw fefind #1 & qwr
o7 & g faE T wiEd §
e fatdi faqEe are an swigfes
WH § ) TH ATT §Y nwaAY fedy-
HF & & F fug wv qer ar fa
gude fefisix & fawy wfawd
¥ & AV A & Fur e A &, W9
T W0 TIAOAT WEET 1 @ AR
g wir & bt @@t g v fefisas
WA A5 et g, e 99 & aig
IY  F ALY ueaqw fedraas qse
TR § | OH F &% Aifue o ugo
e wmfeEn AWT ¥ w@gHr &, fwe
- ®ifrwe Ero Mo o (wirmfEwaw)
BT & & wT dihoe Fedysiae
AU grar 8, g9ifa ®iv gae
ste  fafsen grr § A fee fafaa
gaifre AT @ & fev avfine
et i flass XXFare ase @
¥ ove ¥ ya & A dfrocgerRe g
T WM AT ol & | B G438 &
wig ¥ fw ow fefioir § gy 103
Whrwrdr § W ™ afgafei €
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o5 WiE g ®T 5w & AN iy wigerd
g A ogE A oAV
g1 ug ¥ oy fedioim Y 16 %17 @1
gowd ot F osgr ¥ fw Wl
st A anfi wgeH ST oY REn g

T S g | Ky Sfv Y oF §r A
Tgac wifge 1 W S § wwo g
s g AT geETEen g owiar g |
% &% @wil & I¥ A & qF
A ”’f%l{ai’rgmr s g fa s¢
% A gl%fe T Fge taa T
vgd § | gw ug T@ vt § fa uw
fedran ¥ i‘“a'T ¥ faed wa‘rfra

vw fedrm §  fad arg wfgand
ga €1 ua fediseer w3 Fae
Zer & fwe s ¥ A odmas
fedisiner ™A Aasi¢ som & g
2 | TRAT Ual {ET EH (567 FeAHCL
gar & fev sfime fetmee g
g1 uw I & feg 5-7 mfuwrd
g & Siv o fediwe & A S1oAT
I A BIEHE R B S -1
w®Lq1EC ¥ 5oAT A W, W gad
wiggmidi | T & ua ar gwd
aeeas &g Wiy & WiT fee srEHy
HITTH &7 WA & ) WL WA 0%
FAT I AT BIF T & )

# ¥ wigar § & mig gmy
agi ®i g9 &Y gied fEU 1 ww
TATL Ut ¥ WE AW kA ¥
zan o ¥ Rfge, § wfaw sna &
wWom s §

W satfeda &g dte s ow
H1q SR F s faay & @ owr @ S

¥ R GLET : qifefeas
BT HET B § |

R yweInn ;. § oA T A
TR AT W @I OE | WY wed
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¥t & werEie wr #fwg,  Efea
¥ATE ¥ APIEYT A AT A1 AT g
F Y SAE Qe T swEwdT AT
way it v st @ A1 T ww gn
y & v S @ g Jefr &
ga fesl #Y gy ag it § ool
grg T Y Ay g faws grdmo
A AN aF § P 70w s
faar strar =wifgg | & ardy a9 R
£ uafads § arfr §

wnfa wpam - fom TEE
¥ g wat agiea WA &, F o I
TAF FOATE | IR IR F) AT
Fax ¥ qfeu

Wyme I oAl g
daqr § fF gwe aveqm ® ot €@
Tt & I 0 w1 ghng & @y #
TEr ®y s feqr At 0 wiw
wgd & e g a9 ghverg aar € §
oqq 2feu f& e X H fo¥ fiw
g-aE A AN § ITF wed
g A1 B FATH FT A TAT wI\WE
%1 17 &Y 5t ¢ $B gAY Aifrar e
et A A R o famr Fooraore
T TFoE g1 § IaF fom a1 e
aifict & gt & foraw i 7 9y
Fafadt § qiw o WAE a%v wT
& ugi ww fw oay 9o W art awl
wd § | FET WAX AT TAR TN
M @ § e T W ¥ gfaa
A & 7 WOEY A A wefte g
1w wE A @ oE grew @
fot gaw w15 fegma Y At € mow
& F@ F Qo Gl WA §,

U nAARE F Y WA ¥ g

TAAE | WA VHCIHT § AT @
E WA T FAG § Foram @y |
wa Ytk & farlt wfawrdt wr gieee
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g & o vusy graw 2w 1 &
FHTENE B & wor g §, farsfnai
o g ¥y AT (vowwwy ) |

¥ ary wgm g § fe
® g fwm e & gwafy, fie
qET ¥ g@H g W

re gl fedt fafrees =@
F & ot afeqmrfa | agiT il
1 T T HET | T WIOT WE §
gdifae T gAF @ FT e W
g1 A SN %xw I5@T g A A
F g1 WA ¥ mw=w gwmi o
gt wERw &, T ugeamAl ®F
A AT W & AT F 2@ TW
F fagre )t W F e 7 oft 3

awmfe wfvew : 3o fagie A
W Far & ®fgy

qt oHewR AW yEx fagie
1 W w1 ¥ | sfigty e FY A
T §,  TUF HTETE BT S g
g oA wSewrw & T T B
g g #7 F e ¥ wf aie
gy ¢ fo oia W ¥ w fesa w9
W A7 e W 9T fgaw &
g arfew |

4

mﬂ'ﬂ AT VR ¥ Q
M Y g S F 1 A
www ¥ o w1 e
AN AT TR § 99 WA & fag
BT a1 e §, FnE ghray ol
Flenenafiy, wword yrawamwit &
fan w€ s fyagw foan o, Bfea
st aw R wamd o 0f )
¥ agt auw qrqr fe Qo YEaw
W HN W WG| N W
¢ fr aft o aeayT ot ¥
g R A & T W qe wmn
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g1 ogr R WA 9 FEe el
¥ dwetT ardt W A, ¥AF TE
= Wt WCF qOwE ¥ o, o
wat fagrT & AW, agEgc ¥ AU
aiv gart TaweqTR W FHE qA JAU0
A6 ST A& g Ag W 7 g
¥ garc Amar 1 (AT

za A I AT N g fawmr &
NRE A FEY wATE | W
7 gara faawr agn faan smar @,
afmr girse & w_rE et 1 -
far ¥ frda  fs W3 # gfaao
IITET AR qSeETs F AT WY AS
rgA T ow A A § arefeg
T J9 W) 9 wwe § N gurw
Fifam, g arv & ot Fwzgsiw, A
f& wfr & 7O A W oaguT IR
& zufee & awem g fr gAdT aw
oY e W €Y )

anmfr  wErmm, fg wvE fw
1976 ¥ W7, AT ¥ ST 71N 14T
war, Ffen FaEk ax FGT T T
a% e A1 FqIT AT FqGT T,
fpr ae-gad ¥ s gfz @
g afem wrgRiY ) we mo
agy & f& 215 fafagT o are @i
T, saqd, WF A
qa aff § v gfondi i w40
¢t wufeg  awefr ogma, AT
fraza R fr 9 § gare fear amg
T eI FT A 0T A e

Eil

DR, SARADISH ROY (Bolpur):
Mr. Chairman, Sir, at the outset many
of us in the House and outside are
confused whether the Railway Minis-
ter is supreme or the officials of the
Railway Board are supreme. On 5th
of January the Railway  Minister
announced in the House that the
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Second Class passenger surcharge
will be exempteg for journeys upto
200 kilometres. Two days afterwards,
on 8th we found in newspapers that
the Railway officials on the Railway
Board have said that it is not appli-
cable for Express but for Passenger
trains only, On this there was ad-
verse comment in the newspapers.
Newspapers flasheq the news on sixth
and on the 8th having got the news
in many the newspaperg there was
adverse criticism regarding the func-
tioning of the Railway Board and the
Railway Ministry. I hope the Hon'ble
Minister will clarify this point. I
will now take yp one of the points
from the Railway Minister‘s speech. He
referred to the privately-ownegd rail-
way companies but operated by the
Railways. And he announced that
two private railway companies run
by the Railways will be nationalized
this year and he says that there is
a persistent demanq for nationaliza-
tion of all these railways.

Going through these Demands for
Grants, we find that these five rail-
ways and one private railway which
is in the Minister’'s own State, are
getting every year, in the name of re-
bate subsidy or something else, huge
amounts of money from the Railway
Board. The private railway which is
run privately, is getting a subsidy
from the Railways—I mean Futwah—
Islampur railway—of Rs, 13.81 lakhs
per year. The Bankura—Damodar
River railway and Ahmedpur—Katwa
Railway in West Bengal is getting
Rs. 1.19 lakhs and 60 thousand per
year respectively, There are two rail-
ways in Assam; one is getting Rs. 3
lakhs and another Rs, 1.2 lakhs, An-
other railway in Maharashtra ig get-
ting Rs 0.76 lakhs per year under
different heads. I cannot understand
why s0 much money is being given to
the private Railways, without their
being nationalized,

The two such N.G.L railways in
West Bengal fall in my constituency.
One of them was nationalized some
time jn 1965-66. For the other
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Ahmadpur— Katwa, run by the Rail-
ways for the last 16 years, we were
giving this amount ag rebate every-
year to the company, The Bankura—
Damodar River Railway Company
also gets Rs, 1.19 lakhs every year,
So. I would request that all these six
railways should be nationalized, be-
cause we have spent, in 1979-80 Rs.
30,51 lakhs; in 1980-81 the revised
estimates are Rs. 27,78 lakhs. For the
next year the revised estimate is
Rs 2936 lakhs. T am sure the amount
will increase further, What is the
use of subsidizing the private rail-
ways? Why not nationalize them and
run them yourself? My experience
is that due to non-nationalization of
these railwayvs, the railway officers
do not look after the maintenance of
the railway track or railway coaches.

Regarding Ahmedpur—Katwa rail-
way. last year I mentioned about it
in the House, anq the then Minister
of Railways, Shri Kamlapati Tripathi
wrote a letter to me. I am reading
it:

“During the course of discus-
sions on the Railway Budget 1980-81
in Lok Sabha you have pointed out
the need to replace or repair the
coaches of A, K, Railway section of
Eastern Railway. It is presumed
that this reference was to Ahmed-
pur—Katwa narrow gauge section.

Out of about 92 narrow gauge
coaches available on Eastern Rail-
way, approximately 36 coaches of
different types are being used for
service on this section,

Because of the uncertaintieg in
continuance of all narrow gauge
sections. due to the possibilities of
some of being converted to metre
gaugelbroad guage or closed down,
replacement of narrow gauge :~oa-
ches was not programmed for a
number of vears in the recent past,
Thig vosition was subsequently re-
viewed and during the last Five
Year Plan period 20 mew coaches
have been programmed to be built
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and allotted to Eastern Railway for
replacement of overaged narrow
gauge coaches.

Further programming will also
be done to the extent rgfuired after
due consideration of all the factors.
Instructiong have, however, been
issueq to Eastern Railway to engure
best possible upkeep and mainte.
nance of these coaches)”

After reeciving this letter, even for
during the last one year, there has
been no improvement, If you go to
the region during the rainy season
vou will find that passengers are in-
side the coaches with umbrellas on
their heads. The engines ara 50 or
more Yyears old; thev should be re-
paired or replaced by the railways. In
the last one year, no repair has been
undertaken. 1 request the Minister
that this gection should be looked
after ang immediately nationalised,

Katwa—Burdwan N.G. section was
nationalised some vears back, There
diesel engines had been provided
whereag in Ahmedpur—Katwa section
no diesel engine had been provided.
Even the railway track are very old
and are in deteriorated conditions.
Heavy engines cannot on them, 1
would request the Railway Minister to
nationalise it immediatelv and replace
these coaches and engines so that
passengers may get some amenities,

I also stress that these two sections
should be converted into broad-gauge.
That is the longstanding demand of
our region., of our State. So, this
should be looked after.

There is another narrow gauge line
in our State—Purulia-Kotshila, This
shoulg be converted into broad-gauge
line, ©On this demang local people
launched a movement of rail roko and
it continued for a few days. There-
after the Minister conceded that it
will be done. 1t is only a short length
of 37 kms, It should be looked after,

MR. CHAIRMAN: Had Mr. Pandey
been the Railway Minister at that
time?
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DR, SARADISH ROY: It came in
the newspaper 3-4 monthg back. Due
to the late running of the trains, there
are movements which spreag to other
places anq there was  discontent
among the passengers. There is a law
ang order question at the Howrah and
other Stations due to late running of
the trains. Not a single trains from
Kiul—Sahibganj loop arrives at How._
rah and other terminals in time We
are very much perturbed about it,
The traing should run in time. I have
got the figures in respect of some sec-
tions. Not a single train from Kiul—
Sahibganj section arrived at Howrah
or Sealdah in time during the month
of December; in January, one or two
traing arrive in time, Almost daily
all trains which come from Bihar,
U.P. and northern India via Sahibganj
leop they generally run late as a re-
sult of which those people who are
coming from Bengal region by those
trains are very much disaprointed;
and there is no other local train. A
conference was held sometimes in
January First; and the local Congress
MLA Mr. Motahar Hossan was there;
he was one of the Speakers and he
demanded that we should have con-
tinueq rail roko movement. A resolu-
tion wag passed to that effect that we
will have rail roko movement from
22nd February from any stalion on
that section. I myself ang Mr, Mota-
har Hossan went there and a conven-
tion wag arranged on February 10th
last and somehow we deferred that
movement. We said, we should meet
the General Manager and the Minister
should also be informed about it. If
long distance trains run in time and
there are other passengers trains, then
there is no difficulty,

I along with some MLAs and mem-
bers of the Passengers’ Association
met the General Manager of the
Eastern Railway on the 12th February.
Unfortunately, the attitude of the
General Manager was very un-
helpful anq such that the members
of the Passengers Association were
very annoyad and agitated. Some-
how, I pacified them, The MLAs
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have decided to write to the Railway
Minister about this and if their re-
quests are not acceded to their dis-
content ang frustration will continue,
So, that is the position,

During 1972 we had elections to the
West Bengal Assembly and they were
rigged.

The Prime Minister addressed a
meeting in Howrah and prumised to
meet the demand to convert the How-
rah-Amta-Seakhli narrow gauge line
into a broad gauge line, The work on
it has started, but only onethird of
the work has been completed, even
though it wag promised that it would
be completed by the 31st March 1981,
In 1980 election campaign also of
course, she was not the Prime Minis-
ter then and she was addressing an
election meeting at Kalna in Katwa
Parliamentary constituency. It was
also promised in that meeting the
doubling and electrification of the
Bandal-Katwa line will be taken up.
But surprisingly it hag not been taken
up., Of course, she was not the Prime
Minister then, Her party candidale
was contesting the elections. (In-
terruptions) Our party candidate
was Shafiuddin. He is now in the
House, Our State Government has
repeatedly asked for certain arrange-
ments for Calcutta so that Calcutta
road traffic can be improved, As you
all know, Calcutta is the most con-
gested city. It is very congested. And
inside the city only road transport is
available at present. Metro will be
coming after some years, But as
Metro Railway is under construction
ang road blocks are there, diversions
are there and some roads are closed.
This has added to the congestion in
the city. The State Government has
proposed that a circular railway may
be arranged connecting the Port line
and other lineg there, These may be
connected to the circular railway, I
want that proposal to be looked into
and arrangements should be made
for this.
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Our Ministers have written to the
Railway Minister about arranging
passenger traing on the Kankurgachi
Chord Section also. I find that in the
Railway Budget. .. (Interruptions).

MR. CHAIRMAN: ‘Our Ministers’
means, do you mean the Ministers of
the West Bengal Government?

DR SARADISH ROY: Yes, West
Bengal Government Ministers.

MR. CHAIRMAN: Is it in their
personal capacity or the official capa-
city?

DR, SARADISH ROY: There is
provision in the Railway Budget for
the Techno-economic survey for fea-
sibility of running passengers trains
on the Kankurgachi chord Section. 1
want the feasibility report to be ¢x-
pedited. If this is done passengers
from North of Sealdah to South c¢an
be diverteg to that line. I want this
to be takem up immediately,

Hon'ble Minister is a socialist, but
the way the Government behaved
with the railway employees( especial-
ly locomen, is not good, They nhave
suppressed their movement, Because,
the Government gave an assurance
that working hourg will be reduced
from 14 hours to 10 hours, for the
last few years they are negotiating
without any result. They being firus-
trated took recourse to agitation and
till now hundreds of railway emp-
loyees have been dischargeq or sus-
pended under section 19(2). 1 appeal
to the Railway Minister to reconsider
their caseg favourably, The orders
should be withdrawn, There should
be a megotiated settlement and the
demands which were already agreed
to by the Government should Ye imp-
lemented.

I find that departmental catering
is not there in all trains. In some
trains, they haye catering arrange-
ments contractors, This should be

MARCH 16, 1981

DSG (Rlys.), 1980-81, 384
DEQG (Rlys.), 1878-.79,
Rly. Convention Comm.

abolished and departmental catering
should be introduced,

I now come to my local place.
Andal-Sainthia section in the Eastern
Railway is a very good revenue-
earning section. 40 or 50 coal pilots
move from this section, But the rail-
ways do not look after the amenities
of the passengers. During the last 30
years, not a single new passenger
train has been introduced in this sec-
tion. Only No. 4 UP and Down has
been running since independence. I
have written letters to Xamlapathiji
anq now to Pandeyji to have a
direct train service to Calcutta,
In our State there are two district
towns which are not connected by
railways, One is in West Dinajpur.
Its headquarters is Balurghat and it
is not connected by any train service.
Similarly, Dumka is the headquarters
of Santhal Parganas, There is provi-
sion in the budget for a preliminary
engineering cum traffic survey from
Dewgarh to Dumka via Basukinath in
this BG section. There is also
another preliminary engineering
cum traffic survey between Madhu-
pur and Dumka. These two
surveys are there. I do ap-
preciate it but there is not a single
survey for Balurghat. I suggest that
Balurghat should be connected bv a
railway line, Similarly, Seuri ig the
head quarters of Birbhum district but
no direct train is available from
Seuri to Howrah. We have been
pleading for this for a long time,
Now the peaple are to go to Calcutta
for their daily work by bug to Balpur
or Burdwan then by train because
there is no train from there to Cal-
cutta. So, this should be looked inta,

Andal-Sainthi section is very much
neglected. There is no light not only
in the compartments but also in the
stations,. The funniest thing is chat
in the Andal-Sainthia section, the
telephone connections from stations
with outside has been disconnected
twice during the last 8 or 10 months
for non-payment of telephone char-
ges, Even a few days ago, some peo-
ple came to my place, but I could not
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contact the railway station because
the telephone was disconnected. The
telephone department people  say,
“What can we do? They have not
paid their telephone bills”. This
shoulq be looked into, Several st3-
tiong on this section are very much
neglected. Though it is a big revenue-
earning section, these neglects are
there. In this section coal is being
regularly smuggled out by the Pas-
senger and goods trains. RPF and
other railway staff are in connivance
with the smugglers,

MR, CHAIRMAN: You may con-
clude now.

DR. SARADISH ROY: 1 would
conclude by saying that certain trains
on the Burdwan-Barhwra section
should immediatelv be dieselisej <0
that passengers’ discontent may be
removed to some extent. 317|318 Tas-
sencer. 3291330 Mazafarpur Passen-
ger and 335336 Biswabharati Rai-
gram Passenger trains should be die-
selised and 317|318 Passenger {rain
be extended upto Rajgram.

There is a university at Burdwan,
Hundreds of students come to the
universitv for daily studies. They
have to leave their places at 5 a.m,
and reach Burdwan at 8 am There
thev have to wait for two hours for
their classes So, one more train het-
ween Burdwan to Rajgram, both up
and down, should > arranged soO
that the morning train may ‘each
Burdwan by 10 a.m, This will bene-
fit the student community to a great
extent,

With these words. I again press that
the narrow gauge railway should
b_e nationalised. The AK and BK NG
lines shoulg be converted into broad-
gauge, Arbitrary discharge and dis-
missal of locomen should be with-
drawn and a negotiateq settlement
should be arrived at with them.

MR. CHAIRMAN: I have Deen
trving to listen to your speech as at-
teatively as possible, My humble
Suggestion to you would be—in your
interest—that in erder to facilitate the
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work, you write out your suggestions
and send the same to the Minister,
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THE MINISTER OF STATE IN
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Metre-Gauge, short-gzauge!
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I am not going to concede to your
point,

MR, CHAIRMAN: If he is not
giving way, you cannot compel him,
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SHRI XAVIER ARAKAL (Ernaku-
lam): You distribute the time equal-
lv to other Members.

MR, CHAIRMAN: Tin:e cannot be
equally distributed. But 1 am trying
to give a change to as many members
as possible. Some Members would
like to speak on each and every sub-
ject. There are some Members who
would like to speak only on one or
two subjects. So, how can we equal-
ly distribute the time?
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wHl WgET F aE( g av &
AFTHGTH (GG THd wWE &
qre ¥ oumEsy fagr 80w 9w
e qF WE FAU T T 17
ME AT A | ORI WA
qfeq it 7 ¥gr o1 & gw emfaw
WE W4 X AR AT RE L A
TETA( ST & A K WA G W A
faqr war & 1 @& AGEY N AT
F¢ o 1 Aafear eFr, nEEr
FEANT, T HiT A7 F{ wi< fym g
A AT AMGT | wEHaT W7
FIRT H GICAN  TEWH g9 |
Il ¥ RITH L AT &I F @A
gl FHd 1 g F yey ¥ ag
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UF  FYT  FEAEY  EAMT | THAT
gl oF  oMA "ed gAT Tifge wiw
A9 3% w0 zaterT g wifge |

AATEIIL & Foia™T, FIATIA
g g, UF SAr wEE  wSE A
I&C FaFe =wifge 1 fawgtaar w@
|TISYR & & aif IET FEAT Tige )
it fafsed wdAT AR oww
AIAT B T HGH-SGT  WIT M-
AT FIAT §, S AGT AT AT § |
fegufastr owedy w0 WO &
AT AT WA |

¥ o T fadgr w7 | FEY
FE AL F TG S Q0¥ FAT
Fgr wry fawr & 1 Iy afewie-
9T & qiF faed & F1T W ¥ W
TG AT AT TE 1 (AT W
T AT FE AT 2% F 0 ¥ OF
qefergs e a fear s, faras
AN AT F HO T ¥F | IHH
AT @_T A& grar

o HAT WETA TS THET Rl
qATEAT AN §, FTag T & wifw-
¥ &1 wrac s Euifetatads it
1 qT AF A A erifelafedt
FET TT AT § RA OAF T
mfafarifear wEm iy onfregfer
feapaifaiatadi——Tat gt Trfga
g dfedw wr @RfFr o Wi AE |
W9 FOEAAT AF IAT GIAC TZ FY
FLEHAT  FE I T INGT Fregiaw
FTH, THA qFo Ay TefEo |

gg w1 S AW e
A TG T 9T qAH WA A
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frare F81 | 29 HIOE = qare
¥ A Tl Q@O AR
agy &5 W Haew gu
i T fqeE@ & qia & oot
qegATT 31§

*SHRI V. S. VIJAY RAGHAVAN
(Palghat): Mr, Chairman, I am
very sorry to say that Kerala has
been totally meglected in the matter
of Railway development. The Rail-
way budget of this year has not given
us anything. The Railways is presid-
ed over by the Trimurthis, Then
we have the respected Panditji, the
former Railway Minister sitting in
the House. So, I would place before
them certain very legitimate and pro-
per demands of my State of Kerala,

First of all T would say something
about the Kuttippuram-Guruvayoor
line. This iy an important line as it
connects one of the greatest pilgrim
centres of South India, The hon.
Minister has in his budget speech
merely saig that a survey would be
conducted, No amount has been pro-
vided for thig line in the budget. I
request him to make some provision
for this line.

Another demand is that the Kollan-
kode Trichur via Alathur line should
be constructed, If this line is cons-
tructed then Madurai Palani, Trichur,
where the famous pooram festical is
conducted, (Paramekkavu and Tim-
vanpadi) and Guruvayur can be link-
ed. Some of the most important pil-
grim centres are on these line and
thug these centres can be linked by
railway lines.

Another point I would mention is
about the coastal railways. This rail-
way line is very essential for the
development of the coastal areag of
Kerala, Therefore I would request
the hon, Minister to make some pro-
vision for that also.

*Original speech was delivered in Malayalam,
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11 Kerala. Kerala has pgot electric that a coach repair factory should be
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power in abundance. We have been
demanding for a long time that using
the surplus electricity the railway
lines in Kerala should be electrified.
Such a step would enable ug to save
a lot of diesel especially when there
is a shortage of diesel, This will be a
national saving. Then we are getting
coal to run our trainsg from the coal
field of Bihar, When there iy short-
age of coal many trains in Kerala are
+cancellzd, and the travelling public
are put to a great lot of difficulties.
® This can be avoideg if the lines are
electrified. 1 would request the
" Minister to exzmiae this proposition

Another demand I would raise is
that a new express train should bhe
started from Kanvakumari to How-
rah., My friends in the Opposition
will be very happy about this propo-
sal. Thig train which should be
named ‘Vivekananda Express’ will
cover three States which are being
ruled by the opposition parties, So, I
request Pandeyji to give some
thought to this proposal.

Finally Sir, I would mention some
cproblems about my area, Palghat.
Olavakode division was the only

~ railway division in Kerala until 5 few
 years back. Now an attempt is be-
ing made to reduce the importance
of this division. There is an appre-
hension in the minds of the people
that this division may final'y be dis-
banded. This division is very essential
for the commercial development of
Malabar and Cochin, The news-
papers have reported that such a
move is a fcot. This apprehension
hag to be removed and the Division
should not only be retained but fur-
ther developed also,

’, One more point and i have done,
That is about the coach repair fac-
tory, The Kerala Government had
promised land free of cost and water
and electricity at concessional rates

set up in Palghat, Similarly the
Shornur Railway Jn, should be con-
verted into a link station. This will
link Malabar, Cochin and Travancore
and thus further unite the people of
Kerala.

Sir, I have raised a few very legi-
timate and most modest demandg of
my State. In India we have 11 Kilo-
metre of railway line for 10 lakhs of
population whereas Kerala hag only
four kilometres of railway line. Kerala
is a state which earns us maximum
foreign exchange and therefore it
should not be neglected in the matter
of railway development, Therefore.
these demands should be fulfilled,
With the fervent hope that the hon.
Minister will do so, I conclude,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Mr. Chairman, Sir.
Indian Railways ig the largest public-
sector. It is not only the largest
public sector, but it is the nucleus
of all economic activities in the
country. Well, it is a Ministry, it is
a Department of the Government. But
I can say that it is the largest Com-
mercial-cum-social Welfare Organi-
sation,

But, what have we done to it? At
a time when the whole world, parti-
cularly my country. is reeling under
the crisis of liquid fuel that you re-
quire as the prime moving energy.
we are suffering under the pressure...

SHRI G, M. BANATWALLA (Pon-
nani): Sir, on a point of order. The
Hon. Member cannot take off his jac-
ket, roll up his sleeves and speak
ing that side.

MR, CHAIRMAN: Unfortunately
for me, I had been writing some-
thing here and my eyes were not see-
ing that side.

SHRI JYOTIRMOY BOSU: May I
ask Mr. Banatwalla to land me his
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jacket? It will be very nice of him.
1 will be grateful for him.

PROF MADHU DANDAVATE: The
point is, it will be found that there is
nothing up the sleeves!

MR, CAIRMAN; The Chair ean
only hope that all of you will be gen-
erous and see things and accept things
in a sportsmanlike manner.

SHRI JYOTIRMOY BOSU; What 1
am talking about is Transportation,
consuming the minimum prime mov-
ing energy. And that can only be
done, amongst all modes of transport,
except inland water traasport by and

large on the surface transport, through
Rail.

I will quote figures which we had
faken great trouble to collect; One
from an Institute in Paris and the

other one from an Institute in Ger-
many.

It says:

1 H. P, is known to move 150 K.Gs.
on road 500 K Gs. on rail ang 4,000
K. Gs. on water,

Now, you have the option between
the two. Let us forget about the
Inland Water Transport for the time
being. When you are using one H.P.
motor your haulage of transportation
would be about 3 times more, to be
exact. It would be 303.5 tines more
for the same prime moving energy.
But what is the cost? The cost is this.
An analysis was made regarding the
cost per tonne kilometre in paise.

Eastern Railway Broad Gauge-4.4

North Sastern Railway

Metre
Gauge-5.7.

North East Frontier Railway-11.7
—it is a different region altogether.

And road,—10 paise,

Take 4.4, 5.7 and 11.7 and draw a
mean, and compare it with Road
Transport.  You will see that in spite
of the malpractices and corruption
which «xists in the Railways it costs

MARCH 16, 1981

DSG (Rlys.), 1980-81,
DEG (Rlys.), 1978-79,
Rly. Convention Comm,

And what are you doing, let
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half,
us see.

Indian Railways, when the Britis-
hers came, was a Private Sector Or-
ganisation. They scuttled the Inland
Water Transport. As soon as Indian
Railways become a public property
the road transport lobby which is
greatly foreign investment orientfed
started scuttling the Indian Railways,
And how successfully they have done
it Kindly remember Panditji, the
things we are fighting for. We are
fighting against inflation, against price
rise. A major factor is the cost of
Transport. The more you divert to-
wards Road Transport, the greater
will be the load on the consumer at
the ullimate point. You may say
Panditji, that you have resources-con-
straint you have no money etc, Sir,
what I am saying is: if you do not
have money. why don’t you go in fer
raising money through deposit sche-
me? The public sector undertakings
are doing it, The private companies
are sucking the market and there is
no resource constraint on them. And
the alibi is that the market borrowings
are to be made keeping priorities in
view, but it does not apply to the pri-
vate sector companies, They cangocn
taking deposits and cheating deposi-

tors as far as the repayment of prin- °

ciple and interests are concerned. But
what is the trouble with you? Why
don't you do that? I will tell you
how. The miserable performance
has been not only in your regime. not
only in Panditji’s regime, but it is
there a!l along during the last 33

years. What have you done all these
yvears? You talked about corruption
this morning. Well, my friend was
joking. You are broad gauge, meter

gauge is next to you and narrow
gauge in sitting behind you. (Inter-
ruptions). He is not narrow gauge in
width actually, but narrow gauge in
the sense of the term.

Now you are talking about corrup-
tion. Are you able to check corrup-
tion in the politicians? Are you able

\
;

.

4
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to check the corruption at the highest
You have started treating
disease from the roof-tops, but the
root is developing the disease. What
have you done Panditji? The import
of high-power diesel engine was done
when the Janata party was in power,
the then Chairman is now holding a
very important position, a gold mine.
What was the deal with ALCO—the
American Locomotive Company?
Have you beaten him up with a stick?
If I were you, I would have hand-
cuffed him and put him behind the
bars and he could not have got a bail
with
What wag the commission he collect-
-ed?

(Interruptions)

g, AA—& T A oA A
g, Aridw WA e,

" What happened to the Financial
Commissioner? He is dead and gone.
You are going to the T.T.E. sparing
the Chairman,

Now, let us come to the capitalistic
system. You can never get rid of
sorzuptien. It is a part of the sys-
tem. DBut some relief and remedies
are possible. If you can make a
target that there is a berth for the
asking a wagon for the asking sir, I
shal] certainly come and bow before
you. But you cannot do it. But
what are you doing? Unless you
meet the demand with supply, you
cannot end it. Now, I understand
that out of the total investment on
Indian Railways, 60 per cent is in
the track. Are you utilising your

.track intensively and judiciously? No.

The answer is no. I will tell you
how. Now, to Howrah about half a
dozen traing come every day. They
are the trains with 16 or 17 bogies,
single decker with 45 or 50 tonnes,
tare-dead load for which you  are
spending money. You really apply
your mind instead of beating about
the bush. You have to go in for
aluminium coach double decker mas-
sive trains with 32 bogies pull
and push arr‘angement with 2 engines
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or even 3 engines if necessary  so
that altogether your track occupation
will be reduced to the minimum. Two
trains can leave from Howrah o
North India, one super-fast and the
other fast train. You are not doing
that. And that js precisely the re-
ason why you are not getting freight
and you are not getting the track. The
Indian Railways will perish if it can-
not make freight come into it at a
profit. You have not doae it in 33
years. Sir, I am t{old that the Ex-
press and Mail trains, I am told are
killing the freight trains. Rajdhani
Express Kkills 2.4 per cent.

17.00 hrs.

What the remedy? I have told you
that. You have goods trains. If I am
right, sublect to correction, your nor-
mal rate is about 60 wagons; maybe
you are having longer trains after
dieselization. But dp you know that in
Brazil, I am told, they carry ten thou-

sand tonnes in a train specially for
carrying iron ore? I have got to veri-
fy it, because I could not dig out

the last correspondence that I hag. I
was in a hurry this morning. But
the goodg trains there are  massive
trains. The question is of safety
margin and intensive track utilization.
There is nobody in your Board or
Ministry to think about it; they are
busy in making money, climbing up
or pleasing the bara sahibs that exist.
Let the Indian railways go to hell.

The other day, the hon. Minister
mentioned about the conversion of
metergauge to broadgauge. In Japan
and in Brazil, do you know, the met-
ergauge trains are running at a speed
of 120 to 150 kms. per hour? Why is it
that gur metergauge trains  should
run at a speed of 60 kms or 40 ks
per hour? ] calculated the speed on
the Howrah- Katwa railway line and
it comes to 12 miles an hour. I got it
on lookingat the time-table.

Now, please see the tare pay load
ratio. Why can’t you compete with
the road transport. In an ambassa-
dor car, the tare pay load ratio is
almost 1:1. During elections, you
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put eight or ten passengers. What is
the tare of the ambassador car? It is
equivalent to the pay load that it
carries, But in your coaches, a 45-
tonner, or a 50-tonner, your pay load
radio would be 12:1 or 10:1. You
are consuming energy for pulling a
pay load of 10 per cent, You can-
not survive at this rate, Unfortuna-
tely, as Chairman of the Committee
on Public Undertakings, I was more
than satisfiedq when [ was examining
the Central Water Inland Transport
Corporation, to find that there was a
very very powerful road transport
lobby in this country with very big
resources at their command; they are
very very active in the Planning
Commission and the Railway Minis-
try; particularly in the development
planning of new railway lines cell,
fe discovered a man, Mr. Seth. If
vou could get a copy of the report,
you will find that. What is happening
as a result of that? Your prolifera-
tion is not taking place and all the
high-freighted traffic has gouae to the
road transport and you are saddled
with the low-freighted traffic like
limestone, coal etc. Bata Company
shoes must go by cars or lorries; cut-
tleries from Allahabad must go by
lorries; the electrical gadgets must
also go by lorries.
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What have you done in 33 years? I
do mot mean, Pandeyji yourself, but
your Ministry. Your roule kilomet-
erage in 1947-48 was 54,506 and in
1979-80, it was 60,933, What is the
growth rate? It is 11 per cent. What
is  the population growth rate? It
is 75 per cent. You are trying to
put an elephant into a cage meant for
a bird, Shri D. P, Yadav and Shri
Jamilur Rahman said that they were
all wanting impossible things and that
could not be done. Corruption will
grow, I must tell you. Today, to get
a berth at Delhi station, you have to
pay Rs. 65 to Rs. 75 if you are a
known person and Rs. 100 if you are
an unknown face, The next rate would
be Rs, 200. Kindly note it down, All
this money goes below the counter.
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People call me by all sorts of
names but I stand for normalisation of
relations between the two great coun-
tries, China and India. Never again
will the opportunity come as it is
today. Do you know what is the
growth rate there? They were li-
berated in 1949 two years after we
got independence. The growth of
railways there is 300 per cent. And
they talk a out wviability. We have
clearly stated in more than one Re-
port that the Viability Report for-

mula should not apply to hilly back-

ward and under-developed areas. But
they have ignored it. And the
viable is the biggest poke. If your
Government is toppled tomorrow, and
they come to power, Budge-Budge
Namkhana viability will improve.
With the advent of Mrs. Ganadhi, the
viability is going down. A whisper
has gone to the General Manager
from some one in the Board that rail-
way Budge-Budge Namkhana viabili-
ty now should be recast because it
has become unremunerative. It is
a wholly political game, I have got a
list. If you want I can produce the
list before the House. I have got
that contect, So, I would not go into
that.

Now, can you imagine? The In-
dian Railway cannot live without
freight traffic? They do not maintain
any statistics of punctuality of goods
train. Is that not an unpardonable
offence? Who is the man who is guid-
ing this? Either he is on the pay-
roll of the road transport lobby or
he is unfit to hold the position. And
what is you speed for your freight
traffic, steam traction? You will be
horrified to hear. Three miles an
hour, You calculate the capitalisa-
tion, the investment involved, time
factor involved, money being worn
out, track occupation, trafic and all
that, you are only eating on the vitals
of the country, Railway Board im

The gap in sup-
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33 years has only justified its conde-
mnation, total and utter condemnation.

What is the punctuality? Of course,
if, I have a pinch of salt in my poc-
ket. when I utter this figure, even
then they admit for mail and express
trains, broadgauge, I would not talk
for others, it is 64.9 per cent. Can
you imagine? But if they are truthful,
you will see it is 98.2 per cent. They
take no interest,

Sir, the Public Accounts Committee
found out, If I remember correctly.
54 major low freighted items being
carried at a severely subsidised rate.
The drafting was done in my own
hands in 1974 if I remember correclly.
But they cannot be touched. The
paper mill-owners are very poor;
bamboo must be carried at a very
low price. Fiftyfour items cannot be
touched. Pandayji will you kindly
enlighten this House on another day
what have you done? What are you
doing to catch this big malpractice,
particularly Birlas. I wrote a letter
about Batas. They are describing
the cargo as one which is low freigh-
ted, but transporting something diff-
erent. And they are describing your
way bridges are out of order most of
the time, Through the grace of
Allah, Almighty, it must be kept out of
order., When they are loading 22
tonnes, the railway Receipt is for
19 tonnes 500 weight. So cut both
the ways and the Indian Railway is
an orphan in the hands of bandicoots.

Mr. Panday can you tell us, you
have blilliant people, There were some
indeed. I know some of them good
at their job, quite a few of them; but
not many of them. Have you ever
thought of having a pithead captive
power station, thermal power station?
It is in Jharia, Dhanbad, Raniganj,
Singharani,  Chindwara, Why it did
not strike you, because your Plann-
ing is done by the malti-nationals,
who sell their equipment to you. It
does not suit them., And what is your
rate of electrification? It should
have been a thousand kilometre a
year, Out of 60,933 kilometres, so
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far you have electrified only 4,820
kilometres, Are we not living in a
fool's paradise that we have to believe
all the assurances and press state-
ments that we see everyday?

It won’t cut much ice, as far as I am
concerned.

You have no transport economist.
You have an auditor as your Finan-
cial Commissioner. I have known Mr.
Jain for years. [ call them red-and-
blue-pencil-wallas, = What do they
understand of transport economics?
can’t you get an academically-quali-
fied transport economist who can
oversee the functioning of all the
heads? It is unsuitable. If the men
is conscientous, they will be caught I
say the Indian Railways are being
run by quacks, totally unsuitable for
the job. Your freight rate in one
year had to be increased by 30 per
cent—fares and freight. And has not
the cost to come down if you want
to tackle the price problem? Have
you ever done the examination of
capitalization, at any point of time?
You don’t have competent people to
examine capitalization of Indian Rail-
ways. Whether it is Rs. 40 thousand
crores or whether it is Rs. 50 thou-
sand crores, it is all anybody's guess.

Kindly tell us: the steam traction is
coming down very considerably; but
why is it that the coal consumption ig
not coming down? Who is selling the
coa!? How far is the share travell-
ing? I will give you the figures. They
are maintaining infra-structure. If
you travel from Howrah to Delhi, you
will see coal dumps in the sheds.

In 1979, the share of steam traction
was about 20 per cent to 30 per cent
of the total, amounting to 20 billlon
tonne/ Kms. In 1980, it has come
down to 5 per ceat to 6 per cent and
the total tonnage is about § billion
tonne/Kms. You kindly compare
where the coad consumption is, How
can you reduce the fares and freighis
if there is ‘chori' every where? “Steel
as much as you can, as quickly as you
can, whereever you can.” That is the
whole theory.
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The Prasad committee’s study group
report on energy recommended the
stoppage of further dieselization, Did
they, or did they mot? They recom-
mended electrification of Indian Rail-
ways ‘‘Stop dieselization further.”
That was the Prasad Committee wor-
king group’s report, They recom-
mended electrification, Where s
electrification? And [ told you, the
growth rate is 100 Kms, a year. In
the present budget, you have announ-
ced stepping up of the figures. I am
waiting to see what you do. Pandey
Ji, You will not be able to do it. Why?
Tne mechanical engineers are more
powerful in the Railways than any-
body else. In yQur Board, you don’t
have a signle elefrical man. Although
you are going in for electric traction.

t is all lip service, Have you got
a Member (Electrical) in the Board.
broad gauge, meire gauge or narrow
gauge? Messrs. Ministers, please
say yes or no, No. None at all.

Now. the existing built-in-capa-
city ol diesel and clectric locomolives
manufacturing in Chittaranjan and
Varanasi would be about 1350 loco-
motives i 5 years. And ] am told
planning Commission would not give
money for more than 780. There, some
ghost is working. If you produce tfoo
many locomolive engines the road-
transporti-wallas won’t give the sub-
scriptions and donations, “Don’t manu-
facture too many engines. The Rail-
ways would be running too offen. The
lorries would not be available for hire
at Rs, 3,000/-from here to Ghaziabad.”
So, 780 pieces to be made, while the
capacity is 1350. Kindly tel! the
House, Pandey Ji, whether the capa-
city utilization is 50 per cent, and not
more. Why is it that you are setting
up a new plant at Patiala—and at
what cost?” That is always done. A
money is shown a banana, The
monkey comes, and ge!s inside. Rs. 30
crores are your estimate. It will land
at Rs. 200 crores. Of vyour built-in
capacity, you can’t utilize more than
50 per cent but you are going in for
a new factory at Patiala What is
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the political consideration? No. We
know that the world Bank would not
give you money. The World Bank
must sell their goods, the clientele
goods, Therefore, you will be com-
pelled to set up another factory. Don’t
do it if you do not want to destroy..
(Interruptions) I am finishing it.

I would like to draw the attention
to another thing where you have a
duty. 1 am against this social obliga
tion. monetory obligation. (Interrup-
tionst 1 am basically a very sober
man. (nterruptions) The Dbig cities
like Bombay. Calcutta, Madras and
Delhi, you have a social obligation
there. I am not telling you to carry
passangers free, but you have to com-
pletely reorient the system. Tickets
should be available in the train as it
is done in a tram car or in a bus, I
took Nandaji once to Sealdah Division.
1 showed him the queue. By the
time a man’s turn comes to the coun-
ter the train leaves. So, he goes with
out a ticket. You are not interested
in selling the tickets. He cannot buy
the ticket. So, this omnibus system
for greater Bombay, for greater Cal-
cutla, for greater Madras and for gre-
ater  Delhi must be taken up with
utmost seriousness.

Remodelling of Howrah Station. I
remember when I was in Peking, 1
went there, While coming back in
the same platform 1 was brought out
in a different way: and the outgoing
passengers never see the faces of the
incoming passangers. So beautiful is
the arangement., You are not walk-
ing head on collision all the time. A
man going out is going up and a man
coming out is going down. So beau-
tiful is the arrangement. Why don't
you send some of themn to educate
themselves how thingg can be done?
Additional  terminating points. As
far as Calcutta is concerned, as far as
Bombay is concerned, as explained by
Mr, Ravindra Varma. I would suggest
you consider using Ultadanga Dum
Dum for diversificatioin. Howrah can-
not take an more load. Mayerhat
and Ballyganj-there are three places
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which can be used. London has got
5 railway stations all surrounding the
whole city. In Calcutta, there are
only two. I have nothing more to
say. Mr. Deputy Speaker, thank you
very much for giving me time and I
hope Mr. Minister will understand
what I have said,

SHRI XAVIER ARAKXAIL (Lrnaku-
lam): Thank you very much for giving
me an opportunity to say a few words
oa the Appropriation Bill. T  really
¢.agratulate the hon. Minister for the
peompt action he has taken  with
vezard to the illegal and improper tra-
velling in the trains and catching hold
0¢ the official in that matter, I hope
ta: same thing will be exlended to
other departments as well.

The one point which I would like to
slress is this. We  have cver 80060
platforms and therein over 30—50.000
parters are employad. I would ask
the hon. Minister what are the regula-
tions and restrictions imposed ¢n
thnzpn  porters? Have they got any
s0-°ial security or any other bhenefit in
this malter? 1 know many of the
parters have put in many years of
the=ir service to the railways and the
public, but they are not being looked
after. No benecfit is given to them.
Therefore, my first suumission is thal
the case of porters should alsg be
losked after in this matter.

SHRI KEDAR PANDAY: Have you
any suggestion?

SHRI XAVIER ARAKAL: There
should be a social security system.
For the information of the hon, Minis-
ter, I propose to have a social security
system-wherein contribution from them
as well as from the railways should be
put in and given to them on their re-
tirement. The second point is when
the Budget was being discussed here.
many members expressed their views
on the imperativeness of west coast
line. There is an atempt, but it will
take another 30 years io complete it.
Yoy see the economic, social aspects
of this west coast line. 1 am referring
to what Mr. Jyotirmoy Bosu had just
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dow said. Unless we shake up our own
depariment to have some concrete
development activities, | am  afraid,
You are distracting my uttention Mr.
Bosu (Interruptions).

SHRI JYOTIRMOY BOSU: I am
telling you, “you do not {ake my
name.” You will not get g ticket if
Madam comes to know, (Lnterrup-
tions)

SHRI XAVIER ARAKAL:. We are
ont afraid. My second submission is
that the West Coast line should be
taken up. ,Interruptions),

MR. DEPUTY-SPEAKER: If he re-
commendg your ticket, you will not get
it (Interruptions)

SHRI XAVIER ARAKAI.: [ want the
Goa. Kerala, Karnataka Railway Iline
lo be taken up. There are fantastic
possibilities for this line. We have
been advocating to have this line, as
soon as possible. My second submis-
sion is that. .(Interruptions)

AN HON. MEMBER: It is in Goa,
but.. . (Interruptions)

SHRI XAVIER ARAKAL: India is
our India. I would like to draw your
atlention that we have heen requesting
that the electrification of the lines,
especially in Kerala. If I remember
correctly  we have been requesting the
Railway Ministry from the year nine-
teen hundrd and—I cannot remember
the exact year—that electricilty for
the Railways be supplicd at a cheaper
rate. On the last occasion when this
budget was being discussed we made
a request that electrification of the
railway lines especially those in Kera-
la—where there is surplus power—
should be taken up immediately.
Therefore, my question is, this: what
is the attitude of the Railway Depart-
ment with regard to electirification of

lines where there is surplus, especially
in Kerala?

There is another line which is a so-
clally and economicslly important
line, from Cochin to Madurai which I3
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not anywhere near the survey line. I
am submitting that if there is a line
from Cochin to Madurai, that will be
a parallel line which will make a great
impact on the socio-economic aspects
of these backward areas and the
States concerned. A few Members ot
Paliament have sent a memorandum
aad submitted it for your considera-
tion. Now, I know, that the officers
will say that it is not economically
viable. Yes, that is the stereo-typed
expression which we get whenever we
propose a line, that it is not economi-
cally viable For your information,
this line will fetch over Rs. 80 crores of
foreign exchange in the matter of ex-
porting the products from these areas.
(Interruptions) My submission is
that the Cochin-Madrag line should
be taken into consideration and it
will help a lot in the economic deve-
lopment of Tamil Nadu, Kerala and
to a certain extent even Karnataka.

Another point which I would like 10
presg on you, is that the Railway line
from north and south of Ernakulam—
a blue print of which was prepared—
should be developed and the marshal-
ling yard there should be converted
into a modern railway station. May
I request the Railway Minister to ask
officers to examine this proposal and
to implement this scheme. If it is
done, there will be great traffic move-
ment in this area and a proper deve-
lopment of the industrial area as well
kas hte other things of this region can
be achieved, These are some of the
suggestions, I am making.

One salient feature of the Railway
Budget is that it has taken into consi-
deration the national transport policy
and some other recommendations,
and a step towards the fulilment ol
the Sixth Five Year Plan is takern into
censideration. But thot  itself js not
sufficient. Th2 mistakr we are com-
mitting is when it comes to the ques-
tion of implementation. There shold
b proper supervisory commiitees to
oversee the implementation of this
scheme,
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I do not agree with what an hon.
member said that Kerala is neglected.
Kerala is not neglected in this budget,
But what is allotted to Kerala is not
sufficient. We have been requesting
very politely ana gently tha: more
money should be aliotted to Kerala.
Work on the coastal railway has
started. Work on doubling of lines
has started. But the progress is very
slow. This I have expressed ealier
also.

These are some of my suggestions,
which I pope the hon. Winister will
consider,

MR, DEPUTY-SPEAKER: A list
Showing the numberg of cut motions
to the Demands for Grants in respect
of Railways, 1981-82 treated as moved
on the basis of the slips received from
Member concerned, hag been put up
on the Notice Buard for the informa-
tion of Members,

In case any Member finds any dis-
crepancy in the list, he may kindly
bring it to the notice of the Officer at
the Table immediately.

SHRIMATI GEETA MUKHERJEE:
(Panskura): 1 beg {0 move:

“.That the demand under the head
Railway Board be reduced io Re.l™

[Need of opening a new station
between Panskura and Bhogpur
in Kharagpur division of the
South Eeatern Railway (53)].

SHRI R.K. MHALGI (Thane): I beg
to move:

"That the demand under the head

Railway Board be reduced by
Re. 100"
[Need to develop the Dadar

Station (Maharashtra) in order to
facilitate  interchange between
(54)].

“That the demand under the head
Railway Board be reduced by
Re. 100"
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[Need for having ‘Dombivali
Local’ train on Central Railway].
(55)

“That the demanad under the head
Railway Board be reduced by
Re. 100"

[Necd for constructing the rail-
way line from Jawahar to Nasik
in Maharashtra]. (56)

“That the demand under the head
Railway Board be reduced by
Rs. 100"

[Need for conversion from nar-
row guage to broad guage the rail
from Laturg to Miraj via Pandhar-
pur in Maharashtra]. (57)

“That the demand under the Head
Railway Board be reduced by
Rs. 100"

[Need to repair and improve
Railway quarters in Ajani near
Nagpur Maharashtra)]. (58)

~That the demand under the head
Railway Board be reduced by
Rs. 100”

[Need to remove inconveniences
experienced by passengers and
staff at Pune Railway Station].
(59)

“That the demand under the head
Railway Board be reduced by
Rs. 100"

[Need for proper co-ordination
between the staff of the Railway
and RMS]. (60)

“That the demand under the head
Railway Board be reduced by
Rs. 100"

[Delay in execution of the con-
version of narrow gauge railway
line between Sangli and Miraj
(Maharashtra) into broad guage].
(61)

“Thal the demand under the head
Railway Board be reduced by
Rs. 100"

[Need for proper repair and
maintenance of Railway engines
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and Railway track beiween
Latura and Miraj (Maharashtra)
(Narrow guage]. (62)

“That the demand under the head
Raiway Board be reduced by
Rs. 100"

|Failure of Railway Adminis-
tration in planned production and
supply of 648 EMU coaches to

Central and Western Railways for

their Bombay commuters]. (298)

“That the demand under the head
Railway Board be reduced by
Rs. 100™

{Progress made in respect of
the overhead Railway bridge near
Shahad, Disit. Thane, Mahara-
shtra]. (299)

“That the demand under the head
Railway Board be reduced bv Rs.
100.”

“That to run more loca] trzins
from Dadar__ _towards Thane,
Domiwali, Kalyan and Karjat and
vice-versy for Bombay commu-
ters]. (300)

“That the demand under the head
Railway Board be reduced by Rs,
100.”

[Action taken by the Ministry
of Railways on a representation
from Bhartiya Railway Mazdoor
Sangh, Bombay, in regarq to pay
sales and worsening service
conditions of ear-attendents in
Railways]. (301)

“That the demand under the head
Railway Board be reduced by Rs,
100.”

[Need of the electrification of
Diva-Panvel Sections of the Cen-
tral Railway in Mabharashtra].
(302)

“That the demang under the head
floaoi]:vay Board be reduced by Rs,

[Rationale behing the creating
of posts of Class T and II Officers
and Class III and IV Staff since
1st .?pril 1980 and class-wise cco-
nomic ratio of expenditure of
these posts]. (3803)
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“That the demang under the head
Railway Board be reduced by Rs,
100.”

[Failure to settle the five hund-
red fifty pending cases of retired
persons before the 30 July, 1977
in Bombay Division of Central
Railway]. (304)

“That the demanq ynder the head
Railway Board be reduced by Rs.
100.”

[Need to take action on the de-
mands made by Daxin Madhya
Railway Karmik Sangh, in a rep-
resentation dated 17th November,
1980]. (305)

“That the demang under the head
Railway Board be reduced by Rs.
100.”

[Need to discuss action taken
by the Government-on the de-
mands made by the President,
A.IRRM Division, Nagpur, in hig
representation dated 1st Decem-
ber, 1980]. (306)

“That the demanq under the head
Railway Board be reduced by Rs.
100.”

[Failure to fill up vacancieg in
the Sheds at Daund, Dist. Pune,
Maharashtra]. (307)

“That the demang under the head
Railway Board be reduced by Rs,
100

[Need to pgrant concession to
the students in railway fares].
(308)

“That the demang ynder the head
Railway Board be reduced bv R,
100.”

[Neeq to form the new Consul-
tative, Bodies|Committeeg for the
Railways such as Train Time Tab.
les and Passengers Amenities].
(309) )
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“That the demang under the head
Railway Board be reduced by Rs,
100,”

[Need to draw attention of the
Railway Administration towards
the inconveniences experieaced
by the stafl and passengers on
Pune station, Maharashtra]. (310)

“That the demang under the head
Railway Board be reduced by Rs,
100.”

[Need to make a terminus, for
suburban traing of Central Rail-
way at Dombivali, Distt, Thane,
Maharashtra]. (311)

“That the demang under the head
Railway Board be reduced by Rs,
100.”

[Delay in making payment hyv
Central Railway of claims decid-
ed by the Thane Court (District
Maharashtra) in favour of M]s,
Syman Gordon India Ltd., inspite
of the fact that the appeals filed
by the Railway were dismissed by
the Bombay High Court in Febr-
uary, 1978]. (312)

“That the demangq under the head
Railway Board be reduced by Rs,
100.”

[Proposed re-introduction of the
KNORR Brake]. (313)

“That the demanq under the head

Railway Board be reduced by Rs,
100"

[Failure to take action on the
memorandum submitted by Kar-
natak Chamber of Commerce to
Railway Ministry on 13th Novem-
ber, 1978 regarding Belgaum—
Miraj broad gaugae rail line].
(314)

“That the demang under the head
Railway Board be reduced by Rs,
100.”

[Need of taking into considera-
tion immediately the suggestions
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made by a citizen of Pune (Maha-
rashtra) in a memorandum in
Nov.|Dec, 1980 regarding the re-
servation and some other import.
ant matters in respect of e‘'icient
working of running of trains].
(315)

“That the demang under the head
Railway Board be reduced by Rs,
100,” -

[Need to consider the sugges-
tion made by Talgu Vikasa Man-
dali Ambarnath (District Thane,
Maharashtra) to have a halt at
‘Krishna' railway station (S, C.
Railway) of Dadar—Madras Ex-
press trains]. (316)

“That the demand under the head
Railway Board be reduced by Rs,
100.”

[Need to have a halt at Thane
Station (Maharashtray for all up
and down Summer special trains
from Bombay]. (317)

“That the demand under the head
Railway Board be reduced by Rs,
100.”

[Need to have a halt at Thane
Station in Maharashtra for up and
down Summer special trains from
Bombay to Pune and vice-versa).
(318)

“That the demanq under the head
Railway Board be reduced by Rs.
100.”

[Need to consider immediately
the grievances made out by regu-
lar rail paseagers from Vasind
(Shahepur) District Thana,
Maharashtra. in their representa-
tion dated 4th December 1980 to
G.M. Central Railway, Bombay].
(319)

“That the demand under the head
Railway Board be reduced by Rs,
100.”

[Need to know in detail the
progress made in respect of
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changing rail track between Ma-
dhav Nagar and Sangli in Maha-
rashtra]. (320)

“That the demand under the head
Railway Board be reduced by Rs,
100.” /

[Need to know the action by
Railway Ministry in regarq 1o
representalion in the month of
October, 1830 from Circle Secre-
tary of BRM.S ang MMS, Union
(Class III, Maharashtrg Circle)
regarding cooperation between
Railway and RMS Departments].
(321)

“That the demang under the head
Railway Board be reduced by Rs,
l."

[Failure to provide new EMU
rakes to cater to the cvergrowing
suburban traffic in Bombay sub-
urban area]. (381)

“That the demand under the hezad
Railway Board be reduced to Re, 1.”

[Attitude shown by the Govein-
ment in exporting the EMU rakes
to foreign countries by postpon-
ing the scheduleq delivery of the
same to C. Railway/W. Railway
for their suburban service and
necessity to provide maximum
EMU rakes to C, Railway|W. Rail-
way on top priority basis]. (382)

“That the demang under the hcad
Railway Board be reduced by Re,
l‘!!

[Failure of the Central Railway
authorities to provide halt 1o
holiday special trains and some
regular Expresg trains such as
27/28 Varanasi Express, 193 194
Varanasi bi-weekly Express, 305
Dn. Daccan Express, 308 Up. Ko-
vana Exp., 14 Up. Madras Janata
Exp., 41/70 Dn. Howrah, Bhagal-
pur Exp. 115 DN. Lucknow Exp.
at Thane, Maharashtra inspite of

repeated requests]. 383)
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“That the demanq under the head

Railway Board be reduced by Re.
1.,1

[Need to create a completely
separate division, nhamed as “Bom-
bay suburban Division” on both.
the Central and Western Rail-
wavs, out of their present Bom-
bay Division]. (384)

“That the demang under the head

Railway Board be reduced by Re.
1‘1:

[Attitude of Railways authori-
ties about the utmost necessity to
electrify the Diva-Panvel-Pan
Section, as this is the only unelec.
trified Railway line in Bombay—
Kalyan area and thig creates a
lot of difficulties in improving
services]. (385)

“That the demang under the head

Railway Board be reduced by Re.

1.”

[Need to have an urgent and
time bound programme to clec-
trify the new Diva-Vasai Link
railway line, District Thane,
Maharashtra]. (386)

“That the demang under the head

Railway Board be reduced by Re.
I‘IV

[Failure to take up a time
bound programme on priority
basis to connect the trans-Thane
creek area, i.e., Vashi-Belarpur
to Bombay by expanding the rail-
way line from Mankhurd to Vashi
Belapur as suggested by the
Transport Policy = Committee].
(387)

“That the demanq under the head

Railway Board be reduced by Re.
1.11

[Failure of the Railway Admi-
nistration to recognise the urgent
need to provide a link between C.
Railway/W. Railway by connect-
ing Thane|Borivali (Maharash-
tra]. (888)
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“That the demang under the head

Railway Board be reduced by Re,
1."

[Failure to take up on priority
basis and prepare a time bound
programme for connecting the
trans Thane creek industrial area,
known ag Thane-Belapur Belt, by
a railway line from Thane to
Belapur]. (33%9)

“That the demangq under the head

Railway Board be reduced by Re.
1

[Failure to recognise its moral
obligation to provide quick, safe,
cheap and reasonable suburban
railway service, in metropolitan
areas such as Bombay, and need
to discard the business-house like
attitude of trying to earn profit
out of them]. (390)

“That the demang under the head

Railway Board be reduced by Rs.
100.”

[Need to maintain the circulat-
ing area of Thane Railway Sta-
tion, Central Railway clear and
clean and failure of the railway
authorities to do the same inspite
of consistent demands from the
commuters]. (391)

“That the demang ynder the head

Railway Board be reduced by Rs.
100.”

[Need to augment the police
staff at Thane, Dombivali, Kalvan
Ambarnath and Ulhasnagar Sta-
tions]. (392)

“That the demang under the head

Railway Board be reduced by Rs,
100.”

[Need to provide full cover to
the Platform No. 3 & 4 of Kalyan
Railway Station, District Thane,
Maharashtra]. (393)
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“That the demang under the head
Railway Board be redyced by Re
100.”

[Need to open more ticket win-
dows at Thane, Dombivali Ulhas.
nagar, Badalapur, in Maharashtra
and to provide adequate staff for
the same without further delay
(394)].

“That the demang under the head
Railway Board be reduced by Rs,
100.”

[Neeq to provide cover to the
part of platform No. 4 of Dombi-
vali station (395) J.

“That the demand under the head
Railway Board be reduced by Rs.
100.” ;

[Need to provide facilities re-
garding diversion of traing mov-
ing in either direction from local
to three lines or vice-versa in-
stead of the partial facilities now
available near Parel, Kurla (bet-
ween Kurla and Sion), Vikhrol,

Thane (at end) (396) ].

“That the demang under the head
Railway Board be reduced by Rs,
100.”

[Need to clear without further
delay the pending pension cases
of such railway employees of
Central/Western  Railways, who
have retireq from service In or
after 30th Septembe: 1977 (397) .

“That the demang ynder the head
Railway Board be reduced by Rs,
100.”

[Need to make Dombivali, Dist,
Thane, Maharashtra as terminus
for suburban traias of Central
Railway in Bombay  suburban
areas (398) ].

“That the demanqg under the head
Railway Board be reduced by Rs,
100.”

[Need to provide one foot over-
bridge at the Masjid end of Bom-
bay V. T. station connecting all
the eight platforms, anq provi-
din ga direct exit of D. N. Road,
Bombay (399) 1.
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“That the demang under the head
Railway Board be reduced by Rs,
100.”

[Failure on the part of the Cen-
tral Railway authorities regarding
keeping clear the circulating area
of Dombivali Railway station
(Dist. Thane, Maharashtra (400) ].

“That the demand under the head
Railway Board be reduced by Rs.
100.”

[Failure to control effectively
the increasing crimes in railway
areas and trains particularly in
Bombay suburban area (401).]

“That the demang under the head
Railway Board be reduced by Rs.

100

[Need to construct a foot-over-
bridge at the Bombay end of
Dombivali, station, Distt. Thane,
Maharashtra near the exisling
level crossing and provide ticket/
season ticket windows on either
side of the same (402) ].

“That the demang uynder the head
Railway Board be reduced by Rs,
100.”

[Need to include the timings of
Holiday Specials run by the Cen-
tral Railway in its regular time
Table (book ang sheet form) as
done by the Western Railway
(403) 1.

“That the demanq under the head
Railway Board be reduced by Rs,
100.”

[Attitude of Kalyan (Maha-
rashtra) Railway Police with the
harassed passengers, and inaction
on the part of Railway authorities
(404) ]

“That the demang ynder the head
Rajlway Board be reduted by Rs,
100.”

[Need to reconsider the plan of
re-introduction of ‘Knorr break
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system’ on Bombay suburban sec-
tion of Central Railway in view
of strong aad justified objections
of the motormen running these
services (405) ].

“That the demang uynder the head
Railway Board be reduced by Rs,
100.”

[Need to provide urgently a
bridge connecting both the plat-
forms of Kalwa station in Central
Railway Bombay suburban area
angd crossing the railway tracks
leading to Kalwa car shed, dis-
trict Thane, Maharashtra (406) ].

“That the demang ynder the head

Railway Board be reduced by Rs,
100.”

[Need to replace the old Kopri
Bridge connecting east and west
sides of Thane in Central Rail-
way Maharashtra by a wider one,
in view of quite heavy traffic
(407)].

“That the demangq ynder the head

Railway Board be reduced by Rs,
100.”

[Necessity to take up the work
of creating a terminus for long
distance traing at Thane Maha-
rashtra as this will enable to run
more long distance and 1local
trains (408) .

“That the demang under the head
Railway Board be reduced by Rs,
100.”

[Neeg to widen the old ap-
proach paths of the bridge at
Kalyan end of Thane station in
Maharashtra (409) ].

“That the demanq under the head
Railway Board be reduced by Rs,
100.”

[Need to connect the two bri-
dges viz,, from Tanga stand to
platform No. 1/2 and from plat-
from No. 1|2 to platform  No.
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3/4/5'6, at the Bombay eng of
Kalyan station of Central Rail-
way (Maharashtray (410)].

“That the demangq under the head
Railway Board be reduced by Rs,
100.”

[Need to provide additicnal
local trains for commuters stay-
ing for going beyond Titwala on
Kalyan—Kasara section (411) ],

“That the demang ynder the head
Railway Board be reduced by Rs,
100.”

[Need to Pprovide additional
ticket window at Vasind station
district Thane, Maharashtra at
least during the morning peak pe-
riod from 7.00 am, to 11.30 a.m.
(412) 1.

“That the demang under the head
Railway Board be reduced by Rs,
100,”

[Failure of the railway autha-
rities to check the persons who
block the unreserved accommoda-
tion in the trains particularly at
Bombay V. T. Dadar, Pune on
Central Railway and Bombay
Central on Western Railway
(413) 1.

“That the demang ynder the head

Railway Board be reduced by Rs.
100.”

[Failure of the Central Railway
authorities to take necessary ac-
tion and settle amicably soon the
issue of tax on railway properly
in the area of Kulgaon Gram
Panchayat district Thane, Maha-
rashtra (414) ].

“That the demand under the head

Railway Board be reduced by Rs,
100.”

[Need to provide urinals at
Platform No. 4/5 of Thane Rail-
way station in Central Railway
(415) 1.
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“That the demang under the head
Railway Board be reduced by Rs,
100.”

[Need to immediately stop the
practice of keeping parcels and
other goods on platform No. 4
at Dadar Station in Central Rail-
way which makes it very diffi-
cult for the commuters to move
about (416) ].

“That the demaad under the head
Railway Board be reduced to Re, 1.”

[Failure to stop and prevent
the number of thefts of goods in
railway varg at Kalyan, Dist.
Thane, (Maharashtra) during a
period of last three years (688) ].

“That the demand under the head
Railway Board be reduced to Re.
1.’7

[Failure to have efficient main-
tenance of and expending the al-
lotted money on the Railway
Quarters at Kalyan (Dist. Thane,
Maharashtra) (689) ].

“That the demand under the head
Railway Board be reduced to Re. 1.”

[Giving indiscriminate licences
to the vendorg of having stalls on
platforms to the deteriment of
passengers’ convenience on Bom-
bay Suburban Railway platforms
(690) 1.

“That the demand under the head
Railway Board be reduced to Re. 1.”

[Giving indiscriminate licen-
ces for the cabins or stally to
shopkeepers immediately outside
the various Bombay suburban sta-
tiong including Thane (691) ].

“That the demand under the head
Railway Board be reduced to Re,
1'!!

[Distinction in the fares of sea-
son tickets of main line and har-
bour branch on Central railway
(692) 1.
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“That the demand under the head
Railway Boarg be reduced to Re.
1.”

[Failure to take effective steps
to reduce the number of passen-
gers died on the railway track, in
trains and on platforms in the
District of Thane during 1979-80
and 1980-81 (693) .

“That the demand under the head
Railway Board be reduced to Re 1.”

[Failure to develop liaison wish
elected peoples’ bodies like Cor-
poration, Municipality, Zila Pari-
shad or Gram-Parishad or Gram-
panchavat to know their sugges-
tions in regard to effective work-
ing of Railways (694) 7.

“That the demand under the head
Railway Board be reduced to Re 1.”

[Failure to root out malpracti-
ces at the various levels of Rail-
way departments (695) ] .

“That the demand under the head
Railway Board be reduced by Rs.
100.”

[Feasibility of making Vitar
station on Western Railway and
Kalyan station on Central Rail -
way as the terminus for long
distance trains to facilitate the
Bombay suburban traffic (696) 1.

“That the demand under the head
Railway Board be reduced by Rs.
100.”

[Need for having stair-case for
ladies compartments in local trains
in suburban area of Bombay
(697) 1.

“That the demand under the head
Railway Board be reduced by Rs.
100.”

[Need of cooperation with, State
Government of Maharashtra for
sharing the expenditure on an in-
dependent scheme drawn up by
the State Government for the
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protection of passengers in the
suburban trains of Bombay
(698) 1.

“That the demand under the head
Railway Board be reduced by Rs.
100.”

[Need for development and im-
provement of Dombivali and Ul-
hasnagar and Shahad stations on
Central Railway taking into con-
sideration the huge rise in popu-
lation of the said towns of the
area around (699) J.

“That the demand under the head
Railway Board be reduced by Rs.
100.”

[Shortage of bogies for accom-
modation for second class passen-
gers in unreserved compartments
in Mail/Express trains (700)].

“That the demand under the head
Railway Board be reduced bty Rs.
100.”

[Inconvenience of group pas-
sengers having a common paper
ticket and some of whom have to
bregk the journey for unavoid-
able circumstances (701) ].

“That the demand under the head
Railway Board be reduced by Rs.
100.”

[Heavy wear and tear for want
of buffers of goods trains pro-
perly greased (702) 1.

“That the demand under the head
Railway Board be reduced by Rs.
100.”

[Need to provide another coach
on train in place of the reserv-
ed coach which for some reason
or the other has to ke detached
(703) 1.

“That the demand under the head
Railway Board be reduced by Rs.
100.”

[Need to have separate\g\rrange-
ments for booking of parcels nd

N\
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passengers’ luggage, where there
is heavy hooking of parcels
(704) 1.

“That the demand under the head
Railway Board be reduced by Rs.
100.”

[Need to run the goods trains
on Bombay Suburban track dur-
ing the night hours say 12 to 4
a.m to facilitate the suburban
passengers traffic (705)1.

“That the demand under the head
Railway Board be reduced by Rs.
100.”

[Need to start all thirteen Bom-
bay suburban trains runaing on
harbour lines upto Thane as be-
fore (706) 1.

“That the demand under the head
Railway Board be reduced by Rs.
100.”

[Need to increase the number
of local traing especially in peak-
hours from Kurla to Kalyan on
Bombay suburban (707) ].

“That the demand under the head
Railway Board be reduced hy Rs.
100.”

[Need to look into the grievan-
ces of residents of Kalwa (Dis-
trict Thane) in regard to Kalwa

.- Carshed (708)].

“That the demand under the head
Railway Board be reduccd by Rs.
100.” '

[Need to have a station named
Shastri Nagar between Jogeshwari
and Goregaon on Bombay sub-
urban, in Western Railway
(709)1.

“That the demand under the head

Railway Board be reduced Ly Rs.
100.”

[Neeq to cover the Platforms
of all the stations in District
Thane where there is average
200 inches of rain, every year
(710)1.
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“That the demand under the head
Railway Board be reduced by Rs.
100.”

[Need to be have more com-
partmentg for ladies to local
trains in Bombay suburban areas
specially in peak hourse. (711),]

*“That the demand under the head
Railway Board be reduced by Rs.
100

[Need to improving the quality
of eatables, including lunch and
dinner in dining cars of Mail|
Express in  Central Railway
(712)1.

“That the demand under the head
Railway Board be reduced by Rs.

100.”

[Failure to provide the adequate
number of wagons at the appro-
priate time to salt merchants of
Bhzyandar and around area of
district Thane (Maharashtra)
{713)].

*“That the demand under the head
Railway Board bLe reduczd by Rs.
100.”

[Failure to keep neat and clean
the second class and first class
Waiting rooms on Railway especi-
ally in Maharashtra (714) ].

“That the demand under the head
Rail'~ay Board be reduced by Rs.
100.”

[Feasibility of double-decker
local trains in Bombay suburban
area to reduce the crowds in
ccompartments (715)].

“That the demand under the head
Railway Board be reduced to Re 1.”

[Shortage of staff at the re-
servation counter of Kolhapur
station (Maharashtra) since last
four months causing great hard-
ship of passengers (1182)].

“That the demand under the head
Raijlway Board be reduced to Re 1"

[Need to speed up the work in
broad gauge line from Manmad
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to Aurangabad in Maharashtra
(1183)1.

“That the demand under the head
Railway Board be reduced to Re 1.”

[Need to speed up the work in
Sangli-Miraj rail line in Maha-
rashstrz (1184)].

“That the demand under the head
Railway Board be reduced to Re 1,”

[Negligent attitude on the part
of Hubli Division authorities of
South-Central Railways towards
the South Region of Maharashtra
in respect of trains, buildings of
stations, market yards and the
railway staff quarters especially
at Kolhapur (1185)].

“That the demand under the head
Railway Board be reduced to Re 1.”

[Slow sp=cd of three Express
trains leaving Kolhapur (Maha-
rashtra) —Mahalaxmi, Sayhadvi
and Maharashtivg while the fares
chargeq are those of Express
trains (1186)].

“That the demand under the head
Railway Board be reduced to Re 1.”

[Need to streamline the proce-
dure for compensation for the
goods lost or damaged in wagons
(1187)].

“That the demand under the head
Railway Board be reduced to Re 1,”

[Need to reduce the time taken
by goodg trains carrying food-
grains in reaching their destina-
tion (1188)].

“That the demand under the head
Railway Board be reduced Ly Rs.
100.” J

[Failure to give compensation
for goods damageq due to rains
at Kolhapur goods station (Maha-
rashtra)  for lack of sheds
(1189) 1.
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“That the demand under the head
Railway Board be reduccd to
Re. 1.7

[Rise in the theft of goods in
Railways at Kalyan, Manmad,
Chorpodi and Miraj stations in
Maharashtra (1190)1.

“That the demand under the Rail-
way Board be reduced by Rs, 100.”

[Need to give a right to the
merchants to reweigh their goods
on suspicion of shortagas (1i91)].

“That the demand under the head
Railway Board be reduced by Rs.
1007

[Need to up-grade the Kolhapur
Station (Maharashtra) soon , in
view of the increase in popula-
tion, passenger and goods traffc
(1192)].

‘“That the demand under the head

Railway Board be reduced by Rs.
100”.

[Need to have an arrangement
for the payment of overcharges at
Kolhapur (Maharashtra) itself
instead of at Hubli (1193)].

“That the demand under the head
Railway Board be reduced by Rs.
100”

[Neeq to have proper and ade-
quate facilities for drinking water
and rest sheds at Kolhapur goods
station where about eight hundreds
workers work daily (1194)]

“That the demand under the head
Railway Board be reduced by Rs.
100"

Need to expand the capacity ot
starage for unloaded goods especia-
1ly in rainy season on the platforms
of Kolhapur goods station, Maha-
rashira (1195].

“That the demand under the head
Railway Board be reduced by Rs.
100"
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[Need to expand the shed on
platform Nos. 1 and 2 of Kolhapur
goods station, Maharashtirg (1196)].

“That the demand under the head
Railway Board be reduced by Rs.
100”

[Need to start the Koyana Ex-
press .rom Kolhapur to Bombay
instead of from Miraj to Bombay
(1197)].

“That the demand under the head

Railway Board be reduced by Rs.
100”.

[Need to expand the capacity of
Kolhapur goods station (Gur
Market Yard) Maharashtra for
loading and unloading more wagons
(1198)].

“That the demand under the head
Railway Board be reduced by Rs.
100",

[Need to have at Kolhapur
(Maharashtra) an independent
Booking and Reservation Office in
the city (1199)].

“That the demand under the head

Railway Board be reduced by Rs.
100"

Need to have more local trains
between Sangli Miraj-Kolhapur
taking into  consideration the
aumber of passengers (12€0)].

*“That the demand under the head
Railway Board be reduced by Rs.
100”

[Need to have at least one direct
bogie from Kolhapur Maharashtra
to New Delhi to be attached to
Jhelam Express at Pune, Maha-
rashtra (1201)].

“That the demand under the head
Railway Board be reduced by Rs.
100"

[Need to replace out-datedness
of coal engines attached to trains
running from Latur-Miraj in
Maharashtra (1202)].



57
4 1980-81, DEG (Rlys.), 1977-78,

Res. Re. First Report of

“That the demand under the head
Railway Board be reduced by Rs.
100,

[Need to complete the construc-
tion of new booking windows at
Amarnath Railway station (Thane-
Maharashtra) urgently and to
open them for booking  soon
(1203)1.

“That the demand under the head
Railway Board be reduced by Rs.
100,

Failure to permit the Bomuay
Suburban Railway Station Masters
and other concerned staff to depo-
sit in Railway’s account the uaily
cash of ticket fares runuing in
thousands of rupees in Local
Nationalised Bank branch, instead
of taking the same to head-guar-
ters i.e. Bombay (1204)].

“That the demand under the head
Railway Board be reduced by Rs.
100",

Failure to reduce the charges
of tea and coffee served in trans
and at railway stations (1205)].

*That the demand under the head
Railway Board be reduced by Rs.
100",

Failure to improve the guality
of food sold at Railway stations
(1206)].

“That the demand under the head
Railway Board be reduced by Rs
100",

[Failure to check malpractices
indulged in by conductors of first
class and II tier and III tier slee-
pers (1207)].

“That the demand under the head

Railway Board be reduced by Rs.
100".

[Failure to construct a foot
bridge over railway line near goods
godown, Lahori Gate in Delhi in
order to connect Shardanand Mar-
ket and Qutab Road (Govt. Boys
Hr. Sec. School) (1208)].
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“That the demand under the head
Railway Board be reduced by Rs.
1007.

[Need to provide stoppages for
all passenger traing at Sadar Bazar
station, Delhi (1209)].

“That the demand under the head
Railway Board be reduced by Rs
100”.

[Need to extend K. K. Express
upto Kanya XKumari (1210)].

“That the demand under the head
Railway Board be reduced by Rs.
100”.

[Need to withdraw instiuctions

- issued by the Government +to

Asstt. Labour Commissioner of

Bombay and some other places

not to entertain the cases put be-

fore it by the unrecognized unions

of Railways and direct them to

permanent negotiating machinery
(1225)],

“That the demand inder the head
Railway Board be reduced by Rs.
100",

[Need to give power to the offi-
cer-in-charge of Kolhapur goods
station (Maharashtra) in -cgard
to reweighing instead of getting
orders from Hubli, the Divisional
place on South-Central Railway
(1226)].

“That the demand under the head
Railway Board@ be reduced by Rs.
100”,

[Failure to arrange for more
reservation quota on long Adistance
trains at Kalyan Station (Aaha-
rashtra) (1273) 1.

“That the demand under the head

Miscellaneous Expenditure be reduced
by Rs 100.”

[Need to take up the project of

rail line from Dabhol to Hydera~
bad (1274)].
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SHRI P. K KODIYAN (Ador): I

beg to move:

“That the demand under the
Head Railway Board be reduced by
Rs. 100.”

[Increasing incidence of railway
accidents in recent months

(116) 1.

“That the demand under the Head
Railway Board be reduced by Rs.
100.”

[Failure in preventing large
scale pilferage and theft of rail-
way goods (117)].

“That the demand under the Head
Railway Board be reduced Ly Rs.
100.”

[Need to set up the proposed
railway coach manufacturing unit
in Kerala (118)].

“That the demand under the Head
Railway Board be reduced by Rs.
100.”

[Failure in preventing serious
railway accideniz (119)1].

“That the demand under the head
Railway Board be reduced by the
100.”

[Fanilure to rrevent large scale
occurrence of robberies and other
criminal activities on the running
trains (120)].

“That the demand under the Head
Railway Board lLe reduced by Rs.
100.')

[Continued neglect of Kerala in
regard to setting up of manufac-
turing units under the Railway
Ministry (121)].

“That the demand under the 1lead
Repairs and maintenance of perma-
nent way and work; be reduced
by Rs. 100.”

[Need to have a new half a!
Kalthiruty on the Quilon-Shen-
cotta railway line of Southern
Railway (124)].
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“That the demand under the Head
Repairs and maintenance of perma-
nent way and works be reduced by
Rs. 100.”

Need to expand and improve
the Tenmalai Station on the
Quilon-Shencotta railway  line
(125)].

“That the demand under the Heat
Railway Board be reduced to Re.
17,

[Victimisation of loco running
staff for taking part in strike to
press their legitimate demands

97D)].

“That the demand under the Head
Railway Board ve reduced by Rs.
100.”

[Need for electrification of rail-
way lines in Kerala to avoil the
necessity of coal (9%5)].

“That the demund under the Head
Railway Board be reduced by Rs.
100.”

[ Need to attach one unreserved
compartment each to the long dis-
tance express trains like KX K. Ex-
press, Jayanti Janta, Geetanjali,
Sarvodaya and Sabarmati to rater
to the requirements of last minute
passengers (976)].

“That the demand under the Head
Repairs and maintenance of Perma-
nent way and works be reduced by
Rs. 1007

[Need to construct an over-bridge
near Kuri railway station on Qui-
lon-Schencotta line of Southern
railway (980} ].

“That the demand under the Head
Repairs and Maintenance of Perma-
nent way and works be reduced by
Rs. 100.”

[Need to provide more faciiities
to passengers at Punalur railway
station on Quilon-Shencotta line
(981)].
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“That the demand under the Head
Repairs and maintenance of perma-
nent way and works be reducel by
Rs. 100.”

[Need to expedite the construc-
tion of Managalore-Bombay rail-
way line by starting the work
from the Mangalore side also
(982)].

“That the demand under the Head
Repairs and maintenance of perma-
nent way and works be reduced Ly
Rs. 100.”

[Need to shift the construction
workers from Hassan to Mangalore
for the construction of Bombkay
Mangalore line from the Manga-
lore side (983)].

“That the demand under the Head
Repairs and maintenance of perma-
nent way and works be reduced by
Rs. 100",

[Need to shift the Shorannur
rallway station in the Olavakkot
division of Southern Railway to a
little south to the triangie formed
by the three lines, namely, Madras-
Cochin, Madras-Mangalore and
Manglore-Cochin lines (984)].

“That the demand under the Head
Repairs and Maintenance of perma-
nent way and works be reduced by
Rs. 100.”

[Need to convert the Quilon-
Madurai line into broad gauge
line. (985)].

SHRI SATYANARAYAN JATIYA
(Ujjain): 1 beg to move:—

“That the demand under the Head
Miscellaneous expenditure (General)
be reduced by Rs. 100.”

[Need to carry out survey of
Ujjain Ramganj Mandi new board
guage line and to lay railway track
via  Agar-Susher-Jhalwar route
(149)].

“That the demand under the Head
Repairs and maintenance of perma-
nent way and works be reduced by
Rs. 100.”

DEG (Rlys.), 1978-~79,
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[Need to construct an over-brid-
ge at Nagada Junction to facilitate
traffic from Nagada Mandi to indus-
trial area. (153)).

“That the demand under the Head
Repairs and maintenance of perma-
neat way and works be reduced by
Rs. 100.”

[Need to construct a foot over-
bridge at Mahidpur Road Station
to facilitate crossing from main
platform to other platformg (154)].

“That the demand under the Kead
Repairs and Maintenance of perma-
nent way and works be reduced by
Rs. 100.”

| Need to construct an over-Lridge

at Nagada (from Mandi to indus-

trial area) and Ratlam (Neemach
Mahu Road) Junctions (155)].

“That the demand under the Head
Repairs and Maintenance of perma-
nent way and works be reduced by
Rs. 100.”

[Need to provide shade at Bera-
chha station (156)].

“That the demand under the Head
Repairs and Maintenance of perma-
nent way and works be reduced by
Rs. 100.”

[Need to raise the platforms at
Ukodia Station as7n].

“That the demand under the Head
Repairs and Maintenance of perma-
nent way and works be reduced by
Rs. 100.”

[Need to provide pure drinking
water at Nagada junction (158)].
n

“That the demand under the Head
Repairs and Maintenance of perma-
nent way and works be reduced by
Rs. 100.”

[Need to provide pure drinking
water at Parvali Station (159)].
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“That the d®mand under the ilead
Staff Welfare and Amenities be re-
duced by Rs. 100".

Need to make arrangemcnts to
provide higher secondary educa-
tion for children of Railway em-
ployees in Ujjain (160)].

“That the demand under the Head
Stalf Welfare and Amenities be re-
duced by Rs. 100.”

[Need to make arrangements for
a Railway hospital complete with
all the medical faciiities (161)].

“That the demand under the Hcad
Staff Welfare and Amenities be re-
duced by Rs. 100.”

[Need to construct a gymnasium
hall at Ujjain for Railway employ-
ees. (162)].

“That the demand under the Head
Staff Welfare and Amenities be re-
duced by Rs. 100.”

Need to construct more quar-
ters for Railway employees in Uj-
jain (163)].

SHRI R.LP. VERMA (Kodarna):
beg to move.—

“That the demand under the head
Railway Board be reduced by Rs.
100.”

[Failure in conducting C.B.IL. in-
quiry regarding connivance of
RP.F. and G.R.P. in the theft of
railway property (169)].

“That the demand under the Head
Railway Board be reduced by Rs.
100.”

[Failure to stop the railway acci-
dents and late running of trains.
(170)].

“That the demand under the Head
Railway Board be reduced by Rs.
100.”

[Failure in supplying railway
wagons for the transport of coal
to industrial units of Delhi, Pun~-
jab, U.P. and Haryana (171_)].
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“That the demand under the head
Railway Board be reduced Ly Rs.
100.”

[Failure to stop chain pulling
(172)).

“That the demand under the Head
repairs and maintenance of perma-
nent way and works be reduced by
Rs. 100.”

[Violation of Government orders
by declaring openly not to appoint
local unemployed youth to fil hun-
dreds of posts faliing vacant in the
loco Workshop of Patralu station
and failure to check such irregu-
larities (173)].

“That the demand under the Head
assets-acquisition, construction and
replacement be reduced by Rs. 100.”

Failure to make a survey for
the construction of railway track
from Koderma station to Chatira
sub-division town (174)].

“That the demand under the nead
assets-acquisition, construction and
replacement be reduced by Rs. 100.”

[Failure to construct a tea stall
and a shed on platform No. 2 at
Koderma railway station (175)].

“That the demand under the head
assets-acquisition, construction and
replacement be reduced by Rs. 100.”

Failure to construct an over-
bridge at the Pakaur railway cros-
sing on Sahibganj loop line (176)].

“That the demand under the head
assets -acquisition, construction and
replacement be reduced by Rs 100.”

[Failure to construct a gate at
the railway crossing of Pakaur
sub-division town as recommended
by the Bihar Government in 1980
177}].

“That the demand under the head
assets-acquisition, construction and
replacement be reduced by Rs. 100.”

[Failure to provide transport
facilities to enable the travellers
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and tourists to visit both the an-
cient Lord Shiva temples by con-
structing a railway line from IDeo-
ghar Vaidyanath Dham to Jhark-
hand Dham (Giridih) (178)].

“That the demand under Lhe head
assets-acquisition, constraction and
replacement be reduced by Rs. 100.”

Faflure to conduct survey ior
the construction of railway lLine
from Jhumri-Tallaiya (Koderma)
to Rajgir (Nalanda) (179) .

“That the demand under the head
assets—acquisition, construction and
replacement be reduced by Rs. 100”

Failure to construct about 200
market sheds near southern part
of Koderma station (180)].

“That the demand under tne head
assets—acquisition, construction and
replacement be reduced by Rs. 100.”

Failure to move the draft sche-
me by the railways to provide job
to local education unemployecd.
(181) .

“That the demand under {ne head
General Superintendence and servi-
ces be reduced by Rs. 100.”

Punishment of the Government
official informing the corrupt per-
sons of Dhanbad Divisional Rail-
way instead of not disclosing his
name and awarding him (271)].

“That the demand under the head
General Superintendence and ser-
vices be reduced by Rs. 100.”

Failure to set up a (Central
School in Asansol for the children
of railway employees (272)].

“That the demand under the h.ad
General Superintendence and servi-
ces be reduced by Rs. 100.”

[Failure of Railway Administra-
tion to check pilferage of goods
worth lakhs of rupees from rail-
yards at Asansol, Bokaro and
Dhanbad. 273)].
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“That the demand under the head
General Superientendence and servie
ces be reduced by Rs. 100.”

[Red-tapism in changing the
name of Koderma station into
‘Jhumari Tilaiya’ (274)].

“That the demand under the head
Genera] Superintendence and Ser-
vices be reduced by Rs. 100”

[Failure in running Vishwabh-
arti Express from Pakur-Barhar-
wa railway stations, about 40
km. ahead of Rampurhat in or-
der to provide facilities to the
persons trading with West Bengal
(275)]

“That the demand under the head
General Superintendence and Ser-
vices be reduced by Rs, 100",

[Failure to privide protection to
the honour of the railway em-
ployees in Pakur railway colony
by shifting R P.F. barracks from
the colony. (276)]

“That the demand under the head
General Superintendence and Ser-
vices be reduced by Rs. 100”.

[Failure to provide two minutes

stoppage at Hazaribag railway
stalion of Neelanchal. Express
andg Ganga-Damodar Express

(270)].

“That the demand under the
head. General Superintendence and
Services be reduced by Rs. 100",

[Wrong policy of giving benefit
to rich people and making journey
more costly for poor people by
increasing railway fares (278) .

“That the demand under the head
General Superintendence and Ser-
vices be reduced by Rs, 100",

[Anti-people policy of making
20 per cent. increase in total im
reservation charges and super train
fees (279)].
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“That the demand under the head
General Superintendence and Ser-
vices be reduced by Rs. 100”.

[Failure to give adequate legal
work disposal allowance to 700
Health Inspectorg in Eastern Rail-
way (280)].

“That the demand under the head
General Superintendence and Ser-
vices be reduced by Rs. 100",

[Failure to declare 150 coach
casual attendant permanent even
after 10-12 years of regular ser-
vice (28D)].

“That the demand under the head
General Superintendence and Ser-
vices be reduced by Rs. 100”.

[Failure to declare 236 bearers
of Eastern Railway  permanent
even after 12 years of regular
vice (282)]

“That the demand under the head
General Superintendence and Ser-
vices be reduced by Rs. 100",

[Failure in removing the dis-
parities in the services of Vigi-
lance Inpectors of Eastern Rail-
way (283)].

“That the demand under the head
Miscellaneous Working Expenses be
reduced by Rs. 100".

[Failure to provide the facility
of going either to Patna or to the
Koderma Divisional Court to the
residents of the area by providing
2 minutes halts of Ganga-Damo-
dar Express at Chaube, Parsabad,
Thermatand, Chaudhuri Bandh
and Chichori stations. (284)].

“That the demand under the head
Miscellaneous working expenseg be
reduced by Rs. 100”.

[Failure to provide 2 minutes
halt of Neelanchal Express at Ko-
derma station situated on Patna-
Ranchi Road to give facility to the
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pilgrims of Pavapuri, Nalanda
and Rajgir, (285)].

“That the demand under the head
Miscellaneous Working expenses be
reduced by Rs, 100",

[Failure to construct railway
lines in backward aras on prio-
rity basis in accordance with the
recommendations of the National
Transport Committee (286)].

“That the demand-under the heaci—
Assets-Acquisition, construction and
replacement be reduced by Rs. 100”.

[Failure to start construction of
194 K. m, railway track during
1981from Girideh to Ranchi Road
via Koderma-Ilazavibag and neg-
lect to give preference for the
development of backward areas
(287)].

“That the demand under the head
General Superintendence and Ser-
vices be reduced by Rs. 100”.

[Failure to introduce a pair of
express train from Patna to
Howrah, Sonepur to Howrah, So-
nepur to Tata (662)].

“That the demand under the head
General Superintendence and Ser-
vices be reduced by Rs. 1007,

|Failure to introduce a pair of
super express train namely Koy-
ala Express from Dhanbad to
Delhi (663)].

“That the demand under the head
General Superintendence and ser-
vices be reduced by Rs. 100”.

[Failure to recognise Purvi
Railway Karamchari Sangh in
Eastern Railway (664)].

“That the demand under the head
General Superintendence and ger-
vices be reduced by Rs. 100",

[Failure of the Eastern Rail-
way to regularise the casual la-
bourers under Station Supdt. Ho-
wrah in groups ‘A’ and B’ (865)].
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“That the demand under the
Head General Superintendence and
services be reduced by Rs. 100”.

[Failure to remove irregulari-
ties by Eastern Railway in senio-
rity of skilleq staff of KPA work-
shop. (666)7.

“That the demand under the head
General Superintendence and Ser-
vices be reduced by Rs. 100”.

[Failure to regularise substitute
coach attendants since last 10
years in Eastern Railway (667)].

“That the demand under the head
General Superintendence and ser-
vices be reduced by Rs. 100”.

[Failure to construct a railway
over-bridge at Mithapur railway
crossing gate (668)].

“That the demand under the head
General Superintendenca and ger-
vices be reduced by Rs. 100",

[Failure to extend the Danapur
Fast passenger train from Bhagal-
pur to Basharwa and Pakur sta-
tions for providing relief to  the
passengers of santhal Pargana Dis-
trict (669)1.

“That the demand under the head
Assets-Acquisition construction and
replacement be reduced by Rs, 100",

[Failure to establish two A.'G.
M. Office (Technical or operating)
at railway siding Hardinge Park
Patna and Dhanbad for Smooth
running or trains and allotment
of wagons (680)7.

“That the demand under the head
assets-acquisition, construction and
replacement be reduced by Rs, 1007,

[Failure to open one Central
Schoo! in Asansol to impart suita-
ble education to the children of
railway employees in that region
(681)].

“That the demand under the head
miscellaneous ‘working expenses be
reduced by Rs. 100",

DEG (Rlys.), 1978-79,
Rly. Convention Comm,

[Misuse of public funds on un-
der-ground railways, conversion
of metre gauge lines into broad
gauge lines and laying of new
railway lines in the developed
area in disregard to other back-
ward areas (722)].

“That the demand under the head
General Superintendence and servi-
ces be reduced to Rs. 1”.

[ Failure to check malpractices
in reservation of tickets (781)].

“That the demand under the head
General Superintendence and Ser-
vices be reduced to Rs. 1",

[Failure to provide rail trans-
port service between  Dhanbad,
Jharia, Katras. Sindri and Bagh-
mara by declaring Dhanbad coal-
field as suburban railway area
(827)1.

“That the demand under the head
General superintendence and ser-
vices be reduced to Rs. 1”.

[Failure to conduct survey for
laying rail lines from Hazaribag
Road to Musura Bazar via Bago-
dar, Ataka, Vishnugarh, Jharapo-
Bharajo, Daru and Meru (828)].

“That the demand under the head
General Superintendence and  ser-
vices be reduced to Re, 1.

[Delay in laying railway lines
between Kota and Chittor via
Bundi (829)].

“That the demand under the head
General Superintendcnce and ser-
vices be reduced to Re, 1".

[Failure to link district head-
quarter of Jhalawar with Kota by
rail (830)].

“That the demand under the head
General Superintendence and ser-
vices be reduced to Re. 1”.

fPailure to revise the pay scale
of Civi] Defence Inspectors. (831)]
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“That the demand under the head
General Superintendence and Ser-
~viceés be reduced to Re. 1”.

[Apathy of railways to concede
avenues of promotion for the ex-
isting C.D. Inspectors and Instru-
ctors of Eastern Railway (832)].

“That the demand under the head
General Superintendence and Ser-
vices be reduced to Re. 1”,

[Need to provide a halt of Gen-
ga-Damodar Express at stations
between Kodarama and Hazari-
bagh, namely. Chaudhury Bandh,
Chehari, Chaube, Parsabad and
Tharmatand (833)].

“That the demand under the head
Gencral Superintendence and Ser-
vices be reduced to Re. 17,

[Failure to run Maghadh Ex-
press although its name has been
published in the Time~Table
(834)].

“That the demand under the head
General Superintendence and Ser-
vices be reduced to Re. 1".

[Failure to extend Dhanbad-
Pathardih passenger train upto
Adra with a view to providing
facilities to passengers for going
fromcoal field to Tata, Chakar-
dharpur and Kharagpur (835)].

“That the demand under the head
Assets-acquisition, construction and
replacement be reduced to Re. 1”

[Failure to set up a railway
station named Kesholi-Kawni-Chha-

bra station on Kota-Beena line
(836)].

“That the demand under the bhead
assets-acquisition, construction and
replacement be reduced to Re.1”

[Failure to upgrade Motipura
Chauk flag station into pernianent
station (837)].
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“That the demand under the head
assets-acquisition, construction and
replacement be reduced to Re. 17,

Failure to lay rail lines bLet-
ween Madhupur and Bumka (838)].

“That the demand under tlic head
Assets-Acquisition, construction and
replacement be reduced to Re. 17

[Failure to lay rail lines bet-
ween Baidyanath Dharr  and
Jharkhand Dham to deveion Cha-
kai Chatro, Deophari, Khurgadiha,
Jamua, Duma and Tara as a town

(839)]-

“That the demand under the head
Railwav Bourd pe reduze’ to Re. 17

[Failure to stop maipractices in
Eastern TRailway in allotment of
wagons to industrial units through
coal agents (1017) ].

“That the demand under the head
Railway Board be reduced to Re. 1",

[Failure to make pavment for
goods and other valuatle articles
lost in transit (1018) ]

“That the demand under the head
Railway Board be reduced to Re. 1

[Failure to atiach a bogie with
Patliputra Express and a second
class bogie with Nithilapur Ex-
press on Giridih-Madhupur line of
the Eastern Railway (1059) 1.

“That the demand under the head
Railway Board be reduced to Re. 17

[Failure to replace the old
engines of metre gavge passenger
train on Giridih-Madhupur Junc-
tion (1060) 1

“That the demand under the head
Railway Board be reduced to Re. 1

[Negligible difference in the in-
crease of fares between the 1st
class and IInd Class (12} per cent,
and 10 per cent) affecting crores
of middle clasg people and wor-
kerg (1061)].
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“That the demand under the head
Railway Board be rediiced to Re. 1”

[Failure to regularise the ser-
vices of thousands of casual rail-
way workers (1062)].

-
“That the demand under the head
Railway Board be reduced to Re. 1”

Failure to abolish  contract
labour in the railways (1063) ].

“That the demand under the head
Railway Board be reduced to Re. 17

[Failure to implement the natio-
nal poiicy of Bhartiya Majdoor
Sangh for participation of workers
in the profits and losses in rail-
ways (1064) ].

“That the demand under the head
Railway Board be reduced to Re. 1"

[Failure to usher in Gardhian
Socialism by Providing cushioned
seats in second class compartments
like the first class compartments
(1065) ].

“That the demand unde: the head
Railway Board be reduced to Re. 1”

[Failure to check ‘he iucidence
of dacoities, robberies and murders
in trains (1066) 1-

“That the demand under the head
Railway Board be reduced to Re. 1”

[Failure to shift headquatres cf
the Eastern Railway to Gaya cr
Jhumri Tilliaya to remove bhack-
wardness of Bihar and to gear up
the railway administration
(1067)]

“That the demand under the head
Railway Board be reduced to Re 1"

[Failure to create a post of
A.GM. at Dhanbad to ensure
supply of wagons and smooth ad-
ministration (1068) 1-

“That the demand under the head
Railway Board be reduced to Re. 1”

[Failure to run a pair of
passenger trains during day-time
between Dhanbad and Gaya
(1069) 1.

DEG (Rlys.), 1978-79,
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“That the demand under the head
Railway Board be reduced to Re. 17

[Faiiure to introduce emergency
bell system in order fo check
oulling in traing (1070)].

“That the demand under the head
Railway Board be reduced to Re. 1”

Failure to construct railway
hotels for tourists Indian as well
as foregin gt Gaya and Buihgaya
(1071) 1.

“That the demand under the head
Railway Board be reduced to Re. 1”

[Failure to provide proper hous-
ing accommodation to railwsy ems-
ployees (1072) ].

“That the demand under the head
Railway Board be reduced to Re. 1”

[Policy of providing saloons and
first class air conditioned coaches
to high railway officials and Mini-
sters and denying the same facili~
ty to Members of Parliamnet
(1159)].

“That the demand under the head
Railway Board be reduced by Rs.
100"

[Failure to extand {ree passes
to school going children of the
people who are living below the
poverty line (1217) ]

“That the demand under the head
Railway Board be reduced by Rs.
100”

[Failure to extend passes to all
disabled persons and old age
pensioners (1218)].

“That the demand under the head
Railway Board be reduced by Rs.
100"

[Failure in reducing 25 per cent
expenditure on storage (1219) 1

“That the demand under the head
Railway Board be reduced by Rs.
100"

[Failure to utilise the stored ex-
cess materials in godowns due to-
mismanagement (1220)].
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“That the demand under the head
Railway Board be reduced by Rs.
100"

[Failure to solve the problems
of Loco-runing staff (1221) ].

“That the demand under the head
Railway Board be reduced by Rs.
100”

[Failure to link Hazaribagh
town with Patratu and Ranchi
(1222)],

“That the demand under the head
Railway Board be reduced by Rs.
1007

Failure to abolish salons in
Railways (1223) ].

“That the demand under the head
Railway Board be reduced by Rs.
100"

[Failure to abolish MST. sys-
tem or restrict M.S.T. users from
travelling in all super fast trains
(1224) ].

“That the demand under the head
Assets-Acquisition, Construction and
Replacement be reduced by Rs. 100"

[Failure to link Hazacibag Road
with Giridih viz Janta Taridih,
Bharkatta, Pesham, Jorasankh
Kowad and Pachamba (1231)]

“That the demand under the head
Assets-Acquisition, Construction and
Replacement be reduced by Rs. 100”

[Failure to survey the railway
line of Giridih-Bengabad- Mirza~
ganj-Kharagdiha, Mandrau, Khi-
juri, Tisari, Ganwan, Govindpur
to Rajgir and Nalanda for deve-
loping  this backward region
(1232) ].

“That the demand under the head
Railway Board be reduced to Re. 1”

[Need to set up a separate pay
Commission for railway employees
alone and rationalize dearness al-
lowance by linking it with cost of
living index (1283) T

MARCH 16, 1081

DSG (Rlys.), 19880-81, 476
DEG (Rlys.), 1978-79,
Rly. Convention Comm.

“That the demand under the head
Railway Board be reduced to Re. 1”

[Failure to accept the recom-
mendations of Railway Study
Group (1234) 1

“That the demand under the head
Railway Board be reduced to Re. 1”

Failure to check officers of Con-
trollers of Railways Stores from
failing prey to machinations of
corrupt traders and observe eco-
nomy in construction and repair
of immovable property of Rail-
ways (1235) ].

“That the demand under the head
Railway Board be reduced to Re. 1”

Failure to check accidents and
mechanical faults due to mis-
managed railway store inventory
(1236) ]

“That the demand under the head
Railway Board be reduced to Re. 17

[Laxity of Vigilance D:zpartment
in giving punishment to the per-
sons who indulge in various mal-
practices like travelling without
ticket, thef{t of railways property,
making less payment of freight
charges and purchasing railway
scrap on throw away prices, there-
by reducing the revenue of rail-
ways (1237) ]

“That the demand under the head
Railway Board be reduced to Re. 1”

[Failure in liberaiising and
democratising the Railway Service
Conduct Rules and Discipline
Appeal Rules, which were framed
by the British Government in
1890, as has been done in Public
and Private Sectors (1238) ].

SHRI NARAIN CHOUBEY (Midna=
pore): T beg to move:

“That the demand under the head
Railway Board be reduced to Re. 1”

[Forcible retirement and arrest
of hundreds of loco-running staff
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who are agitating for implemen-
tation of 1973 Agreement]. (185)

“That the demand under the head
miscellaneous expenditure (Gene-
ral) be reduced to Re. 1",

[Failure to link Digha in Midna-
pur district with Calcutta by rail

on South Eastern Railway]. (186)

“That the demanq under the head
miscellaneous expenditure (Gene
ral) be reduced to Re. 17

[Failure to start construction of
a third line between Kharagpur
and Pankura on the South Eastern
Railway]. (187)

SHRI JAI PAL SINGH KASHYAP
(Aonla): I beg to move:

“That the demang under the head
Railway Board be reduced to Re.l”.

[Failure to provide a new rail
route from Shahjahanpur to Delhi
via Dataganj, Vinavar, Badayun,
Bilsi, Sahaswan]. (288)

“That the demanq under the head
Railway Board be reduced to Re. 1.

[Failure to attach a coach
between Aonly and Delhi]. (239)

“That the demandq under the head
Railway Board be reduced to Re. 1.

[Failure to punish the emplo-
yees responsible for the Ilate
running of trains on Bareilly-
Badaun-Kasganj Section] (290)

“That the demang under the head
Railway Board be reduced to Re. 1”.

[Failure to start new trains on
Bareilly-Badaun-Kasganj Mathurg
Sectinon]. (291)

*“That the demand under the head
Railway Board be reduced to
Re. 1",

[Need to start a new train on
Bareilly-Badaun-Kasganj Kan-
pur-Lucknow section]. (292)

“That the demand under the head
Railway Boarg be reduced to Re. 1”.
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{Failure to run trains in morn-
ing and evening between Bareilly
and Badaun for the convenience
of students, employees and liti-
gants]. (293)

“That the demand under the head
Railway Board be reduced to Re.l”.

[Failure to confirm gangmen
working on railway lines and to
provide them other facilities].

(294)

“That the demand under the head
Railway Board be reduced to Re. 1”.

[Need to give the railway
porters the benefit of Insurence,
provident fund and medical facili-
ties and to provide reservation
for them i railways servies].
(295)

“That the demand under the head
Railway Board be reduced to Re, 1%

[Absence of proper waiting
rooms and sanitation at Bareilly,
Badaun, Aonla and Xashganj
railway stations]. (296)

“That the demand under the head
Railway Board be reduced to Re. 1”.

[Setback to fishing industry on
account of failure to grant 90 per
cent concession in railway freight
on transportation of fish]. (297)

SHRI T. R. SHAMANNA (Bengalore
South): I beg to move:

“That the demand under the head
Railway Board be reduced by
Rs. 100”.

[Need to put a cireular railway
to Bangalore which is a repidly
growing city]. (358)

“That the demand under the head
Railway Board be reduceq by
Rs. 100”.

[Failure to run trains like K. K.
Express, Mahalaxmi ¥Express and
hubli-Bangalore Pasgénger as per
schedule]. (3859)
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“That the demand under the head
Railway Board be reduceq by
Rs. 1007,

[Failure to regulate the reserva-
tion seats particularly to passen-
gers who wish to travel long dis-
tance]. (360) N

“That the demand under the head
Railway Board be reduceq by
Rs. 100”. '

[Failure to complete the con-
version of metre gauge to broad
gauge of Bangalore-Mysore and
Bangalore-Guntakol], (361)

“That the demand uynder the head
Railway Board be reduceq by
Rs. 100”7,

[Failure to renovate on replace

old and ugly railway carriages by
new ones]. (362)

“That the demand under the head
Railway Board be reduceq by
Rs. 1007,

[Failure to provide lights and
other convenienceg to passengers
to make travel a comfort]. (363)]

“That the demand under the kcad

Railway Board be reduceq by
Rs. 1007,

[Failure to give permanent jobs
to large number of workers who
are working in several Depart-
ments as casual or temporary
labourers]. (366)

SHRI SARADISH ROY (Bolpur):
beg to move:

“That the demand under the head
Operating Expenses-Fuel pe reduc-
ed by Rs. 100”.

[Failure to stop smuggling of
coal on Andal-Sainthia section of
Eastern Railway]. (437)

“That the demand under the head
Staff Welfare and Amenities be
reduced by Rs. 100".

[Failure to abolish casual
labour ang absorb against regular

DEG (Rlys.), 1978-79,
Rly. Convention Comm,

group ‘D’ posts in A. K. (N.G.)
line of Eastern Railway]. (438)

“That the demand under the head
Staff Welfare and Amenities be
reduced Ly Rs. 100™.

[Failure to provide adequate
housing facilities to railway
employees]. (439)

“That the demand under the
Head Assets—Acquisition, Construe-
tion and Replacement be reduced
to Re. 1",

[Failure to provide direct train
services from Siuri District Head-
quarter of Birbhum to Hawrah
via Andal on the Eastern Rail-
way]. (440)

“That the demand under the head
Assets-Acquisition, Construction and
Replacement be reduced to Re. 1”.

[Failure to actise and utilise
the cold water supply system ins-
talled at Sainthia Railway Station
of Andal-Sainthia section of
Easten Railway]. (441)

“That the demand under the head
Assets—Acquisition, Construction
and Replacement be reduced to
Re. 17,

[Failure to provide minimum
amenities to passengers of A. K.,
B. K. (N. G.) light railways on
Eastern Railway]. (442)

“That the demand under the head
Assets-Acquisition. Construction
and Replacemen: be reduced to
Re. 17,

[Failure to stop regular late
running of trains on Burdwan-
Shahabganj Section (Loop),
Eastern Railway]. (443)

“That the demand under the head
Assets-Acquisition, Construction and
Replacement be reduced by
Rs. 1007,

[Need for construction of road
over-bridges on (1) Bolpur-Sevri
Road ‘near Siuri’® railway station
on Andal-Sainthia section; (2)
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on Sevri-Rampurhat Road near
Mallarpur railway station;and (3)
near Nalhate railway station and
Murarai railway station, all of
Burdwan-Barhawarah section of
Eastern Railway]. (444)

That the demand under the head
Assets-Acquisition, Construction and
Replacement be reduced by Rs. 100,

[Need to provide high level
platform on Ganga Tekuri Rail-
way station on Katwa-Salar
section of Eastern Railway]. (445)

“That the demand under the head
Assets-Acquisition, Construction and
Replacement be reduced by Rs. 100”.

[Need to provide fresh rolling
stocks to A. K. and B.D.R. (N.G.)
sections of Eastern Railway].
(446)

“That the demand under the head
Assets-Acquisition, Construction and
Replacement be reduced by Rs. 100",

[Need for construction of level
Crossing at “Kunmadanga Halt”
between Daskalgram and Jnandas
Kandra Stations of AK. (N.G.)
line of Eastern Railway]. (447)

“That the demand under the head
Assets-Acquisition, Construction and
Replacement be reduceq by Rs. 1007,

[Need to provide proper accom-
modation, light and water in all
the trains on Andal-Sainthia and
Burdwan-Shahabganj sections of
Eastern Railway]. (448%).

“That the demand under the head
Assets-Acquisition, Construction and
Replacement be reduceq by Rs. 100",

[Need to provide extra coaches
in all the trains on Andal-Sainthia
section of [Eastern Railway].
(449)

“That the demand under the head
Assgets-Acquisition, Construction and
Replacement be reduced by Rs. 100”.
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[Need to provide a pair of
trains daily on Burdwan-Barha-
wral section of Eastern Rail-
way]. (450)

“That the demand under the head
Assets-Acquisition, Construction and
Replacement be reduced by Rs. 100”.

[Need to dieselise 335 UP/336
Dn trains and extend them upto
Rajgram on Burdwan-Shahab-
ganj section of Eastern Railway].

(451).

“That the demand under the head
Assets-Acquisition, Construction and
Replacement be reduced by Rs. 100”.

[Need to electrify ‘Mararai Rail-
way Station’ on Burdwan-
Shahabganj section of Eastern
Railway]. (452).

SHRI VIJAY KUMAR YADAV
(Nalanda): I beg to move:

“That the demand under the head
Railway Boarg be reduced to Re. 1”.

[Faulare to open regional office
of Railway in the concerned State
headquarters]. (511)

“That the demand under the head
Railway Boarq be reduced to Re. 1”.

[Failure to shift one regional
office of railways from those
States where more than one such
offices are located and that also
of such office which has got no
concern with that State]. (512)

“That the demand under the head
Railway Boarg be reduced to Re. 1”.

[Failure to constitute the re-
gional consultative committees of
the railways taking all the M.Ps.
of the areas]. (513)

“That the demand under the head
Railway Boarg be reduced to Re, 1.

[Failure to eradicate malprac-
tices prevailing in almost all
spheres of railways]. (514)
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“That the demand under the head
Railway Board be reduced by Rs. 100”,

[Failure to stop dacoity, theft,
looting and snatching in the
running trains (515) ).

“That the demand under the head
Railway Board be reduced by Rs. 1007,

[Failure to give protection to
the passengers in the running
trains from the anti-social ele-
ments and criminals (516)].

“That the demand under the head
Railway Board be reduced by
Rs. 100",

[Failure to make arrangement
of the sufficient number of trains
throughout the country for grow-

i ing number of passengers (517) ].

*That the demand under the head
Railway Board be reduced by
Rs. 1007,

[Failure to make arrangement
for the stoppage of Punjab Mail,
Tinsukia Delux, Bikramsheela and
Jayanti Janata at Bukhtiarpur
junction in Eastern Railway
because of its direct and only link
with Nalanda, Kajgir and Pawa-
puri the historical places (518)].

“That the demand under the head
Railway Board be reduced by
Rs. 100”.

[Failure to bring jmprovement
in Jamalpur workshep (519)].

“That the demand under the head
Railway Board be reduced by
Rs. 1007,

[Failure to make arrangement
for the timely running of the
trains throughout the country
(520)].

*“That the demand under the head
Railway Board be reduced by
Rs. 100”,

[Failure to start thé-_-work of
extension of the broad gauge line
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from Rajgir to Gaya in Eastern
Railway even after the cumple-
tion of its survey work (521)].

“That the demand under the head
Railway Board be reduced by
Rs. 1007, .-

[Failure to run express trains
on Bukhtiarpur-Rajgir line con-
necting upto Patna on Eastern
Railway (522)].

“That the demand under the head
Railway Board be reduced by
Rs. 100”7,

[Failure to construct g new
railway line connecting Bihar-
shariff (523)].

“That the demand under the head
Railway Board be reduced by
Rs. 1007,

[Failure to check prevailing
malpractices in reservation of
berths in the trains as well as on
station Reservation Counters
(524)].

“That the demand under the head
Railway Board be reduced by
Rs. 1007,

[Failure to construct a railway
bridge on Ganga river at Patna
(525) 1.

“That the demand under the head
Railway Board be reduced by
Rs. 100”,

[Failure to improve the condi-
tion of Bukhtiarpur, Biharshariff
and Rajgir Railway stations
(625)].

“'That the demand under the head
Railway Board be reduced by
Rs. 100”,

.[Failure to construct a new
railway line from Biharsharift to
_Shekpura via Belchi and Konan
in Eastern Railway (527)].
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“That the demand under the head
Railway Board be reduced by
Rs. 100",

[Failure to give employment to

about 300 employees of the
Futwah-Islampur light railway
(528)1.

“That the demand under the head
Railway Board be reduced by
Rs. 100”.

[Failure to start direct fast
train from Katihar to Howrah
(529)1.

“That the demand under the head
Railway Board be reduced by
Rs. 100",

[Failure to shift the Deputy

General Manager’'s Office of
Eastern Railway Calcutta to
Danapur (530)].

“That the demand under the head
Railway Board be reduced by
Rs. 100

[Failure to reduce the price of
platform tickats (531)].

“That the demand under the head
Railway Board be reduced by
Rs. 100”,

[Failure to make arrangement
for return reservation tickets
(532)].

“That the demand under the head
Railway Board be reduced by
Rs. 1007,

[Failure to replace steam
engine with diesel engine in all
the local trains (533)].

“That the demand under the head
Railway Board be reduced by
Rs. 1007,

[Failure to wmake four track
railway line from Mokamah ta
Arrah, Jehanabad to Patna and
Rajgir to Bukhtiarpur (534)].

DEG (Rlys.), 1978-179,
Rly. Convention Comm.

“That the demand under the head
Railway Board be reduced by
Rs. 1007

[Failure to connect Hazaribagh,
Damaka, Sindri and other areas
of the Adivasi with the rail
(535)].

“That the demand under the head
Railway Board be reduced by
Rs. 1007,

[Failure to start new fast trains
from Patna to Howrah, Madras,
Rourkela, Kanpur, Siligudi,
Bhagalpur and Muzzaitarpur
(536) 1.

“That the demand under the head
Railway Board be reduced by
Rs. 100”.

[Failure to declare from
Mokamah to Arrah, Bukhtiarpur
to Rajgir, Patna to Jehanabad
Suburban railway areas (537)].

“That the demand under the head
Railway Board be reduced by
Rs. 100”.

[Failure to make arrangement
of daily fast trains from New
Delhi to Puri, Howrah via Patna,
Jamshedpur, Madras, Rourkela,
Hatia, Dhanbad, Bokaro and
Bombay (538)].

“That the demand under the head
Railway Board be reduced by
Rs. 1007,

[Failure to start direct new
trains from Rajgir to Howrah and
Rajgir to New Delhi (539)].

“That the demand under the head
Railway Board be reduced by,
Rs. 1007,

[Failure to make double rall
track of the Patna Gaya single
rail track (540)]. A
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“That the demand under the head
Railway Board be reduced by
Rs. 1007,

[Failure to check malpractices
prevailing in Railway administra-
tion]. (541)

“That the demand under the head
Railway Board be reduced by
Rs. 1007,

[Failure to increase the number
of short distance trains for the
convenience of the increasing
number of passengers (542) ].

“That the demand under the head
Railway Board be reduced by
Rs. 1007,

[Failure to make arrangement
for the stoppage of Punjab Mail
both Up and Dn at Bukhtiarpur
junction in Eastern Railway for
the early distribution of public
daks 543) ].

“That the demand under the head
Railway Board be reduced by
Rs. 1007,

[Failure to stop 11 Up and Dn
at Futuah station in eastern Rail-
way for the early delivery of
daks in the said region (544)].

“That the demand under the head
Railway Board he reduced by Rs. 100

[Failure to vacate Bihar tourist
Development Council office from
the Patna junction enclosure in
face of the opening of information
centre by the tourist Department of
Bihar Government (545)].

“That the demand under the head
Railway Board be reduced by Rs. 100~

[Failure to develop Patna junc-
tion railway station according to
the need of the increasing number
of pmssengers (546)].
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SHRI K. A. RAJAN (Trichur): I
beg to move:

“That the demand under the head
Railway Board be reduced by Rs.
100"

[Dismal performance of the
Railway Board during the last
two years as reflected ip the loss
in revenue (789)].

“That the demand under the head
Miscellaneous expenditure (General)
be reduced by Rs. 100"

[Replaceinent  of productivity
linked bonus by statutory bonus
as in the case of other industrial
workers (790)].

“That the demand under the head
Miscellaneous expenditure (General)
be reduced by Rs. 100™

[Need to give interim relief of
Rs. 150/- to Class III and Class
IV workers in view of growing
disparity between the railway
workers and other indusirial wor-
kers of the couatry (791)].

“That the demand under the
head General Superintendence and
Services be reduced by Rs. 100",

[Failure in management of
financial matters, personnel mat-
ters and Materials supply. result-
ing in financial loss (792)].

“That the demand under the
head General Superintendence and
Services be reduced by Rs. 100".

[Nead to take steps for intro-
ducing electrical traction in  the
railway lines in Kerala  where
electricity is available in sufficient
quality (793)].

“That the demand under the
head General Superintendence and
Services be reduced by Rs. 1007,

[Failure in observing safety
precautions resulting in increas-
ing number of fatal accidents
(784]
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“That the demand under the
head General Superintendence and
Services be reduced by Rs. 100",

[Reduction in employment caus-
ed by computerisation (795].

“That the demand wunder the
head General Superintendence and
Services be reduced by Rs. 100".

[Discrimination shown to the
staff by restructuring the person-
nel department while other de-
departments have been left as it
is (796)].

“That the demand under the
head General Superintendence and
Services be reduced by Rs. 100".

[Question of creation of unne-
cessary Class [ posts have heen
making the administration top
heavy resulting in deterioration of
performance (797)].

*“That the demand under the head
Repairs and Mainteaance of Plant
and Equipment be reduced hy Rs.
100"

[Need for renovation of the out-
moded machinery and tools in the
railway workshops ('798)].

“That the demand under the head
Operating Expenses__.Traflic be
reduced by Rs. 100"

[Violation of 10  hours duty
agreement for ruaning stail re-
sulting strike by them (799) ]

“That the demand under the head
Operating Expenses-Traffic be re-
duced by Rs.100".

[Diverting of coal loads from
actual consignees to parties of
railway choice, causing com
plaints and claims and disruption
in the activities of the consigaee
firms (800)]

“That the demand under the head
Operating Expenses—Traffic be re-
duced by Rs.100".
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[Need to provide enough yares
staff at Phalghat Junction in
accordance with the increase 1n
the number of lines and train
services and shunting work (801).

*That the demand under the hea@
Staff Welfare aad Amenities be 1
duced by Rs. 100"

[Need to upgrade the railway
school at Gooty into g High
School as there are no proper
train services between Gooty and
Guntakal (802)].

“That the demand under the headl
Miscellaneous Working Expensce be
reduced by Rs.100"

[High cost and bad quality of
food served in 131/132 JJ Express
and other trains (803)].

“That the demand under the hegd
Assets Acquisition, Construction
and Replacement bhe reduced oy
Rs. 100

[Need to  construct Tell)«
cherry-Mysore line via Gourg
(804)]

“That the demand under Lhe bead
Assets-Acquisition, Constraction
and Replacement he reduced hy
Rs. 100

[Deplorable condition af lavo-
tories in passenger trains whera
water is not available, glasses
are broken and cleaning ig scar-
cely done (805)].

“That the demand under the head
Assets-Acquisition Construction
and Replacement be reduced Li¥
Rs. 100"

[Need to shift the Shorannur
Station a little to the south inside
the triangle so that all trains go-
ing in all the directions can stop
at the station (806)]
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SHRI RAMAVATAR  SHASTRI

(Patna): I bag to move:
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“That the demand under the head
Railway Board be reduced by
Rs. 100

[Need to give an ad lioc amount
of Rs. 150/~ to the employees of
category III and IV till the re-
moval of disparity in their pay
scales. (810)].

“That the demand under the head

Railway Board be reduced by
Rs. 100™
[Failure to give time-bound

promotion to the employees of
category III and IV (811)].

“That the demand under the head
Railway Board be reduced by
Rs. 100",

[Need to give promotion in
clerk grade I on the basis of seni-
ority till the cadre restructuring
policy is implemented in Accounts
Department. (812).]

“That the demand under the head
Railway Board pe reduced by Rs.
Rs. 100",

[Need to give pay scuale of Rs.
425 to Rs. 750 to sub-head in
Accounts Department of Railways.
(813)].

“That the demand under the head
Railway Board be reduced by
Rs. 100"

[Need to grant financial aid to
stagnated Accounts clerks of
other grades just like Railway
Accounts Clerk Grade I (814)]

“That the demand under the head
Railway Board be reduced by
Rs. 100>

[Need to give running scale to
Accounts Clerks so as to avoid
stagnation. (815)].

- UL L S ]
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“That the demand under the head
Railway Board be reduced by
Rs. 1007
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[Need to post such employees
of Accounts Department at the
same place even after promotion
who are going to retire only after
2-3 years (8]6)].

“That the demand under the head
Railway Board be reduced by
Rs. 100

[Failure to merge dearness with
basic pay and formulate a new
formation for Railway employees
(817)].

“That the demand under the head

Railway Board be reduced by
Rs. 100
[Need to provided employment

in railways to the wards of the
railway employees before their
retirement (818)]-

“That the demand under the head
Railway Board be reduced to Re. 1"

Failure to wing up the Rail-
way Board (840)].

“That the demand under the head
Radlway Board he reduced to Re. 17

[Failure to
policy of the
(841 )].

“That the demand under the head
Railway Board be reduced to Re. 1”

stop anti-labour
Railway Board

[Connivance of Railway Board
with  multinational companies.
(842)].

“That the demand under the head
Railway Board be reduced to Re. 1”

[Need to abolish 10 per cent
increase in the IInd Class railway
fare (843)].

“That the demand under the head
Railway Board be reduced to Re. 1”

[Failure to frame pro-people
and pro-labour policy of the Rail-
way Board (844)].
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“That the demand under the head
Railway Board be reduced to Re, 1”

[Failure to make the railways

self-sufficient (845)]

“That the demand under the head
Railway Board be reduced to Rs. 1”

[Failure to construct more rail-
way lines in backward areas of

the country (846)].

“That the demand under the head
Railway Board be reduced to Rs. 1”

[Failure to seek cooperation of
railway workers and their unions
to ensure democratic operation of

railways (847)].

“That the demand under the head
Railway Board be reduced to Re. 1.”

[Failure to check dominance

of Railway Board. (848)]

“That the demand under the head
Railway Board be reduced to Rs. 1”

[Failure to ensure railway wor-
kers participation in the policy
formation and” operation of rail-

ways. (849)].

“That the demand under the head
Railway Board be reduced to RII”
ers’

participation in the Railway ad-

[Failure to ensure wo

ministration (850)].

“That the demand under the head
Railway Board be reduced to Rs. 1”

[Need to create more zones by
reorganising the present nine

zones of the railways (851)].

“That the demand under the head
Railway Board be reduced to Rs. 17

[Need to give 8.33 per cent minj-
mum bonus to railway workers
like other organisations without
assigning the condition of produc-

tivity based bonus (852)].

“That the demand under the head
Railway Board be reduced to Rs. 1”

[Failure to fix pay scales of
railway workers in parity with

DEG (Ruys.), 1978-79,
Rly. Convention Comm.
that of other public undertakings
(853)].

“That the demand under the head
Railway Board be reduced to Rs. 17

[Failure to implement the prin-
ciple of single union to be formed
on the basis of secret voting in the
Railways. (859)].

“That the demand under the head
Railway Board be reduced to Rs. 1”

[Failure to recognise the Indian
Railway Workers Federation
(855)]

“That the demand under the head
Railway Board be reduced to Rs. 1”

[Failure to provide separate
fair price shops for the railways
employees ag was prevalent be-
fore Independence (856)]_

“That the demand under the head
Railway Board be reduced to Rs. 1"

[Failure to accept the demands
of loco running staff. (857)].

“That the demand under the head
Railway Board be reduced to Rs. 1”

[Need to remove the discontent-
ment in loco running staff by ini-
tiating dialogue with All India
Loco Running Staff Association
(858)].

“That the demand under the head
Railway Board be reduced to Rs. 1”

[Need to withdraw all kind of
punishment given to loco running
staff who participated in mass
sick leave (859)].

“That the demand under the head
Railway Board be reduced to Rs. 1"

[Failure to replace old rail
tracks (860)].

“That the demand under the head
Railway Board be reduced to Re. 1.”

[Failure to abolish casual
labour system in railways (861)].
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“That the demand under the head
Railway Board be reduced to Rs. 1”

[Failure to implement the assu-
rance to regularise casual labour-
ers within three months (862)].

“That the demand under the head
Railway Board be reduced to Rs. 1”

[Failure to check malpractices
prevalent in railways (863)].

*“That the demand under the head
Railway Board be reduced to Rs. 1”

[Failure to check increasing
number of accidents in Railways
(864)].

“That the demand under the head
Railway Board be reduced to Rs. 1”

[Failure to abolish catering in
Railways by private contractors
and introduce departmental cater-
ing system in its place (865)]

“Thi.t the demand under the head
Railwsy Board be reduced to Rs. 17

[Failure to declare all bearers
of departmental canteeas as regu-
lar employees (866)].

“That the demand under the head
Railway Board be reduced to Re, L.

[Need to bring the whole ot
Bihar in one Railway Zone by
reorganising various zones (867)].

“That the demand under the head
Railway Board be reduced to Re. 1.”

[Failure to construct a Railway
bridge over the river Ganga near
Sadakat Ashram Digha, in Patna
(868)].

“That the demand under the head
Railway Board be reduced to Re, 1.”

[Fallure to run the trains in
time (869)]
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“That the demand under the head
Railway Board be reduced to Re, 1.”

[Need to punish the Railway
Board and other subordinate
officials for not running trains in
time (870)].

“That the demand under the head
Railway Board be reduced to Re, 17

[Failure to  fulfil the annual
programme  prepared by the
Official Language Department of
Home Ministry in all the Rail-
ways in acordance with the
Official Language Act 1963 (871)].

“That the demand under the head
Railway Board be reduced to Re. 1.”

[Failure to implement the de-
cisions of Railway Caonsulta-
tive Committees in Railways.

“That the demand wunder the
head Railway Board be reduced
to Rs. 17

[Need to do away with the
system of granting complemen-
tary passes in railways. (873) ]

“That the demand under the
head Railway Board be reduced
to Rs. 1"

[Failure to check delay in
constituting various Consulta-
tive Commitegs in Rai]ways.
(874) ]

“That the demand under the
head Railway Board be reduced
to Rs. 17

[Need to give more facilities
to railway employees. (8'75)],

“That the demand under the
head Railway Board be reduced
to Rs. 17

[Need to protect the railways
from being dependent on World
Bank. (876)]
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“That the demand under the
head Railway Board be reduced
to Rs. 17

~ [Need to make railway ad-
ministration democratic.
87171

“That the demand under the
head Railway Board be reduced
to Rs. 17

[Need to run railways by
electricity in view of the incre-
asing prices of coal and diesel.
(878)1]

“That the demand under the
head Railway Board be reduced
to Rs. 17

[Need to construct railway’s
own power nouses to Uuse elect-
ricity by railways. (879)]

“That the demand under the
head Railway Board be reduced
to Rs. 17

[Neeq to have railway's own
captive mines to produce elect-
ricity for railways. (880)]

“That the demand under the
head Railway Board be reduced
to Rs. 1”

[Need to improve the cater-
ing arrangements in railways
for providing good food. (831)|

“That the demand under the
head Railway Board be reduced
to Rs. 17

[Need to reduce the charges

of food in railway canteens.
(882) ]

“That the demand under the head
Railway Board be reduced to Re, 1"

[Need to give more facilities
to second class passengers.
(883)]

“That the demand under the head
Railway Board be reduced to Re, 1”7

[Need to abolish 1st class air-
conditioneq compartments  in
railways. (884) 1]
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“That the demand under the head
Railway Board be reduced to Re. 1.”

[Need to do away with the

saloon system in railway.
(885)]

“That the demand under the head
Railway Board be reduced to Rs. 1”

[Need to do away with the
expenditure, on pomp and show
and comforts of railway autho-
rities. (886) 1.

“That the demand under the head
Railway Board be reduced tg Rs. 17

[Failure to withdraw the res-
trictions imposed on the recruit-
ment of ministeria] staff in
railways. (887)]

“That the demand under the head
Raillway Board be reduced to
Re. 1.7

[Arbitrary recruitment of
officers and restrictions on the

recruitment of staff in railways.
(888) ]

“That the demand under the head
Railway Board be reduced to Re. 1”

[Failure to abolish contract

system in Indian Railways.
(907 ]

“That the demand under the head
Railway Board be reduced to Rs. 1"

[Neeg to give bonus to the
employees in Railway, Protec-
tion Force. (908)]

“That the demand under the head
Railway Board be reduced to Rs. 1*

[Failure to stop
number of railway
(909) ]

increasing
accidents.

- ol
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“That the demand under the head
Railway Board be reduced to Rs. 1”

[Need to pay rupees one lakh
as compensation to those killed
in railway accidents as is done
in the case of air crash. (910)].

“That the demand under the
head Railway Board be reduced by
Rs. 100”.

[Slackness in converting nar-
row gauge lines into broad
gauge lines. (911)]

“That the demand under the
head Railway Board be reduced
by Rs. 100"

[Failure to check the increa-
sing number of incidents of ]oot
and dacoity in traing (912)].

“That the demand wunder the
head Railway Board be reduced
by Rs. 100"

[Failure to convert Gaya-
Patna single line into doubleline
in Eastern Railway. (913)]

“That the demand under the
head Railway Board be reduced
by Rs. 100”

[Need to lay new rail line
from Bihata to Barun via Bik-
ram, Paliganj, Kurtha and Ar-
wa]. (914)]

“That the demand wunder the
head Railway Board be reduced
by Rs. 100"

[Neeq to lay a new rail line
from Rajgir to Gaya. (915)]

“That the demand wunder the
head Railway Board be reduced
by Rs, 100"

[Need to run a fast train from
Patna to Howrah. (916)]
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“That the demand under the
head Railway Board be reduced
by Rs, 100"

[Failure to construct rest
houses in adequate number for
the employees of Zonal-Head-
quarters, Divisional Headqguatrers
and Workshop Sub-ordinate Ins-
pection Stafl. (917)]

“That the demand under the
head Railway Board be reduced
by Rs. 100”

[Failure to provide rest hous-
es at bigger and important rail-
way stations for Train Ticket
Examiners. (918)]

“That the demand under the head
Railway Board be reduced by Rs.
100"

[Failure to implement the poli-
cy of equal pay for equal work.
(919)].

“That the demand under the head
Railway Board be reduced by Rs,
100",

[Failure to implement the re-
commendations of the Sharma
Commission in respect of railway
doctors. (920)].

“That the demand under the head
Railway Board be reduced by Rs,
1007,

[Failure to fix quota of work
for the staff on the basis of work
study and yardstick in the rail-
ways. (921)].

“That the demand under the head
Railway Board be reduced by Rs.
100,

[Failure to supply uniform and
other essential commcdities to
the employees of Railway Pro-
tection force. (922)].

“That the demand under the head
Railway Board be reduced by Ras.
100"

[Failure to promote, Accoun-
tants on the basis of their senio-
rity. (923)].
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“That the demand under the head
Railway Board be reduced by Rs.
100",

[Failure to give special relief
to the employees of Indian Rail-
ways who are stagnating at maxi-
mum of their pay scales. (924)].

“That the demand under the head
Railway Board be reduced by Rs.
100",

[Need to give running scale to
the employees of railways. (925)].

“That the demand under the head
Railway Board be reduced by Rs.
100",

[Failure to provide more staff
in Accounts offices at Danapur in
Eastern Railway (926)].

“That the demand under the head
Railway Board be reduced by _Rs.
1007,

[Need to fix yardstick of work
for the employees working in
Accounts *™ Offices in  railways
(927)1.

“That the demand under the head
Railway Board be reduced by Rs.
100",

[Failure to supply overcoats
and raincoats to M.T.L.R. staff of
railways (928)].

“That the demand under the head
Railway Board be reduced by Rs,
100”.

[Failure to recognise All India
Railway Employees Confedera-
tion. (929)].

“That the demand under the head
Railway Board be reduced by Rs.
1001"

[Failure to recognise All India
Loco Running Staff Association.
(930)].

DEG (Rlys.), 1978-79,
Rly. Convention Comm.

“That the demand under the head
Railway Board be reduced by Rs.
100”.

[Failure to recognise all India-
Railways Ministerial Staff Asso-
ciation. (931)].

“That the demand under the head
Railway Board be reduced by Rs.
100",

[Failure to recognise Indian
Railways Ticket Checking Staff As-
sociation (932)].

“That the demand under the head’
Railway Board be reduced by Rs,
100”.

[Failure to recognise All India
Station Masters and Assistant
Station Masters Association (933)].

“That the demand under the head
Railway Board be reduced by Rs.
100”.

[Failure to recognise Indian
Railways Loco Mechanical Staff
Association (934)].

“That the demand under the head
Railway Board be reduced by Rs,
1007,

[Failure to recognise All India
Carriage and Wagon Staff Council
(935)].

“That the demand under the head
Railway Board be reduced by Rs.
100",

[Failure to recognise All India
Shunting Cabin and Traffic Staff
Association. (936)].

7/
“That the demand under the head
Railway Board be reduced by Rs.
100",

[Failure to recognise Purwottar
- Railway Bari Line (broad gauge)
Nirman Mazdoor Union (937)].
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“That the demand under the head
Railway Board be reduced by Rs.
1007,

[Failure to recognise Eastern
Railway Engineering Kamgar
Union (938)].

“That the demand under the head
Railway Board be reduced by Rs.
100".

[Failure to recognise All India
Railway Protection Force Asso-
ciation (£39)].

“That the demand under the head
Railway Board be reduced by Rs.
100”.

[Failure to recognise All India
Signal and Telecommunication
Staff Association (940)].

“That the demand under the head
Railway Board be reduced by Rs.
100",

[Failure to check malpractices
in the case of reservation of slee-
pers (941)].

“That the demand under the head
Railway Board be reduced by Rs.
100",

[Malpractices in reservation of
sleepers at both the Delhi and
New Delhi Railway stations (942],

“That the demand under the head
Railway Board be reduced by Rs.
100”.

[Need to build a railway station
between Bhogpura and Panskura
under Kharagpur Division on
South Eastern Railway. (943)].
“That the demand under the head

Railway Board be reduced by Rs,
100",

[Fallure to improve the condi-
tions of gangmen. r944)].

“That the demand under the head
Railway Board he reduced by Rs.
100”

Failure to accept 21 point de-
mands of gangmen. (945)].
“That the demand under the head

Railway Board be reduced by Rs.
100”.

[Failure to provide uniforms

to gangmen, (946)].
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“That the demand under the head
Railway Board be reduced by Rs.
100",

[Failure to provide C.P.C. pay
scales to gangmen. (947)].

“That the demand under the head
Railway Board be reduced by Rs
100,

[Failure to convert Fatuha-Is-
lampur light railway into broad
guage line by taking over its
management. (948)].

“That the demand under the head
Railway Board be reduced by Rs.
100",

[Failure to abolish the contract
in regard +o Fatuha-Isiumpur
light railway thereby saving Rs.
12 ]akh being paid to its owners
every year. (949)].

. “That the demand under the head
Railway Board be reduced by Rs.
100,

[Nead to absorb 200 workers of
Fatuha-Islampur fght railway in
the Indian Railways. (950)].

“That the demand under the head
Railway Board be reduced by Rs.
100”.

[Failure to check unauthorised
entry of passengers in the reserv-
ed compartments, (951)].

“That the demand under the head
Railway Board be reduced by Rs.
100",

[Failure to check stopping of
trains at several places other than
the stations between the starting
point and the destination. (952)].

“That the demand under the head
Railway Board be reduced by Rs,
100",

[Failure to implement the re-
commendations of light Power
Committee set up under the
Chairmanship of Dr. Ramsubhag
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. Singh regarding Railway Protec-
tion Force. (953)].

“That the demand under the head
Railway Board be reduced by Rs.
100".

[Failure to run railways as an
industrial enterprise. (954)].

“That the demand under the head
Railway Board be reduced by Rs.
100™.

{Failure to streamline the un-
wieldy Railway Administration.
(955)].

“That the demand under the head
Staff Welfare and Amenities be re-
¢uced by Rs 100",

[Failure to remove the menace
of mosquitoes at Danapur Railway

Colony, Eastern Railway. (956)].

“That the demand under the head
Staff Welfare and Amenities be re-
duced by Rs. 100".

[Failure to remove the shortage
of drinking water at Danapur

Railway Colony, Eastern Railway

(857)1.
“That the demand under the head
Staff Welfare and Amenities be re-

duced by Rs. 100".

[Failure to remove delay in

the payment of education fees of
the children of railway employees

(958)1.

“That the demand under the head
Staff Welfare and Amenities be re-

duced by Rs. 100"

[Failure to mike arrangements
for sports in railway  colonies,

(959)1.

“That the demand under the head
Staff Welfare and Amenities be re-

duced by Rs. 100".

[Failure in removing the diffi-
culties of the teachers of railway

schools (960)].

DEG (Rlys.), 1978-179,
Rly. Convention Comm.
“That the demand under the head"
Staff Welfare and Amenities te re-
duced by Rs. 100”.

[Need to increase the number
of railway schools. (961)].

“That the demand under the head
Staff Weilare and Amenities be re-
duced by Rs. 100",

[Need to open a Central School
at Barauni for railway emplo-
yees. (962)].

“That the demand under the head
Staff Welfare and Amenities be re-
duced by Rs. 100".

[Need to convert Danapur
Khagaul Railway High School
into college. (963)].

“That the demand under the head
Staff Welfare and Amenities be re-
duced by Rs. 100”.

[Need to increase the number
of rest houses for railway em-
ployees. (964)].

“That the demand under the head
Staff Welfare and Amenities be re-
duced by Rs. 100"

[Need to have better canteens
for railway employees. (965)].

“That the demand under the head
Staff Welfare and Amenities be re-
duced by Rs, 100",

[Unsatisfactory arrangements
for the stay of the persons com-
ing to take their pension at Dana-
pur Divisional Headquarter.
(966)1.

“That the demand under the head
Staff Welfare and Amenities be re-
duced by Rs. 100",

[Failure to appoint spcialists in
al] the railway hospitals. (967)1.

“That the demand under the head
Staff Welfare and Amenities be re-
duced by Rs. 100”.

[Failure to appoint lady doctors
in all the railway hospitals
(968)1.
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Res. Re. First Report of

“That the demand under the head
Staff Welfare and Amenities be re-
duced by Rs. 100”.

[Unsatisfactory sanitary arran-
gements in Danapur railway colo-
ny, Eastern Railway (9869)].

“That the demand under the head
Staff Welfare and Amenities be re-
- duced by Rs, 100”

[Need to remove the shortage
of drinking water in the railway
colony near Patna junction, East-
ern Railway (970)].

“That the demand under the head
Railway Board be reduced to Re.
'1”.

[Failure to incrase the railway
lines according to their need
(1006)].

“That the demand under the head
Railway Board be reduced to Re.
. l!l.

[Indifferent attitude towards
the expansion of railway lines in
backward areas. (1007)].

“That the demand under the head
. Railway Board be reduced to Re. 1”.

{Failure to make Railway Board
a means of public services
(1008)].

“That the demand under the head
Railway Board be reduced to Re. 1”.

[Need to end the control of
bureaucracy on Railway Board
(1009)1.

“That the demand under the head
Railway Board be reduced to Re. 1",

[Allowing multi-nationals and
World Bank to interfere in the
economic affairg of railways in-
stead of avoiding them. (1010)].

“That the demand under the head
:Railway Board be reduced to
.Re. 1",

{Need to do away with the con-
dition of giving productivity bas-
ed bonug to railway employees
(1011)].

DEG (Rlys.), 1978-70,
Rly. Convention Comm.

“That the demand under the head
Railway Board be reduced to
Re. 1.7

[Failure to accept the six point
demand made during the strike of
1974. (1012)].

“That the demand under the head
Railway Board be reduced to Re.
1",

[Need to solve the problems of
labourers by periodical consulta-
tion with all railway employees’
unions. (1013)].

“That the demand under the head
Railway Board be reduced to Re.
17,

[Failure to end substitute sys-
tem and regularise substitute em-
ployees (1014)].

“That the demand under the head
Railway Board be reduced to Re.
1",

[Failure to make payment of
the arrear of dearness allowance
due from lst September, 1980 to
railway employees. (1015)].

“That the demand under the head
Railway Board be reduced to Re. 1"

[Failure to stop irregularities
and malpractices prevalent in
the allotment of wagons. (1016)].

“That the demand under the head

Railway Board be reduced by Rs.
100",

[Failure to give need based

wages to railway employees
(1019)].

“That the demand under the head
Railway Board be reduced by Ras.
100”.

[Failure to give wageg to rail-
way employees at par with those
working in public sector under-
takings (1020)].

“That the demand under the head

Railway Board be reduced by Rs.
100”.

[Need to expand Jamalpur Rail-
way Factory in order to provide
more employment (1021)].
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“That the demand under the head
Railway Board be reduced by Rs.
100",

[Need to set up a Railway Fac-
tory at Patna (1022)].

“That the demand under the head
Railway Board be reduced by Rs.
100,

[Need to expani Patna Railway
Junction. (1023)].

“That the demand under the head
Railway Board be reduced by Rs.
100”,

[Need to run a fast train from
Patnag to Ranchj and wice-versa
during day time (1024)].

“That the demand under the head
Railway Board be reduced by Rs.
100",

[Need for reservation of slee-
pers for passengers of Patna in
Tinsukhia Mail (1025)].

“That the demand under the head
Railway Board be reduced by Rs.
100",

[Need to run Delux train at
least thrice in a week via Patna
(1028)].

“That the demand under the head
Railway Board be reduced by Rs.
1007,

[Need to run Javanti Janata
train daily from Muzaffarpur to
Delhi Junction (1027)].

“That the demand under the head
Railway Board be reduced by Rs.
100”.

[Failure to improve the quality
of food served in Railways
(1028)].

“That the demand under the head
Railway Board be reduced by Rs.
100",

[Need to set up a factory for
manufacturing railway compart-
ments in Kerala (1029)].

DEG (Rlys.), 1978-79,
Rly. Convention Comm.

“That the demand under the head
Railway Board be reduced by Ra.
1007,

[Failure to regularise the ser-
vices of gangmen (1030)].

“That the demand under the head
Railway Board be reduced by Rs.
100",

[Failure to provide C.P.C. pay
scaleg to all the gangmen (1031)].

“That the demand under the head
Railway Board be reduced by Ras.
100”.

[Need to take action against
the officers who suppress and har-
ass the gangmen (1032)].

“That the demand under the head
Railway Board be reduced by Rs,
100",

[Failure to introduce diesel en-
gines in place of steam engines
(1033)1].

“That the demand under the head
Railways Board be reduced by Rs.
100"

[Failure to provide bolts and
nuts for repair o engines (1034)].

“That the demand under the head
Railway Board be reduced by Rs,
100", !

[Failure to stop supply of bad
coal to railways (1035)].

“That the demand under the head
Railway Board be reduced by Ra.
100".

[Failure to check malpractices
and pilferage in Railways (1036)].

“That the demand under the head
Railway Board be reduced by Rs.
100",

[Failure to check the misuse of
railway wagons as godowng by
big industrialists by not taking
delivery of good booked for them
within the stipulated period
(1037)].
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“That the demand under the head
Staff Welfare and Amenties be re-
duced by Rs. 100",

[Failure to supply essential
medicines in Railway hospitals
(1038)]

“That the demand under the head
Staff Welfare and Amenities be re-
duced by Rs. 1007,

[Shortage of essential medici-
nes and doctors in Danapur Rail-
way Hospital in Eastern Railway
(1039)].

“That the demand under the head
Staff Welfare and Amenities be re-
duced by Rs. 100”.

[Failure to provide fans in all

quarters of Railways employees
(1040)1].

“That the demand under the head
Staff Welfare and Amenities be re-
duced by Rs. 100,

[Failure to provide adequate
facilities of residential accommo-

dation to railway employees
(1041)1.

“That the demand under the head
Staff Welfare and Amenities be re-
duced by Rs. 100".

[Failure to provide more faci-
lities in residential accommoda-
tion of railway employees (1042)].

“That the demand under the head
Railway Board be reduced to Rs.
1”'

[Failure to stop Collaboration
between Rai.lwav Board and In-
dain and foreign capitalists.
(1048)1].

That the demand under the head
Railway Board be reduced by Rs.
100”.

[Failure to rmove the difficul-
ties of commuters (1168)].
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Rly. Convent.on Comm.

“That the demand under the head

Railway Board be reduced by Rs.
100”.

[Failure to evacuate the rail-
way quarters from possession of
unauthorised persons at Mughal
Sarai (1169)].

“That the demand under the head

Railway Board be reduced by Rs.
1007,

[Failure to accede to the de-
mands of train controllers con-

tained in their memorandum
(1170)1.

“That the demand under the head
Railway Board be reduceq by
Rs. 1007

|Failure to upgrade the posts
of train controllers. (1171)]

“That #fe demand under the head
Railway Board be reduced by
Rs. 100"

[Failure to fill up the vacancies
of class III and class IV employ-
ees in Sonepur Division of the
Eastern Railway. (1172)]

“That the demand under the head

Railway Board be reduceq by
Rs. 1007,

[Failure to regularies the ser-
vices of casual workers working
for more than 500 days in Sonpur
Division of the North Eastern Rail-
way  despite Railway Board's
orders. (1173)]

“THat the demand under the head

Railway Board be reduceq by
Rs. 100”.

[Failure to run local trains in
Danapur Division of the Eastern
Railway as a result of which the
commuters reach Jate in the
offices. (1174)]
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Res. Re. First Report of Rly. Convention Comm.
“That the demand under the head “That the demand under the head
Railway Board be reduceq by Railway ®Board be reduceg by
Rs. 100", Rs. 100” '

[Failure to construct over bri-
. . 3 Mit_
h assenger  train dges at Rajendra Nagar and
Mugha] Saral P £ hapur at Patna on the East and

ti i time.
irlcix;ms)f]’atna Junction in West of Patna Jn. on the Eastern
Railway. (1180)1]

[Failure to start 399 up Patna-

“ d d der the head
That the demand under “That the demand under the head

il B b educ by
Rai wai oard €T ed ) Railway Board be reduceq by
Rs. 100 Rs. 100"

[Failure to upgrade ten ex-cadre
posts in class III service to class
II service in the general scheme
of upgradation and promoting the
stagnated Railway Board's staff
against such posts. (1176)]

[Failure to construct a railway
level crossing in Ranipur Khirki,
east of Sulzarbagh railway station
of Eastern Rai]lway. (1181)]

“That the demand under the head
Railway Beard be reduceq by

“That the demand under the head Rs. 100~
Railway Board be reduceg by
Rs. 100", [Failure to run Delux Express,

Jayanti Janata Express, Vikram-
shila Express, Neelachal Express,

[Failure to remove stagnation in
Tin Sukhia Mail, Kalka Mail,

the cadre of Assistants who have
put in more than 22 years of ser- Delhi-Howrah Express, Toofan

vice by not opening avenues of Express and Assam Mail in time.
promotion of class II  service. (1227)]
(1177) 1
“That the demand under the head
“That the demand under the head Railway Board be reducegq by
Railway Board be reduceg by Rs. 100"

Rs. 100".
[Late running of almost all the

[Failure to observe reservation trains by many hours. (1228)]
policy while recruiting Jecturers
to the Railway Degree College on

South Central Railway. (1178)1 That the demand under the head

Railway Board be reduceg by

Rs. 1007
“That the demand under the head

Railwax Board be reducegq by [Failure to stop the entry of

Rs. 100", unauthoriseq persons in first class
waiting rooms. (1229)]

[Failure to observe reservation

tules for Scheduled Castes and

Scheduled Tribes while making

“That the demand under the head
Railway Board be reduceq by

promotions to categories like Rs. 100”

Chargemen, Assistant Foremen,
Foremen, Guards, Drivers, Bridge
Inspectors grade II and 1 Traffic
Inspectors and Signal Inspectors.
(1179)]

4296 LS—17.

[Failure to construct sheds and
raise the platforms on both the
sides of Banka Ghat, Weura, Sadi-
sopur, ‘Phulwari Sharif stations in
[Eastern Railway. (1230).
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DEG (Riys.), 1977-78,
Res. Re. First Report of
“Thatthe demand under the Lead
Railway Board be reduceg by
Rs. 100"

[Failure to remove jrregularit-
ies in allotment of railway wagons,
(12473

“That the demand under the head
Railway Board be reduceq by
Rs. 1007

[Failure to check capitalist from
misusing railway wagons as god-
own for a long time (1249}].

*“That the demand under the head
Railway Board be reducegq by
Rs. 100" L,

(Dismissal of the hundreds of
loco running staff whe demanded
implementation of agreement made
in 1973. (1249)]

“That the demand under the head
Railway Board be reduced by
Rs. 1007 -

[Failure to provide amenities
like fans, light and cleanliness in
trains. (1250)]

“Phat the demand under the head
Railway Board be reduceg by
Rs. 100"

[Failure to recognise Al] India
Guard Council. (1251)]

“That the demand under the head
Railway Board be reduceg by
Rs. 100"

[Need to cancel caseg of forced
retirement or dismissal from ser-
vice under rule 14 (ij) ang arrest
under N.S.A. of the employees who
participated in the movement
launched in support of implemen-
tation of agreement made in 1973.
{1252)]

*That the demand under the head
Railway Board be reduceg DY
Rs. 100"

[Failure to implement the agree-
ment mede with Joese "Running

DEG (Rlysa.), 1978-79,
Rly. Convention Comm,

Staff Association to reduce work-
ing hours. {1253)]

“That the demand under the head
Railway Board be reduceg by
Rs. 100"

[Failure to make payment of
overtime and conveyahce allow-
ances to railway employees i

~ time. (1254))

“That the demand under the head
Railway Board be reduceg by
Rs, 1007

[Failure to raise the level of
platforms and to extend the sheds
at Parsa Bazar, Pothati, Nadwan
Nadautl gtationg of Patna-Gaya line
on the Eastern Railway. (1255)

“That the demand under the head
Railway Board be reduceq by
Rs. 100"

[Need to raise the level of
hridge on the opposite side of Be-
gampura Mohalla near Patna
Sahip Junction on the Eastern
Railway with a view to facilitate
the transport (1256)].

“That the demand under the head
Railway Board be reduceq by
Rs. 100”

[Failure t o ensure safety to
station masters. (1257)]

“That the demand under the head
Railway Board be reduced by
Rs. 100

[Need to accept the 14 point de-
mands of All Indiz Station Mas-
ters and Assistant Station Masters
Association, (1258))

“That the demand under the head

Railway Board be reduceg by
Rs. 100™

[Failure to accept 8 polnt de-
mands of All India Railways Minl.
sterial Staff Association. (1259))
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Res. Re. First Report of

“That the demand under the head
Railway Board be reducegq by
Rs. 100" -

[Failure to accept 26 point de-
mands of All India Shunting,
Cabin and Traffic Staff Associa-
tion. (1260) ]

“That the demand under the head
Railway Board be reduceq by
Rs. 100"

[Failure to accept the 26 point
demand of Al] India Carriage and
wagon Staff Council. (1261)]

“That fhe demand under the head
Railway BDoard be reducegq by
Rs. 100"

[Neeq to lay a railway line from
Ranchi to Gaya via Hazaribagh.
(1262)]

“That the demang under the head
Railway Board be reduceq by
Rs. 1007

[Need to expand Patna Railway
Junction Station. (1283)]

“That #e demand under the head
Railway Board be reduceq by
Rs. 100"

[Need to take action against the
officers who suppregs gangmen.
(1264)]

“That the demand under the head
Railway Board be reducegq by
Rs. 100"

{Failure to accept 11 point de-
mands of Ticket Checking Staff
Associafion of North Eastern Rail-
way. (1265)]

“Thdt the demand under the head

Railway Board be reducegq by

Rs. 100"

_[Failure to sanction pension to
retired employees in time. (1266)]
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DEG (Rlys.), 1878-79,
Rly. Convention Comm.

“THat the demand under the head
Railway Board be reduceg by
Rs. 1007

[Need to give full pension to
wives and dependents of decea-
sed pensioners of Railways.
(1267) ]

“That the demand under the head
Railway Board be reduceq by
Rs, 100",

[Neeq to remove inequality im
the amount of pension of railway
pensioners and given them equal
pension (1268)]

“That the demand under the head
Railway Board be reduced by
Rs. 1007,

[Failure to fill up the vacant
posts reserved for Scheduled
Castes/Scheduled Tribes. (1269)]

“That the demand under the head
Railway Board be reduced by
Rs. 100"

[Need to carry forward the
posts reserved for  Scheduled
Castes/Scheduleq Tribes if posts
are not filled up. (1270)]

“That the demand under the head
Railway Board be reduced by
Rs. 100",

[Need to set up a railway factory
at Patna. (1271)]

“That thé demand under the head
Railway Board be reduceq by
Rs. 100",

[Failure to fill up the vacant
posts in railways. (1272)]

SHRI G. M. BANATWALLA (Pon-

nani): I beg to move:—

“That the demand under the head
Railway Board be reduced to Re. 1.”

[Failure to expedite surveys of
Guruvayoor-Kuttipuram line, Ni-
lambur-Chaliyam line and Telll-
cherry-Mysore line (Southern
Railway) (1128)].
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“That the demand under the head
Railway Board be reduced to Re. 1.”

[Failure to double the Shora-
nur-Mangalore line to avoid con-
gestion (1129)].

“That the demand under the head
Railway Board be reduced to Re. 1.”

[Failure to provide adequate
funds for construction of railway
line in Kerala (1130)].

“That the demand under the head
Railway Board be reduced to Re. 1.”

[Failure to exempt all essential
coramodities from increase in
treight (1131)].

“That the demand under the head
Railway Board be reduced to Re. 1.”

[Failure to set up at least one
Railway Workshop in Kerala
(1132)].

“That the demand under the head
Railway Board be reduced to Re. 1.”

{Injudicious exorbitant increase
in railway fares (except AC First
Class) and freight and need to
withdraw them (1133)].

“That the demand under the head
Railway Board be reduced to Re. 1.”

[Failure to supply adequate
number of wagons to betel traders
at Tirur (Shoranur section, Sou-
thern Railway) with crippling
effect upon betel trade in  this
backward district (1139)].

“That the demand under the head
Railway Board be reduced to Re. 1.”

[Cancellation of rural passen-
ger trains in Shoranur-Mangalore
section (Southern Railway) caus-
ing great hardships to passengers
(1135)].

“That the demand under the head
be reduced by Rs. 100.”

[Need to provide more passen-
ger traing in Shoranur-Mangalore
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section of Southern Railway
(1136)].

“That the demand under the head
Railway Board be reduced by Rs.
100.”

[Need to extend 69/70 Yercaud
Express (Southern Railway) to
Calicut (1137)].

“That the demand under the Head
Railway Board be reduced by Rs.
100.”

[Need to provide adequate num-
ber of staff quarters at Tirur sta-
tion (Shoranur section, Southern
Railway) (1138)].

“That the demand under the Head
General Superintendence and  ser-
vices be reduced by Rs. 100.”

[Need to provide more and ade-
quate passenger amenities at sta-
tions in Shoranur-Mangalore sec-
tion of Southern Railway (1139)].

“That the demand under the Head
General Superintendence and ser-
vices be reduced by Rs. 100.”

Need to convert Vallikunnu
halt station (Shoranur section,
Southern Railway) to block sta-
tion (1140)].

“That the demand under the Head
General Superintendence and  ser-
vices be reduced by Rs. 100.”

_[Need to provide stoppage for
Nos. 47/48 Trivandrum-Cannanore
Express at Kadalundi (1141)].

“That the demand under the Head
General superintendence and ser-
vices be reduced by Rs. 100.”

[Need to increase staff strength
at Tirur (Shoranur section, Sou-
thern Railway) (1142)].

“That the demand under the Head
General superintendence and sef~
vices be reduced by Rs. 100.” -

[Need to expedite renovation of
Tirur station (1143)].
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Res. Re. First Report of
“That the demand under the Head
General superintendence and ser-
vices be reduced by Rs. 100.”

Need to increase number of
coaches to 59/60 passenger train
and 47/48 Express trains (Sou-
thern Railway) (1144)].

“That the demand under the Head
General superintendence and ser-
vices be reduced by Rs. 100.”

[Need for railway level-cross
gate at Kadalundi Shoranur sec-
tion, (Southern Railway (1145)].

“That the demand under the Head
General superintendence and ser-
vices be reduced by Rs. 100.”

[Need to repair the approach
road to Kadalundi station (1146)].

“That the demand under the Head
General superintendence and ser-
vices be reduced by Rs. 100.”

[Need to avoid the usual long
detention of Trains No. 60 (Sou-
thern Railway) at Calicut and
other stations with  consequent
hardships to passengers (1147)].

“That the demand under the Head
General superintendence and ser-
vices be reduced by Rs. 100.”

[Need to improve catering ser-
vices in Shoranur-Mangalore Sec-
tion (Southern Railway) (1148)].

SHRI M. M. LAWRENCE (Idukki):
I beg to move:

“That the demand under the head
Railway Board be reduced to Re.l.”

[Failure to check the increased
number of railway accidents
(769)].

“That the demand under the head
Railway Board be reduced to Re.l.”

[Failure to take adequate safety
measures to avoid railway acci-
dents (770)].

DG (Rlys.), 1981-82, PHALGUNA 25, 1902 (SAKA) DSG (Rlys), s2x

DEG (Rlys.), 1978-79,

Rly. Convention Comm.
“That the demand under the head
Railway Board be reduced to Re. 1.”

[Failuré to give 8.33 per cent
bonus to railway employees as
~'deferred wage (771)].

“That the demand under the head
Railway Board be reduced to Re. 1.”

[Failure for electrifying the
railway lines in Kerala (772)].

“That the demand under the head
Miscellaneous expenditure (General)-
be reduced by Rs. 100.”

[Need to build a new station
between Town station and Erna-
kulam Junction (773)].

“That the demaad under the head
Miscellaneous expenditure (General}
be reduced by Rs. 100.”

[Need to provide adequate ba-
thing facility at Ernakulam, Qui-
lon Junction and Trivandrum
Central stations (774)].

“That the demand under the head
Miscellaneous expenditure (General}
be reduced by Rs. 100.”

[Need to provide more drinking
water facility at Eraakulam Junc-
tion, Quilon Junction and Trichur
stations (775)].

“That the demand under the head
Miscellaneous expenditure (General)
be reduced by Rs. 100.”

[Need for sufficient electric
light at Ernakulam Junction
(776)].

“That the demand under the head
Miscellaneous expenditure (General)
be reduced by Rs. 100.”

[Need to provide survey of Co-
chin-Bodinayakanur (Tamil Nadu)
for a new railway line through-
Iddukki district in Kerala (777)]-
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Res. Re. First Report of
“That the demand under the head
Miscellaneous expenditure (General)
be reduced by Rs. 100.”

[Need for conversion of Quilon-
Madurai-Madras line intp broad
gauge line (778)].

“That the demaad under the head
Miscellaneous expenditure (General)
be reduced by Rs. 100.”

[Need for doubling the railway
lines between Cochin and Coimba-
tore (779)]-

“That the demand under the head
‘General Superintendence and  Ser-
svices be reduced to Rs. 1.

[Failure to reduce the working
time of the running staff to 10
hours as agreed to by the Govern-
ment in 1973 (780)],

“That the demand under the head
"Staff Welfare and Amenities be
reduced by Rs. 100.”

[Need to construct sufficient
quarters in Kerala for Railway
staff (782)].

“That the demand under the head
_Assets-Acquisition Construction and
Replacement be reduced Ly Rs. 100.”

[Need for constructing a new
rail road bridge from Ernakulam
to Wellington Island in place of
preseat outdated bridge whose
guarantee period s over (783)].

“That the demand under the head
Assets-Acquisition Construction and
.Replacement be reduced by Rs. 103.”

[Need for adequate roofing at
Platforms Nos. 1 and 2 of Ernaku-
lam Junction (784)].

“That the demand under the head
Assets-Acquisition Construction and
Replacement be reduced by Rs. 100.”

|1leed to construct over-bridges
at all the manned gates in Kerala
{783)].
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“That the demand under the head
Assets-Acquisition Construction and
Replacement be reduced by Rs. 100.”

[Need for constructing over-
bridges at the side of Ernakulam
Transport Bus Station, Elamku-
lam Pachalaw Vaduthal and Eda-
pally (786)].

“That the demand under the head
Assets-Acquisition Construction and
Replacement be reduced by Rs. 100.”

[Need for constructing a foot-
path on the side of the Nettur-
Kumbalam railway bridge (Alle-
ppey line) which is under cons-
truction now (787)].

“That the demand under the head
Assets-Acquisition Construction and
Replacement be reduced by Rs. 1¢0.”

[Need for starting a evach buil-

ding Centre in Kerala (788)].

ot AT I/ T (FTTCRT )
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17 @@ FTHTG I QG § AR
fagsr 15 AT wWa #t qmw wia-
fer v g favar fasm aw oa
grar =rfgr, SERIgHT R @ g
o ITEF I i TR AEE )
g 7grzs & faniw & fag 510
T €79 Fr r3avq e g, «few
¥ gaww AR fred gu faww
@7 F1 IFY gU AL FA GALFH
g o 378 fegs gu &a o favma
gq7 T T 1

siei & gwa ¥ W A faadr ad
ard o fary  faatosd gw,
AR qHAT I wAvEr F 33 ST ¥
FTEFE AM0F & | IF FAG A7 oY
fafeet &t ot famiorsed go, @
g ft saiF et 1 Afwra F
St st W wify gAY A, IAA
AF GV JA § W AR IqIN
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ardft & 1+ @A gAark saFlaEt
7T AGUH T FT A | TH AL
¥ ol qESr AT T AEEFA G

AL qF T F AT T TH
g azsy I fasmr o e
agd AgeAqet ® 1 fagrT A ag
usa , Ffea g o I w1 oA
g% agr A4t & 1 oty fr fagr F
qq AEAE  GEEgE 7 W qhr A g,
94t w&d w1 gEmea fage ¥ A
T AT 9T grAr gl @it
fagrear fasra &9 T H & &F |
fare & e, wegr, wor wifE fraces
w1 wFE FAAT g @ fr qA F
AT F IHF( dgAT TAAE 1 TR
& A0 FroTqTA TLAT T @ F
g3 R AT & FeAED, WEHD AT
fastefr anifz 73t & &% W %1 I
g, g €r¥ qw Ffawrm ¥ frg
Wt S g, afRa 4z a7 we=-
wix g f% Fgr Tawizwr o fawE
fwar oriF

& 49d wE3d FT &AM FH AR
srrloe w7 Fgar § i gar faes
FTH IAd AGAT FT TH FAC §
HIT FET FHFT IAET it Wr g
gafqe 3¢ T AL ¥ IW qF &
grafywgr & =g | = aEd

¥ g F faER F ow W g
g oFF g wfew e o faee
FT gAqT For & qadr g |
( =aa@) «qid St § TS AW
AT & W §4% qwq § & W
g F oA g )

T & grq g § gg 9t FEAT
g e Y Tl SiFww § 9T g
@ T SR a¥r ¥ W
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og Wt g faan av fr 2w § S aga
g fafes SR & Tt wm
S & fac 9w gdEY v favira
AT FFY aIC AE AT 9%
TR AMAT AM | T oqE F
g7 fadg frras 7% qage G0
FH G HFAT |

AT F4 F T JI § 5807
FUT & |ff QA T AT H g
FIF Al AR g | TAwqEe & fAo
510 IS @I ™I § AfwT AT
A I qSt FH & TE W@
TR AT ¥ o®T w¢ I FEr
g gEa S gga il wsafoan
gt § 1 weER & T ag qew
Gl O §RE T gl WAl § 1 WA
AT T K[ I@T T af A
4 F UGS F AW AET WU
F[ A ATGT S0 &, div aJd
T ag ¥ &2 S@r g #e few
vhe § argw a9 fewr «dr @
T QR AAETL AT FI FrOgT
9 @] AT TATY YT g9 4T
fear qmar g AT fee #5q ¥ s
g9 fear strar & 1 € r wWw &y
frator #at ax amar s ogwAar g
afed TEFT F@T AT A0S AGT )
qgaT g oife a as wwad &
qOE WS §, T & AmWC F oW
AT & 90 § | HALC WF wiy-
FIfCal # A9-qIATT FT AT ar
g RN R F WeIrae ¥ Fne
T # gwfa Fwr I § ) A
W fasereg & graq s w4q ar

GEf A gwfa freeelt 1 @



<27 DG (Rlys.), 1981-82,
- DEG (Rlys.), 1977-78,
Res. Re. First Report of

[s7 Ciemrer amai]

oy q Ay o & fAdW sa
fegg dar #1 FX faAmr Sgan
GiITMMIT aF #1 gaf § #a W@
& fo fofcdie & Fi3Tq0, FigTAT
¥ gE AT AT gehAam & s
ar mF gl aiea e ST
TFAT, 1977 ¥ wET & 9% &
9T TR werd ¥ WNEAE, ToO-
frafr ug mmme Rgeawa S &
TFE 1 19 FE Wi W EHEAH
gRAT 7 waw fear @ & ey
w3 fwid fmr =97 8 qar fe=ie
fogr & W & 1 11-12-80 &
gy Y 7 TH GIw ¥ *h &0 THe
fog & wefieq @ S F YA
¥ g oar w3 diaqar w
Taf; wtaa fwar ST @ §
FfeT T WT wE gwE OTIA 9§
a1 95§ dur faga & fv fuoicdg
§ gwrgam g, wiaam AT g
gl AR U—ag  dEiEw
FET § | TG A SIRAT T30
fagrae, 1980 &1 ™ ga faawe
FEaT o fF THE 959 & §IET
g 91 &, gIam 43 AR A
nmT T¥A—1974-75 ¥ ITHRAI
g g1 47 W IH AT 21 FUE
F @F F1 ATHE ATE TGT AT |
SET WA TA AL & TEAT IER
fasre 73 fwar s GER4ET, IRE
fyweq qT faae @¢ @ & &0 fare-
g T FiTTHI, FEAT 8§ T,
EAMCIN 97 & &% 8 @A
#IT g 1 P wET F o9
qer Hfeadi—sT F4 Z7FT A AR
g fog—a gIdr w@rEfa ot
= & 4@ 5 TEEr aATEr g
TGH 30 AT VLU FAT, AZF 94X
A 93 TR a9 fagy fr ol
g St s A A
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T O UNAF  N@AFR, TAUAYL
FidiTe WX TG Tiside—ag A1
mw f Feaar da ¥ qIF & oW
FiFqT AT I TF AEFH FT
Fga g Niawe R *T frar @
fagd Figwm #1200 Ho I
qEFT 9T qAN |

s fTX Qi ;. TEl OI(3A &
ER AT T[S W &, T A
TT o ga s T & fmr g,
#HifF & wwgAdes & war § |
THHT AT (ST & g T,
TG AT OFESTAT AT FISIHL
g friz—sd 35 & 1 W
gFr Fim T, #1 g fq@i g

st i W wwE AT Har
ST #i aga-agg geaarg | faiEe
far o =g Fam & ag o7
qq 3T &0 fAwq Fiwn & w9 d
@1 agr =g a1 faag draw
¥ g st 7 w1 97 fF wigmmR
AET FAL S T §, AFT T
FIqUT Ag FT dF | W T g
Tai g, wfAn war ot #1 IgI-AES
EE 1. (FANEH). ..

et A fag @1 o § Hdt
ST T AW AFEG FAT AGAT -
ag @z & f& awl-adm FroAw
et T 547 St 7 FiAT TaT g S
f& a1 g o< feag g, Afwq s
F @A & FW FHiewwn @ faar
TIT W gEG-AAA # gad
§—zF § w31 FFHIET gar )
A ougar g f5 owa T owgT @
AT T g & q IT F AN
gudadar @ dfws 1 7T fagr
St & Wit T8 gEeg ¥ fRae fEan
a7 FAT IRW wEwd W e
qr f& 3 Gm wTn €7
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g9 ¥ T 8% qrn &1 faa
T gard mieai aff farly ¥ fow
¥ aga sfomeat fr & 1 &t
g mfeat 9 & oot €
F awd Fw, e, owEs,
miErE, W18 wife a9 W@y
war & fag & 9@ wd F A6
F gfor @ ¥ fq w1 TS
mifs & 7 T o grar g
gt 7T WX FE e a7
g Mg ¥ gd § AR HEmEEa
A W agd w9 § | T afdefa
« ¥ gz TM-EmERT oEE"Sy & At
St da § T § 3 8w W
gfaae & fo <= farsm o
ag7 e g Irelt | wRETE
IF F AW TGS & AR AT
gfaar g FFdl g, T@rEe TEd
§ 41 AT NG R SEAT &l
gfaar g1 wadr g = afy =@
IRET & &1 FTFST SAE & SOl
F1 ghaar & St 1 wre-miear
a1 Fg 9X Tadr g &, dafeT FE
F1 swar Ft gfaar ¥ faw @z
SIEGT WA F1 JAT AT I H
s &<ar g e oAt oft g faw
¥ am 3o
SHRI P. NAMGYAL (Ladakh):
Mr. Deputy-Speaker, Sir, I am grate-

~ful to you for giving me some time to
have my say.

Sir, I am not going to demand a
railway for my constituency which is
perhaps next to impossible.

" SHRI KEDAR PANDAY: What is
your constituency?

SHRI P. NAMGYAL: uLadakh. But,
Sir, you can help us to solve our
problem and you can do that if you
want. Not only to Ladakh tut to all
the hill areas or the tribal areas and
many non-tribal areas, say, a State
like Madhya Pradesh, Orissa or Rajas-
than, you can extend these facilities
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by strengthening the Railway out-

agencies, You have truck serviceg at
your disposal. In many places you
have even buses to carry mail ana
luggage as well, and at the same time
passengers also. So, my suggeslion
in this regard is, if you could streng-
then the Railway out-agencies right
from the rail head to the remote areas,
perhaps major portion of our popula-
tion who otherwise cannat have the
benefit of railways can have the facili-
ties.

My request would be particularly for
my constituency. You have an out-
agency in Srinagar. We had request-
ed the Railway authorities a couple of
years back to extend this facility to
Ien and Kargil in Ladakh region.
In this way we can have many bene-
fits. At the same time we would he
saved from the blackmailing by the
private transporters as well as the in-
different attitude of the Jammu and
Kashmir State Government which is
reluctant to extena much-needed irans-
port facilities to that part of the
country. So, my request would ba to
strengthen your out agencies not only
for Ladakh sector but other tribal
areas of the country also.

The second point I would like to raise
is about some other point raised by
some hon. Members during the geveral
discussion on the Railways for the cons-
truction of double track Ltetween
Jullunder and Jammy Tawi. I feel
this is one of the most sensitive sectors
from the defence point of view. It is,
therefore essential to have a double
line on this route.

My request is to take in hand early
construction of line between Jammu
Tawl and Udampur. This haa already
been surveyed. You were kind enough
to make some allocation in the coming
years. This should be considered on
a priority basis. My third point is
about the trains which are running
between New-~Pelhi tg Jammy and
Pathankot sector and people are facing
a lot of difficulties for want of getting
accommodation in Jehlum Express
and Jammu Mail. There used to be
one seasonal holiday Express between
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Delhi and Jammu. I would suggest that
this service should run throughout
the yeay Unstead of having it for six
monthg only. At New Delhi Railway
Station when Jehlum =Sxpress is about
to start, you will not fini even place
to stand on the Railwsy platform,
what to speak of space in the train.
There is so much of 1ush over there.
The Minister should consider this
point on a priority basis.

I must congratulate you and your
team for having started the &rive to
check ticketless travellers. Thig is
very much needed. I think you should
extend this drive all over thes country
so that you can fill up your revenue
gap in a much better way and in an
easier way.

With thse words I conclude my
speech.
I again thank the hon. Deputy-

Speaker for giving me some time to
have my say.

SHRI NARAYAN CHOUBEY
(Midnapore): Mr. Deputy-Speaker,
Sir, a few months earlier, the
Minister-in-charge of Railways wag
replaced. We are glad that he
has started taking certain action
and, I hope, certain policy state-
ments would be made. If the policies
are not changed, I am very appre-
hensive that nothing  shall be done.
The Ministers may come and the I1inis-
ters may go. But, if the policies remain
same for ever, then the railways will
always be in the red. Therefore I
suguest to our Minister of Railways
that the Railways have to he saved.
Unless the railways are saved,
the national economy cannot be
brought out from the mire in which
it has fallen. For saving the Railways,
bola and radical measures have to be
taken,

For 50 long, the railways ig in crisis.
One of the reasons is that you milk
the cow but you do not feed the cow,
you do not give fodder to the cow.
Naturally, the cow cannot give you
milk. Many things depend ypon the
railways. But the amount of money
which is to be spent on the railways
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gradually becomes less and less. So
tar as I know, a study team was
appointed and, for the Sixth Plan, they
recommended Rs. 1200 crores to re-
habilitate the railways and to put it on
its feet, But now, since we have no
money, we have only sanctioned
Rs. 500 crores. It will not do. You
can simply throw away the money;
vou will not get the results. So, 1
suggest that money has to be found
for rehabilitating the railways. Other.
wise, the railways can never prosper
whatever good wishes you may have.
Some traing may pass here and there.
But again a catestrophe will occur.

Why have the railways go far failed
to show profit? We have always been
told, everytime we speak abou: it, that
the railways are being used as seva-
dasis to multinationals and big houses
of India. Please do not use railways
as sevadasis..,.

AN HON. MEMBER: Devdasis.

SHRI NARAYAN CHOUBEY: It is
the same.

The hon. Minister has acceptea that
Rs. 331.76 crores is the loss en accouut
of social burden that the railways has
to carry; Rs. 60 crores is the amount
of loss to carry freight ‘.elow the
cost, that is, for carrying hamboo, coal,
sugarcane, elc. The paperwalas never
bring down the prices. 1 would sug-
gest that these things should be look-
ed into by the hon, Minister so that
the railways can improve. Otherwise,
whatever the hon. Minister may say,
there is no Alladin’'s lamps in his hand
to show and everything will be okay-

I would like to submit, as other
hon. Memberg have submitted, that the
performance of railways in the last
33 years hag not been very good. Of
about 69,000 km. of railways in India,
in 33 years, we have simply develop-
ed 7000 km. As regards the freight,
whereag freight has increasedq four
times, the number of wagons hag in-
creased only two times, that is, from
2,03,5868 in 1950-51 to 4,05,185 in 1980-
81. Freight has increased four times
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whereas the number of wagons has in-
cieased two times. This ig the trouble,

What is the condition obtaining to-
day on the railways? He has said
that the number of steam locomotlives
is coming down. But still there are
about 8000 steam locomotives operat-
ing on the Indian railways. The steam
locomotives carry 51 per cent of {ihe
passenger traffic. You know very well
that the railway department took a
policy decision not tg manufacture any
spare parts for the steem engines.
Mr Jyotirmoy Bosy has explained
that one of the reasong for more and
more consumption of coal in the rail-
ways is that most of the engines are
defective. You will never found spare
parts in any steam loco-shed in India.
Even tools are not available. Canni-
balisation is practised in all the steam
locos sheds. I say that you must have
some spares manufactured in our own
factories for at least the 8,000 steam
locos that you have. Railway work
shops can build and produce the
spares. But, what is the condition to-
day? There are no spares t{ools or
any raw materials in any railway
workshop at present. What is hap-
penning as a result of this position is
known to the Ministers and to the
Railway Board officials. You can try
to find the causes of the accidents from
the PWD Department or the Permanent
Way Department. You will come to
know that large portion of the tracks
has to be replaced. Even though you
have no rails, tools or materials, you
simply blame the gangmen. You get
your supply of materialg from the
Stores Department. All the supplies
made by the Stores Department are
sub-standard. Earlier, a tool which
was manufacturea was serving for
five years. The same tool now serves
for only five months. The material
has become weak. The Stores Depart-
ment are not at all caring. They are
getting lot of money from the multi-
nationals. The railways are suffering.
I will gpeak for 6 minutes.

MR. DEPUTY-SPEAKER: No, your
party hags been allotted only six
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minutes. Every Member shall get a
chance,

SHRI NARAYAN CHOUBEY: Acci-
dents are becoming incidents. Engine
failures have become incidents. There
is no lighting in the trains. There is
nothing ot the sort. Whom do you
blame? You blame the human factor.
Of course, human factor js to be blam-
ed. But the same human-beings are
running the Administration which is
to be blamed and not only the gang-
men.

You have time bound promotion for
the Officers. The number of Officers
has increased in every zonal railway.
There are now on every zonal railway
not one G.M, but Additional GM and
Deputy GM also. In every division
there is DRAM, three ADRAM, GME
Carriage & Wagon and CME Loco ana
so many others.

AN HON. MEMBER: There is the
problem of unemployment!

SHRI NARAYAN CHOUBEY: But,
you see the railway department. There
you will fing gangmen working as
gangmen for 30 years. Khalasis
working as Khalasis for 20 years.

Fitters are not gelting any promo-
tion. They have reached the maximum
of their scale of pay. What do they
get? Yoy kindly go to Haldia port.
You can go and see for yourself the
conditions of the staff of the Tatas and
the Bhilai Steel Plant. If you make
a comparison, you will find that the
lowest paid staff is the railway staff.
In 1960, the difference between the pay
packet of Class IV stafT of railways and
Class IV staff of public sector under-
takings was only Rs, 60/-. Now, the
difference is Rs. 260/-.

The Port ana Dock people threatened
strike. They have got the pay en-
hancement. They were getting the
lowest pay among the public sector
undertakings. The difference of pay
of Class IV staff on the railways and
Class IV staff on the Ports and Docks
is Rs. 260/-.
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Is it justice? I say you are not

doing them justice,

The casual labour still prevails in
the railway department, Ministers
are coming and going but this gystem
is not removed. Shri Kamlapathi Tri-
pathi made laudable promises from the
top of Rail Bhavan but still the casual
labour system remains and you are
forcing the railway worker i> work on
the market rate even today. 1 say that
this practice should Pe put an end to.

THE MINISTER OF RAILWAYS
(SHR] KEDAR PANDAY): What is
the alternative?

SHRI NARAYAN CHOUBEY: Sup-
Pose you require casual labour for
30 days. You give the railwayman's
pay packet to him. Divide it by 30. You
can give them after three months,
Why aon’t you take them on the start?

I would suggest another thing. The
Agreement which you have made with
the loco-running staff in 1973 regard-
ing ten-hour duty should be honoured,
In Europe a study has been made and
it has come to the conclusion that the
electric loco-running staff get exhaust-
ed after five hours and 20 minutes of
duty, their nervous system does not
function properly after this. But here
our loco-running staff are to work for
10 hours, 12 hours and 14 hours, and
if they demana that whatever Agree-
ment you have made with them in 1973
be honoured, yoy do not do it! I say
that this Agreement should be hon-
oured,

MR. DEPUTY-SPEAKER: Please try
to conclude,

SHRI NARAYAN CHOUBEY: I have
two or three more points to make and
then I will conclude.

Kharagpur is the biggest railway
colony where we have 14,000 railway
quarters, of which 4,000 were built
about 70 years ago—they have not
been replaced so far. The hon. Minis-
ter of State, Mr. Jaffer Sherief, visited
Kharagpur on the 27th August, 1980
and male certain promiseg for the
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improvement of Kharagpur, but the
railway officials have been able to
sabotage those promises very nicely
You see the Kharagpur town, its condi-
tion is worsening gradually.

The Aara-Kharagpur sefion was a
coal-carrying line. It is thoroughly
neglected now. It should be properly
geared up, and more trains, both pas-
senger and goods trains, should be run
on this line,

On the South-Eastern railway you
face a terrible situation. At Santra-
gachi Yard, there is a serious bottle-
neck. For years we are hearing that
you are going to remodel this. The
time has now come to remodel it if
you want that the Kharagpur- Howrah
section should run smoothly.

Your Ministry, in the year 1980-81,
under the works programme, have
accepted to construct a diesel loco-shed
at Kharagpur. The financial year,
1980-81, is going to end on 31st March
ana till today—1I want to tell the Rail-
way Minister, Shri Kedar Panday—
not a belchg of earth has been removed
for thig work, although Mr. Jaffer
Sherief wrote to me saying that he
had accepted this under the wnrks pro-
gramme for 1980-81. I say that this
should be started immediately.

Link Digha, the famous sea-beach,
by railway. Certain surveys had been
made. Please see that this link is
brought about.

Purulea-Kotsila should be converted
into broad gauge. There was a very
big demonstration the other aay for
this.

The Bankura-Mejia coal-belt should
be covered by railways as per the
survey done. Please see that this is
done early.

The Neelachal Express which is run-
ning between Puri and Delhj should
run daily, and it should start from
Puri a little earlier go that it can reach
Delhi before 8.00 p.m.; otherwise, if the
train comes late, there are difficuliies
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at the Station in getting transport
and other things.

We also want that some more locals
should be run between Kharagpur and
Howrah, some of which should be
gallopping,

My last point is about industrial
relations. The industrial relations
should be proper. You are simply
recognising AIRF and NFIR. Are they
paying you dividends? Have they
contro} over the working reople?
Could they face any crisis? T'hey could
not. You have to think over the mat-
ter again. If you do not think over it
again, category-wise associations
would be coming out; they do not help
you; the category wise associations help
neither the railway-men nor the admi-
nistration. If you do not look into
the proper demands of the railwaymen
as a class, category-wise associafions
are bound tgp come.

Lastly, Sir, I want to request vou
to take back the loco-running staff
and not to victimise them.

Yoy call a meeting of all the Asso-
ciations, recognised and unrecognised,
have a talk with them and chalk out
the policy of industrial relations on
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the Railways. Then something can be
done.

I hope you wil]l take ce.tain policy
decisions so that the Railways can
prosper and along with that the nation
can also prosper.

SHRI S. B. SIDNAL (Belgaun):
Sir, I thank you very much for
having afforded me an opportunity to
say a fey words ~bout the Railway
Appropriation Bill.

Sir, the Railways now are the second
line of defence and half {he economy
of this country depends upon trans-
port So, organisation of the transport
of the couniry, both rail and roaa
transport, on prorer lines is a MUST
for this country....

MR. DEPUTY SPEAKER: Mr.
Sidnal, you can continue tomorrow.

The House now stands adjourned
till Eleven O’clock tomorrow.

18.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday. the
17th March, 1981/26th Phalguna 1902
(Saka) .

LS—16.6.81—890.





